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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  March  3,  975/Phalguna  12,
 808  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Sezaxer  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 उत्तर  प्रदेश  &  चावल  का  थीम  के
 चप  में  निर्यात

 न

 i8i.  श्री  हमेशा  सिंह  अनेरा  :

 की  अगज्ञाथराब  जोशी  :

 क्या  कृषि  और  सिलाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  उत्तर  आदेश  से  चावल  के  बीज  के

 नाम  पर  किस  प्रकार  तस्करी  की  गई;

 (ख)  चावल  की  इस  प्रकार  बिक्री

 किन  किल  फर्मों  को  की  गई,  ये  फर्म किन  किस

 राज्यों  में  स्थित  हैं  भौर  प्रत्येक  फर्म  को  कितने

 मूल्य  का  चावल  बेचा  गया;

 (ग)  उत्तर  प्रदेश  सरकार  ने  केन्द्रीय

 जांच  ब्यूरो  द्वारा  जांच  ्य  जाने

 के  लिये  किस  तारीख  को  अनुरोध  किया

 जौर  कॉस्ट्रीय  जांच  ब्यूरो  द्वारा  जांच  का

 भ्गुरोध  कसि  कारण  से  दुकराया  गया;

 (भ)  इस  घोटाले  की  जांच  के  बारे  में  पूर्ण
 तय  क्‍या  हैं।  और

 (हू)  कहां  शोज  प्रतिशत  की  प्रति सभा
 पटल  क  सकी  आयेगी  ?

 8728  Lh

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P.  SHINDE)  (a)  to  (e):  A
 statement  is  laid  on  the  Table  of  the
 House.

 Statement
 (a),  (b),  (d)  an@  (e).  The  report

 On  the  enquiry  instituted  by  the  Gov-
 ernment  of  Uttar  Pradesh  on  the  al-
 leged  sale  of  paddy  in  the  garb  of
 seeds  is  awaited  It  is,  therefore,  not
 Possible  at  this  stage  to  give  the  de-
 tails  of  the  firms  to  which  the  paddy
 was  sold,  their  location  etc.

 (c)  The  Government  of  U.P.  in
 their  communication  to  the  Ministry
 of  Home  Affairs  dated  22-68-1974  had
 made  a  request  that  thig  case  be  en-
 trusted  to  the  C.B.I.  for  investiga-
 tion.  In  view  of  the  limited  man-
 power  with  the  C.B.I.  and  the  tasks
 they  already  had  in  hand,  the  U.P.
 Government  were  informed  that  it
 would  not  be  possible  for  the  C.B.I.
 to  take  investigation  of  this  case.

 SHR]  HEMENDRA  SINGH  BAN-
 ERA:  I  have  seen  the  statement  and
 it  is,  as  usual,  evasive.  On  i4th  June,
 3974  in  the  Times  of  India  a  news
 item  had  appeared  regarding  the  U.P.
 seed  scandal.  Then,  on  26.8.74  an
 Unstarred  Question  was  put  to  the
 hon  Minister.  Then  again,  on  1eth
 November,  974  9  Starred  Question
 was  askeq  on  the  floor  of  the  House.
 Going  through  the  statement,  it
 appears  that  it  is  yet  another
 scandal  which  hag  been  exposed
 and  it  clearly  shows  the  dishonesty
 of  the  ruling  party  who  are  in
 Jeague  with  the  UP.  State  Govern-
 ment.  I  want  to  ask  whether  it  is
 a  fact  that  the  grant  for  CBI  in  1974-
 75  was  Rs.  5.8  lakhs  and  in  i975-
 76  it  is  Rs.  6  crores?  It  sounds  absurd
 when  the  Minister  gaya  in  reply  ६0
 part  (c}  that  in  view  of  the  limited
 man-power  with  the  CBI  and  the
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 tasks  they  had  already  in  hand,
 the  UP  Government  were  informed
 that  it  would  not  be  possible  for  the
 CBI  to  take  up  the  investigation  of
 this  case.  [  want  to  know  whether  it
 is  a  fact  that  two  senior  Ministers’
 relatives  are  involved  in  this  ecandal.
 I  do  not  want  to  name  the  Ministers.
 In  view  of  the  fact  that  a  senior  VIP
 is  involved  in  the  scandal,  may  I
 know  whether  the  Union  Government
 will  consider  again  requesting  the
 CBI  to  investigate  into  the  scandal?

 SHRI  ANNASAHEB  ए,  SHINDE:
 I  am  very  sorry  the  hon.  member  is
 unnecessarily  making  statementa
 which  are  totally  baseless.  In  fact,  on
 the  fioor  of  the  House,  I  mentioned
 on  the  last  occasion  after  my  discus-
 sion  with  the  Chief  Minister  of  UP
 that  there  is  not  even  a  prima  facie
 case  against  any  Central  Minister’s
 relation  ag  far  as  this  matter  is  con-
 cerned.  The  CID  of  UP  hag  made
 further  investigation  and  there  38  no
 trace  of  any  Prima  facie  evidence
 against  any  Central  Minister’s  rela
 tion.  Hon.  members  should  not  make
 allegations  which  are  not  at  all  sup-
 ported  by  even  a  emall  evidence  0
 material.  I  hope  he  would  realise  his
 reponsibility  in  such  matters.

 As  far  as  the  CBI's  role  is  concer-
 ned,  the  CBI  does  not  necessarily  ac-
 cept  all  cases  sent  by  the  State
 Governments.  If  the  hon.  member
 wants  to  know  what  ig  the  role  of  the
 CBI  in  State  matters,  he  can  put  a
 question  to  the  Home  Minister  and
 get  the  answer.

 SHRI  HAMENDRA  SINGH  BAN-
 ERA:  I  fail  to  understand  the  answer
 of  the  hon.  minister.  His  senior  col-
 league’s  son  ig  involved  in  the  sean-
 dal.  The  son  of  Shri  Tripathi,  who
 was  UP  Chief  Minister,  is  involved  in
 this.  So,  it  is  all  the  more  essential  to
 enrust  this  enquiry  to  the  CBI.

 SHRI  ANNASAHEB  P.  SHINDE:
 I  take  gtrong  exception  io  what  the
 hon,  member  is  saying.  In  fact,  even
 after  my  reply,  he  is  saying  like  this.
 I  think  the  should  apologise  for  it.
 Or,  he  should  produce  documents  on
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 the  basis  of  which  he  is  making  the
 allegation.  It  ig  very  irreaponsible  on
 the  part  of  the  hon.  member  to  have
 made  this  remark.  Even  when  other
 colleagues  make  allegations,  vhey  take
 a  lot  of  care  not  to  bring  in  anybody's
 name  in  this.  Ag  I  gaid,  the  investi-
 gation  has  not  at  all  disclosed  that
 any  relation  of  any  Central  Minister
 ig  even  remotely  involved  in  this.

 MR.  SPEAKER:  If  you  are  basing
 your  information  on  certain  docu-
 ments  why  don't  you  produce  them  in
 the  House?  This  hag  become  a  habit
 to  make  allegations  against  people
 who  do  not  happen  to  be  sitting  in  the
 House.

 SHRI  HAMENDRA  SINGH  BAN-
 ERA:  Is  he  prepared  to  place  on  the
 Table  the  report  of  the  investigation?

 MR  SPEAKER:  Leave  aside  his
 report  You  must  have  got  some-
 thing  on  which  you  base  your  allega-
 tion.  Why  don’t  you  produce  1?

 SHR]  HAMENDRA  SINGH  BAN-
 ERA:  Let  them  institute  a  CBI  ecn-
 quiry  and  I  will  produce  it.  (Inter-
 ruption).

 MR.  SPEAKER:  Next  Question

 Steps  taken  under  SFDA  ang  MFAL
 scheme  in  West  Bengal

 +
 *187,  SHRI  M.  S,  PURTY:

 SHRI  TUNA  ORAON:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  a  large  number  of  agri-
 cultural  labourers  in  West  Bengal  are
 coming  to  the  towns  in  search  of  al.
 ternative  employment;

 (b)  if  80,  gtepa  taken  under  the
 schemes,  Small  Farmerg  Developmen!
 Agency  and  Marginal  Farmer’s  anc
 Agricultural  Labourers  in  the  Stat
 to  check  the  outflow  of  small  anc
 marginal  farmers  to  the  cities;
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 (c)  number  of  projects  undertaken under  the  above  Schemeg  jn  the
 State;  and

 (d)  the  amount  spent  by  each
 agency  in  the  State  during  the  last
 three  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  Pp.  SHINDE):  (a)  Informa-
 tlon  in  this  regard  ig  being  collected
 trom  the  State  Government  of  West
 Bengal  and  will  be  laid  on  the  table
 of  the  Lok  Sabha.

 (b)  and  (c).  During  the  4th  Plan
 3  small  Farmers  Development  Agency
 Projects,  viz.  Darjeeling,  Hooghly and  West  Dinaypur  and  2  Marginal
 Farmers  and  Agricultural  Labourers
 Projects,  viz  Puruha  and  Bankura
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 Were  sanctioned  to  West  Bengal  to
 extend  benefits  to  small  farmers,
 marginal  farmers  and  agricultural
 labourers.  These  Agencies  are  im-
 plementing  programmes  like  cultiva-
 tion  of  high-yielding  varieties,  muiti-
 ple  cropping,  minor  irrigation,  oil
 conservation  and  subsidiary  occupa-
 tiong  for  smal]|marginal  farmers.  The
 Agricultural  labourers  are  covered
 under  subsidiary  occupations  and  are
 also  provided  off-season  wage  em-
 ployment  under  Rural  Works  Pro-
 gramme  in  the  MFAL  project  areas  as
 also  in  the  complete  SFDA  project
 Darjeeling.  In  the  5th  Plan  the  num-
 ber  of  projects  498  being  increased  tc
 a  inclusive  of  the  5  existing  projects
 sanctioned  during  the  4th  Plan  for
 the  benefit  of  the  above  category  of
 rural  people.

 (d)'  A  statement  ig  attached.

 STATEMENT
 Amount  spent  by  the  S.F.D.A.  |M.F.A.L.  Agencies  in  West  Bengal  during  the  last  three  year’ and  since  inception  (Rs.  in  lakhs).

 t  spent  during  Tote! Agency  Total  '
 Amount  spe  .

 Spent  since  I97I-72  1972+73,  1973-74  speDt  upto
 inception  the  end

 (upto  the
 end  of  IQT3-74,

 December
 3974)

 i  2  3  4  5  6 apr  prs
 S.P.D.A.  Darjeeling  .  72°87  79  85  72  64  24°66  57  75

 »  Hooghly...  65°40,  7789  407  Inq  28-68
 »  West  Dirajpur.  ३०-99  035  =  IT 96  4°38  ©  22  69

 M.BAL.  Bankura,  ne  30°22  2°90  I4°28  673  3393
 MM  Purulia  +  .  .  7°34  9°76  19°36  IZ  90  43°92

 शब  सम्बन्ध  में  उन्हों  ने  बताया  हैं
 कि  पश्चिम  बंगाल  के  चार  जिलो  दार  जिला,

 बांकुरा  और  हुगली  भारी  में  स्वागत  पदा

 शी  एम०  एस०  पुरती  *  प्रथ्यक्ष  महोदय,
 मंत्री  महोदय  ने  जो  विवरण  दिया  है  उस
 में  क'  के  सम्बन्ध  मे  बताया  है  कि  पा  चम

 बंगाल  से  भ्र भी  तक  कोई  सूचना  नहीं  मिली  है  I

 मैं  जानना  चाहता  हूं  कि  इस  तरह  के  सवाल  के
 सम्बन्ध  में  सूचना  लेने  में  कितना  समय  लगता
 है?

 विकास  योजना  कौर  कृषक  विकास  एजेन्सी
 द्वारा  योजनाएं  चलाई  जा  रही  हैं  ।  में  जानना

 चाहता  हूं  कि  उन  योजनाओं  से  भ्रम
 =  हां

 के  कितने  किसानों  को  ला  मिला  प्र
 किस  तरह  का  लाभ  मिला  है  ?
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 SHRI  ANNASAHEB  P.  SHINDE:
 Regarding  the  hon.  member's  objec-
 tion  why  information  has  not  been
 made  available,  J  may  submit  that  I
 have  to  give  precise  figures  and  natu-
 rally  State  Government  ate  takings
 some  time  to  collect  the  figures.  The
 population  in  citieg  increases  faster
 than  the  birth  rate  and  generally  we
 know  that  people  do  migrate  from
 rural  areas  to  cities,  but  we  are  try-
 ing  to  get  precise  figures  from  the
 State  Government.  About  the  number
 of  farmerg  who  have  benefited  as  a
 result  of  this,  about  65,000  small  and
 marginal  farmers  were  assisted  to
 adopt  improved  agricultura]  practices
 5,000  beneficiaries  have  been  covered
 by  munor  irrigation.  About  3200  have
 been  given  subsidiary  occupations.  A
 total  number  of  about  700  agricul-
 tural  labourers  have  benefitted  from
 wage  employment  under  Rural  Works
 Programme  There  are  other  details,
 but  I  would  not  take  up  more  time
 of  the  House

 न  एम०  एस०  पुश्तो  मैं  मत्री  महोदय
 से  जानना  चाहता  हूं  कि  क्या  लघु  किसान  विकास

 एजेन्सी  तथा  सीमान्त  किल् लान  एवं  कृषि
 श्रमिक  योजना  दूसरे  पिछडे  1... अ  राज्यों  में  भी
 आप  लागू  करने  जा  रहे  है  ?

 SHRI  ANNASAHEB  P,  SHINDE:
 Yes,  Sir;  thig  is  an  all-India  pro-
 gramme.  During  the  fourth  plan  this
 was  in  operation  in  87  projects  It  358
 proposed  to  be  extended  to  60  dis-
 tricts  now  all  over  the  country  inclu-
 ding  backward  areas.

 DR.  RANEN  SEN:  The  plight  of
 agricultural  labourers  in  West  Ben-
 gal  hag  become  very  acute.  They  are
 migrating  not  only  to  the  different
 towns  and  cities  of  West  Bengal  but
 they  are  even  migrating  to  Delhi.
 May  I  know  whether  the  Minister  is
 aware  of  the  fact  that  nearly  400
 agricultura]  labour  families  from  one
 district  of  West  Bengal  have  migrat-

 ed  to  Delhi  and  are  living  on  this  side
 of  the  Jumma  for  the  last  six  months,
 eking  out  a  miserable  existence.  They cannot  go  back  because  of  the  fact  that
 there  ig  no  land  and  no  job  in  West
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 Bengal.  So.  they  started  trekking  and
 ultimately  reached  Delhi.

 May  I  know  if  it  is  known  to  the
 Minister?  Would  the  Minister  do
 something  in  regard  to  theiy  rehabi-
 litation  nearabout  Delhi  go  that  they
 are  able  to  earn  their  livelihood?  In
 regard  to  land  and  other  things,  a
 little  help  5  necessary.  May  I  know,
 whether  the  Government  would  con-
 sider  this  point  favourably?

 SHRI  ANNASAHEB  P,  SHINDE:
 We  arc  not  aware  of  the  specific  case
 of  migration  which  the  hon.  Member

 is  mentoning,  but  ag  I  said  earlier,
 migration  of  landless  labourers  from
 rural  areas  to  cities,  even  to  distant
 cities,  ig  not  a  phenomeson  not
 known  to  us,  The  problem  can  be
 solved  really  by  improving  agricul-
 ture  and  our  whole  strategy  now
 even  in  West  Bengal  78  to  have  inten-
 sive  agricultural  production  so  that
 larger  and  larger  number  of  rural
 population  gets  employment  in  agri-
 cultural  occupations,  In  fact,  in  West
 Bengal  itself  though  there  has  been
 gome  historical  background  of  not
 adequate  development,  recently  the
 development  in  agriculture  is  faster
 and  people  in  West  Bengal  itself  are
 finding  more  and  more  employment.
 I  cati  agree  with  the  hon.  Member
 that  the  developmental  activities
 still  may  not  be  adequate,  and  that
 these  need  to  be  intensified.  The

 Scheaws  which  the  Government  of
 India  have  started  like  the  schemes
 for  the  small  farmers,  marginal  far-
 mers  and  the  landless  labourers  are
 with  that  point  in  view.

 SHRI  P.  VENKATASUBBAIAH:
 Since  this  scheme  for  small  and  mar-
 ginal  farmers  is  being  implemented  in
 other  States  also  may  I  draw  the
 attention  of  the  hon,  Minister  to  the
 fact  that  these  schemes  have  not
 achieved  the  desired  results,  the
 main  reason  being  the  reluctance  of
 the  scheduled  banks  and  the  natio-
 Nalised  banks  and  also  some  of  the
 aooperative  institutions  which  are
 being  completely  monopolised  and
 dominated  by  big  land  owners,  to
 give  loan  assistance?  These  schernes
 are  not  giving  that  much  of  benefit.
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 May  I  know  from  the  hon,  Minis-
 ter,  whether  he  is  getting  any  perio-
 dical  assessment  reports  which  re-
 gard  to  proper  implementation  of
 these  schemes  and  if  that  is  so,  what
 is  hig  experience?

 SHRI  ANNASAHEB  P.  SHINDE:
 The  main  thrust  of  the  scheme  ig  that
 the  small  farmers  and  landless  lab-
 ourers  are  enabled  to  get  loan  mainly
 from  cooperative  structure  as  also
 through  nationalised  banks.  We  have
 succeeded  in  identifying  43  lakhs  of
 farmers  and  have  enrolled  almost  50
 per  cent  of  them  as  members  of  Co-
 operatives.  We  have  succeeded  in
 giving  loan  for  dugwells,  tubewells
 and  pumprets  to  the  tune  of  .97
 Jakh  unts  and  for  milch  cattle  and
 other  subsidiary  occupations  of  poul-
 try,  piggery  etc.  to  the  tune  of  1.53
 lakh  units  and  for  mulch  cattle  and
 that  as  a  whole,  there  is  a  gap  and
 I  concede  the  point  of  the  hon,  Mem-
 ber  that  the  gap  needs  to  be  bridged  as
 early  as  possible.  But  the  main  diffi-
 culty  comes  in  for  all  the  credit  ins-
 titutions.  They  are  not  charity  insti-
 tutions,  they  have  to  look  to  certain
 procedures  and  repayment  capacities.
 They  have  to  be  careful,  but  we  are
 trying  to  take  up  with  them  so  thet
 they  are  able  to  avoid  red-tapism  in
 this  matter

 श्री  मुहम्मद  जमील  रहमान  :  मैं  मोहतरिम
 बजीर  साहव  से  आप  के  जरिये  यह  जानना

 चाहूंगा  उन्होंने  यह  बताया  है  कि  स्माल
 फारमर्स  या  मालिनी  फारमस  था  एग्रो कल्चरल
 लेबर  इन्बलूडिग  लैड लेस  लेबर  के
 लिए  आप  ने  जो  बैस्ट  बंकाल  में  स्कीम  बनाई
 हैं,  उन  को  और  स्टेटस  में  भी  लागू  किया  गया

 है-कि  क्‍या  बिहार  में  भी  इन  स्कीमों  को

 लागू  किया  गया  है  और  झगर  किया  गया  है
 तो  कितनी  स्कीम  आप  ने  वहां  पर  लागू  की  हैं  ?

 दूसरी  बात  यह  है  कि  उन  इलाकों  मे  जो
 चीज  पौदा  होती  हैं  जैसे  कि  पूर्णियां  में  जूट
 पैदा  होता  है  ....
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 अध्यक्ष  महोदय  :  श्राप  मेरी  तरफ  तवज्जह
 दें।  यह  सवाल  वैस्ट  बंगाल  के  बारे  में  पूछा
 गया  है  ।

 श्री  भु हम् मर  जमीलुरंहमान  उन्हों  ने
 फरमाया  है  कौर  स्टेट्स  मे  भी  यह  स्कीम

 लागू  है  इसलिये  मैं  पूछ  रहा  हु  ।  पूर्णिया
 जिले  में  जूट  पैदा  होता  है।  आफ  सीजन  मे
 इन  लेबर  के  लिए  कया  कोई  स्कीम्ज़  सरकार
 बना  रही  है  या  बनाएगी  ?  अगर  नही  बनाई  है
 तो  क्‍या  बनाने  का  सरकार  इरादा  रखती

 2?

 SHRI  ANNASAHEB  P.  SHINDE:
 The  hon.  Member  can  put  a  separate
 question.  Then  I  can  reply  to  that.

 अ्रध्यक्ष  महोदय  मै  ने  तो  पहले  ही  कहा  था'
 लेकिन  उन्होंने  पूछ  लिया  है  मीर  अब  उनकी
 तसल्‍ली  हो  गई  है  ।

 SHRI  JAGADISH  BHATTA-
 CHARYYA;  May  know  from  the  hon.
 Minister  what  steps  the  Central  Gov-
 ernment  propose  to  take  with  regard
 to  agricultural  workers  in  order  to
 ensure  that  the  minimum  wage  under
 the  Minimum  Wages  Act  is  paid  to
 them  and  they  get  work  all  the  year
 round  so  that  they  need  not  be  mig-
 rating  from  their  own  places  to  any
 other  place  for  earning  their  liveli-
 hood?

 SHRI  ANNASAHEB  P.  SHINDE:
 The  Minimum  Wages  Act  is  in  opera-
 tion  in  West  Bengal.  I  shall  taken  up
 with  the  West  Bengal  Government  to
 what  extent  it  is  being  implemented
 in  that  State.

 SHRI  NAWAL  KISHORE  SINHA:
 May  I  know  from  the  hon.  Minister
 whether  he  hag  also  advised  the  State
 to  introduce  institutional  changes  in
 those  areas  which  have  been  selected
 for  the  introduction  of  Small  Farmers’
 Development  Agency  and  Marginal
 Farmers'  and  Agricultura]  Labour
 Development  gency,  _  institutional
 changes  such  ag  land  reforms,  intro-
 duction  of  labour  laws,  particularly
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 agricultural]  labour  laws,  reforms  of  the
 existing  cooperatives,  introduction  of
 panchayat  raj  and  also  survey  reports
 of  those  areas  regarding  their  poten-
 tial?  Unless  that  is  done,  the  agencies
 will  fail  to  achieve  their  objectives.

 SHRI  ANNASAHEB  P.  SHINDE:
 As  the  hon,  Member  himeelf  is  aware,
 the  labour  reforms  are  being  imple-
 mented  in  West  Bengal.  Ag  far  as  ins-
 titutional  changes  are  concerned,  con-
 certed  steps  are  being  taken  in  West
 Bengal  to  improve  the  cooperative
 sector  there,  where  the  present  struc-
 ture  is  being  further  strengthened
 because  a  very  large  coverage  has  to
 be  brought  about.  All  the  points  sug-
 gested  by  the  hon.  Member  are  very
 much  in  the  mind  of  fhe  West  Ben-
 gal  Government.

 SHRI  SAMAR  GUHA:  May  I  know
 whether  it  is  a  fact  that  due  to
 causes  like  starvation,  drought  and
 lack  of  employment  for  landless  agri-
 cultural  labour,  thousands  of  labour
 have  migrated  to  Calcutta  from  the
 24  Parganas,  Midnapore  and  other  dis-
 tricts  which  have  been  mentioned  by
 the  other  hon.  Members?

 If  it  is  a  fact,  I  want  to  know  what
 are  the  reasons  why  the  hon,  Minis-
 ter  hag  mentioned  only  Darjeeling,
 Hoogly,  Dinajpur,  Purulea  and
 Bankura  as  having  been  incl'tded  in
 the  schemes  which  he  has  mentioned?
 Is  it  not  a  fact  that  Midnapore  and
 a  part  of  24  Parganas  suffered  by

 uccessive  floods  and  three  droughts
 during  the  last  eight  years?  If  it  is
 so,  I  want  to  know  from  the  hon,
 Minister  what  steps  Rave  been  taken
 in  regard  to  giving  the  benefits  men-
 tioned  in  the  reply  to  the  question  to
 the  landless  labour,  particularly  in
 the  districts  of  Midnapore  and  also
 the  southern  arts  of  24  Parganas.

 SHRI  ANNASAHEB  P.  SHINDE:
 24  Parganas  ate  now  included.  Earlier,
 only  five  districts  were  covered
 whereas  now  there  are  nine  districts.
 Go,  the  districts  of  Nadia,  Maida,
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 Murshidabed,  Cooch-Beher,  Jalpaiguri
 and  24  Parganas  would  be  included,

 SHRI  SAMAR  GUHA:  Why  not
 Midnapore?  Sir,  you  will  remember  I
 raised  the  question  of  starvation
 through  an  adjournment  motion.  It  is

 a  pertinent  question  I  want  to  know
 whether  in  the  whole  of  India  there
 is  any  area  in  whith  during  the  last
 eight  years  there  have  been  five
 major  floods  and  one  drought,  ag  in
 Contai  division?  Still,  why  is  it  that
 that  sub-division  and  that  area  has
 been  left  out.

 MR.  SPEAKER:  Whatever  infor-
 mation  is  available  with  him,  he  has
 given  you.

 SHRI  SAMAR  GUHA:  The  एक,
 Minister  should  reply  to  my  question,

 SHRI  ANNASAHEB  P,  SHINDE:
 These  districts  are  elected  on  the
 basis  of  the  recommendations  of  the
 State  Government,  I  will  draw  the attention  of  the  State  Government  to
 the  comments  of  the  hon.  Member.

 SHRI  SAMAR  GUHA:  Justa  tew
 miutes  before,  I  met  the  Chief  Sec.
 retary  and  others.  How  can  it  be  so?
 You  have  made  the  recommendation
 in  this  scheme.  But  I  have  just  toured
 the  whole  area,  I  have  asked  the
 Chief  Secretary  and  also  the  Finance
 Minister  of  West  Bengal  Government,

 MR,  SPEAKER:  By  this  type  of
 question,  do  you  think  that  it  will  be
 included?  You  have  mentioned  this
 point  and  he  says  that  the  State
 Government's  attention  will  be  in-
 vited  What  else  do  you  want?

 SHRI  SAMAR  GUHA:  Sir,  he  hag
 missed  one  point.

 MR,  SPEAKER:  I  missed  you  all
 in  this.  You  please  sit  down.

 SHRI  SAMAR  GUHA:  At  least,
 would  the  hon.  Minister  draw  the
 attention  of  the  West  Bengal  Govern~-
 ment  to  that?
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 MR.  SPEAKER:  Did  you  have
 patience  to  listen  to  what  he  said?

 SHRI  SAMAR  GUHA:  Sir,  patience
 is  exhausted,  Thousands  of  people
 are  starving.

 MR.  SPEAKER:  My  patience  is
 also  getting  exhausted.

 SHRI  SAMAR  GUHA:  Your  kind.
 ness  is  always  on  our  side.

 MR.  SPEAKER:  He  gaya  it  is  not
 there  in  the  list  of  recommendations,
 About  Your  suggestion,  he  can  invite
 the  attention  of  the  State  Govtern.
 ment.  What  else  is  there?

 SHRI  B.  च्  NAIK:  Since  the  hon
 Minister  has  made  a  welcome  sugges-
 tion  that  about  60  districts  are  going
 to  be  covered  in  the  whole  country
 with  reference  to  the  query  of  Dr.
 Ranen  Sen,  may  I  know,  before  he
 expiains  this  programme,  whether
 the  whole  of  SFDA  and  the  Marginal
 Farmers  Association  today  is  headed
 by  the  Divisional  Commissioner  and
 all  the  officials  at  the  District  level?
 Has  the  Hon.  Minister  noticed  this  or
 has  it  been  brought  to  his  notice  that
 in  ail  these  SFDA  and  Marginal  far.
 mers  Association  there  is  not  a  single
 marginal  farmer?  In  these  bodieg  they
 have  taken  a  policy  decision  but  not
 a  single  small  farmer  is  represented
 there,  Under  the  circumstances,  it  is
 a  very  relevant  and  practical  problem
 which  we  face  at  the  district  level.
 Would  he  care  to  nominate  or  get
 elected  some  of  these  small  and
 marginal  farmers  who  can  _  take
 interest  in  these  Associationg  and  thus
 serve  their  own  people?  We  find
 only  bereaucrates  being  represented
 at  the  Taluk  Board  anq  District
 levels.  Sir,  thig  is  a  very  valid
 point  and  we  have  attended  these
 meetings  ang  found  that  there  is  not
 a  single  small  and  marginal  farmer
 represented  in  the  Association.

 MR,  SPEAKER:  This  is  the  question
 hour,  not  a  debating  hour.

 SHRI  ANNASAHEB  P.  SHINDE:
 Sir,  these  are  adminstrative  agencies
 establihed  under  the  Registration  of
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 Societies  Act  at  the  district  level,  and
 therefore,  these  agencieg  which  are
 implementing  agencies  and  associated
 agencies  are  advisory  boards  on  which
 small  and  marginal  farmers  can  be
 got  included,  I  shall  draw  the  atten-
 tion  of  the  State  Government  to  this
 particlular  aspect.

 SHRI  MANORANJAN  HAZRA:  May
 I  know  from  the  hon.  Minister  whether
 he  will  consider  the  question  of  land
 distribution  to  landless  labourers  and
 whether  he  will  consider  the  long-term
 Tv.  R.  work  in  conformity  with  the
 fifth  Five  Year  Plan?

 SHRI  ANNASAHEB  P.  SHINDE:
 The  Policy  i8  to  disribute  surplus  land
 to  landless  labour,  the  preference
 being  given  to  the  labour  belonging
 to  Scheduled  Castes  and  Scheduled
 Tribes.  That  policy  is  being  imple-
 mented  by  the  West  Bengal  Govern-
 ment.

 Production  of  Dalda  and  other  vege-
 table  oils

 *i88  SHRI  S.  M.  BANERJEE  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state.

 (a)  what  further  steps  have  been
 taken  to  step  up  production  of  Dalda
 and  other  vegetale  oils  in  the  coun-
 try;

 (b)  whether  Hindustan  Lever  Fac-
 tory  at  Ghaziabad  hag  been  asked  to
 produce  more;  and

 (c)  if  so,  whether  this  has  been
 done  by  them;  and  if  not,  steps  taken
 by  Government  in  this  regard?

 THE  MINSTER  OF  STATE  IN  THE
 MINSTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHR}  ANNASAHEB
 P.  SHINDE)  (a)  A  statement  is
 laiq  on  the  Table  of  the  Sabha.

 (9)  and  (c)  This  factory  is  curren-
 tly  functioning  at  almost  full  capa-
 city,

 STATEMENT

 The  fall  in  production  of  vanaspati
 during  974  had  been  atributed  to
 inadequate  availabilty  of  raw  oils  at
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 econmic  prices,  With  the  decontrol  of
 vanaspati  from  5th  January,  975  it
 was  expected  that  this  difficulty  would
 no  longer  be  there.  In  fact,  the  pro.
 duction  has  already  increased  substan.
 tially  from  29,926  tonnes  in  Decem-
 ber,  974  to  38,604  tonnes  in  January,
 ‘1975,  To  augment  availabjlty  of  raw
 oils  to  the  industry,  imports  are  being
 continued,  mainly  on  commercial
 basis,

 As  regards  other  vegetable  oils,  eff.
 orts  are  being  made  through  imple-
 mentation  of  Centrally  sponsored
 schemes,  to  raise  the  productivity  per
 hectare  by  adoption  of  Package  app-
 reach  on  an  area  basis  in  respect  of
 each  important  crop.  7  selected
 states  where  production  technology
 has  been  well  developed  and  poten.
 tialities  for  rapid  growth  are  good,  in.
 creasing  the  area  under  irrigated  oi}-
 seeds,  and  development  of  non-tradi-
 tional  oilseeds  like  soybean  and  sun-
 flower.

 SHRI  5  M  BANERJEE.  At  a  time
 when  there  wag  shortage  of  Dalda,
 Hindustan  Lever  who  rather  enjoys
 the  monopoly  in  the  manufacture  of
 Dalda  stopped  production  of  vanaspati
 at  Tricy  factory,  since  25th  October,
 1974,  They  laid  off  all  the  workers  |
 would  like  to  know  what  has  happen.
 ed  to  the  repeated  representations
 made  hy  me  and  my  other  colleagues
 requesting  the  Government  to  take
 over  the  unit  for  the  manufacture  of
 Dalda.

 -

 The  argument  advanced  by  the
 Hindustan  Lever  is  that  in  the  south
 people  do  not  prefer  Dalda  and,  as
 such,  it  is  a  losing  concern.  I  would
 like  to  know  whether  a  final  decision
 has  been  taken.  I  was  told  by  the
 Minister  of  Industry  that  action  is
 being  taken  to  take  over  this  unit.

 SHRI  ANNASAHEB  P.  SHINDE;
 As  regards  the  Trichy  plant  of  Hin-
 dustan  Lever,  because  they  found  it
 increasingly  difficult  to  run  it,  they
 @eelded  to  dispose  it  of  M/s  Peru
 man  Agency  Ltd.  rewe  purchased  it.
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 The  Tamil  Nady  Government  is  at-
 tending  to  the  problem.  There  are
 certain  technical  matters  which  are
 being  settled.  As  soon  as  the  mana-
 gement  is  transfered,  the  factory  is
 expected  to  go  in  production  and,
 naturally,  the  workers’  problem  will
 also  therafter  be  solved.

 SHRI  8,  M.  BANERJEE:  On  5th
 November,  1974,  in  reply  to  a  ques-
 tion,  Shri  Shakmawaz  Khan  who  was
 then  the  Minister  of  State  in  the  con.
 cerned  Ministry  said:

 “It  is  true  that  Hindustan  Lever
 are  not  producing  anywhere  near
 the  installed  capacity....”

 My  question  related  to  the  factory
 at  Ghazibat  and  my  charge  was  that
 they  were  reverting  their  production
 to  Margarine  which  is  more  beneficial
 than  Dalda  as  far  as  the  price  is  con-
 cerned  He  further  said:

 .ang  that  they  are  going  out
 of  the  vanaspati  business,  If  and
 when  they  do  that  and  their  con-
 duct  deserves  taking  overfi  we,  that

 is,  the  Government,  will  nat  hesitate
 to  do  so.”

 I  would  like  to  know  whether  it  is
 a  fect  that  they  have  adopted  the  same
 policy  of  go-slow  produce  less,  conceal
 more  and,  if  so,  whether  any  inquiry
 has  been  made  into  the  working  of  the
 Ghazibad  factory  and  whether  the
 Government  have  made  up  its  mind
 finally  and  firmly  to  take  over  this
 unit.

 SHRI  ANNASAHEB  P.  SINDE:
 As  I  have  mentioned  in  my  main  wee
 ply,  the  factory  is  almost  operating
 at  its  full  capacity,  It  is  true  that  last
 year  a  number  of  factories,  including
 Hindustan  Lever,  were  not  in  a  posi-
 tion  to  operate  because  of  a  number
 of  constraints  and  difficulties,  That  is
 why  there  wag  the  shortage  of  vanas-
 pati  in  the  country.  The  raw  material
 ptices  and  the  of]  prices  had  short  up
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 very  much.  Since  at  the  other  end,
 there  was  control  also,  many  of  the
 factories  found  it  uneconomical]  to  run
 the  units.  So,  the  utilisation  of  full
 capacity  was  not  only  with  respect  to
 this  unit  but  to  a  number  of  units.
 Therefore,  I  do  not  think  there  is  any
 need  for  the  Government  to  intervene
 now  when  the  production  has  come
 up  as  a  result  of  the  policy  decision
 taken  by  the  Government.

 DR.  RANEN  SEN:  Sur,  in  the  state-
 ment,  it  is  stated  that  after  the  price
 increase  the  production  has  gone  up
 I  want  to  know  whether  it  is  a  fact
 that  after  decontrol,  the  prices  of
 Dalda  have  started  going  up  and  (b)
 whether  it  is  a  fract  that  hey  are  also
 consuming  large  amounts  of  mustard
 seeds  and  rape-seed  oi]  to  produce
 the  Dalda  So  much  go  that  there  may
 be  a  crisis  in  mustard  oi]  all  over  the
 country  If  it  is  a  fact  then  9  want  to
 know:

 (a)  What  steps  the  Government
 have  taken  to  restrict  the  price  in-
 crease  or  decrease  the  price  and  to
 prevent  the  Hindustan  Levers  and
 other  companies  which  are  producing
 Dalda  not  to  use  mustard  oil  or  rape-
 seed  oi]?

 SHRI  ANNASAHEB  P.  SINDE:
 The  hon,  Member  would  e  happy  0
 know  that  recently  the  position  in  re-
 gard  to  availability  of  venaspat:  has
 improved  all  over  the  country,  as  a
 Tesult  of  Government  decision,  the
 production  has  started  coming  up  All
 over  the  country  the  availability  is
 no  problem  The  prices  have  not  in-
 creased  in  bigger  packs  ‘but  in  the
 case  of  smaller  ones,  there  is  some
 marginal  increase  in  prices.  But  it  is
 known  to  the  hon.  Member  and  to  the
 hon.  House  that  the  prices  of  edible
 oi]  in  the  country  are  on  the  decline
 in  the  last  6  or  है  weeks  and  this
 should  not  present  any  cause  for  an-
 xiety  now.  As  far  as  use  of  mustard
 oi]  is  concerned,  this  year,  we  expect
 the  bumper  crop  of  mustard.  Normallv
 we  are  having  production  of  18,  6  or
 24  lakh  tonnes  but  this  year  we  ex-
 pect  a  production  of  24  lakh  tonnes

 PHALGUNA  12,  896  (SAKA)  Oral  Answers  8

 of  mustard  oil.  Even  if  vanaspati  fact-
 orles  partly  use  it,  I  do  not  think,
 that  should  affect  the  genera]  market
 availability.  There  are  already  cons.
 traints  of  how  much  groundnut  etc.
 Should  be  used,  how  much  cottonseed
 oil  should  be  used.  There  are  fiscal  in-
 centives  offered  for  use  of  some
 minor  oils.

 गोबर  गैस  को  सफलता

 191.  गयी  भगतराम  मनहर :  क्‍या
 कृषि  और  सिंचाई  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  गोबर  गस  की  सफलता  आर
 उपयोगिता  के  बारे  में  दब  तक  किये  गव
 परीक्षणों  के  क्‍या  परिणाम  निकले  है,

 (ख)  क्‍या  विश्व  बैक  अथवा  किसी  अन्य
 झन्तर्राप्ट्रीय  एजेंसी  द्वारा  इस  परियोजना
 में  रुचि  लिये  जाने  अथवा  इस  के  लिए  या
 इस  की  तकनीक  में  सुधार  करने  के  लिए
 सहायता  प्रदान  किये  जाने  का  कोई  प्रस्ताव
 प्राप्त  हुआ  है,  यदि  हा,  तो  तत्सम्बन्धी
 तथ्य  क्या  है,  और

 (गे)  आम  आदमी  को  गोबर  गस
 उपलब्ध  कराने  के  लिये  बनाये  गये  कार्यक्रम
 की  रूप  रेखा  क्‍या  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P  SHINDE)  (a)  to  deh:  A  statement
 is  jaid  on  the  Table  of  the  Sabha.

 Statement

 (a)  Tests  and  trials  conducted  by
 various  agencies  namely  Indian  Coun-
 cil  of  Agricultural  Research,  Khadh
 and  village  Industries  Comission,
 Council  of  Scientific  and  Industrial
 Research  and  Planning  Research  and
 Action  Institute,  Lucknow  have  estab.
 lished  the  success  and  utility  of  gobar
 gas  plants.  Cattle  dung  or  in  fact,  any
 organic  waste  when  processed  through
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 a  gobar  gas  plant  yields  a  combustj-
 ble  gas,  known  a8  methane,  and  mane
 ure.  The  manure  obtained  is  rich  in
 plant  nutrients  containing  L  5  per-
 cent  nitrogen,  L  0  per  cent  p205  and
 3.0  per  cent  k20  and  is  free  from  off-
 ensive  odour  normally  associated  with
 compost  pits.  The  gus  can  be  ५०९१  for
 cooking  and  lighting  purposes  as
 well  as  for  running  engines.  The  gas
 burng  with  smokeless  flame  and  has
 the  heat  efficiency  of  090  per  cent
 wherease  the  heat  efficiency  of  dung
 cakes  (dry  gobar)  ig  only  l]  per  cent
 The  gas  produceed  in  gas  plant  of  60
 cubic  feet  capacity  is  adequate  for
 meeting  the  daily  requirements  for
 cooking  purposes  for  family  of  9-6
 members.

 FPuther  work  on  a  acceleration  of
 fermentation  mn  gobar  gag  plants,
 devising  gobar  gas  burners  for  more
 than  60  per  cent  efficiency,  develop-
 ment  of  alternative  materials  and  de-
 sings  of  gas  planta  to  lower  the  costs
 and  improve  working  is  being  done
 by  the  Indian  Council  of  Agricultural
 Resarch  and  Khadi  and  Village  In-
 dustries  Commision.  The  Ministry  of
 Industrial  Development  has  also  set
 up  a  committee  for  directions  on
 gobar  gas  plant  work  in  all  its  aspects.

 The  gobar  gas  plant  has  in  recent
 years  become  popular  with  the  far-
 mers.  About  7000  gobar  gas  plants
 have  been  set  up  in  the  contry  up  to
 March,  1974,

 (b)  The  UNIDO  hag  submitted  to
 the  UNIDO  Committee  on  Voluntary
 Contribution  (CVC)  9  project  propo-
 sal  to  authorise  around  $  2000  for  en-
 Saging  a  consultant  in  India  to  pre-
 pare,  as  a  first  step,  a  detailed  techni-
 cal  manuay  on  bio-gag  plants  develop-
 ed  in  India,  with  due  regard  to  socio-
 economic  factors,  which  would  serve
 ag  @  basis  for  development  of  national
 activity  in  India  under  UNDP  country
 programme

 The  UNLDO  has  also  intimated  that
 it  would  be  render  technical  aszis-
 tence  for  initiating  a  national
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 level  integrated  projected  in  India.
 under  UNDP  programme  for
 development,  pore’  4 cturing,  promo.
 tion  and  extension  of  bio-gas  plants.

 (c)  The  Governinens  has  planned  a
 comprehensive  programme
 to  set  up  1,00,000  gobar  gas  plants  in
 the  country  duning  the  fifth  five  Year
 Plan  period.  To  start  with  a  seeding
 programme,  for  setting  up  20,000  gobar
 gas  plants  during  the  years  1914.
 75  and  ‘1975-76  has  been  taken  up  for
 which  purpose  the  Govermment  will
 give  25  per  cent  subsidy  on  capital
 cost  to  the  beneficiaries.  The  remain-
 ingeost  will  be  met  by  the  bene-
 fictaries  on  their  own  or  by  raising
 loans  from  the  nationalised  banks.

 शी  भगतराम  मनहर  :  अ्रध्यक्ष  महोदय,
 गोबर  गैस  की  प्रारम्भ  में  बहुत  चर्चा  हुई
 कौर  प्रशंसा  भी  हुई।  किसानों  को  इसे  अपनाने
 के  लिये  कहा  गया  |  बिजली  की  कमी  से
 उत्पन्न  संकट  से  मुक्ति  पाने  का  उपाय  भी
 गोबर  गैस  ही  समझी  गयी  ।  परन्तु  खेद  है  कि
 यह  लोकप्रिय  नहीं  हुई  ।

 मैं  सरकार  से  जानना  चाहता  हू  कि  क्या
 उस  के  पास  इस  आशय  की  जानकारी  है  कि
 भिन्न  भिन्न  राज्यों  मे  कृषि  विभागों  को  खादी
 कौर  ग्रामोद्योग  कमीशन  की  शोर  से  कितने
 गोबर  गैस  सतत्  लगाने  की  सिफारिश  की  गई
 थी  शौर  वास्तव  में  कितने  स्वीकृत  किये  गये  ?

 केन्द्र  सरकार  की  शोर  से  इस  कार्य  के  लिये
 जो  वित्तीय  सहायता  दी  गई  है,  उस  का  कितना
 उपयोग  झा  है  ?

 SHRI  ANNASAHEB  क्  SHINDE:
 As  far  ag  Gobar  Gag  Plant  is  con-
 cerned,  about  700  have  come  into  ope-
 ration  upto  March,  ‘1974.  The  num-
 ber  of  applications  received  by  var-
 ious  agencies  including  the  Khadi  &
 Gramudyog  is  22,460  and  the  number
 of  proposalg  referred  to  banks  is  9354
 ang  the  number  of  छह  by  the
 banks  is  2396.
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 को  भगतराम  मनहर  :  दूसरे  जश्न  का
 उत्तर  नहीं  दिया  गया  ।

 केन्द्र  सरकार  की  ओर  से  जो  इस  कार्य
 के  लिये  वित्तीय  सहायता  दी  गई  है,  उस  का
 कितना  उपयोग  हुमा  है  ?

 SHRI  ANNASAHEB  P,  SHINDE:
 Government  of  India  gives  25  per
 cent  subsidy  on  capital  cost  of  the
 Planta  coming  into  operation.

 की  भगतराम  मगहर:  कया  पह  सच  है  कि
 कब  तब  जिन  लोगों  को  गोबर  गैस  सयंत्र
 लगाने  के  लिए  सहायता  दी  गई,  वे  रिटायर्ड
 उच्च  सरकारी  कर्मचारी  हैं,  और  उन  के  पास
 इतने  कोर  नही  हैं  कि  वे  गोबर  गैस  के  लिए
 पर्याप्त  गोबर  इकट्ठा  कर  मक्के  7  क्‍या  यह  भी
 सच  है  कि  राष्ट्रीयकृत  बैंकों  को  निर्देश  के

 बावजूद  वे  गोबर  गैस  प्लाट  लगाने  के  इच्छुक
 व्यक्तियों  को  एडवांस  नही  देते  हैं  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 As  I  have  mentioned  just  now,  as  far
 as  nationalised  banks  are  concerned,
 they  have  sanctioned  about  2,396  ap-
 plications.  The  others  are  being  pro-
 cessed.  Normally,  plants  are  sanc-
 tioned  to  those  persons  who  own  at
 least  three  to  five  heads  of  cattle.
 If  in  amy  case  it  has  been  sanctioned
 to  those  who  do  not  have  catile,  the
 hon,  Member  can  bring  it  to  my  no-
 tice,  and  we  shall  take  it  up.

 tt  झारखंड  राय  :  आज़ादी  के  बाद
 ऊब  यहां  नियोजन  का  कार्य  शुरू  हुमा,  तभी
 से  गोबर  गैस  योजना  का  हमारे  देश  के  कई
 भागों  में  शुभारम्भ  हुआ  था  ।  यह  भी  देखा
 गया  है,  शौर  यह  भी  सही  है,  कि  गैस  निकलने
 के  बाद  गोबर  भी  ज्यादा  गैस  खाद  का  काम
 करता  है  बौर  गैस  से  रोशनी  का  काम  भी
 चलता  है  q  मैं  यह  जानना  चाहता  हूं  कि  इस
 के  बावजूद  पिछले  पच्चीस  बरसो  में  यह  योजना

 है।  देश  में  जनप्रिय  नही  हो  सकी  है,  कौर  बडे
 बँभनी  प्र  इस  का  इस्तेमाल  नहीं  हो  सका  है,
 इस  का  क्‍या  कारण  है।
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 SHRI  ANNASAHEB  P,  SHINDE:
 It  is  true  that,  during  the  last  20
 years,  we  did  not  make  a  big  push,
 though  about  7,000  gobar  gas  plants
 were  established  in  the  country.
 They  were  also  mainly  in  the  south,
 in  Gujarat  and  Maharashtra.  In
 other  parts  of  the  country,  the  num-
 Der  wag  very  negligible.  The  reason,
 perhaps,  was  that  its  acceptability  in
 practice  Was  not  very  much  appre-
 ciated.  The  extension  services;  also
 did  not  make  a  dent.  Credit  was  not
 available  to  the  farmers  who  wanted
 fo  set  them  up.  Government  assist-
 ance  also  in  the  way  of  subsidy,  etc.,
 to  the  extent  needed,  was  not  there,
 Now  all  these  things  are  being  made
 up,  and  large  programmes  are  being
 taken  up,  in  the  background  of  en-
 ergy  crisis,  in  rural  areas,  ete.

 शी  अनादि  शरण  बास  :  गवर्नमेंट  ने  बैकों

 को इन्स्ट्रक्शन्ज  दिय ेहैं  कि  जो  लोग  गोबर  गैस
 प्लॉट  लगाना  चाहें  उन  को  लोन  दिये  जायें  1
 लेकिन  स्थिति  यह  है  कि  सब  बैंक  गांवों  में  नहीं
 जा  बातें  हैं  कौर  न  ही  उन  को  वहां  जाने  की

 इच्छा  है।  खादी  और  ग्रामोद्योग  कमीशन  ने
 इस  काम  को  अपने  हाथ  में  लिया  है  q  क्‍या
 सरकार  कोई  ऐसा  अनुष्ठान  करना  चाहती  है
 कि  उस  के  अलावा  दूसरे  लोग  भी  गांवो  मे  जा
 कर  गोबर  गैस  प्लांट  लगायें  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 The  State  Governments  can  take  init-
 ialive  in  this  Even  private  parties,
 farmers,  etc,  can  take  interest.
 There  is  no  bar  that  they  should  ne
 cessarily  come  through  the  Khadi  and
 Gramodhyog  Commission.  Bui  some
 institution  has  to  supervise  whether
 the  particular  project  is  coming  up
 in  the  field  or  not.  If  anybody  is
 having  any  difficulty  in  Orissa,  the
 hon,  Member  can  bring  it  to  my  no-
 tice  and  we  shall  take  it  up,

 SHRI  JAGANNATH  MISHRA:  Go-
 bar  gas  plants  are  very  popular  with
 the  farmers,  and  as  many  as  7,000  go-
 bar  gas  plants  have  been  set  up  in
 the  country.  In  view  of  this,  may  I
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 know  whether  steps  are  being  taken
 to  see  that  it  assumes  the  same  air
 of  importance  and  popularity  with  the
 industrialists  also  and  if  so,  what  are
 the  steps  being  taken  or  that  are
 likely  to  be  taken?

 SHRI  ANNASAHEB  P.  SHINDE:
 I  could  not  correctly  follow  the  hon.
 Member's  question.  Now,  during  the
 current  year  and  the  next  year,  we
 are  taking  up  programmes  to  have
 20,000  gobar  gas  plants,  Research
 Studies  are  being  extended;  apart
 from  CSIR  and  ICAR,  one  more  Res.
 earch  Institute  is  also  taking  interest,
 so  that  it  becomes  more  popular.

 करी  मेंदा  सिंह :  मंत्री  महोदय  यह  साफ
 करें  कि  इस  सम्बन्ध  में  जो  वित्तीय.  सहायता
 निर्धारित  की  गई  थी,  सरकार  ने  उस  में  से
 कितनी  धनराशि  दी  उस  धनराशि  का  उपयोग
 करने  के  लिए  कितना  समय  दिया  गया
 उस  में  से  कितनी  धनराशि  का  उपयोग
 किया  गया  कौर  किस  प्रकार  किया  गया  1
 बिजली  की  कमी  को  ध्यान  में  रख  ते  हुए  सरकार
 को  इस  वर्ष  विशेष  रूप  से  गोबर  गैस  का

 इन्तज़ाम  करना  था  |  मैं  यह  जानना  चाहता
 हूं  कि  क्या  इस  वर्ष  पिछले  वर्षों  से  तरक़्की

 हुई  है  या  नही  ।

 SHRI  ANNASAHEB  P.  SHINDE:
 On  the  basis  of  the  experience  we
 have  gained  in  the  last  two  years,
 this  large-scale  programme  hag  been
 taken  up,

 I  have  also  mentioned  the  fact  that
 apart  from  financial  subsidies,  res-
 earch  support,  etc.,  raw  materials  like
 cement,  iron,  etc,  are  also  being
 made  available  to  those  who  would
 like  to  set  up  this  plant,

 eft  गेंदा  सिह  :  मंत्री  महोदय  यह  स्पष्ट
 करें  कि  गत  वर्ष  जितनी  वित्तीय  सहायता  देना
 निश्चित  किया  गया  था  उस  में  से  सरकार  ने
 कितना  धन  दिया  कौर  उस  घन  का  उपयोग
 करने  के  बारे  में  क्या  रिपोर्ट  सरकार  के  पास

 शाई  है  कि  उस  का  किन  प्रकार  उपयोग  किया
 गया  है  t
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 SHRI  ANNASAHEB  P.  SHINDE:
 The  exact  amount  has  to  be  worked
 out,  but  I  have  mentioned  the  num-
 ber  of  plants  which  have  been  set  up.

 SHRI  SAMAR  GUHA:  I  find  from
 the  information  supplied  by  the  hon.
 Mimusier  that  after  November  ‘1974,
 856  gobar  gas  plants  have  been  com.
 pleted  in  25  States  of  the  country  and
 2400  gobar  gas  plants  are  under  cons-
 truction.  But,  strangely  I  find  that
 there  is  not  a  single  gobar  gas  plant
 in  West  Bengal.  I  want  to  know  the
 reason  for  it.  Is  the  West  Bengal  Go-
 vernment  completely  apathetic?  Or

 the  Central  Governmeni  is  apathetic?
 If  not,  what  is  the  reason  for  not  hav-
 ing  a  single  gobar  gas  plant  in  West
 Bengal  as  gobar  gas  plant  is  necess-
 ary  both  for  manure  purposes  as  also
 for  the  purpose  of  energy?

 SHRI  ANNASAHEB  P,  SHINDE:
 It  is  true  that  West  Bengal  does  not
 figure  im  the  list  which  IT  have  got
 with  me,  Obviously,  it  is  not  get-
 ting  popular  there  We  shall  take  it
 up  With  the  Wes,  Bengal  Government.

 SHRI  SAMAR  GUHA:  How  do  you
 know  that  it  3s  not  popular?  What
 happened  to  the  West  Bengal  peasan-
 try  when  it  is  popular  with  the
 peasantry  in  other  States?  Wil]  you
 check  up  with  the  Government  over
 there?

 MR  SPEAKER:  No
 please.

 Shri  Birendra  Singh  Rad-absent,
 Shri  Ramavatar  Shastri—absent.
 Shri  Bhagirath  Bhanwar—also  ab-

 sent,
 Shri  M,  Kathamuthu  also  not  here.
 Shri  Onkar  Lal  Berwa,

 Medium  of  Instruction  In  Dethi
 Schools

 #196.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  ६०७]  number  of  persong  and
 the  percentage  thereof  speaking  Hindl,

 controversy,
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 English,  Punjabi  and  Urdu  languages
 in  the  Union  Territory  of  Delhi;  and

 (b)  how  many  schools  in  Delhi  have
 Hindi,  English,  Punjabi  and  Urdu  as
 medium  of  instruction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D.  P.  YADAV)  (a)  and  (b).

 A  statement  is  laid  on  the  Table  of
 the  House.

 Statement

 (a)  According  to  the  provisional
 census  figures  for  97]  the  number
 of  persons  in  the  Union  Territory  of
 Delhi,  speaking  Hindi,  Punjabi  and
 Urdu  are  as  shown  below’ —

 Number  of  Percen-
 persons  tage  to

 total
 popula-

 tien

 6)  Total  population
 of  the  Union  Ter-
 nitory  of  Delhi  40  65,608

 (7)  Number  of  per-
 sons  speaking  Hind:

 (8)  Number  of  per-
 sons  speaking
 Punjabi

 30  60  681  7९  28

 S;48,088  33  48

 Gv)  Number  of  per-
 sons  speaking  Urdu  (2.31027  5  68

 The  number  of  persons  speaking
 English  has  not  been  pubhshed

 (b)  The  number  of  recognised  Sc-
 hools  in  Delhi  which  have  Hindi,  En.
 glish,  Punyabi  and  Urdu  as  medium  of
 instruction  is  as  follows:

 Number  of  Schools
 Medium  of  nen

 Instructions  Primary  Muddle
 and

 Higher
 Secondary

 Hindi.  wl.  £,538  836
 English  ,  न  पि  WZ
 Punabi,  .  ol.  6  1S
 Urdu,  44  ९]
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 शी  शिकार  लाल  बैरवा:  अध्यक्ष  महोदय,
 सभा-पटल  पर  स्टेटमेंट  नहीं  रखा  गया  है  ।
 जब  मैं  ने  देखा  कि  कोई  स्टेटमेंट  नही  है  तो
 मैं  ने  माना  ।  मुझे  बताया  गया  कि  इस  के
 साथ  कोई  स्टेटमेंट  नहीं  है  ।

 श्री  डी०  पी०  यादव  :  मैं प्रश्न  i96  का
 जवाब  दे  रहा  हु  ।

 शिक्षा,  समाज  कल्याण  तथ।  संस्कृति  मंत्री

 (प्रो०  एस०  नूरुल  हसन)  :  प्रश्न  95
 श्री  कत्तामुतु  का  है  ।  माननीय  सदस्य  का  प्रश्न
 962  1

 श्री  राम  रतन  शर्मा  :  हिन्दी  वर्शन  में
 19  है

 एक  माननीय  सदस्य  :  मंत्री  महोदय
 स्टेटमेंट  को  पढ  दे  t

 SHRI  D  P  YADAV:  As  I  have  said
 in  the  statement,  we  have  given  the
 provisional  census  figures  for  97]  re-
 garding  the  number  of  persons  in  the
 Union  Territory  of  Delhi  speaking
 Hindi,  Punjabi  and  Urdu,  The  total
 population  of  Union  Territory  of
 Delhi  is  40,65,698.  The  number  of  per-
 sons  speaking  Hindi  35  30,60,68l  and
 percentage  to  total  population  is  75.28
 The  number  of  persons  speaking  Pun
 jabi  is  5,48,088  and  percentage  to
 total  population  is  348  The  number
 of  persons  speaking  Urdu  is  2,3i,[27
 and  percentage  to  total  population  is
 5.68  The  number  of  persons  speaking
 English  has  not  been  pubhshed  Re-
 garding  the  number  of  recognised
 schools  in  Delhi  which  have  Hind
 Enghsh,  Punjabi  and  Urdu  as  medium
 of  instruction,  regarding  Hindi  num-
 ber  of  piimary  schools  is  58  and
 number  of  Middle  and  Higher  Secon-
 dary  is  886,  Regarding  English,  the
 information  is  nil  and  l2  respecti-
 vely,  regarding  Punjabi  the  inform-
 ation  38  6  and  45  respectively  and  re-
 garding  Urdu  the  information  is  44
 and  i8  respectively.

 शी  झोंककर  लाल  लेर बा:  मैं  यह  जानता

 चाहता  हूं  कि  अंग्रेजी  स्कूलों  के  बनिस्बत  हिन्दी
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 उर्दू  तौर  पंजाबी  पढ़ाने  बालों  के  वेतन  मान
 क्या  कम  हैं  ?  यदि  हां,  तो  उस  के  क्या  कारण

 है!
 क

 श्री  ‘te  पी०  यादव  :  इसका  ज्ञान  तो

 मुझको  नहीं  है।  मानवीय  सदस्य  ने  यह  प्रश्न
 उठाया  है  1  मैं  इस  को  दिखला  लूंगा  ।

 श्री  झोंककर  लाल  बैरवा:  अब  क्‍या  पूछें
 जब  वह  बताने  की  स्थिति में  ही  नहीं  हूं,  ?

 शो  Ho  पी०  यादव  :  यह  प्रश्न  इस  से
 उठता  नहीं  i...  [स्यबबान)

 श्यो  झोंककर  लाल  बैरवा  :  जो  फ़ैसिलि-
 टीम  प्रंग्रेजी  पढ़ाने  वाले  मास्टरों  को  दी  जाती

 है  क्या  अन्य  भाषा  पढ़ाने  बालों  को  भी  वही
 'फैसिलिटी  दी  जायेगी  ?

 श्री  डो०  पो०  यादव  :  सभी  शिक्षकों  को
 समान  अवसर  भर  फैसिलिटी  दी  जायेंगी  ।

 थो मधु  लिमये :  झष्यक्ष  महोदय,
 मंत्री  महोदय  के  द्वारा  जो  भ्रांकड़े  दिए  गए  हैं
 उनसे  पता  चलता  है  कि  केन्द्र  शासित  दिल्ली
 में  93  प्रतिशत  लोग  उर्दू  पंजाबी  शौर  हिन्दी
 बोलने  वाले  हैं  लेकिन  स्कूलों  की  भ्रमर  तादाद
 श्राप  देखेंगे  तो  अंग्रेजी  माध्यम  के  स्कूलों  की

 संख्या  28  तो  मैं  जानना  चाहता  हूं  कि
 क्या  सरकार  की  यह  नीति  है  कि  भ्रंग्रेजी  माध्यम
 के  स्कूलों  को  प्रश्न  दिया  जाय  कौर  पंजाबी,
 उर्दू  कौर  हिन्दी  भाषा  के  माध्यम  वाले  जो

 स्कूल  हैं  उन  को  भ्रश्नय  न  दिया  जाये  ?

 शी  Ho  पी०  यादव  :  झिझक  महोदय,
 ह्म  किसी  में  भेद  नहीं  करते  हूँ  1

 28  थ  लियें:  यह  कोई  जवाब  नहीं

 ह 1६  अध्यक्ष  महोदय  ।  मैं  ने  आंकड़ों  के  ग्रा धार
 'पर  कहा  कि  जब  पंजाबी,  उर्दू  और  हिन्दी
 बोलने  वालों  की  संख्या  93  प्रतिशत  है  प्रौढ़
 बाकी  तामील,  मराठी,  गुजराती  वर्ग रह  के  होंगे
 तो  2  स्कूल  अंग्रेजी  माध्यम  के  हैं,  यह  क्‍या
 बिना  सरकारी  नीति  के  होंगे  ।  जवाब  ही  नहीं
 येरहेहैं?
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 PROF.  &  NURUL  HASAN:  I
 would  like  to  mention  a  point  for
 the  information  of  the  hon.  Member
 and  the  hon,  House,  that,  in  accord.
 ance  with  the  ruleg  framed  under  the
 Delhi  School  Education  Act  (which
 Parliament  was  pleased  to  approve),
 it  had  said  that  those  linguistic  min-
 orities  here  in  Delhi  who  wanted  to
 establish  new  schools  could  either
 establish  these  schools  through  the
 medium  of  their  own  language  or
 through  the  medium  of  Hindi.  This
 particular  rule  under  the  Delhi
 Education  Act,  Sir,  hag  been  challenged
 in  the  High  Court,  The  matter  is  be
 fore  the  High  Court.

 SHRI  PILOO  MODY:  It  should  be
 challenged.

 श्री  मधु  लिये  :  फिर  भी  मेरे  प्रश्न  का
 उत्तर  नहीं  दिया  ।

 मेरा  सवाल  था  कि  क्या  अंग्रेजी  स्कूलों
 को  प्रश्रय  देने  की सरकार  की  नीति  है?

 श्री  ढो०  पी०  यादव  :  हम  लोग  प्रश्न
 किसी  को  देते  नहीं  है  ।

 की  सु  लिमये  :  किसी  को  भी  नहीं  ?

 श्री  Wo  पी०  यादव  :  जी  नहीं  ?

 श्री  झील  बिहारी  वाजपेयी  :  प्रत्यक्ष

 महोदय,  सरकार  की  नीति  यह  है  कि  माध्यमिक
 शिक्षा  प्रादेशिक  भाषा  में  चले  ।  दिल्‍ली  की
 प्रादेशिक  भाषा  हिन्दी  है।  कुछ  विशेष  कार्यों
 के  लिए  उर्दू  तौर  पंजाबी  क,  भी  स्वीकार  किया
 गया  है।  मैं  जानना  चाहता  हूं  कि  प्रंग्रेजी  माध्यम

 के  विशाल चल  रहे  हैं  तो  क्‍या  उन  से

 कहा  गया  कि  अंग्रेजी  पढ़ाना  चाहते  हैं  तो

 पढ़ाएं  मगर  शिक्षा  का  माध्यम  भारतीय
 भाषा  होती  चाहिए  ?

 की  बीन  पौ०  शाइब :  जिन  स्‍कूलों  में

 अंग्रेजी  का  माध्यम है  वहां  हम  हिन्दी  के  विकास
 के  लिए  हिन्दी  भी  पढ़ाते  हैं
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 PROF,  H.  N,  MUKERJEE:  What  is
 the  explanation  if  Government  is  ho-
 nest  is  saying  that  there  is  no  partia-
 lity  in  the  English  as  a  medium  of
 instruction  even  in  schools,  for  the
 large  number  of  English  language
 medium  schools  in  Delhi?  This
 seems  to  be  an  artificial  proposition,
 particularly,  after  the  Report  of  the
 Education  Commission  having  been
 hanging  fire  for  so  many  years?
 (Interruptions)

 MR,  SPEAKER:  Order,  please.

 PROF.  S.  NURUL  HASAN:  Sir,  I
 have  already  submitted  to  you  an  ap-
 plication  that  I  may  be  permitted  to
 leave  the  House  as  I  have  to  be  pres
 ent  in  the  other  House,  (Interrup-
 tions)

 MR,  SPEAKER:  All  of  you  kindly
 sit  down.  I  shall  read  out  the  letter
 to  you.  This  is  what  Prof.  Nurul  Ha-
 san  has  written  to  me  earlier  than  this
 question  came  up,

 SHRI  PILOO  MODY:  Has  it  come
 before  0  ‘O’  clock?

 MR,  SPEAKER:  Yes,  it  has  come
 to  me  before  0  ‘O’  clock.

 SHRI  PILOO  MODY:  I  get  up  late
 in  the  morning!

 MR.  SPEAKER:  What  is  wrong  if
 you  get  up  early  in  the  morning?

 You  do  not  get  up  early  in  the  mon
 ning.

 SHRI  PILOO  MODY:  That  is
 because  I  am  sleeping  late.

 MR.  SPEAKER:  What  is  the  reason
 for  sleeping  late?

 Anyway,  Prof.  Hasan  had  already
 written  as  follows:

 “I  have  to  move  a  motion  regard-
 ing  the  introduction  of  a  Bill  in
 the  Rajya  Gabha  immediately
 after  Question  Hour  to-day—3rd
 March.  I  shall  be  grateful  if  you
 kindly  allow  me  to  leave  the
 Hovse  at  about  ‘11-55,  I  further
 request  that  in  my  absence......  "

 Since  i-55  is  already  over,  now
 you  can  go.
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 Setting  up  of  Coconut  Development
 Corperation

 *182.  SHRI  C.  JANARDHANAN:
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  AGRICULTURE
 &  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Kerala  State  Gov-
 ernment  have  submitted  g  proposa)  to
 set  up  a  Coconut  Development  Cor-
 poration;  and

 (b)  if  so,  the  salient  feature,  and
 objectives  thereof  and  Government’s
 respomSe  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 &  IRRIGATION  (SHRI  ANNASA-
 HEB  P.  SHINDE)  (a)  No,  Sir.

 (b)  Does  not  arise,

 Seminar  op  redevelopment  of
 Shahjahanabad  (Dethi)

 *l84.  SHRI  छू  5  PANDEY:
 SHRI  HARI  SINGH:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  a  seminar  on  redeve-
 lopment  of  ‘Shahjahanabad’  the  wall-
 ed  city  of  Delhi  was  held  in  the  first
 week  of  February,  ‘1675;  and

 (b)  if  so,  recommendations  made
 and  Government's  reaction  thereon?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  &  PARLIAMENTARY  AF-
 FAIRS  (SHRI  K.  RAGHU  RAMA-
 IAH):  (a)  and  (b).  A  statement  is
 being  laid  on  the  Table  of  the  House.

 Statement

 A  Seminar  on  Redevelopment  of
 Shahjahanabad  was  held  on  3Ist  Jam
 uary  and  Ist  February,  1975.  The
 conclusions  and  recommendations
 made  in  the  Seminar  are  as  follows:

 l.  The  Seminar  addressed  itelf  to
 four  basic  issues  namely,  the  ma-
 jor  and  minor  role  of  walled
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 city,  social  interaction  ang  affi-
 nities,  ways  and  means  to  com
 tain  the  problem  and  if  deconcen-
 tration  of  people  and  trade,  then
 where  and  how?

 2,  Shahjahanabad  is  vitally  connec-
 ted  with  rest  of  Delhi  and  there.
 fore,  the  study  of  its  problems
 and  their  solutions  cannot  be  ta-
 ken  in  isolation  from  rest  of  ur-
 ban  Delhi.  The  solution  to  city’s
 problem  are  closely  related  to  im.
 proving  and  providing  urban  sys-
 tems  and  urban  supports  that
 would  be  required,

 3.  In  the  overall  approach  to  rede-
 velopment  of  the  city,  pulling  it
 down  would  be  wrong,  at  the
 Same  time  to  leave  it  when  de.
 velopment  is  occuring  ali  around
 is  to  give  it  the  death  sentence.
 What  is  needed  is  that  the  city
 has  to  be  put  right.

 4.  The  present  role  of  the  city  as  a
 commercial  centre  and  a  whole-
 sale  trading  centre  for  the  entire
 North-West  India,  should  be  con.
 tinued  and  planned  for.

 5.  In  the  process  of  replanning  and
 redevelopment  the  folowing
 should  be  done:

 (ay  Obnoxious  and  Hazardous
 trade  and  industry,  godowns
 and  transport  companies
 from  the  city,  which  are  eat-
 ing  into  the  vitals  of  the  city
 should  be  shifted  out,

 (b)  Creating  of  open  spaces  and
 playfields  for  active  recreation
 and  restoring  cultural  and
 social  activities  in  the  city
 should  be  undertaken.

 (c)  The  civic  centre,  proposed
 in  the  Delhi  Master  Plan,  in
 the  Mata  Sundari  area  should
 be  built.

 (d)  A  progressive  amelioration
 of  the  life  of  the  people
 should  be  achieved  in  the
 Process  of  renewal/regener-
 ation  of  the  city,
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 (e)  Existing  educational  comp-
 lexes,  social  institutions  and
 cultural  ties  should  be  pro.
 moted  and  new  ones  fostered.

 6.  It  was  felt  that  complex  prob-
 lems  facing  Shahjahanabad  need
 a  different  kind  of  approach  in
 regard  to  its  redevelopment  and
 future  orientation.  While  detail-
 ed  studies  would  require  to  be
 undertaken  to  decide  the  areas
 where  certain  activities  and
 trades  could  be  relocated  or  shift-
 ed  out,  such  proposals  as  recla-
 mation  of  a  part  of  Yamuna  River
 bed  and  use  of  the  air  rights  over
 the  railway  tracts  connected  with
 the  mineral  sidings  and  opening
 of  railway  stations  on  both  sides
 should  be  examined  in  detail.

 7.  The  Seminar  was  of  the  view
 that  the  problems  of  Shahjahana-
 bad  arose  from  the  fact  that  it
 was  deficient  in  community  facil-
 ities  commensurate  to  the  popul-
 ation  in  the  areas,  Congestion  of
 people  and  of  different  kinds  of
 vehicles  had  created  various  prob
 lems  in  the  city,  In  order  ६0
 alleviate  these  ills,  Ww  was  neces-
 sary  to  create  land.  The  Semi-
 nar  suggested  the  following
 sections  for  the  creation  of  land:

 (i)  Removal  of  noxious  and  ham
 ardous  industries,

 (ii)  Removal  of  dairies  and  incom-
 patible  uses  keeping  in  the
 mind  the  inter-relationship
 of  milk  supply  etc,  to  the
 population,

 (iii)  Removal  of  godowns  and
 warehouses,

 (iv)  Removal  of  selected  identified
 wholesale  trades,  and

 {(v)  Removal  of  railway  yards
 ang  godowns,

 8.  Many  portions  of  Shahjahanabad
 could  be  pedestrianised  and  made
 completely  free  of  vehicular  tra.
 fie  so  ag  to  restore  the  human
 scale  and  convivial  living.
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 9.  In  order  to  achieve  the  removal
 of  above  mentioned  functions  gs
 well  as  to  relocate  some  of  the
 population  from  Shahjahanabad,  it
 Was  suggested  that  areas  on  the
 periphery  of  Shahjahanabad,  such
 as  Minto  Road,  Cilvil  Lines  and
 Trans-Yamuna  areas  should  be
 utilised.

 10,  In  particular,  the  entire  areas
 not  built  upon  between  the  Wal-
 Iga  City  and  New  Delhi  (namely
 south  of  Ramlila  Ground  upto
 the  Railway  line)  should  be  re-
 served  for  being  developed  as  an
 integral  part  of  the  Walled  city
 with  which  it  should  be  linked
 appropriately  and  placed  under
 the  same  agency  as  would  under-
 take  replanning  and  _  redevelop-
 ment  of  Shahjahanabad.

 li.  The  Red  Fort  must  be  used  as
 @  cultural  centre  and  the  Army
 should  be  shifteq  out  of  the  Wal-
 leq  City,  Thereafter  the  Walled
 City  should  be  opened  to  the
 river  Yamuna  and  Fort  Walls
 must  be  restored  to  their  original
 state  as  far  as  possible,

 Bia  Immediate  attention  must  be
 paid  by  the  Authorities  concerned

 ‘so  that  the  situation  is  not
 allowed  to  drift  ang  deteriorate
 any  further.  It  is  necessary  to
 contain  the  problem  as  it  is  today
 and  to  see  that  unauthorised,  un-
 licensed  factories  and  trades  do
 not  go  on  multiplying  any
 further.  Short  term  measures  are
 essential  to  ameliorate  conditions.
 before  long  term  measures  are
 framed.

 13.  The  Rent  Control  Act  which  is
 today  inhibiting  betterment  of
 the  properties  ang  tending  to
 cause  them  to  deteriorate  further,
 Yeading  to  worsening  of  the
 living  conditions,  should  be  given
 a  new  social  orientation  which
 will  enable  the  present  people  to
 stay  there,  yet  allow  the  area  to
 be  improved  to  house  more  people
 and  in  wel)  ventilated  and  sani-
 tary  conditions,
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 4,  For  financing  of  the  project,  a
 separate  Revolving  Fund  may  be
 constituted,  from  the  existing  re-
 sources  and  the  rescources  that
 would  be  created  from  the  land
 itself.

 ‘15,  A  separate  authority  for  replan-
 ning  and  redevelopment  of  Shah.
 jahanabad  should  be  set  up  and
 this  authority  should  function
 within  the  overall  developmental
 frame  for  Delhi,

 16.  The  most  important  thing  in  the
 present  context  38  to  initiate  the
 much  needed  process  of  renewal
 and  redtvelopment.  Till  such
 time  a  decision  is  taken  on  the
 form  and  pattern  of  an  authority
 to  undertake  such  task  and  as  a
 first  step  १६  is  essential  to  have
 a  Task  Force  set  up  to  identify
 the  more  pressing  problems  and
 to  advise  the  authorities  on  the
 appropriate  action  to  be  taken
 without  further  delay.

 MW.  The  problems  of  redevelopment
 and  replanning  of  Shahjahanabad
 should  be  seen  from  human  and
 sociological  prospective,  ultimate-
 ly,  all  improvemenis  are  meant
 for  the  people  and  their  active
 participation  is  absolutely  essen-
 tial  in  any  programme  to  ensure
 success  for  improving  the  living
 conditions.

 18,  Lastly,  and  most  impor-.ant  of  all.
 the  Seminar  stressed  the  impor-
 tance  and  the  neeg  for  a  Non-
 Political  Concensus  and  accep-
 tance  by  all  of  the  suggested  pro-
 grammes  for  the  improvement
 of  Shahjahanabad

 i9.  For  the  success  of  the  program-
 me  of  replanning  and  redevelop.
 ment  of  Shahjahanabad,  the
 Seminar  stressed  that  the  in-
 volvement  and  acceptance  by  the
 people  of  Walled  City  of  the
 suggested  programme  was  of
 imperative  importance.

 Government  are  examining  the
 various  recommendations.
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 Seminar  on  Primary  Education

 #185,  SHRI  PILOO  MODY:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  plea-
 sed  to  state:

 (a)  whether  All  India  Semimar  on
 Primary  Education  was  held  recently
 in  Delhi;

 (b)  if  sa,  the  various  recommenda.
 tiong  and  observations  made  therein;
 and

 (९)  the  reaction  of  Government  to-
 wards  the  various  recommendations
 and  observations  made  at  the  semi-
 nar?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  Or  CULTURE
 (SHRI  0,  P.  YADAV):  (a)  A  seminar
 on  “Primary  Education  under  Muni-
 cipal  Corporation”  was  held  on
 January  8—30,  3975  under  the  Joint
 auspices  of  the  Indian  Institute  of
 Public  Administration  (Centre  for
 Urban  Studies)  and  the  Municipal
 Corporation  of  Delhi.

 (b)  It  is  understood  that  the  report
 on  the  seminar  with  its  conclusions
 and  recommendations  has  not  yet
 been  finalised.

 (९)  00868  not  arise.
 Corruption  on  distributiin  of  Levy

 sugar  iy  Eastern  India

 *I86.  SHRI  SHARAD  YADAV:  Will
 the  Minister  of  AGRICULTURE  &
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  have
 heard  complaints  that  in  large  parts
 of  Eastern  India  there  ig  unbelievable
 dishonesty  and  corruption  ip  the  dis-
 tribution  of  levy  sugar  through  the
 faiy  price  shops:

 (४)  whether  it  is  a  fect  that  apart
 from  the  sugar  received  by  a  handful
 of  influential  people,  most  of  the  levy
 sugar  finds  its  way  into  the  black
 market;
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 (९)  whether  it  is  also  »  fact  that
 the  State  Governments  in  thety  arees
 have  not  been  able  to  curb  the  com
 ruption  among  the  top  buregucrats
 and  politicians  operating  through  the
 Supply  Inspectors;  and

 (d)  if  so,  the  advice  given  by  the
 Centre  to  the  States  in  the  matter  of
 eliminating  this  corruption?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  &  IR-
 RIGATION  (SHRI  ANNASAHEB  P.
 SHINDE):  (a)  to  (०),  No  such  speci-
 fic  complaints  have  been  received.  The
 Central  Government  allot  monthly  qu-
 ota  of  levy  sugar  to  the  States.  Retail
 distribution  thereof  to  domestic  cons-
 umers  through  fair  price  shops  is  the
 responsibility  of  the  respective  State
 Governments.  Complaints  of  alleged
 mal-practices,  corruption  ete.  if  rece-
 ived  would  have  been  enquired  into  by
 the  State  Governments.  However,  a
 Statement  outlining  the  suggestions
 meade  by  the  Central  Government  for
 streamlining  distribution  arrangements
 is  laid  on  he  Table  of  the  Sabha.

 Statement
 Statement  showing  the  suggestions

 made  by  the  Central  Government  for
 streamlining  distribution  arrangements.

 7.  Reducing  the  quantity  limits  for
 licensing  of  dealers  wherever  they  are
 high.

 2,  Maintaining  a  constant  vigil,  both
 on  the  sugar  factories  and  the  dealers
 within  jurisdiction  to  ensure  that  the
 limits  of  holding  of  stocks  by  dealers
 and  on  sale  and  despatch  by  factories,
 are  not  contravened  and  awarding  ex-
 emplary  punishment  wherever  such
 contraventions  are  detected.

 3.  Strengthening  and  streamlining
 the  distribution  machinery  and  more
 particularly  ensuring  that  ration  cards
 are  issueg  to  domestic  consumers,  mm
 that  levy  sugar  is  distributed  only  to
 entitled  persons  and  not  diverted  for

 in  the  open  market,
 4,  Restricting  thw  fuse  of  levy  sugar

 Principally  to  domestic  consumers  and
 avoiding  issue  of  special  permits
 occasions  like  marriages,  etc
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 5.  Arranging  for  frequent  and  sur-
 Prive  checks  of  the  registers  and  acc-
 #uhts of  the  fair  price  shops  authorised
 to  pelt  levy  sugar.

 a  Ensuring  that  fair  price  shops  dis-
 ‘tributing  levy  sugar  do  not  also  deal
 am  free  sale  sugar.
 Expenditure  on  N.F.C.  after  decentra-

 lisa  tion.
 #189.  SHRI  PHOOL  CHAND  VER-

 MA:  Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  expenditure  on  Natio-
 wal  Fitnesg  Corps  hag  gone  up  mani-
 fold  following  decentralisation;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  total  expenditure  on  Natio-
 nal  Fitness  Corps  during  the  years
 1972,  973  and  974  in  respect  of
 salary  of  staff  and  other  contingent
 expenditure,  separately?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCTAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV:  (a)  No,  Sir.

 {b)  Does  not  arise.

 (ey  Total  expenditure  on  N.F.C.  by
 ‘way  of  grants  to  the  State  Govern-
 ments,  amount  provided  in  Union  Ter-
 titories  Budget,  and  directly  by  the
 Central  Government  is  of  the  follow-
 ing  order:—

 2  ०0  ४  Rs.  2,26,87,000
 7973-73  :  Rs.  2534541000.
 प973-74  Rs.  2,61,24,000
 The  break-up  of  expenditure  on

 staff  salary  and  other  contingent  ex-
 penses  is  being  obtained  and  will  be
 YJaid  on  the  table  of  the  House.

 Setting  yp  of  Gobar  Gas  Plants  during
 1915

 rn
 7190.  SHRI  ISHAQUE  SAMBHALI:

 ‘Wilt  the  Minister  of  AGRICULTURE  &
 IRRIGATION  be  pleased  to  state:

 {a}  whether  Government  have  de-
 ida  to  instal  20,000  Gobar  Gas  Plants
 uring  the  year  ‘1974-78;

 (b)  if  80,  progress  of  construction,
 State-wise:  and

 (९)  whether  the  target  will  be
 achieved?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 &  IRRIGATION  (SHRI  ANNASAHEB
 P.  SHINDE):  (a)  Yes,  Sir.  The  Gov-
 ernment  have  taken  up  a  ‘seeding  pro-
 gramme’  to  set  up  20,000  Gobar  Gas
 Plants  during  the  year  1974-75,  &  1975.
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 (b)  A  statement  is  attached.

 (९)  Yes,  Sir.  There  is  a  possibility
 of  attaining  these  targets.

 Statement

 States/Union  Gobar  Gobar
 ‘Territories  Gas  Gas

 Plants  Plants
 completed  under

 construc
 {April—  tion
 Nov,  7974)

 t.  Andhra  Pradesh  46  775

 2.  Assam  5

 3.  Bihar  50  250

 4.  Gujarat.  i,  ६  |  NLA.
 (upto

 30-9-74)

 5.  Haryana  ,  200  437
 (upto

 3I-I2-74)
 6.  Karnataka  302  432

 vo  Kerala,  नि  45  75
 8.  Madhya  Pradesh  40  b fare)

 9.  Maharashtra  tly  205
 Io.  Orissa,  8  wm

 tr.  Punjab  ‘é  9
 Wa  Rajasthan  ,  ४०  |  20

 Cupte
 3I-7-74)

 13.  Tamil  Nadu,  63  5I5

 Iq.  Uttar  Pradesh,  53  776

 1s.  Delhi  .  2  N.A.

 Total  .  856  2400
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 Fruit  and  Vegetable  Development
 Corporation

 192.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  AGRICUL.
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Government  have  since
 set  Up  a  Fruit  and  Vegetable  Deve-
 lopment  Corporation;  and

 (b)  if  not,  the  time  by  which  it  is
 likely  to  be  edtablished?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNAS-
 AHEB  क्  SHINDE):  (a)  No,  Sir.

 (b)  The  details  about  the  proposal
 for  setting  up  of  a  Fruit  and  Vegeta-
 ble  Development  Corporation  are  still
 under  consideration  of  Government.

 बिहार  भें  बाढ़  को  रोकने  तथा  कृषि  उत्पादन
 में  वृद्धि  करने  सम्बन्धी  परि योजनायें

 *193.  थी  रामावतार  शास्त्रो  :
 क्या  कृषि  और  सिखाई  मंत्री  यह  बताने  की

 कृपा  करेगे  कि  :

 (क)  क्‍या  दक्षिण  बिहार  के  पटना,
 नालन्दा,  मुंगेर  कौर  गया  जिलों  में
 बाढ़  क।  रोकने  तथा  क्रि  उत्पादन  में  वृद्धि
 करने  की  दृष्टि  से  फ़तुहा-मोकाना-बड॒हिया
 टाल  भर  पुनपुन  नदी  योजना  बड़ा  महत्व
 रखती  है  ;

 (ख)  यदि  हां  तो  क्‍या  इस  बारे  में

 बिहार  सरकार  ने  उन्हे  कोई  योजना  क्रेजी  है  ,

 (ग)  यदि  हा,  तो  तत्संबंधी  मुख्य  बातें
 क्या  है  ;  शौर

 (घ)  इस  बारे  मे  सरकार  की  क्या  प्रति-
 क्रिया  है  ?

 कृषि  और  सिलाई  मंत्री  (श्री  जगजीवन

 राम)  :  (कफ)  से  (घ),  फतूही,  मोकामा  धौर

 बड़  हिया  तथा  अन्य  सालों  के  सीमावर्ती  क्षेत्नों
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 के  बार-बार  लम्बे  समय  तक॑  जलमग्न  रहते
 और  पुनपुन  तथा  इसकी  सहायक  सदियों  में
 बानो  से  कृषि  क्षेत्रों  में  कुप्रभाव  बहन  की  समस्या
 पर  केन्द्र  और  बिहार  राज्य  की  सरकार  पिछले'

 कुछ  वर्षों  से  ध्यानपूर्वक  विचार  करती  रही
 है  {

 ताल  क्षेत्रों  मे ंजलमग्न  होने  की  समस्या
 को  हल  करने  के  लिये  967%  26.  5  लाख
 रुपये  की  प्र नुमा नित  लागत  पर  मोकामा
 ताल  जल-विकास  स्कीम,  चरण-एक  को  हाथ  में
 लिया  गया  था  और  यह  स्कीम  i969  %
 काफी  हद  तक  पूरी  हो  गयी  थी  ।  इस  स्कीम
 में  i6  जल  निकास  चैनलों  की  खुदाई  तथा
 मरम्मत  और  प्रत्येक  जल  निकास  चैनल  के

 दहाने  पर  तलछड़-मय-नियामकों  के  निर्माण
 की  व्यवस्था  थी  t

 उसके  बाद  और  झाकड़ा  को  एकत्र
 कर)  तथा  अध्ययनों  के  पश्चात  बिहार
 सरकार  ने  रबी  फसलों  की  ठीक  समय  पर

 बुआई  के  लिये  ताल-क्षेत्रों  म ंजलमग्न ता  की
 अवधि  की  कम  करने  तथा  जुन  के  महीने  में
 गया  की  प्रात  की  बाढ़ों  से  ताल  क्षेत्रों  मे
 गर्मी  के  मौसम  की  मक्का  की  फैसला  को  सुरक्षा
 करने  के  उद्देश्य  स ेमोकामा  ताल  जल  निकास

 स्कीम,  चरण-दो  तैयार  की  थी  ।  इस  स्कीम
 की  अनुमानित  लागत  4.13  करोड  रुपये
 थी  शर  इ-में  धरोहर  नदी  पर  नियामकों
 के  साथ  हेमा-कट  का  निर्माण,  लोक  निर्माण
 विभाग  को  सड़क  को  ऊंचा  करना,  सड़क-

 पुलियो  मे  नियामकों  की  व्यवस्था  कौर  हेमजा
 तथा  हरोहर  नदी  के  बीच  ताल  में  2000

 हैक्टेयर  उच्च  स्तरीय  भूमि  को  भ्र लग  करने  के
 लिये  रिग-बांध  की  व्यवस्था  की  ।  इस  स्कीम
 को  गंगा  बाढ़  नियंत्रण  उद्योग  को  जांच  की  गई
 थी  तथा  नवम्बर,  7974  में  प्रयोग  की  तक-
 मिकी  सलाहकार  समिति  में  इस  पर  विचार
 किया  गया  ।  इस  समिति  ने  स्कीन  के  तक.

 मिकी  पहलुओं  पर  बहुत  से  म्रेलण  किये  हैँ
 और  यह  दृष्टिकोण  सामने  रखा  कि  प्रायोजित

 हकीम  से  होने  वाले  लाभ  इसकी  लागत  के
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 ware  में  कम  होगे।  इस  समिति  ने
 वैकल्पिक  समाधानों  को  तैयार  करने  के
 लिये  शौर  अध्ययन  करने  हेतु  कुछ  सुझाव
 और  दिये  हैं  t

 eat,  975  के  प्रारम्भ  में  कृषि
 और  सिंचाई  मंत्रालय  के  सिंचाई  विभाग  के
 अरिष्ट  अ्रभिकारियों  ने  ताल  क्षेत्रों  का  दौरा

 किया  था  जिन्होंने  स्कीम  के  तकनीकी  पहुंचे
 सधा  इसकी  व्यवहायंता  मे  सुधार  करने  के

 ह...  कुछ  सुझाव  भी  दिये  थे  ।  गया  बाढ़
 पिग  के  तकनीकी  सलाहकार  समिति  तथा

 सिंचाई  विभाग  के  वरिष्ठ  भ्र धि कारियों  के
 दल  द्वारा  किये  गये  प्रेक्षणों  तथा  उनके

 द्वारा  किये  गये  सुझाशो  को  रोमानी  में  ब

 इस  स्कीन  में  बिहार  सरकार  द्वारा  कुछ  परि-
 बर्तन  किये  जाने  है  4

 जहा  सक  पुनपुन  नदी  में  बाढ़  आने  का
 सम्बन्ध  है  नदी  में  पानी  बढ़ने  पर  उसके
 फैलने  से  पटना  शहर  के  क्षेत्रों  की  सुरक्षा  के
 लिये  नदी  के  चबाये  तट  पर  22  5  किलोमीटर
 लम्बे  बट बन्ध  का  निर्माण  किया  जा  चुका  है  ।
 राज्य  सरकार  द्वारा  973  में  9  76

 करोड़  रुपये  की  अनुमानित  लागत  पर  एक
 क्रीम  तैयार  को  गयी  थी  जिसमे  मुख्य  नदी
 संधा  इसकी  सहायक  नदियों  मोहर  तथा
 दारा  के  दोनों  तटों  पर  कुल  207  क्रिया-
 मीटर  की  लम्बाई  मे  तटबंधों  का  निर्माण
 सधा  पुनपुन  के  बाये  सट  पर  बल  न  तटबंधों
 को  लगभग  4,  5  किलोमीटर  की  लम्बाई  मे
 ऊंचा  उठाना  तथा  मजबूत  करना  शामिल  है  |
 1...छह  बाढ़  नियंत्रण  प्रयोग  को  तकनीकी

 सलाहकार  समिति  ने  स्कीम  को  जांच  की
 जी  तथा  यह  सिफारिश  की  थी  कि  प्रारम्भ

 के  गंध  के  पश्च  प्रवाह  (बैंक  फलो)  को  फतूही
 शेल  में  जाने  से  रोकते  के  लिये  इसके  गंगा  के

 ह...  स्थल  के  निकट  दक्षिण  तट  पर  लगभग
 70  से  33  किलोमीटर  की  लम्बाई  में  हो

 ह... ड  के  निर्माण  करने  की  आवश्यकता

 औ।  उसके  भुत तो धिक  बिहार  की  राज्य  सर-

 कार  ने  99  लाख  रुपये  की  अनुमानित  लागत
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 पर  एक  स्कीम  तेयार  की  हूं  ज,  वात  भागों
 में  बाट टी  हुई  है,  तलाश  बाये  तट  पर  3  6
 किलोमीटर  की  लम्बाई  मे  तटबन्ध  का  निर्माण,
 वाम  तट  पर  9  70  किलोमीटर  तक  पहले
 से  बने  तटबन्धो  को  ऊचा  करना  तथा  मजबूत
 करना  तथा  बाम  तट  पर  6  किलोमीटर  की
 लम्बाई  मे  एक  नये  तट बन्ध  का  निर्माण  ।
 नगा  बाढ  नियंत्रण  आयोग  की  सैनिक
 सलाहकार  समिति  ने  77  लाख  स्वय  की

 अनुमानित  लागत  पर  इस  स्कीम  के  पहले
 तथा  दूसरे  भाग  के  निर्माण  की  स्वीकृति  दे
 दी  है  जिससे  5000  हैक्टेयर  क्षेत्र  को  लाभ

 पहुंचने  की  सम्भावना  हे।  इस  स्कीम  के
 कार्यान्वयन  पर  स्वीकृति  प्राप्त  करन  के
 लिये  इसे  योजना  आयोग  को  भेज  दिया
 गया  है  ।

 स्कूल  तथा  कालेजो  में  यूथ  पालियामेंट  कार्य  क्रम

 7194.  शो  भागीरथ  भंवर :  क्‍या
 संसदीय  कार्य  मंत्री  यह  बताने  की  कृपा  करने
 कि;

 (क)  क्‍या  राज्यों  में  स्‍कूलों  आर
 कॉलेजों  में  “यूथ  पार्लियामेट

 '
 कार्यक्रम  ६ 1

 अधिक  श्रावक,  सरत  और  उपयोगी  बनाने
 के  लिये  किन्ही  नयी  योजनाओं  पर  विचार
 किया  गया  है  ;

 (ख)  क्या  इस  कार्यक्रम  को  ग्रसित  सफल
 बौर  आकर्षक  बनाने  के  लिये  प्राध्यापकों  का
 प्रशिक्षण  देने  की  कोई  योजना  मंत्नालय  के
 विचाराधीन  है  ,  और

 (ग)  इस  कार्यक्रम  को  सुविकसित  शोर
 लोकप्रिय  बनाने  की  भावी  योजना  क्‍या

 है
 ?

 निर्माण  और  आवास  तथा  संसदीय  कार्य

 मंत्री  (श्री  के०  रघ्रामंया  :  (क)  युवा
 संसद्  कार्यक्रम  के  बारे  म ेकिसी  नयी  योजना  का

 विकास  नहीं  किया  गया  है।  तथापि

 केन्द्रीय  सरकार  समय  समय  पर  राज्य  सरकारों
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 को  दिल्‍ली  संघ  राज्य  क्षेत्र  में  मान्यता  प्राप्त
 शिक्षा  संस्थापकों  के  लिये  युवा  संसद  प्रति-
 योगिता  बजता  के  नमूने  पर  राज्यों  मन  ता
 प्राप्त  कलां  यूवो  संसद  प्रतीयमान
 आयोजित  करने  की  सलाह  देती  रही  है।
 इस  प्रयोजन  के  लिये  राज्य  सरकारों
 को  वित्तीय  सहायता  की  एक  योजना  तैयार
 की  गई  है  जिसके  प्रश्नगत  प्रत्येक  राज्य
 द्वारा  हर  एक  वार्षिक  प्रतियोगिता  पर

 1,000)-  रुपये  की  अधिकतम  सीमा  तक
 का  व्यय,  संसदीय  कार्य  विभाग,  भारत  सरकार
 द्वारा  प्रतिपूर्ति  किया  जायेगा  1

 (ख)  शौर  (ग).  जी,  नहीं  ।
 Study  in  Asian  Agricultural  Develop.

 ment

 #195,  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  AGRICULIURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  study  in  Asian  agricultural  de-
 velopment  undertaken  by  the  United
 Nations  Research  Institute  for  Social
 Developments;  and

 (b)  if  so,  the  facts  thereof  and  the
 impact  of  this  study  on  the  Indian
 agriculture?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION:  (SHR]  ANNA-
 SAHEB  P.  SHINDE):  (a)  and  (b).  A
 Study  on  “Growth  with  Justice  in
 Asian  Agriculture—An  Exercise  in
 Policy  Formulation”  wag  undertaken
 by  Prof.  V.  K.  R.  ्  Rao  under  the
 auspices  of  the  United  Nations  Re-
 search  jnstitute  for  Social  Develop-
 ment,  Geneva,  ‘1974.  The  Study
 stresses  the  neeq  for  national  and
 International  action  on  the
 following:—

 Ci  )  continuing  research  on  seeds,
 with  emphasis  on  yield,  fertiliser
 response,  resistance  to  pests  and
 diseases,  protein  content,  etc,  ex-
 tending  research  to  pulses,  oilseeds
 and  crops  providing  industrial  raw
 materials,  adaptation  of  research  to
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 diverse  agro-climatic  conditions
 keeping  in  view  what  can  be  done
 to  confer  benefits  to  small  farmers
 and  weaker  sections  of  the  com-
 munity.

 (ii)  technical  and  financial  assis-
 tance  to  the  developing  countries
 in  Asia  to  improve  the  utillsetion  of
 their  existing  irrigation  systema,
 under  taking  new  irrigation  works,
 and  to  improve  drainage  and  water
 control.  .

 (iii)  establishment  of  interina-
 tionally  owned  and  operated
 factories  on  no-profit-no-losg  basis
 for  the  manufacture  of  chemical
 fertilisers  and  other  chemical  ri-
 puts  with  participation  by  the
 natural  gas  and  oil  producing
 countries  and  those  with  advance
 technica]  knowhow,

 (iv)  setting  up  a  wide  network
 of  storage  depots  for  both  agricul-
 tural  outputs  and  inputs,

 (v)  action  by  developeg  countries
 to  eliminate  or  substantially  reduce
 their  tariff  and  other  barrierg  to
 imports  of  foodgrains  and  other
 agricultural  goodg  from  the  deve-
 loping  countries,

 (vi)  foreign  exchange  support  for
 credit  programmes  of  the  national
 agricultural  banks  in  the  develo-
 ing  countries.

 (vii)  assistance  for  training  pro-
 grammes  for  extension  workers,

 (viii)  periodic  reports  from  the
 developing  countries  on  the  prng-
 ress  of  new  technology  and  its
 effects  on  production,  distribution
 and  savings  as  also  on  the  parfigi-
 pation  by  small  and

 oer  toa farmers  in  the  new  technology;
 je (ix)  assistance  for  research  ‘on

 the  social,  economic,  cultura?  ded
 political  aspects  and  effects  of  gyri-
 cultural  development

 ienadice technology  in  the  develop,
 countries.  मु

 Much  of  the  Indian  research  bd
 development  programmes  in  agrighl-
 ture  are  already  based  on

 die
 of

 these  considerations,  A  coi
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 amesament  of  the  changes  needed  in
 féjearch  and  development  prog-
 cumines  would  be  made.

 U.G.C.  aid  to  Calcutta  and  other
 Universities

 "197,  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 {a)  Grants  given  by  U.G.C.  to  Cen-
 tra,  Universities  and  other  Universi-
 lea  in  the  year  ‘1974-75;

 (b)  whether  Calcutta  University  is
 now  the  bigges,  University  in  India
 so  far  as  the  number  of  students  is
 concerned;  and

 (ee)  if  so,  what  effective  measures
 have  been  adopted  to  financially
 strengthen  tne  University?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8.  NURUL  HASAN):  (a)
 The  required  information  is  being
 eollecteq  and  wili  be  laid  on  the
 Table  of  the  Sabha,  in  due  course.

 (b)  According  to  the  inormation
 furnished  by  the  University  Grants
 Commission,  Calcutta  University  is
 not  among  the  first  five  Universities
 80  fay  ag  the  number  of  students  on
 rolls  in  the  teaching  Departments
 during  1972-73  is  concerned.  How-
 ewer,  if  the  enrolment  in  the  affiliated
 colleges  is  also  included,  the  Uni-
 versity  had  the  largest  enrolment,

 {c)  The  maintenance  grants  to
 State  Universities  are  given  by  the
 concerned  State  Governments.  It  is,
 therefore,  for  the  Government  of
 West  Bengal  to  provide  necessary
 funds  for  the  efficient  functioning  of
 the  Calcutta  University.
 UGC,  Committe,  ०७  tutoria,  system

 im  Ending  Universities
 *i98.  SHRI  M  RAM  GOPAL

 REDDY:
 SHRI  K.  LAKKAPPA:

 "Wily  the  Minister  of  EDUCATION
 WELFARE  AND  CULTURE

 he  pleased  to  state:
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 (a)  whether  the  high  powered  com-
 mittee  appointed  by  U.G.C.  to  go
 into  the  tutorial  system  prevalent  in
 indian  universities  has  subrhitted  its
 report;  and

 (b)  if  80,  the  mam  recommenda-
 tions  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  NURUL  HASAN):  (a)  No
 such  Committee  to  go  into  the  tu-
 torial  system  prevalent  in  Indian
 Universities  has  been  set  up  by  the
 University  Grants  Commission.

 (b)  Does  not  arise,
 Food  Scarcity

 "199,  SHR]  ANADI  CHARAN
 DAS:

 SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  AGRICULTURE

 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  his  attention  hag  been
 drawn  to  a  news  item  in  an  English
 daily  of  8th  January,  1975,  from
 Chandigarh  captioned  “Moynihan
 predicts  food  scarcity  in  India  for  ten
 years  more”;

 (b)  if  so,  whether  hig  attention  has
 also  been  drawn  to  Moynihan’s  obser-
 vation  that  India’s  agriculture  poten-
 tia)  ig  so  staggering  that  it  could  al-
 most  feed  the  world;  and

 (c)  if  so,  Government's
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P,  SHINDE):  (a)  and  (b),
 Yes,  Sir.

 (c)  Due  priority  is  given  to  Irriga-
 tion  Schemes.  As  a  result  irrigation
 potential  has  increased  from  22.6
 million  hectares  in  950-5l  to  44.6
 million  hectares  in  1973-74,  By  the
 end  of  V  Plan  it  is  planned  to
 achieve  a  potential  of  57  million  hec-
 tares  out  of  a  total  potential  of  07
 million  hectares.  In  view  of  this
 and  other  measures,  the  foodgrains
 production  target  of  740  million  tones
 has  been  fixed  for  the  terminal  year
 of  the  V  Plan,

 reaction
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 *200.  SHR;  SHASH  BHUSHAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleaseg  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  hag  been  invited  to  the  news
 item  appearing  an  &  loca,  English
 daily  dateq  the  7th  February;  295
 under  the  heading  ‘Drugs  reappear  on
 Campus’  to  the  effect  that  drug,  have
 started  reappearing  on  the  campus
 ang  hashish  is  being  sold  under  the
 counter  by  ‘the  eafe  staff  of  a  college;
 and

 (b)  the  reaction  of  Government
 thereto  and  the  steps  taken  or  pro-
 posed  to  ‘be  taken  in  the  matter?

 THE  MINISTER  OF  EDUCATION
 AND  SOCIAL  WELFARE  AND
 CULTURE  (PROF  8  NURUL
 HASAN):  (a)  Yes,  Sir
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 the  alleged  reappearance  of
 eh

 on
 the  Campus  or  the  sale  of  in
 the  Cafe  of  any  College,

 &xecution  ef  Crash  Programme  for
 Rural  Employment  in  Punjab

 ‘1791.  SHRI  B.S.  BHAURA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state;

 (a)  whether  execution  of  the  crash
 Programme  for  rural  employment,
 sponsored  by  the  Union  Government
 in  Punjab,  were  satisfactory;  and

 (b)}  if  not,  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  SHINDE):  (a)  The  Crash
 Schem»  for  Rural  Employment  was
 satrefactorily  implemented  in  Punjab
 for  a  period  of  3  years  viz,  1971-72,
 1972-73  and  ‘1973-74,

 Allocation  of  Funds,  amount  re-
 jeased,  expenditure  incurred  ang  em-

 (b)  Neither  the  Government  nor  ployment  generated  are  indicated
 the  University  of  Delhi  are  aware  of  Lelow

 (Re  wn  lakhs}

 Year  Allocation  Amount  Expenditure  Employment
 of  funds  released  =  curred  generated

 (lakh
 ee,

 I97I-72  37  50  337  75  746  OF  34  39

 I972~73  i490  §0  440  50  342  I6  24 7.

 1973-74  नि  .  23°00  323  00  23  3  18  74
 mens  et

 tb)  Does  not  alise.

 Publication  of  Literature  for  Neo-
 Literates

 792  PROF,  NARAIN  CHAND
 ARASHAR.  Will  the  Minister  of

 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE.  be  pleased  to  state:

 (a)  whether  there  is  any  proposel
 to  encourage  the  publication  of  litera-
 ture  for  neo-literates;  and

 (b)  if  so,  the  brief  outlines  of  this
 scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P,  YADAV):  (a)  and  (b).  Gove
 ernment  are

 noha  a
 taking  several

 steps  to  encourage
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 Hiterature  for  non-literates.  The
 Ihrectorate  of  Adult  Education  itself
 produces  proto-types  of  materials  in
 Hindj  to  guide  similar  efforts  in
 fegional  languages;  State  govern-
 ments  and  voluntary  agencies  are
 given  financial  assistance  for  produc-
 ing  nev-literate  literature;  and  an
 all-India  annual  competition  is  held
 for  selecting  the  best  manuscripts
 for  neo-literates  in  each  regional
 language,  for  a  prize  award  of
 Rs.  1000/-  each.  Bulk  purchase  of
 800  copies  is  made  of  each  winning
 entry  for  free  distribution  to  rurai
 libraries,  and  social  education  centres

 1974 &  विराम  ह...  होते  वाले
 अनाज  को  माचो

 £793.  oft  भारत  सिह  चौहान  :

 नया  कृषि  और  सिचाई  मिली  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  वर्ष  974  के  दौरान  देश  में
 उत्पन्न  अथवा  आयासित  कुल  कितना  ताज

 _कातिक्रस्त  नष्ट  हुआ;

 (@)  उसके  क्या  कारण  थे  ,  और

 (ग)  उन  कारणों  की  पुनरावृत्ति  न  होने
 देने  के  लिये  सरकार  ने  क्‍या  उपाय  किये
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 कृषि  और  सिलाई  मंत्रालय  में  राज्य  मंत्रो

 (नी  अ्रष्यासाहिद  to  शिन्दे)  :  (क)
 से  (ग).  भ्रपेक्षित  सूचना  एकत्रित  की
 जा  रही  है  धौर  प्राप्त  होने  पर  इसे  सभा
 के  पटल  पर  रख  दिया  जायेगा  ।

 चे  सदन  निर्माण  उत्पादों  के  प्रभ मा भो करण  के
 लिये  राष्ट्रीय  सबल  निभानी  संगठन  को

 ई  योजना

 1794.  श्री  बनमाली  बाबू  :  क्या
 निरमाण  और  are  मत्ती  यह  बताने  की
 छुपा  करेंगे  कि  :

 (क)  किया  राष्ट्रीय  भवन  निर्माण  सगठन
 के  नये  भवन  निर्माण  उत्पादों  एवं  निर्माण
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 तकनीकों  को  अपनाने  के  लिये  एक  नई
 प्रमाणीकरण  योजना  तैयार  की  है  ,  और

 दुख)  यदि  हा,  तो  योजना  को  किस
 प्रकार  निष्पादित  किया  जायेगा  ?

 निर्माण  ओर  झरा वास  तथा  से  रदा  कार्य
 मंत्री  (श्री  के०  रघरसंया)  :  (क)  जी,
 हा  i

 (a)  योजना  को  जभी  अन्तिम  रूप
 नहीं  दिया  गया  है।  तथापि,  ट्  राष्ट्रीय
 भवन  (निर्माण)  सगठन  द्वारा  एक  “झगर
 मेट  बोर्ड!  से  निष्पादित  बरवा-  जाएगा
 जिसका  गठन  भवन  निर्माण  उद्योग  में
 सम्बन्धित  विभिन्न  प्रद्योगिकी  क  शाखाओं  से
 लिये  गये  विशेषज्ञों  द्वारा  किया  गया  है  ।

 Overhauling  Examination  System

 I795.  SHRI  ARVIND  M  PATEL:
 SHRI  G.  Y.  KRISHNAN:
 SHRI  RAM  PRAKASH:

 Wul  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are
 stressing  the  urgent  need  for  an  over-
 haul  of  the  present  examunation
 system;  and

 (b)  if  so,  the  brief  account  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN);  (a)  and

 (b).  A  number  of  measures  have
 been  taken  for  reforming  the  present
 system  of  examination.  The  Uni-
 versity  Grants  Commussion  hag  circu-
 lated  to  all  the  universities  a  report
 by  an  expert  committee  entitled
 “Examination  Reform—A  Plan  of  Ac-
 tion”  for  implementation  of  the  recom-
 mendations  contained  therein.  Copies
 of  the  report  have  also  been  circu-
 lated  to  the  State  Governments  A
 copy  of  the  report  is  available  jn  the
 Parliament  Library.
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 The  University  Granta  Commission
 has  selected  the  following  32  uni-
 versities  for  implementing  the  “Plan
 of  Action”  for  examination  Reform:—

 @  Aligarh  Muslim  University,
 Aligarh.

 (2)  Andhra  University,  Waltair.

 (3)  M.  8,  University  of  Baroda,
 Baroda.

 (4)  Punjab  University,  Chandi-
 garh.

 (5)  Gauhati  University,  Gauhati.

 (6)  Rajasthan  University,  Jaipur.

 (7)  Jadavpur  University,  Jadav-
 pur.

 (8)  Poona  University,  Poona.

 (9)  Saugar  University,  Saugar,
 (10)  Mysore  University,  Mysore.

 (ll)  Madras  University,  Madras.

 (12)  Calicut  University,  Calicut.
 These  universities  will  serve  ag  a
 pace  setter  for  introducing  similar
 innovations  in  the  neighbouring  uni-
 versities.  Universities  at  serial  Nos.
 i—0  and  2  have  informed  the  Com-
 mission  that  they  have  appointed  their
 own  Examination  Reform  Implemen-
 tation  Committees  to  provide  neces-
 sary  guidelines.  The  implementation
 of  the  Report  ‘Examination  Reform—
 A  Plan  of  Action’  is  at  different
 stages  in  those  Universities.  The
 Commission  has  also  set  up  an  Imple-
 mentation  Committee  for  expeditious
 implementation  of  the  recommenda-
 tions  contained  in  the  Pian  of  Action.

 In  addition  to  the  above  Univer-
 sities,  a  number  of  other  Universities,
 particularly  Berhampur  University,

 Dibrugarh  University,  Jawaharlal
 Nehru  University,  Kerala  University,
 Madurai  University,  Meerut  Uni-
 versity,  Osmania  University,  Roorkee
 University,  Sambalpur  University  and
 Serdar  Patel  University  and  South
 Gujarat  University  are  in  the  process
 of  implementing  the  recommended  re-
 form  measures,  The  Agricultural
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 Universities  in  India  have  already
 adopted  the  semester  of  trimester
 aystem  of  examination.

 The  University  Grants  Commission
 organiseq  during  794  four  Zanal
 Workshops  to  consider  inter-alia  the
 subject  of  Examination  Reform.

 The  Central  Board  of  Secondary
 Education  has  evolved  a  new  system
 of  examination,  the  main  feature  of
 which  is  that  the  resulta  of  the
 Secondary  School  Course  Examina-
 tion  will  be  furnished  in  terms  of
 Grades  for  each  subject  on  a  five
 point  scale  and  no  overall  Grade  will
 be  given  for  purpose  of  certification.

 The  National  Council  of  Educational
 Research  ang  Training  hes  also  in-
 tensified  its  programme  of  Examina-
 tion  Reform  in  schools.  The  two
 major  goalg  of  the  programme  are  to
 make  examinations  a  valid  and  re-
 lable  measure  of  pupil  growth  and  a
 powerful  instrument  of  improving
 teaching  and  learning.  Efforts  to
 achieve  these  goals  are  being  made
 through  the  reform  of  External
 Examinations  and  School  Evaluation.
 The  following  State  Governments
 and  Union  Territory  Administrations
 have  implemented  programmes  of
 examination  reform  with  the  assis-
 tance  of  N.C.E.R.T.:—

 States

 Andhra  Pradesh
 Assam
 Gujarat
 Haryana
 Karnataka
 Kerala
 Madhya  Pradesh
 Maharashtra
 Manipur

 10,  Orisen,
 ll.  Punjab
 i2.  Rajasthan
 13.  Tami]  Nady
 i4,  Uttar  Pradesh
 .  Weat  Bengal

 od

 1

 anon
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 Wnion  Territories

 L  Delhi
 2,  Goa,  Daman  &  Diu
 3,  Pondicherry.

 Working  Conditions  and  Pay  Scales  of
 Agricultural  Scientists

 i796.  SHRI  DHAMANKAR:  Will
 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Government  have
 taken  special  steps/measures  to  im-
 prove  the  working  conditions  of  agri-
 cultural  scientists  and  restructured
 their  pay-scales  as  a  measure  of  in-
 ecentive  for  work;

 (b)  if  so,  facts  thereof;

 (९)  the  number  of  unemployed  agri-
 cultural  scientists/graduates  in  the
 country;  and

 (dy  steps  taken  to  utilise  them
 meaningfully  in  the  programme  of
 agricultural  development?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA.
 SAHEB  P.  SHINDE):  (a)  and  (b),
 The  pay-scales  of  agricultural  scien.
 tists  and  technical  personnel  em.
 Ployed  in  the  Department  0०
 Agriculture,  have  been  revised  in  the

 the  pay-scales  of  agricultural  scien.
 tists  employed  under  the  Indian
 Council  of  Agricultura]  Research,
 have  been  revised,  In  addition,
 efforts  are  being  made  to  improve  the
 working  conditions  of  agricultural

 #  constitute  an  Agricultural  Research
 Service  in  the  LC.AR.  which  may
 include  grades  between  Rs,  580—-900
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 mum  of  Rs,  3500/-  depending  upon
 their  performance  on  the  basis  of
 periodicel  assessment  by  an  external
 Panel  set.  wp  by  the  Agricultural
 Scientists’  Recruitment  Board.  Grie-

 vance  Cells  have  been  or  are  being
 constituted  in  the  Research  Institutes
 of  the  ICAR  to  provide  a  forum  for
 ventilation  of  individual  grievances
 by  the  staff.  It  is  also  proposed  to
 constitute  Joint  Staff  Councils  in  the
 Research  Institutes.  The  above  steps
 are  intended  to  give  greater  oppor-
 tunities  of  career  advancement  and
 functional  and  operational  freedom  to
 the  scientists.

 (९)  The  exact  number  of  unem-
 ployeg  agricultural  scientists}  gradu-
 ates  is  not  available  with  the  Ministry
 of  Agriculture  &  Irrigation.  However,
 6.913  agricultural  graduates  and  959
 agricultural  post-graduates  were  on
 the  Live  Register  of  varioug  Employ-
 ment  Exchanges  in  the  country  as  on
 3ist  December,  1973,  This  includes
 figures  in  respect  fo  University  Em-
 ployment  Information  and  Guidance-
 Bureaux  at  Delhi,  but  does  not  in-
 clude  figures  for  other  such  Bureaux.

 (d)  The  Department  of  Agriculture
 have  formulated  a  scheme  for
 setting  up  “Agro-Service  Centres”  for
 assisting  engineersidiploma  holders
 and  agricultural  graduates  for  self-
 employment.  Under  this  scheme  808
 Agro-Service  Centres  have  been  set
 up  by  the  end  of  January,  975  and
 nearly  2790  entrepreneures  have  been
 trained  so  far,  which  include  agricul-
 tural  graduates  also.

 अन्य  प्रदेश  में  सुकता  परियोजना  की

 अनुमानित  लागत

 I797.  ह, ड  भाई  चरण  रोहित  :  क्‍या

 कृषि  ote  लिखाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  सकता  परियोजना
 की  लागत  के  मूल  अनुमान  क्या  थे  ;  कौर

 (ख)  मूल  अनुमानित  लागत  को  कितनी

 बार  संशोधित  किया  गया,  लागत  के  अ्रन्तिम
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 अनुमान  क्या  हैं  भोर  परियोजना  को  लागत
 को  संशोधन  करते  के  क्या  कार

 कृषि  और  सिंचाई  म  a  उपमंत्री

 (श्री  केदार  नाथ  सिह)  (#)  £56.52
 लाख  रुपये  ।

 (@)  राज्य  सरकार  हारा  तीन  शो-
 गीत  प्राक्कलन  भेजे  गये  थे  तथा  परियोजना
 की  भ्रन्तिम  अनुमानित  लागत  के  483.  02
 लाख  रुपये  होने  का  प्रदाता  लगाया  गया  है  ।
 परियोजना  प्रस्तावों  मे  इन  संशोधनों  के
 कारण  ये  बताये  गये  है,  प्रति रिक्त  कार्यों,
 गद-संचयन,  नहरों,  निर्माण  सामग्रियों  के
 लिये  किए  गए  विस्तृत  अ्रनुभसधानों  के  परि-
 णाम  स्वरूप  आवश्यक  हुये  परिवर्तन  तथा

 मूल्यवृद्धि  ।

 Implementation  of  Integrated  Multi-
 Disciplined  Programme  under

 Rajasthan  Canal

 7798  SHRI  LALJI  BHAI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 fa)  whether  Government  have  set
 up  Command  Area  Authority  for  the
 implementation  of  Integrated  Multi-
 disciplined  programme  under  Rajas-

 ‘than  canal;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER.  OF  STATE  IN
 गाह  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P,  SHINDE):  (a)  and  (b).  A
 Command  Area  Authority  for  Rajas-
 than  Canal  Ptojeet  has  been  consti-
 tuted  by  the  Government  of  Rajasthan
 in  theif’  Order  No.  P.6(3)  Agril-V/73,
 dated  the  25th  July,  ‘1974,  The  Board
 of  Command  Area  Authority  is  as
 under  :—

 ‘Chairman  and  Administrator

 <l)  Area  Development  Commis-
 sioner  (Government  of  Rajas-

 than).
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 Memberyg

 Secretary,  Rajasthan  Canal  and
 Chairman  Rajasthan  Canal
 Board  or  his  representative.

 (3)  Secretary,  C.A,D.  (Govt.  of
 Rajasthan).

 Financial  Commissioner  or  his
 Representative  (Government  of
 Rajasthan).

 Revenue  &  Forest  Commissioner
 or  his  Representative  (Govern-
 ment  of  Rajasthan).

 (6)  Special  Secretary,  Planning,
 (Government  of  Rajatthan).

 (7)  Colomsation  Ccmmissioner
 (Government  of  Rajasthan).

 (2  _

 (4  —

 (9  बनता

 (8)  A  Representative  of  Credit  Ins-
 titutions,

 (9)  Two  Nominees  from  Pramukhs
 and  other  Elected  Representa-
 tives,

 qa)  Two  Representatives  from  the
 farmers,  one  of  which  will  be
 from  weaker  sections.

 Member  Secretary

 (]l)  Deputy  Area  Development
 Commissioner  (Government  of
 Rajasthan).

 The  Command  Arew  Authority  may
 vonstitute  Consultative  Committees
 with  wider  representation  on  different
 development  sectors.  The  Heads  of
 Departments  will  be  represented  in
 these.

 a
 2,  The  Functiong  and  Responsibili-

 's  of  the  Command  Area  Authority
 would  be  88  follows: —

 (i)  Maintenance  and  efficient  ope.
 ration  of  the  water  delivery
 system  from  the  source  to  the
 farm  outlet.

 (ii)  Planning  and  executing  pro-
 grammes  of  land  development
 within  a  catchment  (chek)  in-
 cluding  realignmetit  and  lin
 ing  of  water  courses,  ‘land
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 levelling,  soil  reclamation,
 field  channels,  etc.  through
 institutional  finance  and
 Otherwise,

 (iii)  Enforcement  of  a  proper  sys-
 tem  of  “Warabandi”  and  fair
 distribution  of  water  to  indi-
 vidual  fields.

 (iv)  Development  of  groundwater
 to  supplement  surface  irriga-
 tion.

 (v)  Selection  and  introduction  of
 suitable  cropping  patterns.

 (vi)  Supply  of  all  input;  and  ser-
 vices  including  credit,

 {vii)  Development  of  marketing
 and  processing  facilities  and
 communications.

 (viii)  Preparing  individval  pro-
 grammes  of  action  for  small
 farmers,  marginal  farmers,
 and  agricultural  labourers

 (ax)  Diversification  of  agriculture
 through  livestock  develop.
 ment,  horticulture,  farm  for-
 estry,  ete.

 {x)  Programmes  of  protective  for~
 estry  for  canals,  roads,  and
 farms,  pasture  development
 of  uncommanded  lands,  fuel
 wood  plantations.  etc.

 (xi)  Town  Planning.  rural]  housing
 development  of  existing  and
 new  villages  and  marketing
 centres,

 3.  The  Gross  Command  Area  of  the
 Rajasthan  Canal  State  I  and  State  Il
 would  be  the  jurisdiction  of  Command
 Area  Authority,

 High  Prices  of  Rice  and  Paddy  in
 Assam

 ‘1799,  SHRI  NOORUL.  HUDA:  Wil)
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:
 '  (a)  whether  the  Government's  at-
 tention  has  been  drawn  to  the  situa-
 tion  arising  out  of  high  prices  of  rice
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 and  paddy  in  the  State  of  Assam  dur-
 ing  January—February,  ‘1975;

 (b)  whether  the  reports  appearing
 in  the  Press  about  semi-starvation  con-
 ditions  in  the  district  of  Cachar,
 Sibsagar,  Goalpara  and  Kamrup  im
 the  State  of  Assam  due  to  low  pur-
 chasing  power  are  correct;  and

 (९)  whether  in  view  of  last  year's
 experience  in  Goalpara  district,  the
 Union  Government  would  direct  the
 State  Government  to  make  available
 Tice  and  wheat  at  subsidizeg  prices,
 to  actually  distressed  people?

 THE  MINISTER  OF  STATE  IN
 THE  HINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P.  SHINDE}:  (a)  te  (c).  The
 State  Government  have  been  request-
 ed  to  turnish  the  requisite  informa-
 tion  which  will  be  ja!  on  the  Table
 of  the  Sabha  on  reteipt.

 Scheme  for  Award  of  National  Pro-
 fessorship  to  Distinguished  Professors

 800  SHRI  VASANT  SATHE:  Wil
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  Government  have  taken
 a  decision  to  revive  a  scheme  for
 award  of  National  Professorship  to  dis-
 tinguished  professors  in  various  dis-
 ciplines;

 (b)  if  so,  the  facts  thereof;  and

 (c)  if  not,  the  reason  for  suspersicn
 of  the  scheme?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  s.  NURUL  HASAN):  (a)  and
 (b).  Certain  proposals  to  modify  the
 scheme  of  National  Reseatch  Profes-
 sorship  were  made  to  the  Government,
 After  consideration  it  wus  decided  that
 the  scheme  be  continued  for  the  time
 being  without  changes  Nominations/
 suggestions  have  been  received  and
 these  are  under  consideration.

 {c)  Does  not  arise.
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 Food  Situation  in  india

 1801.  SHRI  VEKARIA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  he  pleaseg  to  state:

 (a)  whether  it  is  reported  by  the
 food  experts  of  United  States  and
 United  Nations  that  “A  marked  impro-
 vement  in  the  World  food  situation
 is  notably  in  India”;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  7.  SHINDE):  (a)  The  report-
 ed  statement  of  the  Food  experts  of
 United  States  and  Uniteg  Nations  has
 come  to  the  notice  of  the  Government.

 (b)  The  overall  food  situetion  has
 shown  an  improvement  since  the  last
 quarter  of  ‘1974,  The  winter  rains  in
 several  parts  of  North  India  have  pro-
 ved  beneficial  to  rabi  crops  and  if
 weather  conditions  are  favovrable  in
 the  remaining  part  of  the  searen,  rabi
 production  may  ha  expected  to  reg)s-
 ter  a  substantial  increase  this  year,

 शांति  बस  के  निर्माण  पर  व्यय

 1802.  श्री  हुकम  शब्द  फरुवा  :
 श्री  स्ट्रास  बी०  बड़े  :

 क्या  निर्माण  और  शाबाश  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  जब  तक  शान्तिवन  के  निर्माण
 पर  कुल  कितनी  राशि  खर्च  की  गयी  है  ,
 और

 (@)  कार्य  के  पूर  हु ंने  में  कितना  समय
 लगने  की  सम्भावना  है  तथा  उस  पर  कुल
 कितना  रुपया  व्यय  किया  जाना  सम्भावित

 सिरसा  और  आनानास  तथा  संसदीय  कार्य
 अंतर  (शी  Bo  रघुरामैथा)  :  (क)  जनवरी,
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 I975  तक  74.  94  लाख  झुकाये  को  1
 राशि  खर्च  की  गई  है  ?

 (ख)  मूलभूत  विकास  कार्य  किया  जा

 चुका  है  -  चल  ह  शेष  बचें  कार्य  की  लगभग

 एक  बर्ष  लगेगा  तथा  प्र नुमा नित  व्यय  Le  20
 लाख  रुपये  होगा  ।  तथापि,  विकी  कार्य
 रुका  नहीं  रहता  तथा  यदि  आवश्यक  समझा
 गया  तो  कौर  बिक  निर्माण  कार्य  किये  जा
 सकते  हैं  t

 Imspert  of  Sheep

 1803,  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  a  large  number  of  sheep
 have  been  imported  to  improve  the
 local  breed  for  wool  production;

 (9)  how  far  these  sheep  have  help-
 ed  in  improving  the  loca]  breeds;  and

 (c)  how  far  it  is  going  to  help
 in  wool  production?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Yes,  Sir

 (b)  and  (c).  The  basic  objective  of
 introduction  of  high-yielding  fine  wool
 breed  of  sheep  thruugh  cross-breed-
 ing  js  to  improve  quality  and  quantity
 of  wool  in  local  sheep,  The  introduc-
 tion  of  50  per  cent  exutic  blood  has
 resulted  in  estimated  increase  in  body
 weight  by  approximately  20  per  cent
 and  in  wool  weight  by  approximately
 50  por  cent.  Quality  of  wool  has  algo
 shown  improvement,

 Vijayawada  Drinking  Water  Supply
 Scheme

 1804.  DR.  K.  L.  RAO:  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  Vijayawada  is  one  of
 the  most  favourably  situated  towns  as
 compared  to  any  other  town  in  india
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 for  the  supply  of  drinking  water  to
 the  people  of  the  town;

 (b)  whether  the  cost  of  supplying
 twenty  million  gallong  per  day  in
 Vijayawada  will  be  far  lesg  to  the
 order  of  one-tenth  of  the  money  re-
 quired  for  the  supply  of  an  equivalent
 measure  of  water  in  any  other  impor-
 tant  town  in  India;  and

 {c)  if  so,  what  are  the  reasons  for
 the  delay  in  supplying  adequate  water
 to  the  people  living  in  Vijayawada?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  KX,  RAGHU
 RAMAIAH):  (a)  to  (c),  The  requisite
 information  is  being  collected  and  will
 on  receipt  Ke  laid  on  the  luole  of  the
 Sabha.

 Recommendations  of  the  Expert  Team
 for  Control  of  Erosion

 1805,  SHRI  ROBIN  KAKOTI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  an  expert  team  visited
 Mathala  erosion  area  (Dibrugarh)
 in  the  month  of  October,  ‘1974.

 (b)  if  so,  what  were  their  recom-
 mendations  for  control  of  erosion  in
 the  above  area;  and

 (ce)  step  taken  so  far  to  mple-
 ment  the  recommendations  of  the
 expert  team  for  contro]  of  erosion  in
 the  above  area?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 TRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  The  Board  of  Qonsul-
 tants  of  the  Brahmaputra  Flood  Con-
 trol  Commission  visited  the  Mathala
 erosion  area  in  October,  ‘19%,

 (by  and  (6)  The  Board  cf  Consul-
 tants  recommended  the  preparation  of
 a  scheme  consisting  of  two  stone  spurs
 and  eight  permeable  spurs  for  check-
 ing  ‘the  drosion.  The  Brahmeputra
 Flood  Cantrol  Commission  accordingly
 submitted  ry  scheme  in  January,  ‘1975,
 at  an  estimated  cost  of  Rs.  75  lakhs
 Aft  scrutiny  in  the  Central  Water

 Commission,  the  scheme  was  modified
 and  wag  later  approved  by  the  Board
 of  Consultants  at  their  meeting
 held  on  24th  January,  1975,  at  an  esti-
 mated  cost  of  Rs  585  lakhs.  The
 scheme  has  been  sent  by  the  Centra?
 Water  Commission  to  the  Planning
 Commission  for  according  aproval  to
 its  implementation  as  required  under
 the  prcedure  laid  down  for  the  pro-
 cessing  of  flood  control  schemes  It
 38  reported  that  Brahmaputra  Flood
 Control  Commission  has  already  jni-
 tiated  action  and  bus  calted  tenders
 for  the  works.

 Effect  of  Decontrol  of  Vanaspati
 Prices  on  Weaker  Section

 1806.  SHRI  VIRBHADRA  SINGH:
 Will  the  Manister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state  the  steps  being  taken  to  protect
 the  interest  of  the  weaker  section  of
 the  society  against  the  exploitation
 by  the  trade  practices  consequent  on
 decontro]  of  price  of  vanaspati?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  CF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P  SHINVE):  As  the  installed
 production  capacity  of  the  industry  is
 more  than  double  tn2  demund  for  the
 product,  the  factories  have  necessarily
 to  operate  under  higily  competitive
 conditions.  This  provides  a  bunlt-in
 assurance  against  risk  ef  exploitation
 of  the  consumers  by  the  industry  or
 trade.  Even  sy.  Government  ar?
 maintaming  a  cous’int  watch  on  the
 price,  beig  chaigei  at  al]  stages  of
 sale

 Malpractices  by  present  Chief  Manager
 of  Modern  Bakeries  (India)  Ltd,

 Calcutta

 1807.  SHRI  DINEN  BHATTA.
 CHARYYA:

 SHRI  KRISHNA  CHANDRA
 HALDER:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 about  the  complaints  against  the  deli-
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 berate  malpractices  and  corruption
 practised  by  the  present  Chief  Manager
 of  the  Modren  Bakeries  (India)  Ltd.
 at  Calcutta;

 (b)  whether  Government  have  re-
 ceived  any  memorandum  in  this  re-
 gerd;  and

 (९)  whether  any  enquiry  in  the
 matter  has  been  conducted  and  if  not,
 the  reasons  for  delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNASA-
 HEB  फ्  SHINDE):  (a)  and  (b)  Gov-
 ernment  have  recvived  a  2०009  af  a
 letter  dated  27(h  December,  £74  mak-
 ing  certain  allegat.ons  aguinst  the
 Chief  Manager  Calcutta  Unit  of  Mod-
 ern  Bakeries

 (e)  The  Company  is  enquiring  into
 the  allegations

 Loss  due  to  Earthquake

 808  SHRI  VARKEY  GEORGE:
 SHRI  SHANKER  RAO

 SAVANT:
 SHRI  M.  M.  JOSEPH:

 W:i  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state

 (a)  whether  there  have  been  earth-
 quakes  in  various  parts  of  the  coun-
 try,  like  Badrinath,  different  parts  of
 Garhwa)  division  and  Motihari  in
 Bshar;

 (b)  if  so,  the  number  of  private
 houses  and  buildings  damaged  and
 loss  to  the  Government  property;

 (९)  the  number  of  persons  injured
 and  dead  due  to  the  earthquakes;  and

 (da)  the  nature  of  help  rendered  to
 the  victims  by  Government  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  ५०  (d).  The  mformation
 is  being  collectsd  and  wil  be  laid
 down  on  the  Ta'tle  of  the  Sabba,  as

 80070)  as  it  ws  received,
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 Loan  Facilities  for  House  Constriiction
 for  Reshiential  Purposes

 i809.  SHRI  B.  हे.  SHUKLA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  Government  have
 stopped  loan  facilities  for  the  purpos-
 es  of  house  construction  even  for
 residential  purposes  to  the  public  in
 general  belonging  to  middie-class
 residing  in  urban  areas;  and

 (b)  if  so,  whether  the  middle-class
 people  especially  of  low-income
 group  are  facing  great  hardship  on
 that  account?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHU  RAM-
 AIAH):  (a).  No,  Sir

 (b)  Does  not  arise

 उत्तर  प्रवेश  और  बिहार  को  दिया  गया
 रासायनिक  उचित

 8i0.  श्री  विभूति  सिर  :  क्‍या  कृषि
 और  सिलाई  मती  यह  बताने  की  कृपा  करेगे
 क्रि

 (=)  क्‍या  केन्द्रीय  सरकार  ने  उत्तर
 प्रदेश  को  वर्ष  7974~—75  में  काफी  मात्रा  में

 रासायनिक  उर्वरक  दिये  हैं  ,

 (ख)  यदि  कं,  तो  क्या  इसके  परि-

 रामस्वरूप  उत्तर  प्रदेश  सरकार  ने  रासा-

 लिक  उर्वरकों  पर  से  कन्ट्रोल  उठा  छाया

 है;

 (ग)  क्या  सरकार  ने  बिहार  को  उसकी

 माग  से  कम  रासायनिक  उर्वरक  दिया  है  ;
 शीर

 च)  यदि  हो,  तो  इसके  क्‍या  कारण

 हैं?

 1...  जौर  सिलाई  मंत्रालय  में  उपमंत्री

 (जी  ब्र भु दास  बढ़ेल:  (क)  जी  हाँ
 ।

 परन्तु,  यह  उनकी  कृषि  सम्बन्धी  स्वीकृति  मांग

 को  पूरी  करते  के  लिये  पर्याप्त  महीं  थी  ।
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 (a)  केन्द्रीय  कृषि  मंत्री  ने  राज्यों  के

 मुख्य  मंत्रियों  को  सुझाव  दिया  था  कि  वे
 उर्वरकों  के  सुगम  वितरण  में  कठिनाई  उत्पन्न
 करने  वाली  परमिट  प्रणाली  का  पुनरीक्षण
 करें  ।  केन्द्रीय  क्रिया  मंत्री  के  सुझाव  पर
 उत्तर  प्रदेश  सरकार  ने  परमिट  प्रणाली
 समाप्त  कर  दी  है।  परन्तु,  उत्तर  प्रदेश  में
 'उर्वरकों  के  एक  जिले  से  दूसरे  जिले  में  लाने
 ले  जाने  पर  नियंत्रण  जारी  है  1

 (ग)  जहां।  परन्तु, वर्ष  1974-75
 के  दौरान  उत्तर  प्रदेश  की  तुलना  में  बिहार
 की  स्वात  माग  के  सम्बन्ध  में  एवं  रनों  की
 अप्लाई  को  समग्र  स्थिति  भ्रच्छी  थी  ।

 (घ)  विहार,  उत्तर  प्रदेश  तथा  शरीर-
 काश  श्राप  राज्यों  के  चाको  की  कम  सप्लाई
 होने  का  मुख्य  कारण  यह  था  कि  देश  में
 सेवकों  की  उपलब्धि  में  सामान्य  कमी  थी  ।
 hae  कम  चबा  कारण  देशी  उत्पादन
 में  कमी  होना  तथा  प्रीत  ट्रीय  बाजार  में
 सप्लाई  की  कठिन  स्थिति  का  होना  था  ।

 Measures  for  timely  supply  of  ferti-
 liser  to  farmers

 i8}],  SHRI  MOHINDER
 SINGH  GILL:

 SHRI  VIR  BHADRA
 SINGH:

 Will  the  Minister  of  AGRICUL-~
 TURE  AND  IRRIGATION  be  pleased
 do  state:

 (a)  whether  almost  all  the  farmers
 including  the  ‘Krishi  Pandits’  at  the
 award  giving  ceremony  complained
 unanimously  that  the  required  ferti-
 liserg  are  not  made  available  to  them
 when  actually  needed;

 (b)  if  co,  Government's  reaction  to
 this  grievance  of  the  farmers;  and

 (c)  corrective  measures  proposed
 to  be  taken  to  improve  the  situation?

 3726  LS—3.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 TRRIGATION  (SHHKL  PRABHODAS
 PATEL):  (a)  No  complaint  about
 non-availability  of  ferti:zers  ia  time
 was  made  by  the  Krishi  Pandits  to  the
 Government  2f  India  during  fhe
 award  giving  Iunction  held  on  the  Fth
 January,  1975.

 (9)  Doeg  nor  aris2.

 (c)  The  Government  realises  the
 need  for  reaca'ng  fertilisers  to  the
 farmers  in  tim:  and  have  aireaay
 taken  the  following  stepe  to  ensvre
 easy  and  timely  availabslity  of  ferti-
 users  to  the  farmers.

 {i)  Importing  the  maximum  pos-
 sible  quantity  from  abroad
 and  alsa  wnpreving  the  as-
 mestic  production

 (ii)  Chalking  out  the  import  pro.
 gramme  aud  making  arrange~
 ments  to  purcagre  the  quin-
 tity  needed  in  the  imterna-
 tional  market  well  in  auvance
 so  ag  to  resch  the  fertilisers
 to  the  farmers  in  time.

 (iii)  Steps  have  been  tekken  .o  re-
 tionalise  and  improve  fertili-
 ser  dis.ridution  system  by  re-
 moving  bottlenecks  in  move-
 ment  en;}  by  asking  manufac-
 turers  tj  sell  as  much  quan-
 tity  as  possib’s  through  cu-
 operatives  and  State  Agencies,

 (iv)  The  States  have  also  hecn
 advised  ‘a  prepare  a  careful
 invantary  of  the  stocks  ava‘l-
 able  in  the  Godgown,  both  of
 the  Coonerative  &  retail  dea-
 lers  and  review  it  frequently
 in  order  to  ensure  timely  end
 equitable  distribution  of
 available  fertilisers,

 Tribal  Development  Agency  in  Orissa

 ‘1812,  SHRI  ARJUN  SETHI:
 Will  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  some  special  schemes
 such  ag  Tribal  Development  Agency
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 for  Tribal  Development  have  been
 sanctioned  by  the  Central  Government
 for  Orissa  for  betterment  of  tribal
 belt;  and

 (b)  if  so,  the  main  features  thereof
 and  districts  in  which  this  scheme  has
 been  taken  up?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  क्  SHINDE)  (a)  Yes,  Sir.  A
 special  scheme  cf  Tribal  Areq  Deve-
 lopment  know,  ag  Tribal  Develop~
 ment  Agency  ws  sanctioned  in  the
 Central  agriculture  sector  of  the
 Fourth  Plan  for  being  implemented
 On  a  pilot  basis  in  certain  selected
 sensitive  backward  tribal  areas,  of
 which  four  are  locateg  in  Orissa
 State.  The  scheme  is  continuing  in
 the  Fifth  Plan  also.

 (b)  Under  this  scheme  Tribal  Deve-
 lopment  Agencies  have  been  set  up  in
 Ganjam  (Parlakhe-mundi),  Koraput
 (Gunupur),  Keonihar  (Bhuyanpiy  and
 Jhangpir),  and  Phulbani  (Balliguade!.
 The  main  features  of  the  scheme  are
 indicated  betow  in  brief:

 {i}  The  Projects  are  being  imple-
 mented  thrcugh  a  Society  registered
 under  the  Societies  Regzitration  Act,
 1860,  called  as  the  Tribal  Development
 Agency,  with  the  District  Coilectcr  ss
 the  Chairman,  anu  cther  cornected
 district  level  officers,  Members  of  Par-
 Hiament  and  M.i..As.  as  member-  The
 grants  are  directly  released  by  Gov-
 ernment  of  India  to  the  Chairman  of
 the  Project  Each  Project  has  a  whole
 time  Project  Officer  of  the  rank  of
 A.D.M.  to  ensure  coordinated  and
 effective  imp'cmentation  of  the  vari-
 Oug  programmes

 ह)  Bach  T.D  A.  Project  in  Ganjam
 and  Koraput  has  an  outlay  of  Rs.  .50
 crores  for  the  core  programme  cf  etc-
 nomic  develoment  of  tribals  and  Rs,
 0.59  crore  for  orieria)  roads  to  open
 up  the  tribal  belts.

 The  other  T.D.A.  Projects  m  Keon-
 jhar  and  Phuibau:  have  each  an  out-
 lay  of  Rs.  .50  crores  for  the  core
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 programme  of  economic  development
 of  tribals,  while  the  resoureey  fur  ar~
 terial  roads  in  respect  of  these  two
 Projects  ate  expected  to  be  met  trom
 the  State  sector.

 (iii)  Zach  of  these  Projects  is  in-
 tended  to  cover  about  16,000.  tribal
 families  or  50,000  tribal  population  of
 the  deserving  category,  ordinarily
 with  holdings  of  less  than  2  hectores
 of  irrigated  or  +  hectares  of  unwrigat-
 ed  or  dry  lands  each.

 (iv)  The  core  programmes  of  eco-
 nomic  development  re‘ate  to  all  as-
 pects  of  agricultural  development  in-
 cluding  horticulture,  land  develop-
 ment  and  s0i)  conservation  measures,
 minor  irrigation,  development  cf  gni-
 mal  husbandry  activities  o.c..  cattle
 development,  dairy,  piggery,  goat
 rearing,  sheep  rearing,  poultry,  duck
 rearing  and  jishernes,  contro]  of  shitt-
 ing  cultivation,  settlement  of  landless
 tribal  families.  debt  redemption,  iard
 restoration,  updatins  of  land  rerordy,
 encouragement  of  smal,  scale  agro  and
 forest  based  industries,  strengthening

 of  the  cooperative  structure,  and  the
 like.

 The  core  programma  je  supplemnen-
 ted  by  a  commu  necation  prasramnme
 for  construction  of  arterial  road/link
 roads  50  a8  i6  Open  Up  the  areas,

 (v)  The  Tribal  Cvvelopmem,  Agen-
 cy  generally  subsidises  5)  per  cent  to
 75  per  cent  of  the  requirements  on
 each  programm.  and  ‘he  balance  25
 per  cent  to  30  per  cent  is  expected  to
 be  met  by  the  tribal  bene‘iciaries  trom
 Other  resources  inchiding  credit.  In
 certain  cases  like  agricultura.  demon:-
 tration,  public  minor  irrigation  works,
 and  communications  ete  full  cost  is
 met  from  the  Agency  funds  subject
 te  the  ceilings.

 (vi)  The  approaca  to  the  economic
 problems  of  the  tribals  would  ag  far

 as  possible  be  comprehensive  and  in.
 tegrated,  Multiplicity  of  agencies  ap-
 proaching  the  tribals  for  various  facets
 of  their  econcmis  life  would  be  avoid-
 ed.  The  progremme  in  each  Project  is
 related  to  its  specific  needs.  Untfor~
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 mity  in  programmes  in  different  areas
 ig  not  being  insisted  upon  in  view  of
 the  diverse  socio-economic  and  phy-
 sio~geographical  coditions,  Conside-

 wable  flexibility  is  an  inbuilt  feature
 of  these  project  plans  which  are  drawn
 at  the  local  level  having  regard  to  the
 broad  guidelines  given  by  the  Ministry
 of  Agriculture  and  Irrigation.  The
 programmes  envisage  active  invoalve-
 ment  ot  ine  iribalg  in  the  preduction
 process.

 (vii)  The  T.D.A,  programme  is  also
 additive  in  nature  and  is  not  intended
 to  replace  the  norma:  flow  of  financial
 allocation  for  th>  ongoing  schemes
 under  the  general  Community  Deve-
 Jopment  and  Tribal  Development  pro-
 grammes  of  the  State  Governinent.

 fer  और  समाज  कल्याण  मंत्रालय  के
 कमजोरियों  के  फिर  विभागीय  जांच

 I823.  लो  मूल  बलन्द  डागा:  क्या

 शिक्षा,  समाज  कल्याण  धौर  संस्कृति  मती

 यह  बताने  की  बपा  करेगे  कि  :

 (क)  क्या  फ़रवरी.  r969  की  नवी
 केन्द्रीय  सतर्कता  आयोग  की  रिपोर्ट  में  शिक्षा
 कौर  समाज  कल्याण  विभाग  के  कुछ  कर्म-
 लारियों  के  विरुद्ध  की गई  विभागीय  जाच  के

 परिणामों  की  मांग  की  गई  है  लेकिन  चार
 ह.  व्यतीत  हो  जाने  पर  भी  ग्रभी  तक  कोई
 रिपोर्ट  नहीं  भेजी  गई  है  ;

 (ख)  यदि  हा,  तो  उसके  क्या  कारण

 हैं  ;  कौर

 (ग)  रिपोर्ट  को  इतनी  देरी  से  भेजने
 के  क्‍या  कारण  थे  कौर  इसके  लिये  उत्तर-
 दागी  व्यक्तियों  के  विरुद्ध  कया  कार्यवाही  की

 गई  है  ?

 शिक्षा  और  सरताज  कल्याण  मंत्रालय  तथा

 संस्कृति विभाग  में  उप  मंत्री  (थोडी डो०  पी०

 'बहदच) द  (क)  कौर  (ख).  अपनी  नवीं

 ०

 वार्षिक  रिपोर्ट  (1972-73)  में,  केन्द्रीय
 सकता  आयोग  ने  अन्य  बातों  के  साथ-साथ

 यह  कहा  था  कि  केन्द्रीय  प्रेषण  ब्यूरों  की
 एक  रिपोर्ट  के  आघार  पर  झ्रायोग  ने  फ़रवरी,
 969  में  एक  अरा पतित  अधिकारी  के

 विरुद्ध  भारी  दण्ड  की  कार्यवाही  की  सलाह
 देते  हुये  यह  भी  कहा  था  कि  उसी  मामले  में
 ग्रस्त  एक  राजपत्रित  अधिकारी  के  विरुद्ध
 कार्यवाही  तब  तक  स्थगित  कर  दी  जाये
 जब  तक  अराजपत्रित  अधिकारी  के  विरुद्ध
 विभागीय  कार्यवाही  सम्पन्न  न  हो  जाये  t
 यद्यपि  4  वर्ष  बीत  गये  हैं,  अभी  तक  जि  पारीय
 जांच  प्राधिकारी  की  रिपोर्ट  की  प्रतीक्षा  की
 जा  रही  है।  आयोग  को  सलाहानुसार
 विभागीय  कार्यवाही  की  गई,  परन्तु  सरकारी
 कार्यों  में  अत्यधिक  व्यस्त  रहने  की  वजह  से
 विभागीय  जाच  प्राधिकारी  के  लिये,  जो  इस
 मामले  में  अनुशासनिक  आधिकारी  दंड  हैं.
 सीमित  प्रशाजपत्रित  अधिकारी  |  विरुद
 विभागीय  कार्यवाही  को  पूरा  करता
 सम्भव  नहीं  हो  सका।  आशा  है  कि
 प्राधिकारी  द्वारा  मामले  की  ग्रीम  रूप  से
 शीघ्र  जांच  पूरी  कर  ली  जायेगी,  जिसके  बाद
 अपेक्षित  रिपोर्ट  आयोग  को  भेज  दी  जायेगी  ।

 (ग)  प्रश्न  नहीं  उठता  t

 Flood  Control  Scheme  in  Subarnarekha

 ‘1815.  SHRI  S.  N.  SINGH  DEO:  Will
 the  Minister  of  AGRICULTURE  AND
 TRRIGATION  be  pleased  to  state:

 (a)  whether  a  Technical  Commit-
 tee  constituted  by  his  Ministry  had
 prepared  a  Scheme  for  Flood  Con-
 trol  in  the  Subarnarekha  basin;

 (b)  if  so,  the  broad  outlines  of  the
 scheme  and  who  are  the  members  of
 the  Committee;

 (९)  date  of  submitting  the  scheme
 and  the  action  taken  upto  date  re-
 garding  implementation  of  the
 scheme;  and
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 (d)  the  relief  measures  undertaken
 by  the  Centre  and  the  State  Govern:
 ment  for  the  villages  affected  by  flood
 during  the  last  three  years,  year-
 wise?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 KEDAR  NATH  SINGH):  (a)
 to  (०),  The  subarnurekha  Committee
 consisting  of  Member  (Floods)  Cen-
 tral  Water  and  Power  Commission  as
 Convener  and  Chief  Engineers  of
 Bihar,  Orissa  and  West  Bengal  as
 members  was  constitided  by  ibe  erst-
 while  Ministry  of  Irngabcn  and
 Power  in  August,  972  for  studying
 the  proposals  toy  food  contro’  in  the
 Subarnarekha  besin  furmulated  by  the
 State  Governments  and  finolising  the
 comprehensive  pian.  In  their  report,
 submitted  in  August  1973,  the  Com-
 mittee  recommended  a  scheme  cun-
 sisting  of  construction  of  enkankments
 in  West  Bengal  and  Orissa  fur  pro-
 tection  of  areas  affected  by  floods,  pro-
 vision  of  floog  storage  in  the  dam  et
 Chandi]  ineluded  in  the  Subatnurekta
 Multi-purpose  prorect  formulated  by
 Behar  Goveriment  ang  improvement
 ef  drainage  of  Kha'jori  and  Chattai
 Nallahs  in  Orissa.  The  reyort  was
 forwarded  to  the  Stete  Governments
 in  September,  3973  fer  mitiating  ate
 tion  on  the  recommendaticns.

 The  report  of  multipurpose  Suber-
 narekha  project  which  includes  the
 dam  at  Chana!  prepared  by  the  State
 Government  of  Bihar  ha;  been  receiv-
 ed  at  the  Centre  It  is  to  he  finalised
 in  the  light  of  the  decisions  taken  at
 the  meeting  of  the  Union  Minister  of
 Agriculture  and  Irrigation  with  the
 Chief  Ministers  of  Bihar,  Orissa  and
 West  Bengal  held  oA  24th  January,
 3975  which  inter  alia  includes  the
 examination  of  the  possibility  of
 increasing  the  storage  capacity  of  the
 dam  at  Chandil.

 The  embankment  and  drainage
 eachemes  based  on  the  recorsamenda-
 tions  of  the  Committe:  have  not  so
 far  been  received  at  the  Centre  from

 MARCH  8,  975  Written  Answerg  72

 the  State  Government  of  Onsgsa  end
 West  Bengal.

 (da)  Relief  measures  in  the  fiood
 atfected  areas  are  primarily  the  reg-
 ponsibility  of  the  State  Governmenta,
 Details  of  relief  measures:  undertaken
 by  the  State  Governments  in  varisua
 villages  are  not  received  at  the  Centre

 Maximum  Limits  on  total  Advances  by
 Co-operative  Banks

 8i6  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  the  Reserve  Bank  of
 India  have  stipulated  maximum  limits
 on  total  advances  by  Co-operative
 Banks  in  the  country;

 (b)  if  so,  the  reasons  therefor  and
 the  amit  of  loans/advance  fixed  by
 the  Reverve  Bank  of  India;  and

 (९)  the  extent  to  which  such  res-
 trictions  would  create  hindrance  in
 smooth  functioning  of  the  Coupera-
 tive  Banks?

 THE  MINISTERS  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA.
 SAHEB  P.  SHINDE):  (a)  to
 (९),  It  is  ascertained  that  the
 Reserve  Bank  of  India  has  not  placed
 any  restrictions  on  the  State  and  Cen-
 tral  Cooperative  Banks  in  respect  of
 their  total  advances  to  ther  constitu.
 ents,

 As  regards  primary  cooperative
 banks  also,  uo  maxamum  =  jimits  on
 total  advances  haves  been  stipulated.
 However,  certam  restrictions  have
 been  placed  on  the  advances  of  Pri-
 mary  Cooperative  Banks  under  |
 directive  issved  by  the  Reserve  Bank
 of  India  on  343  January,  i975.  Under
 this,  the  maximum  limits  on  the  differ.
 ent  categories  of  advances  that  may
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 be  granted  un  or  aiter  ist  February,
 ‘1975,  inclusive  of  the  outstanding  un-
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 der  advances  a'ready  mude,  shall  be
 ag  under:

 Cutegory  of  alvanc's  Maximum  limits  in  the  case  of  primary  cop  :rativ
 bark  whose  tutal  ume  und  demand  habilties

 (TDL)  is

 Less  than  Rs  I  Rs  I  lakh  or  above  R3.  200  lakhs  ण
 lakh  but

 —
 Rs  200  above

 lakhs
 अपर  ा>+-«»«>:  .

 हक  (a)  AM  types  of  atvgoc.s  inch  ling
 utsecired  advirces  to  9  Director

 or  to  ay  other  single  parry  Rs.  5,000  5  of  TDL  5’,  of  TDL  or
 Rs.  i0  lakhs  which
 ever  ३3५  jower,

 (b)  Unsecured  advances  inclusive  of
 cleat  bills  ore  raukant  Hues  dis.
 coutted  att  cheques  purchased,
 ra  Director  or  to  &  ५  ther  singic
 party  Rs,  §,699  Rs,  5,000  Rs,  $,000,

 (व).  Aalyance  of  all  types  including
 uns  cure  tadvaners  to  iH  the  Car-

 e  tors  p  ft  towether  toy  of  TDL  mm  of  TDL  30  '५  of  TDL

 Co  Unscented  atvences  to  all  the  Dar-
 Rs  19,000  Rs.  TO,050  Rs.  73,99° eotors  pat  togcther

 3  ‘Poralomsecored  advances  १५.  ह  mem-
 :  B33  Of  TDL  33-1  con  Of  TDL  3३०7३ ७  of  TDL bors  as  2  shel

 This  siep  was  necessitated  by  the
 fact  that  mother  the  srovisions  in  the
 Bye-lawg  of  Bank,  regarding  the
 grating  af  unsecured  advances  to  their
 Direvctots  wore  uniform,  nur  tre  basis
 for  fixing  the  jiamits  rational  wath  the
 resust  that  the  advences  on  some  pri-
 mary  cooperative  banks  have  deen
 concentrated  in  the  hands  of  a  few
 Pettns  and  tiembers  of  the  Buard  of

 Directors  Hence  the  stipulation  m
 regard  to  maximum  limits  on  the
 total  advances  as  well  as  unsecured
 advances  a  primary  (Urban)  Co-
 operative  Bank  may  make  to  a
 Director  or  Directors  as  a  group  and
 to  a  single,  party.  Fixing  of  overall
 limits  has  also  been  considered
 necessary  on  the  sum  total  of
 unsecured  advances  a  bank  may
 tmake  to  all  its  members  put  together
 to  safeguard  the  interest  of  the
 depositors.  These  stipulations  are
 intender  to  help  in  ensuring  the
 proper  working  of  the  banks.  In  case
 of  specific  difficulties  if  any,  experi-

 enced  by  banks,  provisions  have  been
 made  to  exempt  them  from  any  or  all
 the  provisions  of  the  directive  by  the
 Reserve  Bank  of  India  on  an  applico-
 tron  fram  them.

 Instructions  to  States  to  advance  loane
 to  drought  affected  people

 gli.  SHRI  K.  MALLANNA:
 SHRI  RAM  PRAKASH:
 SHRI  GAJADHAR  MAJHI:

 Wil)  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state.

 {ay  whether  Central  Government
 have  issued  instructiong  to  States  to
 advance  loans  to  the  drought  affected
 people:  and

 (8)  if  so,  the  quantum  of  leans  so
 far  advanced  by  various  States  dur.
 ing  ‘1974-75,  for  purchasing  cows
 buffaloes,  pumping  setg  and  construc-
 tion  of  water  channels?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  No,  Sir,

 (b)  Does  not  arise.

 Nationalisation  -f  Sagar  Mills

 1818.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  State:

 (a)  whether  the  Government  are
 considering  to  nationalise  all  the
 sugar  mills  in  the  country  or  only
 sick  sugar  mills;  and

 (b)  if  so,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P.  SHINDE):  (a)  and  (b).  As  no
 final  decision  has  been  taken  on  the
 question  of  nationalisation  of  the
 Sugar  industry,  it  is  not  possible  to
 say  at  present  whether  all  the  sugar
 mills  in  the  country  will  be  nation.
 alised  or  only  the  sick  sugar  mills

 Central  aid  to  meet  drought  relief
 measures  in  Gujarat

 1819.  SHI  P  M.  MEHTA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Centre's  New  Policy
 on  drought  assistance  based  on  the
 Sixth  Finance  Comrmission’s  recom-
 mendations  that  the  States  will  have
 to  meet  the  expenditure  on  drought
 a3  part  of  their  own  development  plan
 has  placed  considerable  strain  on  the
 Gujarat  State;

 (b)  if  so,  whether  the  State  Gov-
 ernment  has  asked  the  Centre  to  find
 some  way  of  helping  it  in  meeting
 the  unprecedented  drought;

 (c)  if  so,  whether  the  State  Gov-
 ernment  hag  set  apart  Rs.  38  crores
 this  year  for  drought  relief  by  slash-
 ing  down  plan  expenditure;  and
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 (da)  the  total  amount  provided  for
 relief  works  for  1975-76,  and  the  as-
 sistance  the  Union  Government  pro-
 posed  to  give?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (d).  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 Assistance  to  Government  of  Oriana
 for  drought  and  relief  works

 1820.  SHRI  CHINTAMANI  PANI.-
 GRAHI:  Will  the  Mmmister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleaseg  to  state:

 (a)  whether  the  Urissa  Government
 have  spent  any  amount  in  the  year
 974.75  for  meeting  the  drought  con-
 ditions  in,  the  State;

 (b)  if  so,  the  total  amount  which
 was  spent  by  the  State  Government
 and  item-wise  expenditure  thereof;
 and

 (c)  whether  the  Central  Govern-
 ment  have  given  any  assistance  to
 Orissa  Gnvernment  for  meeting  ex-
 penditure  on  drought  relief  works  in
 the  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Yes,  Sir.

 (b)  The  following  amount  has  been
 spent  by  the  State  Government  to
 meet  the  drought  situation  upto
 32.l-975:—

 (Rs.  in  lakhs)

 (x)  Test  relief  works  डे  »..  189°00

 (2)  Gratuitious  relief  .  A  8-32

 (3)  Transportation  of  goods  7  064

 (4)  Taccaviloans  ,  .  ®  34°00
 tual  ene  _

 a3r  76
 | cee  He  OSD

 Toran:  .  .  के
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 (c)  The  Government  of  India  hav2
 sanctioned  an  advance  Plan  assistance
 of  Rs.  781  crores  to  the  Orissa  Gov-
 ernment  for  drought  relief  purposes
 during  ‘1974-75,

 Central  Assistance  to  West  Bengal  for
 Flood  and  Drought  Affected  Areas  of

 Midnapur  District

 1821,  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 {a)  the  amount  of  the  Central  assis-
 tance  given  to  West  Bengal  for
 rehabilitation  and  restoration  works
 in  the  flood  and  drought  affected
 areas  of  the  district  of  Midnapur  for
 ‘1974;

 (b)  whether  the  amount  has  been
 withdrawn  by  the  Government  of

 West  Bengal;  and  if  so,  whether  the
 amount  hag  been  spent  for  Midnapur
 District;  if  not,  whether  diversion  of
 such  specified  central  fund  is  permus-
 sible;

 (c)  whether  the  contractors,  most
 of  whom  are  working  with  small
 capital  drawn  from  banks,  have  not
 been  paid  their  dues  by  the  State
 Government  for  working  for  flood
 and  drought  restoration  works,  in
 ‘1974;  and

 (a)  if  so,  whether  it  has  created
 serious  problems  of  unemployment  of
 about  50,000  labourers  and  300  small
 contractors  and  if  60,  whether  Gov-
 ernment  propose  to  ask  the  State
 Government  to  pay  the  dues  to  the
 contractors  of  Midnapur?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PABHUDAS
 PATEL):  (a)  to  (da).  The  information
 is  being  collected  and  will  be  laid
 ‘on  the  table  of  the  Lok  Sabha,  as  soon
 4s  it  is  received.

 Annual  increaments  to  Class  IV
 employees  of  Baijnath  Higher  Secon-

 dary  School,  New  Delhi

 i822,.  SHRI  DHANSHAH  PRA-
 DHAN:  Will  the  Minister  cf  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  Class  IV  servants
 of  Baijnath  Higher  Secondary  School,
 Ishwar  Nagar,  New  Delhi  have  been
 deprived  of  annual  increments  for
 years  together;

 (b)  whether  the  said  Class  IV  em-
 Ployees  are  subjected  to  victimisation.
 harassment  by  the  Principal;

 (c)  whether  the  Principal  of  the
 said  school  went  to  the  extent  of  beat-
 ing  Class  IV  Employees  through
 students;  and

 (d)  if  so,  whether  Government  pro-
 Pose  to  order  an  immediate  enquiry
 and  initiate  action  against  the  Prin-
 cipal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  Accord-
 ing  to  the  informatien  furnished  by
 the  Dehi  Administration,  there  was
 some  procedural  delay  in  the  payment
 of  increments  to  certain  Class  IV
 Employees  of  the  School.  These  cases
 have  since  been  regularised  and  the
 arrears  paid  in  August,  ‘1974,

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Export  of  Milch  Cattle  from  Punjab,
 Haryana  and  West  U.P.

 1823,  SHRI  =NYTIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  the  number  of  milch  cattle
 annually  exported  from  Punjab,  Har-
 yana  and  West  U.P.  to  other  places
 in  India;
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 (b)  the  average  ‘number  of  years
 for  which  these  cattle.  give  milk  at
 Places  where  they  are  taken  and  spe-
 cially  at  Bombay  and  Calcutta;

 (c)  the  percentage  of  their  calves
 that  survived  and  reached  the  age
 of  four  years  and  more;  and

 (d)  whether  the  Government  have
 not  kept  trace  of  the  above  caitle  and
 allowed  millions  of  best  quality  of
 milch  cattle  and  their  calves  to
 perish,  if  so,  the  reasons  for  this?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  €a)  to  (०),  Information  is
 being  collected  from  the  State  Govern.
 ments  and  will  be  placed  on  the
 Table  of  the  Sabha  889  soon  as  it  is
 received,

 Food  Shortage

 1428.  SHRI  INDRAJIT  GUPTA:
 Wil  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Food  and  Agricul-
 ture  Organization  has  foreseen  a
 serious  food  shortage  in  India;  and

 (b)  if  so,  Government's
 thereto?

 reaction

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  According  to  the  for-
 ward  assessment  done  in  the  document
 entitled,  “Assessment  of  the  World
 Food  Situation—Present  and  Future”
 prepared:  for  the  World  Food  Con-
 ference,  sit  has  been  indicated  that  the
 recent  trends  in  food  supply  and
 demand  extended  upto  985  without
 any  major  policy  changes  could  lead  to
 a  gerioug  imbalance  in  international
 food  situation.  The  cereal  deficit  in
 the  developing  countries  hds  been  pro-
 jected  to  rise  by  i985  to  around  83
 million  tonnes  compered  with  a  defi-
 eit  -of  only  I6  million  tonneg  of  net
 imports  in  1969-72,  The  document
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 alzo.  points  out  that  the  ~  developing
 countTies  do  have  the  potentialities  of
 producing  much  larger  quantities  of
 food  than  estimated  on  the  basis  of
 past  trends,  This  document  as  also
 another  document,  “World  Food  Pro-
 blem—Proposals  for  National  and
 International  Action”  have  high-light-
 ed  some  of  the  action  programmes
 needed  for  the  achievement  of  higher
 potential,  There  are  no  specific  refe-
 rence  to  India  ag  such  in  this  regard
 in  the  document  but  India  is  covered
 by  the  Far  East  Region  for  which
 imbalances  between  and  supply  have
 been  projected,

 (b)  The  Government  of  India  is
 already  seized  of  the  problem  and  a
 number  of  steps  as  indicated  in  the
 draft  Fifth  Five  Year  Plan  are  being
 taken  for  increasing  food-grains  pro-
 duction.

 Seminar  on  Optimising  Agricultural
 production  under  Limited  availabi-

 lity  of  fertilizer

 1825.  SHRIMATI  ROZA  DESH-
 PANDE:  Wil]  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  an  International  Semi-
 nar  on  Optimizing  Agricultural  Pro-
 duction  under  limited  availability  of
 fertilizers  was  held  in  New  Delhi;  and

 (b)  if  so,  the  main  recommendation
 of  the  seminar  and  Government's
 decision  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  A  seminar  on  the  sub-
 ject  was  organised  by  the  Fertilizer
 Association  of  India—a  private  Asso-
 ciation  of  domestic  manufacturers  of
 fertilizers.  The  Food  and  Agriculture
 Organisation  also  co-sponsored:  the
 Seminar.

 (b)  A  list  of  conclusions  and  78०
 commendations  of  the  Seminar  is
 laid  on  the  Table  of  the  House.  [Plac-
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 ed  in  Library.  See  No,  LiT-9059/75}.
 These  recommendations  have  been
 forwarded  by  the  Fertilizer  Associa~-
 ton  of  India  to  the  concerned  Govern-
 mental  and  other  agencies.  These  will
 have  to  be  examined  in  detail  by  the
 various  agencies  concerned  before  any
 decisions  can  be  taken.

 Procurement  of  Kharig  Crops

 ‘1826,  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  quantity  of  Kharif  preducts
 procured  by  the  State  Governments
 upto  3ist  January,  1975;

 (b)  whether  procurement  is  far  less
 than  that  during  the  —  curresponding
 period  of  last  year;  and

 (९)  if  so,  the  reasans  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P.
 SHINDE):  (8)  and  (b)  A  statement
 is  enclosed  showing  the  quantities  of
 Kharif  cereals  procured,  State-wise,
 upto  3ist  January,  1975,  during  the
 current  Kharif  marketiny  season
 1974-75,  campared  to  the  correspond-
 ing  position  last  year,  As  will  be  geen,
 the  procurement  this  year  is  lower  by

 about  3  lakh  tonnes  in  rice  and  4
 lakh  tonnes  in  total  Kharif  cereals,
 than  the  corresponding  period  of  last
 year,

 (९)  The  reasons  for  the  gap  of
 about  3  ६०  4  lakh  tonnes  in  the  figures
 of  procurement  upto  3lst  January,
 3975  this  year,  compared  to  that  of  the
 corresponding  position  last  year,  are
 as  fol'ows:—

 G)  The  procurement  this  year  pick-
 ed  up  much  Jater.  than  in  the
 previous  year  due  to  erratic
 wheather  conditions  and  delay-
 ed  harvesting  of  kharif  crop  all
 over  the  country,

 Gi)  Serious  damage  to  paddy  crops.
 in  Orissa,  MP.,  Gujrat  ete,  due
 to  failure  of  rain-fali  during
 the  regular  monsoon  season.

 Damage  to  Sambha-  crop  in
 Tamil  Nadu  due  to  failure  of
 North-east  monsoon,  etc,

 (i)

 Statement

 Statement  referrred  to  in  reply  to
 parts  (a)  and  {(b)  of  Unstarred  Ques-
 tion  No,  3826  due  for  answer  in  the
 Lok  Sabha  on  (3-3-1975,

 Statement  showing  procurement  of
 Kharif  grains  upto  3lst  January,  975
 during  current  Kharif  season  ‘1974-75,
 compared  to  corresponding  position
 last  year  ‘1973-74,

 (Position  as  upto  ५1९,  January,  व १975
 In  “ooo  tonnes

 ered  ~  रन
 Procurement  ह 0 आ  ©  Corresponding  position  973-74

 State  oe  ee  =
 Rice  Coarse  Total  Rice  CC.  Grains  Total

 faincluging  grains  Kharif
 Paddy  in  Cereals
 terms  of

 fice)
 I  2  3  4  5  6  7

 r.  Andhra  Pradesh  384  384  333  333
 2.  Astam  मु  75  75  98  98

 3.  Bihar  नि  28  28  24  24

 4.  Gujarst  9  I  १0  Wg  0  24
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 I  2  3  4  5  6  7

 5.  Haryana  98  Neg  398  337  337
 6,  Jammu  &  Keshmir  24  24  38  I  39
 7.  Kernataka  6r  3  64  68  Neg.  68
 8.  Kerala  I2  2  5  8]
 9.  Madhya  Pradesh  83  ६  764  735  4  739

 30.  Maharashtra  29  $9  88  727  ॥  (५  7  222

 _Ir.  Orissa  22  22  Il2  ii2
 In  Punjab  7908  708  788  6  876

 33,  Rajasthan  7  I  8  25  25

 34.  Tamil  Nedu  21g,  25  97  97

 ‘15.  Uttar  Pradesh  390  15  205  246  $7  303
 16,  West  Bengel  702  ‘Toz  75  75

 Wy  Others  il  FS]  8  8

 Total  .  2758  460  2378  2476  259  2735

 Multi-Purpose  High  Dam  on  River
 Kosi

 1827.  SHRI  BHOGENDRA  JHA.
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  3776  on  the  9th  Decem-
 ber,  3974  and  state:

 (a)  whether  with  regard  to  the
 ‘construction  of  Multi-purpose  High
 Dam  on  river  Kosi  near  Kothar  con-
 currence  of  the  Government  of  Nepal
 has  since  been  sought  and  plan-esti-
 mate  time-schedule,  estimated  costs
 and  benefits  have  been  finalised;  and

 (b)  if  60,  particulars  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 ‘SINGH):  (a)  No,  Sir.

 (9)  Does  not  arise,

 New  varieties  of  Cotton

 1828,  SHR]  PURUSHOTTAM
 KAKODKAR:

 SHRI  P.  GANGADEB:
 SHRI  RAGHUNANDANLAL

 BHATIA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a}  whether  Cotton  Technological
 Research  Laboratory  has  decided  to
 release  new  varieties  of  cotton;  and

 (b)  if  so,  the  facts  thereof  and
 when  they  are  likely  to  be  released?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P,  SHINDE):  (a)  and  (b).  The  Cotton
 Technological  Research  Laboratory,
 Bombay,  which  takes  up  studies  relat-
 ing  to  fibre  quality  of  Cotton  does  not
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 release  new  yaTieties  of  Cotton.  How-
 ever,  thi  institution  assists  the  All
 India  Coordinateg  Cotton  Improve- ament  Project,  spontered  by  the  Indian
 ment  Project,  sponsored  by  the  Indian
 Council  of  Agricultural  Research,  in
 the  relase  of  new  varieties  by  pro-

 widing  the  necessary  fibre  quality data  of  the  new  varieties/hybirds
 evolved  under  that  Project,

 86

 Five  new  varieties  of  Cotton  were
 released  formally  during  a  seminar
 held  in  connection  with  the  Golden
 Jubilee  celebration  of  the  Cotton
 Technologica!  Research  Laboratory  in
 December,  1974,  The  details  relating
 to  the  above  five  varieties  are  given
 below:

 Lh  Variety  ‘MCU-8'  Hirsutum  variety  recommended  for  replacing  MCU-4
 (EL.0362)

 2.  Variety  ‘SRT-I’

 3.  Variety  ‘SUVIN’

 in  the  irrigated  summer  Cambodia  tract  in  Tamil
 Nadu;  combines  better  yield  and  tolerance  to  pink
 bollworm;  possesses  a  staple  length  of  i-3/32  inch
 and  suitable  for  spinning  good  60s  counts.  Re-
 leased  by  State  Agricultural  Council  in  1973.

 Hirsutum  variety  identified  as  promising  in  the  Cotton
 Workshop  Panel  in  973  and  released  by  the
 Gujarat  State  Agresco  in  1974.  Recorded  on  an
 average,  27  per  cent  to  34  per  cent  higher  yield
 than  Digvijay,  with  earlier  maturity  of  about  2
 months.  Possesses  better  fibre  quality  and  spinning
 vaiue  than  Digvijay.

 Extra-long  staple  barbadense  variety  identified  as
 promising  for  areas  in  Tamil  Nadu  in  the  All  India
 Workshop  in  June  1972.  With  a  spinning  value
 of  22’s  HS.C.  under  laboratory  conditions
 and  l00s  to  i20s  under  miil  conditions,  adjudged
 as  equivalent  to  the  best  imported  Egyptian  cot-
 tons  like  Giza-45.  Has  an  yield  potential  of  20  to
 30  q/ha.  and  promoted  for  development  by  the
 Textile  industry  during  1974.  The  Tamil  Nadu
 Agricultural  Council  is  expected  to  release  this
 variety  shortly.

 4,  Variety  IAN-579(i88)  High-yielding  better  quality  hirsutum  developed  at
 (Vishnu)

 क,  Jyoti  (CC.I--3)

 the  Cotton  Research  Station,  Surat.  and  identified
 in  the  All-India  Workshop  held  in  1972.  Released
 by  Gujrat  State  Agresco  in  1973,  Recorded  an

 average  yield  of  979  kg/ha  as  compared  to  variety
 Deviraj  with  672  kg/ha.  In  spinning  quality,  it
 is  better  than  Deviraj  by  about  20  counts.

 Arboreum  variety  developed  at  cotton  research  Station,
 Jalgaon  and  identified  for  release  by  Cotton
 Workshop  in  973  to  replace  variety  Y-l  in  the
 Khandesh  tract  of  Maharastra.  Approved  by  the
 Mahatma  Phule  Krishi  Vidapeeth  Agresco  in  1973.
 Records  on  an  average  kapas  yield  of  55  kg/ha  as
 compared  to  459  kg/ha  of  Y-l.  Recorded  better
 performance  in  mills  with  a  spinning  value  of
 32s  H.S.C.
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 Central  Aid  for  minor  integrated
 Fishing  Harbour  in  Karnataka

 1829.  SHRI  D.  B.  CHANDRA
 GOWDA:  Wiil  the  Minister  af  AGRI-
 CULTURE  AND  IRRIGATION  be
 leased  to  state:

 (a)  whether  Government  have  fina-
 lised  a  scheme  to  set  up  minor  inte-
 grated  fishing  harbours  in  the  State  of
 Karnataka;

 (b)  whether  Government  recently
 sent  a  team  to  visit  harbours  in  Kar-
 nataka  and  have  sought  financial
 assistance  from  the  World  Bank  in
 this  regard;  and

 (c)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):(a)  to  (c),  At  the  request  of
 Government  of  India,  a  team  of  World
 Bank  experts  visited  potential  sites
 for  integrated  fisheries  development
 in  the  States  of  India,  including
 Karnatka  on  a  reconnaissance  mission
 during  November-December,  1974.
 The  report  is  awaited.

 चोरी  मिलों  को  गन  की  सप्लाई

 1830.  डा०  लक्ष्मीनारायण  पांडेय  :

 क्या  कृषि  शौर  सिंचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  गन्ने  का  दाम  न  बढ़ाये  जाने

 के  कारण  गन्ना  उत्पादकों  द्वारा  चालू  मौसम

 में  चीनी  मिलों  को  पर्याप्त  मात्रा  में  गन्ना  नहीं
 दिया  जा  रहा  है  ;

 (ख)  यदि  हां,  तो  इससे  चीनी  के  उत्पा-

 दन  पर  कितना  विपरीत  प्रभाव  पड़ा  है  और

 आगे  पड़ेगा  ;  और

 (ग)  क्‍या  सरकार  गन्ने  के  दाम  बढ़ाने
 पर  पुनविचार  कर  रही  है  ?

 कृषि  और  सिचाई  मंत्रालय  में  राज्य  मंत्री

 (श्री  भ्रण्णासाहिब  पी०  दरिन्दे:  (क)

 शौर  (ख).  जी  नहीं।  वास्तव  में,
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 I5  फ़रवरी,  75  तक  चीनी  का  जो  कुल
 उत्पादन  हुआ  है  वह  पिछले  मौसम  की  उसी
 अवधि  के  उत्पादन  से  लगभग  4.00  लाख
 मीटरी  टन  अधिक  हुआ  है  ।

 (ग)  जी  नहीं  ।

 Report  of  Committee  on  Lang  Use
 Commission

 83l.  SHRI  HARI
 SINGH:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  the  Committee  on
 Land  Use  Commission  has  since  sub--
 mitted  its  report  to  the  Government;

 (b)  if  so,  the  recommendations.
 made  by  the  Committee;  and

 (c)  Government’s  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Yes,  Sir,

 (b)  The  main  recommendations  of
 the  Preparatory  Committee  are:—

 rH  The  Government  of  India  should
 set  up  a  Central  Land  Use  Commis—
 sion  charged  with  the  responsibility
 to  keep  a  continuous  watch  on  the
 land  management  problems  of  India
 and  to  ensute  that  they  receive  ade--
 quate  attention  at  all  levels.  The
 Commission  shall  serve  as  the  highest
 deliberative  body  in  respect  of  al}
 matters  concerning  the  assessment  andi
 management  of  the  country’s  land
 and  goil  resources;

 2,  From  a  long  term  point  of  view
 it  would  be  advisable  for  the  Centrak
 Government  to  acquire  a_  statutory
 standing  in  the  field  of  land  and  soi¥

 management,  either  by  placing  this
 subject  in  the  Concurrent  List  by
 carrying  out  an  amendment  of  the
 Constitution  under  Article  368  or  by
 enabling  the  Parliament  to  legislate

 KISHORE.

 |
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 on  it  by  obtaining  the  conseni  of  the
 States  under  Article  252.

 3.  The  State  Governments  should
 be  advised  to  set  up  Land  Use  Boards

 -  +  vested  with  the  authority  to  assess
 and  manage  their  land  and  soil  re-

 ‘sources  in  the  best  possible  manner.

 (c)  The  Report  of  the  Preparatory
 Committee  is  under  the  active

 ‘consideration  of  the  Government.

 Plot  allottea  to  Scheduleq  Castes/
 Tribes  by  D.D.A.

 1832.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  the  number  of  plots  allotted  to
 Scheduled  Castes/Tribes  by  the  D.D.A.
 in  Delhi;

 (b)  what  is  the  percentage  of  the
 same  and  how  the  D.D.A,  proposes
 to  bring  this  to  the  level  allowed;  and

 (c)  the  number  of  commercial
 plots  and  shops  allotted  to  this  cate-
 gory  along  with  the  percentage?

 THE  MINISTER  OF  WORKS  AND
 ‘HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K,  RAGHU
 RAMAIAH):(a)  to  (०),  Information  is
 ‘being  collected  and  will  be  placed  on
 the  table  of  the  House,

 Demang  for  Commission  tg  enquire
 into  Allegation  of  I.H.F.

 1833.  SHRI  NIMBALKAR:  Will  the
 “Minister  of  EDUCATION,  SOCIAL
 “WELFARE  AND  CULTURE  be  pleased
 ‘to  state:

 (a)  whether  the  President  of  the
 Indian  Olympic  Association  has  ap-
 proached  the  Governrient  to  appoint

 ‘one-man  commission  o  enquire  into
 the  allegations  agai  st  the  Indian

 Hockey  Federation;

 (b)  if  so,  the  reaction  of  Govern-
 “ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE:  (a)
 and  (b):  Government  have  carefully
 examined,  in  consultation  with  the
 All  India  Council  of  Sports,  the  letter
 received  from  the  President,  Indian
 Olympic  Association  and  have  come
 to  the  conclusion  that  the  election  of
 office  bearers  of  the  Indian  Hockey
 Federation  were  held  strictly  accord-
 ing  to  the  agreement  reached  between
 the  two  rival  groups  in  the  Federa-
 tion,  and  that  re-opening  of  the  issue
 at  this  stage  would  not  be  in  the
 larger  interest  of  the  game  of  Hockey.
 It  is  hoped  that  the  Federation  will
 be  able  to  persuade  all  member  Asso-
 ciations  to  give  their  full  cooperation
 in  the  interest  of  promotion  of  the
 game,  Government  will  give  the
 Federation  all  assistance  necessary,

 Construction  of  Annexe  to  Parlia-
 ment  House

 1834,  SHRI  C,  K.  CHANDRAPPAN:
 Will  the  Minister  of  WORKS  ‘AND
 HOUSING  be  pleased  to  state:

 (a)  the  amount  spent  so  far  for
 the  comstruction  of  the  Annexe  to
 Parliament  House  and  the  two  new
 buildings  for  Lok  Sabha  and  Rajya
 Sabha  receptions;

 (b)  what  is  the  total  amount  to  be
 spent  on  these  on  completion;

 (c)  at  what  stage  the  constructions
 stand;  and

 (d)  when  these  are  likely  to  be
 completed?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU-
 RAMAIAH):  (a)  Rs.  2,81,29,758|-.

 (b)  Rs,  3,37,60,000|-,  approximately.

 (c)  The  structural  work  of  the
 Parliament  Secretariat  Extension
 building  on  plot  No,  4  ang  of  the
 Reception  and  Electric  Sub-station

 buildings  on  plot  No.  8  is  complete.
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 Certain  other  works,  viz.,  electrical,
 air-conditioning  and  horticulture,  are
 nearing  completion.

 (da)  Parliament  Secretariat  Exten-
 sion  building  is  likely  to  be  com~
 pleted  by  end  of  June  ‘1975,  The  Re-
 ception  ang  Electric  Sub-station
 buildings  are  likely  to  be  completed
 by  end  of  March,  1975,

 दिल्‍ली  में  झ्‌स्गी-झोंपड़ियां

 1835.  श्री  प्रां कर  दयाल  सिंह  :  नया
 निर्माण  और  आवास  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  में  झुग्मी-भोंपडियों  की

 कुल  संख्या  कितनी  है  गौर  वे  किन-किन  स्थानों
 पर  हैं  ,

 (ख)  क्या  इनमें  रहने  वाले  कुछ  लोगों
 को  पट्टा  अधिकार  दे  दिया  गया  हैं  या  देने  का
 विचार  है  ;  और

 (ग)  यदि  हां,  तो  इसका  विवरण  क्या
 है?

 निर्माण  जौर  आवास  तथा  संसदीय  कार्य
 मंत्री  (भी  के०  रघुरामेया) :  (क)  नगर
 तथा  ग्रास  आयोजन  संगठन  द्वारा  किये  गये
 अध्ययन  के  अनुसार,  373  बस्तियों  में
 1,41,755  झुग्गियां  है  ।  ये  पुरानी  दिल्ली,

 पश्चिम  दिल्‍ली,  उत्तर  तथा  उत्तर-पश्चिम
 दिल्‍ली.  नई  दिल्‍ली  तथा  दक्षिण  दिल्ली,
 पूर्वी  दिल्‍ली  (यमुनापार  क्षेत्र)  तथा  दिल्ली
 के  ग्रामीण  क्षेत्रों  मे  फ़ैली  हुई  हैं  t

 (a)  जी  नहीं  ।

 (ग)  प्रेमी  नहीं  उठता  1

 Major  Irrigation  Projects  in  the  State
 of  Haryana

 1836,  SHRI  RAM  PRAKASH:  Will
 the  Mimster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  the
 major  irrigation  projzcta  in  the  State
 of  Haryana  which  have  been  included
 in  the  Fitth  Five  Year  Plan?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  The  Fifth  Plan  proposals  of
 Haryana  have  not  yet  been  finalised.

 Development  of  the  multi-purpose
 Cattle  Breed  at  Patiala

 1887;  SHRI  N.  E.  HORO:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  a  new  multi-purpose
 cattie  breed  having  50  percent  exotic
 blood  has  been  developed  in  Patiala
 under  the  Indo-Swiss  cattle  develop-
 ment  project;  and

 (b)  if  s0,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHR;  PRABHUDAS
 PATEL):  (a)  and  {b).  A  level  of  50
 per  cent  exotic  inheritance-Drown-
 Swiss  breed—has  been  achieved  at  the
 Patila  Farm.  Development  of  a  new
 breed  fixing  exotic  inheritance  at  50
 per  cent,  involveg  inter-breeding  of
 pregnency  coupled  with  a  strict  selec-
 tion  of  individuals  for  further  breed-
 ing.  The  indigenous  breed  selected  is
 Haryana  female  for  cross  breeding
 with  Brown-Swiss  male  and  for  the
 pregenecy  bred  with  half-bred,  Browm
 Swiss  Sahiwals,  over  two  successive
 generations.

 Problem  of  Cauvery  Water  dispute

 ‘1838,  SHRI  8,  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  there  ia  a  proposal  to
 set  up  a  Cauvery  Valley  Authority
 for  solving  the  problem  of  Cauvery
 water  dispute;

 (b)  if  so,  whether  Karntaka  State-
 Government  is  not  in  favour  of  giving
 statutory  powers  to  this  Authority;
 and

 (९)  if  80,  Government's  reaction
 thereto?
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 THE  DEPUTY  MINISTER  {N  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  to  (c).  Consensus  was
 reached  at  the  inter-State  meeting
 held  on  the  28th  and  29th  November,
 1974,  for  setting  up  of  a  Cauvery
 Valley  Authority  for  regulation  of
 supplies  and  monitoring  of  savings  to
 be  effected  in  the  use  of  Cauvery
 waters,  The  matter  was  discussed  at
 afiother  inter-State  meeting  held  on
 the  5th  and  l6th  February,  1975.  No
 mutually  acceptable  solution  could
 be  found  at  thig  meeting,  However
 in  the  light  of  the  views  expressed,  it
 ig  muended  to  make  further  efforts  to
 arrive  at  an  amicable  settlement  of
 this  complex  problem.

 Rice  procurement  target  in  West
 Bengal

 1839,  DR.  RANEN  SEN;  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleas-d  to  state;

 (a)  what  is  the  rice  procurement
 targets  of  West  Bengal  and  the  quan-
 tity  procured  so  far;

 (b)  whether  the  F.C.I.  could  pur-
 chase  only  a  nominal  quantity  of
 paddy  from  farmers  despite  a  number
 of  agents  appointed  freshly;  and

 (c)  if  so,  the  reasons  for  the  fai-
 lure?

 THE  MINISTER  OF  -STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHFB  P.  SHINDE):  (a)  The  Rice
 Procurement  target  of  West  Bengal
 for  the  current  Kharif  season  ‘1974-75,
 is  6  lakh  tonnes  against  which  .43
 lakh  tonnes  (including  paddy  in  terms
 of  rice)  was  procured  upto  25th  Feb-
 ruary,  ‘1975.

 (b)  No  Sir.  Upto  25th  February,
 975  a  quantity  of  l,i4  lakh  tonnes

 a
 paddy  hag  been  procured  in  West
 ngal,  This  compares  favourably

 wilh  the  procurement  of  .09  lakh
 tonnes  paddy  in  the  correseponding
 Period  of  the  previous  year.

 (c)  Doeg  not  arise.
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 Migration  of  pedple  from  rural  to
 Urban  Areas

 ‘1640,  SHRI  SAROJ  MUKHERJEE.
 Will  the  Minister  of  WORKS  AND.
 HOUSING  be  pleased  to  state:

 (a)  whether  the  number  of  people
 living  in  the  large  cities  shot  up  by
 nearly  50  per  cent  during  the  decade
 96—7];

 (b)  if  so,  reasons  for  such  huge
 migration  from  rural  to  urban  areas;
 and

 (c)  reaction  of  Government  there-
 to?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU-
 RAMAIAH):  (a)  The  cities  with  a
 population  of  100,000  and  above  re-
 Ristered  about  40  per  cent  increase  in
 population  during  96!—7I.

 (by  A  general  survey  of  migration
 trends  indicate  the  following  reasons:-

 (i)  Better  job  opportunities  in  the
 larger  cities.

 (ii)  Under  employment  and  un.
 employment  in  the  rural  areas.

 (९)  The  Central  Government  had
 provided  assistance  to  the  States  for
 preparing  Master  Plans  for  large
 cities  so  as  to  limit  their  further
 growth  and  to  draw  up  development
 plans  for  the  regions  around  large
 cities.  The  State  Governments  had
 also  been  advised  to  adopt  measures
 to  control  the  growth  of  industries  and
 other  economic  activities  in  large
 cities  and  to  divert  such  activities  to
 other  developing  areag  within  the
 State.  In  the  draft  Fifth  Five  Year
 Plan,  a  new  scheme  for  integrated
 urban  development  has  been  introduc-
 ed  in  the  Central  Sector  to  assist  the
 State  Governments  in  implementing
 City-development  programmes  based
 the  master  plans  for  cities  and  towns,
 including  for  the  region  around  met-
 repolitan  cities.  The  question  of
 formulating  a  national  unbanisation
 policy  is  also  being  examined.
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 Educational  facilities  between  India
 and  USA  and  India  and  USSR

 1841,  SHRI  R.  N.  BARMAN:  Will
 “Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pl-

 veased  to  state:

 (a)  what  steps  have  so  far  been
 ‘taken  or  likely  to  be  taken  to  improve
 ‘the  facilities  between  India  and  USA,
 ang  India  and  USSR  in  the  field  of
 educiution  and  culture;

 (9)  what  has  been  its  umpact  on  the
 rura}  population  i.e.  how  far  the
 Scheduled  Caste  and  Scheduled  Tribes
 of  rural  population  have  been  bene-

 ‘fited  in  regard  to  their  educational
 problem  by  this  scheme;  and

 {c)  amount  spent  by  Indian  Govern-
 ment  during  ‘1978-74  on  educational
 facilities  under  this  scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  Pp.  YADAV:  (a)  USA—A  num-
 ber  of  approved  programmes  provide
 Yor  facilities  for  scholars  from  India
 and  U.S.A.  in  the  field  of  education

 mand  culture,  Some  of  these  are:—

 (i)  American  Institute  of  Indian
 Studies  Programme  which  pro-
 vides  for  study  and  research  for
 U.S.  nationals,

 ‘Gi)  Fulbright  Programme  which
 provides  for  study  and  research
 for  both  U.S.  nations  in  India  and
 Indian  nationals  in  the  U.S.A.

 ‘(iii)  Government  of  India  Scholar-
 ships  Programme  which  provides
 for  study  and  research  for  Indian
 nationals  in  U.S.A.

 iv)  The  Indo-US  Text-Book  Pro-
 gramme  which  provides  for  pub-
 lication  of  US  books  in  cheap
 editions.

 Recently  a  meeting  of  the  Indo-US,
 Sub-Commission  on  Education  and
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 Culture  was  held  in  New  Delhi  from
 ह:  February,  1975,  Agreement  was
 reached  on  a  number  of  Programmes
 in  the  fields  of  Education,  Art  and
 Cul.ure,  and  Mass  Media  of  Informa
 tion  and  Education.  The  Sub-Com-
 mission  also  recommended  a  proposal
 to  develop  in  addition  to  existing  ar-
 rangement,  Government  to  Govern
 ment  Programme  of  Scholarships  and
 visitors,  Recommendations  of  the
 Sub-Commission  will  be  considered
 by  the  Indo-U.S,  Joint  Commission.

 U.S.S.R  —A  Cultural  Agreement  bet.
 ween  India  and  U.S.S.R.  was  signed
 in  Feburary,  1960,  In  pursuance  of
 What  bilateral  Cultural  Exchange  Pro.
 grammes  are  drawn  up  every  two
 years,  These  Cultural  Exchange  pro-
 grammes  Provide  for  exchanges  and
 cooperation  in  the  flelds  of  education,
 art  and  culture.  sports,  radio,  'T.V.
 Press,  films  ete.  through  exchange  of
 professors,  experts,  artists,  writers,
 sportsmen,  journalists  ete.  and  by
 award  of  scholarships  to  nationals  of
 each  other's  country.  These  Program-
 mes  also  provide  for  exchange  of  exhi-
 bitions,  publications,  radio  and  T.V.
 information  material  and  holding  of
 Film  Festivals  of  each  other's  country.

 (b)  These  Programmes  have  bene-
 fited  the  country  as  g  whole.  In  so
 fay  as  scholarships  are  concerned,
 other  things  being  equal,  preference
 is  given  to  candidates  from  backward
 areas  and/or  backward  classes.  This
 applies  particularly  to  members  of  the
 Scheduled  Castes  and  Tribes.

 {c)  According  to  the  general  pat-
 tern  for  exchanges  under  the  Cultu-
 ral  Exchange  Programmes,  the  sen-
 ding  side  bears  the  cost  of  interna-
 tional  travel  of  the  visitors  aponsored
 by  them  and  the  receiveing  side  pays
 for  the  loca)  hospitality.  As  regards
 expenditure  on  scholarships,  a  sum
 of  Rs,  69,000.  approx,  was  spent  on
 Indian  students  who  went  to  the
 US.S.R.  for  higher  studies  during
 i978-74  and  Rs,  40,000).  approx.  was
 spent  on  Soviet  students  who  came

 to  India  during  that  period.
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 Concession  to  Government  Employees
 in  Allotment  of  Flats  by  DDA

 ‘1842,  SHRI  JHARKHANDE  RAI:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  the  concessions  allowed  to  the
 Government  employees  in  the  allot.
 ment  of  flats  by  D.D.A.;  and

 (b)  whether  Government  have  any
 proposa]  to  extend  these  concessions
 to  other  salaried  employees  in  the
 companies  in  private  and  public  sec-
 tor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENARY
 AFFAIRS  (SHRI  K.  RAGHURAM-
 AIAH)  (a)  and  (b).  50  per  cent  of
 the  flats  are  allotted  on  hire  pur
 chase  and  remaining  50  per  cent  on
 cash  down  basis  Consequent  upon
 the  recent  restrictions  imposed  by
 Central  Governmen:  on  house  buald-
 ing  advances  tu  its  employees,  DDA
 has  allowed  this  category  ot  emp-
 loyees  to  pay  the  cost  of  flats  in  ins-
 talments.  While  this  concession  is
 admissible  to  all  empolyees  of  Gov.
 eynmen,  undertakings  and  Jocal  be-
 dies  who  ure  covered  by  restrictions
 similar  to  these  unposed  by  Central
 Government,  it  is  not  applicable  to
 those  of  public  or  private  sectors  not
 hu.  by  such  restrictions.

 Ranikhet  Disease  in  Poultry  Farm  in
 Bangalore

 i843.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  he
 Pleased  to  state:

 fay  whether  the  Director  of  the
 I.V.R.I.  failed  to  inform  the  Karna-
 ६8४७  Government  Poultry  Department
 of  the  University  of  Agricultural  Sci-

 ence,  Bangalore  regarding  Ranikhet
 disease  prevailing  among  the  poultry
 farms  in  Bangalore;

 (b)  whether  Government  have  re.
 ceived  any  complaints  in  this  regard;
 and
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 (c)  if  80,  action  taken  by  Govern-
 ment|I.V.R.I.  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION:  (SHRI  ANNAS-
 AHEB  P.  SHNDE):  (a)  No  Sir  While
 L.V.R..  has  only  a  Foot  and  Mouth
 vaccine  production  Centre  at  Bang-
 lore,  the  State  Depariment  of  Animal
 Husbandary  and  the  University  of
 Agricultural  Sciences,  Banglore,  have
 good  poultry  research  and  develop-
 ment  Unit.

 (b)  No  complaints  in  regard  to  (a)
 above  have  been  received.  A  tele-
 grum  was,  however,  received  by  LV.
 RI.  from  a  private  farm  indicating
 suspected  breakdown  of  potency  of
 vaccine.

 (c)  Ranikhet  disease  vaccine  is  con-
 tinously  tested  for  potency.  The  pri-
 vate  farm  was  requested  to  send
 suitable  .material  including  =  sera
 from  the  birds  for  investigation,

 गंगा  नदी  के  कटाव  द्वारा  हुई  क्षति

 I844.  शो  ज्ञानेश्वर  प्रसाद  यादव:
 क्या  कृषि  और  सिंचाई  मन्त्री  यह  बताने  को

 कृपा  करेंगे  कि

 (क)  क्या  प्रतिवर्ष  बाद  के  समय
 बिहार  के  बेगूसराय,  खगरिया,  नार्थ  भागलपुर
 ओर  कटिहार  जिलों  में  गंगा  नदी  के  कटाव  से

 बहुत  बड़े  पैमाने  पर  क्षति  होतो  है.  भभोर

 (ख)  यदि  हा,  तो  क्‍या  सरकार  का  उन
 क्षेत्रों  को  गंगा  नदी  के  केटाबव  से  बचाने  के  लिए
 कोई  योजना  बनाने  का  विचार  है  ?

 कृषि  और  सिचाई  संत्ञालय  में  उप-सूत्रो

 (शो  केदार  नाथ  सिंह):  (क)  गंगा  के  दोनों
 किताबों  पर  कटाव  के  कारण  बिहार  राज्य  में
 प्रतिवर्ष  भूमि  कटाव  होता  है  जिससे  फसलों
 तथा  सम्पत्ति  को  हानि  होती  है  ।  प्रतिवर्ष
 कसाब  भिन्न-भिन्न  स्थानों  तथा  भिड़े-भूलते
 बिस्तार  में  होते  हैं  ।
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 (@)  गंगा  जैसी  कछारों  नदी  में  कटाव होना  एक  सतत  प्रक्रिया  है भौर  इसके  कई
 कारण  होते  हैं  जैसे  जल-निस्सारण,  तलछट-
 भार,  नदी  की  ढलान  प्राणी  t  नदी  को  लम्बाई के  साथ-साथ  तथा  एक  समय  से  दूसरे  समय  में
 कसाब  सीजन-भिन्न  प्रकार  के  होते  हैं।  इसलिए
 लिए  कसाब  के  स्थानों  तथा  विस्तार  का  पूर्वानु- मान  नहीं  लगाया  जा  सकता  ।  ह [: 6  कसाब
 के  लिए  प्रति  सुरक्षा  हेतु  एक  सम्पूर्ण  स्कीम
 तैयार  करना  व्यवहार  नही  है  ।  कौर  भी,
 कटाव रोधी  उपायो  पर  प्रारम्भिक  व्यय  बहुत अधिक  होता  है  तथा  इसके  साथ-साथ
 रख-रखाव  की  लागत  भी  बहुत  अधिक  होती
 है।  आधिक  दृष्टि  से  ऐसे  उपाय  करना  तभी
 न्यायसंगत  हो  सकता  है  जबकि  इससे  काफी
 मात्रा  में  परिसम्पत्तियों,  महत्वपूर्ण  नहरों  एव
 अत्यावश्यक  सवार  व्यवस्था  को  सुरक्षा  की
 जा  सकती  हो  ।  इसको  दृष्टि  में  रखते  हुए बिहार  को  राज्य  सरकार  द्वारा  समय-समय  पर
 स्कीम  तैयार  की  जाती  हैं  तथा  कार्यान्वित  की
 जाती  है  |  कटाव  के  प्रति  सुरक्षा  के  लिए
 1974-75  वर्ष  के  दौरान  राज्य  सरकार

 द्वारा  आयोजित  अथवा  कार्यान्वित  की  गई  मुख्य स्कीम  ये  हैं

 (t)  मान्त्रो  के  निकट  गया  के  वाम
 तट

 पर  क्षत्रों  की  सुरक्षा  के  लिए
 स्कीम  की  अनुमानित  लागत  लग-
 भग  वोन  करोड़  रुपये  है  ।  इस
 स्कीम  975  की  बाढ़ों  से

 पहले  काफी  हद  तक  कार्यान्वित

 किया  जाना  प्रस्तावित  है  ।

 (2)  धीरे  नारायणपुर  सम्बन्ध  की

 सुरक्षा  क ेलिए  खगरिया  उपमंडल

 के  धीरे  धता  क्षेत्र  12.  55

 लास्  की  लागत  के  कटाव  रोधी

 उपायो  को  कार्यान्वित  किया

 गया  है  1
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 1845,  SHRI  JAGANNATH  MIS. HRA.  Will  the  Minister  of  WORKS AND  HOUSING  be  pleased  to  refer to  the  reply  given  to  Unstarred  Qu. estion  No,  2734  on  the  2nd  December 974  and  state:

 (a)  whether  the  Managing  Com- mittee  of  the  Delhi  School  Teachers’
 Cooperative  House  Building  Society Limited,  0९0४7  have  submitted  a  re- vised  lay-out  plan;

 (b)  if  so,  the  number  of  plots  of different  sizes  proposed  to  be  carved out  as  per  the  plan:  ang

 (९)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY AFFAIRS  (SHRI  K  RAGHURAM-
 AIAH)  (a)  No,  Sir,

 (b)  and  (c)  The  question  does  not
 arise

 Central  Aid  to  Kerala  and  Karnataka
 for  Development  of  Fisheries

 i846,  SHRI  P|  R  SHENOY:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  comparative  assistance  given
 by  the  Central  Government  to  the
 State  Governments  of  Kerala  and  Kar-
 nataka  during  the  years  1972-78,  78-74
 and  74-75  (up-to-date)  for  the  deve-
 lopment  of  fisheries  in  the  respective
 States;  and

 (b)  the  reasons  for  not  giving  suffi-
 cient  assistance  to  Karnataka  Govern-
 ment?
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 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 PRABHUDAS  PATEL):  (a)  A  state.
 ment  is  given  below:

 (a)  A  statement  is  given  below: —

 Amount  of
 Central  assistance

 Scheme;  Years  released  for
 development

 (Rs.  lakhs)
 Kerala  Karna-

 taka

 Te  Fish  Farmers  Deve-
 lopment  Agencies

 I972-73  »  Nu  Nil

 1973-74  Nu  I°05

 1974-75  Nil  4°4i

 a.  Landug  &  berthing
 facilities  at  minor  ports

 39773  »  2  Td  re  96

 1973-74  28  57  6°33

 IQ74-75,  Nil  Ni
 (Rs.  24  lakhs  proposed}

 (b)  Assistance  is  given  to  States
 for  Centrally  sponsored  schemes  in
 fisheries.

 Since  ihe  expenditure  incurred  by
 the  Karnataka  State  in  respect  of
 items  eligible  for  Central  assistance
 was  low  in  comparision  to  that  Ker
 ala,  Karnatake  received  lower  Centra]
 assisiance,  At  present  there  is  a  bal-
 ance  of  Rs,  2.94  lakhs  for  Kerala
 and  Rs,  47.70  lakhs  for  Karnataka  out
 of  the  adminis.irative  sanctions  iss-
 ued  in  respect  of  landing  ang  berth.
 ing  facilities  at  minor  ports,  Be-
 sides,  Malpe  fishing  harbour  costing
 Rs,  27  lakhs  is  also  awaiting  appro-
 val.

 Bonug  to  Paddy  Growers
 ‘1867,  SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  are  con-
 sidering  to  give  bonus  to  the  paddy-
 grower,  in  the  country;

 (b)  it  so,  when  the  final  decision  is
 likely  to  be  taken;

 (९)  whether  most  of  the  states  have
 agreed  to  this  proposal;  and

 (d)  whether  the  Punjab  Govern-
 ment  has  already  given  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRCULTURE
 AND  IRRIGATION  (SHRI  ANNAS-
 AHEB  P,  SHINDE):  (a)  to  (c):  A
 scheme  for  the  payment  of  bonus  to
 the  State  Governments  for  being
 passed  on  to  the  paddy  growers  is
 under  consideration  of  Government.

 (d)  No,  Sir.

 Fixation  of  Proportion  of  Levy  Sugar
 and  Non-levy  Free  Market  Sagar

 1848.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  revised  their  policy  with
 regard  to  the  fixation  of  proportion  of
 levy  gugar  ang  non-levy  free  market
 sugar;

 (b)  whether  the  proportion  of  free
 market  sugar  has  been  raised  by  5
 per  cent  under  pressure  from  sugar
 mill  owners;

 (९)  whether  this  change  in  propor-
 tion  has  been  suggested  by  sugar  mill
 owners  as  a  substitute  for  increase  in
 Prices  of  levy  sugar  which  they  had
 been  at  first  vociferously  demanding,
 and

 (d)  if  not,  the  main  reasons  for  in-
 troducing  this  change?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTRUE
 AND  IRRIGATION  (SHRI  ANNAS-
 AHEB  P.  SHNDE):  (a).  Yes,  Sir.

 (b)  and  (c).  No,  Sir.

 (d)  It  became  necessary  to  do  so.  in
 order  to  maintain  the  retail  issue  price
 of  levy  sugar  in  the  country  unchang-
 ed.
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 Retrenchement  of  FCI  Staff

 1849,  SHRI  P.  K.  DEO;  Will  the
 Minster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Food  Corporation  of
 India  has  recently  retrencheg  its  staff
 and  labour  in  various  regions;

 (9)  af  so,  the  reasons  therefor  and
 number  of  persons  so  retrenched
 (category-wise);  and

 (c)  whether  Government  has  made
 any  efforts  to  get  them  absorbed  some-
 where  else?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P.  SHINDE):  (a)  to  (०)  Due  to  re-
 duced  availability  of  stock  and  con-
 sequent  low  utillisation  of  godown
 capacity,  a  review  was  undertaken  by
 the  Corporation  to  assess  the  require-
 ments  and  to  de-hire  the  capacity
 which  was  no  longer  required  by  it
 Consequent  upon  such  de-hiring  of
 the  godown  capacity,  8  total  of  887
 workers  employed  by  the  Food  Corp-
 rauon  of  India,  the  Central  Ware.
 housing  Corporation  and  West  Bengal
 State  Warehousing  Corporation
 became  surplus  to  the  require-
 ments  and  were  retrenched
 Out  of  the  re:renche@d  workers,  386
 belonged  to  the  Food  Corporation  of
 India  No  member  of  the  staff  of  the
 Food  Corporation  of  India  has  been
 retrenched.

 The  management  of  the  Food  Cor-
 poration  has  offered  to  take  back  325
 to  350  retrenched  workers  of  the  Food
 Corporation  of  India  on  humanitarian
 grounds  provided  the  Food  Corpora-
 tion  of  India  Workers’  Union,  Cal-
 ecutta  executes  an  agreement  for  main-
 tenance  of  industrial  peace  and  dis-
 cipine  at  the  depots.

 Reduction  in  Overhead  Charges  of
 FCI,

 1850.  SHRI  M.  Vo  KRISHNAPPA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:
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 (a)  whether  the  recommendations
 made  in  the  report  by  the  committee
 which  has  studied  the  question  of  re-
 duction  in  the  storage  and  handling
 charges  for  foodgrains  by  the  Food
 Corporation  of  India  have  since  been
 implemented  by  the  Government;  and

 (b)  if  so,  the  action  taken  in  that
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P  SHINDE).  (a)  and  (b).  Some  of
 the  recommendations  of  the  Com.
 mittee  have  already  been  implemen-
 ted  by  the  Foog  Corporation  of  India
 and  several  other  recommendations
 are  in  different  stages  of  implementa
 tion

 Quick  Growing  Plantation  Species

 1851  SHRI  SAKTI  KUMAR  SAR-
 KAR  Will  the  Munster  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  903  on  the
 l8th  November,  3974  regarding  Plan-
 tation  of  quick  growing  species  and
 state

 (a)  amount  sanctioned  under  the
 scheme  of  plantation  of  quick  grow-
 ng  species  during  the  plan  periods,
 year-wise  upto  date,  and

 (b)  allocation  and  expenditure  un-
 der  this  scheme,  state-wise,  during  the
 said  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  and  (b)  Information  in
 Unstarred  Question  No.  903  was
 sought  for  the  last  three  years  This
 is  shown  in  the  enclosed  statement.

 Information  for  the  entire  plan
 periods  now  asked  for  is  being  collee-
 ted  from  the  State  and  U.Ts.  and  will
 be  placed  on  the  Table  of  the  sabha
 ag  soon  as  it  becomes  available.
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 STATEMENT
 Plantation  of  quick  Growing  Spicies  Information  Regarding

 (Rs.  im  lakhs)

 Name  of  the  State/Unior  Allocation  made  Exp-diture  incurred
 Territories  ee ee  re  =

 T97K-72  1972-73  1973-74  8  =IQ7I-72  1972-73,  1973-74

 State
 Andhra  Pradesh  ;  16"  Sr  16"  95  I6°47  I6  82  77  32  I6-47
 Assam  +  Ir-4¢  I3°75  I4:00  Il  gf  73°62  73°96

 Bihar  2r  50  20°I6  I8-35  20  50  20°6  18-35, 35
 Gujarat  Iz  54  5°06  I7°  $9  lz  62  436  17°26

 Haryana  2  66  3°00  2  50  2  64  I  42  49
 Himachal  Pradesh  I3°44  वी  38  67°7I  I3-  44  4°44  67+Or

 Jammu  &  Kashmir  2  25  S75  6°62  ¥:56  4°63  5°66

 Kerala  5°00  30-00  30-00  I5  08  26°00  22°99

 Madhya  Pradesh  39  40  42°22  40°00  35°57  45°07  43°74

 Maharashtra  8  25  8-00  4  73  725  4°80  के  yg

 Mar.ipur

 Meghalay?  0°33  0°33  I-46  0  24  0°33  T-3

 Karnataka  6-00  24°65  (41-00)  470  I9°  86  2.  ३0

 Nagaland  2°68  3°75  डा  दा  170  2°74  I°56

 Orissa  I8°00  20°70  2g  1645,  I8°32  79-35

 Punjab  I0  22  4°98  7  55  10°  Ay  I4  99  r  §2

 Rajasthan  +e  *  oe  s

 Tamil  Nadu  I0°  86  I3°26  2I°42  16  कहे  25°45  28-06

 Tripura

 Utear  Pradesh  94  34  95-00  100-00  g8  74  92°33  T03-03

 West  Bereal  I0  85  sor  32°33  r0-68  4°63  3  49
 Union  Territory
 Andamen  &  Nicobar  Islands

 Atunachs!  Pradesh  .

 Dadar  &  Nagar  Haveli  _

 Goa,  Damat  ard  Diu  a

 Mizoram  .  0°30  0°32

 Chardigarh  O40  ode  ego  ego  40  oo  40

 as  297°03 (37335  =  420°  55  bs  ty  3687  40°33
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 अनुसूचित  जाति  और  झनसृत्रित  जनजाति  के
 लोगों  के  लिये  दिल्‍ली  विकास  प्राधिकरण  द्वारा

 फ्लैटों  के  कोटे  में  बुद्धि

 1852.  शनी  शिव  कुमार  शास्त्री :  क्‍या
 निर्माण  और  झा जास  मन्त्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  दिल्‍ली  विकास  प्राधिकरण
 ने  अनुसूचित  जाति  तथा  भ्रनुसूचित  जनजाति
 के  लोगों  के  लिए  फ्लैटो  का  कोंटा  5  प्रतिशत
 से  बढ़ाकर  25  प्रतिशत  कर  दिया  है,

 (ख)  यदि  हा,  तो  उनको  ये  फ्लैट  किन
 शर्तों  पर  दिये  जायेगे,  शौर

 (ग)  क्‍या  इन  जातियो  के  प्रत्येक  प्रार्थी
 को  फ्लैट  झावटित  किये  जायेगे  अथवा  इन
 जातियो  के  लोगो  की  झा थिक  क्ष-ता  को  ध्यान
 में  रख  कर  ही  फ्लैट  दिये  जायेगे  ?

 निर्माण  और  आवास  तथा  ससदीय  कार्य
 मंत्री  थी  के०  रघुरामंया)  :  (क)  जी  हा  |

 तथापि,  25  wo  Wo  तक  बढ़ाया  गया  रहे
 आरक्षण  केवल  “जनता”  तथा  “सामुदायिक
 सेवायों  के  किसीको'  की  श्रेणियों  के  फ्लैटों
 तक  ही  सीमित  है  ।

 ख)  सम्बन्धित  व्यक्तियों  को  दिल्ली

 विकास,  प्राधिकरण  की  अग्रिम  प्रधिकरण
 योजनाके  मे  स्वयं  को  पंजीकृत  करवाना
 अपेक्षित  है  |  इस  प्रकार  पंजीकृत  व्यक्तियों  की
 पर्ची  डाल  कर  फ्लैट  आवंटित  किए  जाते  हैं  ।

 (ग)  ये  फ्लैट  केवल  उन्हीं  व्यक्तियों
 को  ग्रावंटित  किए  जाएगे  जिनकी  भाव  योजना
 मे  निर्धारित  सीमा  =  भीतर  होती  है  1

 Resiiential  Premises  under  DDA  given
 on  Hire  for  Office  Use

 1838.  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  Minister  of
 WORKS  AND  HOUSING  be  pleased
 to  state:

 (a)  whether  some  of  the  residential
 premises  under  D.D.A.  have  been
 given  on  hire  for  office  use;
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 (9)  whether  Government  Under-
 takings  have  hired  the  residential
 premises  for  office  use;  and

 (९)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  (a)  Some  private  resi-
 dental  buildings  have  being  given  on
 hure  for  office  use.

 (b)  and  (c).  A  number  of  houses
 in  residential]  areas  have  been  hired
 by  Government  public  undertakimgs
 for  office  use  Where  this  has  been
 done  without  obtaining  the  approval
 of  DDA  by  way  of  special  appeal,  the
 owners  and  tenants  have  been  prosecu-
 ted  under  section  4  read  with  sec-
 tion  29  (2)  of  the  Delhi  Development
 Act

 Celebration  of  International  Women's
 Year

 854  SHRI  B.  V  NAIK  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state.

 (a)  the  programmes  drawn  up  ag
 part  of  the  celebration  of  Internation-
 al  Women's  year  by  the  Government,
 and

 (b)  whether  there  is  any  program-
 me  for  the  benefit  of  tribal  women
 thereunder?

 THE  DEPUTY  MINSTER  IN  THE
 MINSTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (8)  and  (b).  The
 Following  programmes  have  been
 drawn  up  so  far  for  the  celebration
 of  the  International  Women’s  Year:-

 r63)  Distribution  of  educative
 material  among  educational
 institutions,  Panchayat  Raj
 institutions  etc;  so  as  to  bring
 about  a  greather  awareness
 of  women's  position  in  so.
 ciety.
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 (ii)  Publicity  measures  through
 various  mass  communication
 media  covering  various  as-
 pects  of  women’s  life  in  the
 country.

 (UII)  Conduct  of  national  and
 district  level  essay  competi-
 tions  to  stimulate  thought
 among  the  younger  genera-
 tion  on  the  special  problems
 being  faced  by  women  in  the
 country.

 (IV)  Publication  of  special  com-
 memorative  volumes/articles
 etc.

 (४)  Conduct  of  special
 meets  for  women,

 (VI)  Sponsoring  programmes  of
 research  on  problem  relating
 to  the  status  of  women  =  and
 women’s  welfare

 CVI)  Observance  of  All  India
 Women's  Day  on  l6th  of
 February.  l6th  February,  975
 has  been  observed  as  ‘All
 India  Women's  Day’  in  the
 country  to  bring  about  an
 awareness  in  the  community
 about  the  mghts  and  respom
 sibilities  of  women  in  society.

 2.  Guidelines  have  been  issued  to
 State  Governments  and  major  volun-
 tary  organisations  in  the  field  that
 the  programme  of  celebrations  for
 women’s  welfare  during  the  year  be
 made  productive  with  minimum  cost.

 3.  Besides,  in  addition  to
 programmes  such  as  establishment
 of  maternity  hospitals,  programmes
 for  the  welfare  of  women  workers
 under  the  Factories  Act,  etc,  many
 special  programmes  are  being  imple-
 mented  for  the  benefit  of  women,
 though  not  as  part  of  the  programme
 for  the  International  Women's  Year.
 These  include,  among  other  thing.
 incentive  schemes  for  promotion  of
 ‘women’s  education,  condensed  cour-
 ses  of  education  for  employment  and
 vocational  training  for  adult  women.

 socio-economic  programmes  _  for
 women,  expansion  of  hostel  facilities
 for  working  women,  strengthening  of
 Mahilg  Mandals,  training  of  associate
 Women  workers  etc.  A  total  provision
 of  7s.429.84  crores  is  envisaged  for

 sports

 genera)

 Ilo

 all  these  schemes  in  the  draft  Fifth
 Plan,  In  planning  further  programmes
 for  the  benefit  of  women,  the  recom-
 mendations  of  the  Committee  on  the
 Status  of  Women  in  India  will  alsc
 be  kept  in  view.

 4.  No  specific  programmes  have  ne
 far  been  drawn  up  exclusively  for
 the  benefit  of  tribal  women  as  a  part
 of  the  celebraiions  of  the  Interna
 tional  Women’s  Year.  However,  wher
 any  scheme  is  launched,  the  special needs  of  tribal  women  will  be  kept  in
 view  during  the  course  of  implemen- tation.
 Conference  of  Food  producing  coun-

 tries  in  London
 1855.  SHRIMATI  SAVITRI

 SHYAM:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleaseg  to  state:

 (a)  whether  a  conference  of  major
 food  producing.  consuming  and  trad.
 ing  nations  will  be  held  in  London  in
 8  few  days;

 (b)  whether  the  Government.  of
 India  will  seng  a  high  power  delegu-
 tion  to  the  said  conference:  and

 (c)  if  so,  the  facts  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  fe).  The  Government
 of  United  Kingdom  is  organising  a
 Commonwealth  Ministerial  Meeting  jn
 London  on  Mobilizing  Commonwealth
 resources  to  promote  Rural  Develop-
 ment  and  Increase  Food  productiwn
 from  412  March,  1975,  It  is  proposed
 to  send  a  delegation  to  the  Meeting  led
 by  Shri  Shah  Nawaz  Khan,  Minist.r
 of  State  for  Agriculture  and  Irrigation.
 The  other  members  of  the  delegation
 will  be:

 l.  Shri  R.  N.  Azad,  Joint  Seers-
 tary,  Department  of  Rura!
 Development,
 New  Dethi.

 2.  Counsellor  (Commercial),
 Hight  Commission  of  India,
 London.

 3.  Scientist  (Dr.  Tandon),
 Hight  Commission  of  India
 London.
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 Representation  regarding  Pay-Soales
 of  pelhi  School  Teachers

 1856.  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Regional  Secre-
 tary  of  the  All  India  Federation  of
 Teachers  Associations  has  represented
 on  5th  February,  975  to  the  Prime
 Minister  to  give  justice  to  the  Delhi
 schoo]  teachers  by  removing  the  ano-
 malies  in  the  report  of  the  Third  Pay
 Commission  pertaining  to  school  tee-
 chers;  and

 (b)  the  action  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D  P.  YADAV):  (a)  Yes,  Sir.

 (b)  The  mater  is  under  considera-~
 ticn.

 Drought  in  Maharashtra

 1857.  SHRI  SHANKER  RAO  SAV.
 ANT:  Will  the  Minister  of  AGRICUL.
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  names  of  districts  of  Maha-
 rashtra  which  are  suffering  from  drou-
 ght  this  year;

 fb)  the  extent  of  this  drought:  and

 {c)  help  given  by  the  Centre  to  the
 Maharashtra  State  to  face  this  drought?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 TRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  and  (b).  The  following
 areas  have  been  declared  88  scarcity
 effected  by  the  State  Government:

 District  Villages

 Bhandara  227

 Chandrapur  208

 Kolaba  472

 Sangli  i0
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 (c)  No  ventral  assistance  hag  been
 either  sought  by  or  given  to  the
 Maharashtra  Government  for  drought
 relief  in  1974-75,  However,  a  sum  ot
 Rs,  47  lakhs  is  available  to  the
 State  Government  for  such  a  purpose
 as  “margin  money”  provided  in  terms
 of  the  6th  Finance  Commission's  Re-
 port.

 Additional  Allocation  of  Foodgrains  to
 Kerala

 ‘1858,  SHRIMATI  BHARGAYV]
 THANKAPPAN:  Will  the  Minister
 of  AGRICULTURE  AND  IRRIGA-
 TION  be  pleased  to  state:

 {a)  whether  Kerala  Government
 have  requested  the  Centre  for  addi-
 tiona|  allocation  of  foodgrains  in  view
 of  acute  shortage  of  foodgrains  in  the
 State;

 (b)  if  so,  the  quantity  of  additional
 foodgrains  asked  for  by  that  State;  and

 (९)  the  reaction  of  the  Government
 in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P.  SHINDE):  (a)  to  (०).  The  Govern-
 ment  of  Kerala  have  been  represen-
 ting  for  increased  allotment  of  food.
 grains  In  a  recent  communication
 the  state  Government  have  made
 a  request  for  increasing  the  ‘food-
 grains  quota  to  85,000  tonnes  per
 month.  Despite  limited  availability
 of  Foodgrains  in  the  Central  pool,
 and  the  increased  demands  from
 various  drought  affected  States,  the
 monthly  allotment  of  Foodgrains  to
 Kerala  from  the  Central  pool  has
 been  maintained  at  80,000  tonnes,

 Construction  of  Canals  under  Gandak
 Project

 ‘1859.  SHRI  BISHWANATH  ROY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 {a)  whether  the  construction  of  the
 canals  under  the  Gandak  project  has
 been  completed;  and

 (b)  whether  this  project  would  be
 completed  this  year?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  On  the  Bihar  side  the
 construction  of  main  canals  and  bran-
 ches  of  Gandak  Project  is  almost
 complete  except  that  on  Tirhut  Main
 Canal.  The  Tirhut  Main  Canal  has
 been  completed  upto  RD  704  out  of  a
 total  length  upto  RD  909  and  =  the
 balance  works  are  in  progress,  The
 work  on  the  distribution  systems  is
 in  progress.

 On  the  Uttar  Pradesh  side,  the
 Main  western  Gandak  Canali  (Mile  i!-6
 to  8i-5-275),  Power  House  Escape
 (Nepal  benefit  scheme),  Bheri  Escape
 and  Manyharia  Escape  have  been
 completed.  Out  of  98  masonry
 structures  on  main  canal,  95  have
 been  completed  and  work  is  jn  pro-
 gress  on  the  remaining  3  structures.
 The  work  on  the  Naraini  and  Deoria
 branches  is  nearing  completion.  A
 major  portion  of  the  distribution
 system  has  also  been  completed  and
 the  remaining  work  would  be  comple-
 ted  during  1975-76.

 (b)  The  project  is  scheduled  to  be
 completed  by  1980-81.

 Ration  Shop,  in  Scarcity  Areas  of
 Tripura

 1860.  SHR]  BIREN  DUTTA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  ration  shops  have  not
 been  opened  in  scarcity  areas  of  Tri-
 pura;  and

 (b)  if  so,  what  steps  the  Govern-
 ment  propose  to  take  to  save  the  lives
 of  starving  people  in  Tripura?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 TRRIGATION  (SHRI  ANNASAHEB
 ९,  SHINDE):  (a)  and  (b).  Distribu-
 tion  of  Foodgrains  through  fair  price
 shops/ration  shops  ig  the  responsibili-
 ty  of  the  State  Government.  Keeping
 in  view  the  overall  availability  of
 Foodgraing  in  the  Central  pool,  the
 needs  of  other  deficit  States,  local
 availability  and  other  relevant  factors
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 maximum  possible  quantities  of  food-
 grains  are  being  supplied  to  the
 Government  of  Tripura  every  month
 for  meeting  the  requirements  of  the
 public  distribution  system  in  the  State.
 The  Government  of  Tripura  have  re-
 ported  that  though  there  86  deficit
 pockets  within  the  State,  these  are  fully.
 covered  by  the  fair  price  shops  and
 more  shops  are  opened,  wherever
 considered  necessary.

 tra  कार्य  के  लिये  पद

 1861.  श्री  यमुना  प्रसाद  मंडल:  क्‍या
 शिक्षा,  समाज  कल्याण  शोर  संस्कृति  मन्त्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  भम्त्रालय/विभाग  में  राज-
 भाषा  हिन्दी  के  कार्य  क ेलिए  कोन-कौन  से  पद
 कितनी  संख्या  में  स्वीकृत  किये  गये  हैं  और  उन
 के  भर्ती  नियम  क्‍या  हैं  ?

 (ख)  क्या  इन  में  से  कई  पद  पर  नीय-
 मित  नियुक्तियां  नहीं  की  गई  हैं  कौर  कुछ  पदों
 पर  विभागीय  कर्मचारियों  को  ही  तदर्थ  रूप  मे

 नियुक्त  किया  गया  है  कौर  यदि  हां,  तो  इसके
 क्या  कारण  हैं;  और

 (ग)  नियमित  नियुक्तियां  करने  के  लिए
 क्या  कार्यवाही  की  जा  रही  है  ?

 शिक्षा  शौर  समाज  कल्याण  मंत्रालय  तथा

 संस्कृति  विभाग  4  उप-मंत्रों  (भी  to  पी०

 यादव:  (क)  से  (ग)  विवरण  सभा  पटल
 पर  रख  दिया  गया  है।  [ग्रन्थ  में  रखा
 गंवा।  देखिये  संख्या  एल  टी  9060/75]

 Release  of  Levy  and  Free  Sale  Sugar
 and  Profits  earned  by  Sugar  Mills

 1862,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state,

 (a)  month-wise  release  of  (i)  Levy
 and  (ii)  free  sale  sugar  during  ‘1974:

 (9)  price  per  kg.  of  (i)  Levy  and
 (ii)  free  sale  sugar  month-wise  dur-
 ing  ‘1974;
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 (c)  whether  it  has  been  alleged
 that  the  sugar  mill  owners  have  earn-
 ed  windfall  profits  of  Rs.  17-18  crores
 per  month  during  ‘1974;  and

 (d)  if  so,  what  are  the  facts  thereof
 and  the  reagans  why  retail  price  of
 iree  sale  sugar  is  on  the  increase?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P,.  SHINDE):  (a)  A  statement  show-
 Ing  monthwise  releases  of  levy  and
 free  sale  sugar  during  974  is  attac-
 hed—Annexure  I.

 (b)  The  retail  price  of  levy  sugar
 fixed  at  Rs,  2.5  per  kg.  in  December,
 4972  continues  to  remain  unchanged.
 Another  Statement  showing  the
 month-end  (Friday)  retail  prices  or
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 free  sale  sugar  at  selected  centres
 during  3974  is  laid  on  the  Table  of
 the  House.  [Placeq  in  Library.  See
 No,  LT  9061/75.

 (९)  and  (d)  No  such  allegations  have
 come  to  the  70006  of  the  Govern-
 ment.  However,  a  news  item  publi.
 shed  in  the  ‘Economic  Times'  of  25th
 September,  1974  stated  that  the  sugar
 industry  had  earned  profits  to  the
 tune  of  Rs.  8  croresi.e.  Rs.  6  crores
 in  August  and  Rs.  l2  crores  in  Sep-
 tember,  in  addition  to  their  normal
 profit,  due  to  a  steep  rise  in  the  price
 of  free  sale  sugar.  The  position
 in  this  regard  was  explained  in
 reply  to  Unstarred  Question  No.  965
 ble  Member  and  another.  The  prices
 of  free  gale  sugar  have,  however,  exhi-
 bited  a  declining  trend  since  December,
 974

 Statement
 ANNEXURE

 Statement  showing  monthly  releases  of  leavy  and  free  sale  sugar  during  .974
 (Figuret  in  lakh  tonnes)

 Month  Levy  quota  Free  sale  quota  Total

 7974  हु
 oo  January  .  .  2  00  1  05  3  ०5

 2.  February  ,  ‘  .  हे  2  00  I  05  305

 3.  March  .  i  2°00  ros  305

 4.  April  2  00  व  05  3  05

 se  May  so  ७  ०»  «*«  »  2-00  7  05  3  05

 6.  June  द  «  790  ०9०  2  80

 7.  July  6  «  +  .  7  80  ०  80  2  60

 38,  August  .  वि  वि  .  780  ७०  80  2.60

 9.  September  .  4  .  Daa  80  0:80  2°60

 oO  October  ee  ees  t  80  a8o-40°25*  2°60  0°25

 te  November  380  0° 80+  2st  260-+0°25*

 os  December  a.  mr  80  0°80,  260

 *Additional  free  sale  release  for  festivals.
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 Lack  of  Basic  Amenities  in  D.D.A.
 Colonies

 1863.  SHRI  के,  R.  SINGH  DEO:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  some  colonies  built  by
 the  Delhi  Development  Authority  still
 lack  severa]  basic  amenities  like  a
 regular  market,  toilets,  proper  street
 lighting  and  sanitary  arrangements
 etc.;

 (b)  whether  the  material  used  by
 the  Delhi  Development  Authority  to
 build  the  flats  is  also  of  a  poor  quality
 and  several  flats  have  developed
 cracks;  and

 (९)  if  so,  whether  Government  have
 made  any  inquiry  in  this  behalf  and  if
 so,  findings  thereof?

 THE  MINSTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHURAM-
 AIAH):  (a)  The  Delhi  Development
 Authority  have  by  and  large  made
 provisions  in  all  their  colonies  for
 basic  amenities  like  regular  markets,
 roads,  drainage,  water  supply,  street
 lighting,  sewerage  etc;  according:  tu
 required  planning  standards.

 (b)  No.  sir.

 (c)  Does  not  arise,

 Supply  of  Power,  Diesel  and  Water  to
 Farmers  of  Haryana,  Punjab  and  U-P,

 1884,  SHRI  8,  N.  MISRA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  there  is  short  supply
 of  power,  water  and  diesel  to  the
 farmers  of  Haryana,  Punjab  and  U.P.,
 at  4

 (b)  if  so,  the  reasons  therefor;  and

 ae)  the  steps  proposed  to  be  taken
 by  the  Government  to  rationalise  the
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 consumption  of  power,  diesel  and
 water  to  ensure  their  timely  supply  to
 farmers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASANEB
 P.  SHINDE):  (a)  and  (b).  There  have
 been  no  reports  recently  of  any  gen- eral  shortage  of  diesel  oi]  except  tem-
 porary  and  local  shortages  due  to  dis-
 location  of  transport  etc,  However,
 shortage  in  supply  of  power  for  irri-
 gation  pumping  is  being  felt  in  the
 States  of  U.P.,  Haryana  and  Punjab
 Since  the  requirement  are  exceeding
 the  availability  in  these  States.

 (c)  The  steps  proposed  to  be  taken
 to  rationalise  consumption  of  power,
 diesel  and  water  to  ensure  their  timely
 supply  to  farmers  include:

 (i)  regulation  and  allocation  of  po.
 wer  to  the  States  of  Punjab,  Har-
 yana  and  U.  P.  from  Central  Gen-
 erating  Station  at  Badarpur.

 (ii)  imposition  of  restrictions  on  the
 use  of  power  consumption  in  the
 non-agricultunal  sector  including
 domestic  consumption  jin  the  keen
 irrigation  demand.

 (ii)  making:  realistic  assessment  of
 the  requirement  of  diesel  oi]  and
 issuing  on  this  basis  diesel
 allocation  cards  to  the  con-
 sumers  in  the  agriculture  sector
 so  that  supplies  to  such  con.
 sumers  could  be  ensured  on
 priority.

 (iv)  taking  measures  for  economising
 in  the  consumption  of  the  high
 speed  diesel  oil  in  transport  sector.

 (v)  imposing  a  ban  on  the  use  of
 diesel  oil  for  power  generation
 for  festival  purposes  under  the
 essential  commodities  act.

 (vi)  keeping  the  irrigation  system  ir
 a  fit  condition  for  making
 maximum  use  of  existing  irriga-
 tion  facilities  and  laying  maximum
 emphasis  on  the  utilisation  of  the
 new  potential  created.
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 Reappraisal  of  Fifth  Vian  fer
 Education

 1365.  SHRI  JAGDISH  BHATTA-
 CHARYYA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  ere  think-
 ing  in  terms  of  a  reappraisal  of  the
 Fifth  Plan  for  education  in  four-fold
 drive;

 (9)  if  so,  the  salient  features  there-
 of;  ang

 (c)  the  reasons  for  such  a  reapprai-
 sal?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (Prof.  S.  NURUL  HASAN):  (a)  to
 (e),  The  Central  Advisory  Board  of
 Education  at  its  meeting  held  in  Nov-
 ember  974  considered  the  strategy  of
 educational  development  in  the  light
 of  severe  constraint  of  available  res~
 ources  and  recommended  a  four-fold
 strategy  of  a)  planned  expansion  of
 secondary  and  Ingher  education,  qa)
 concentration  of  effort  on  a  few  mayor
 programmes  of  identified  significance
 and  priority  such  as,  universalisation
 of  elementary  education,  programmes
 of  qualitative  improvement.  vocation-
 alisation  of  secondary  education,  adop-
 tion  of  the  new  pattern  of  0  plus  two
 plus  three,  development  of  youth  ser-
 vices;  (iii)  introduction  of  non  formal
 education  at  all  stages  of  education;
 and  (iv)  creation  of  a  climate  of  en-
 thusiastic  and  sustained  work  in  all
 educational  institutions  through  a
 deep  involvement  of  teachers,  tudents
 and  the  community.  These  recom-
 mendations  will  be  kept  in  view,  while
 finalising  the  draft  Fifth  Five-Year
 Plan.  The  details  of  the  strategy  ado-
 pted  at  the  37th  Session  of  the  Cent-
 ral  Advisory  Board  of  Education,
 are  contained  in  resolution  No.  III.

 Copies  of  the  resolutions  are  available
 in  the  Parliament  Library.

 MARCH  3,  975  Written  Answers  220

 Medium  Irrigation  Projects  in  Tripura
 3866  SHRI  DASARATHA  DEB:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  any  medium  irrigation
 Projects  are  being  taken  up  by  the
 Centre  in  Tripura  during  the  coming
 financial  year;  and

 (b)  if  not,  whether  the  Government
 of  India  will  take  initiative  to  take  up
 some  medium  irrigation  projects  jn
 the  tribal  belts  of  Tripura?

 THE  DEPUTY  MINISTTER  IN
 THE  MINISTRR  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  KEDAR
 NATH  SINGH):  (a)  and  (b).  The
 Government  of  Tripura  have  recently
 requested  the  Survey  of  India  to  take
 up  serial  survey  of  the  catchment
 of  rivers  Hoora  and  Khowa:  and  pro.
 posed  a  provision  of  Rs.  2  lakhs  for
 this  work  in  1975-76,  The  tentative
 Fifth  Plan  provision  for  irrigation  is
 Rs  9  lakhs  and  this  is  meant  for
 surveys  and  investigations  of  irnga-
 tion  projec  5  only.  As  it  3s,  therefore,
 the  question  of  taking  up  of  any  me-
 dium  irrigation  project  in  the  State
 (including  tribal  pelts)  in  the  next
 financial  year  does  not  arise.

 Gujarat  Governor's  Relief  Fund

 1867.  SHR]  ARVIND  M.  PATEL.
 SHRI  VEKARIA:

 Wih  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  gtate=

 (a)  whether  a  fund  called  Gujarat
 Governor’s  Relief  Fund  has  been  ope-
 rated  to  meet  the  challenge  of  gcar~
 city  in  the  State;

 )  if  so,  the  total  amount  collect-
 ed  so  far;  and

 (c)  how  has  it  been  disbursed?
 THE  DEPUTY  MINISTER  IN  THE:

 MINISTRY  OF  AGRICULTURE  AND:
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (¢),  The  information
 is  being  collected  from  the  State
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 Government  and  will  be  laid  on  the
 Table  of  the  Sabha,  as  soon  as  it  s
 received.

 Earthquake  in  Himachal  Pradesh

 1868.  SHRI  AJIT  KUMAR  SAHA:
 SHRI  B.  S.  BHAURA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  number  of  people  killed,  due  to
 the  earthquake  in  Himachal  Pradesh
 on  4905  and  20th  January,  1975;  and

 (b)  what  steps  have  been  taken  by
 Government  to  rehabilitate  the  de-
 pendents  of  those  killed  and  who  lost
 their  hearths  ang  homes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  According  to  the  in.
 formation  received  from  the  State
 Government  of  Himachal  Pradesh,  42
 persons  were  killed  due  to  the  earth-
 quake,

 (b)  Immediately  after  the  earth-
 quake,  supplies  of  atta,  rice,  dal,  gur,
 tea,  salt,  cooking  ail,  kerosene  oil,
 soft  coke,  fire-wood  etc.,  were  rushed
 to  the  area  by  air  and  by  road  and
 Gistributed  amongst  the  affected  peo-
 ple.  Besides  ration  commodities,  tents
 tarpaulins  and  blankets  in  large
 numbers  were  sen:  to  the  area  to
 Provide  immediate  shelter  to  those
 rendered  homeless  and  others  whose
 houses  had  become  unsafe,  As  regards
 permanent  rehabilitation  of  the
 affected  people,  the  sta.e  Government
 is  getting  up  a  technical  committee
 to  go  into  the  question  about  the  de-
 Sign  of  houses  that  should  be  built  in
 this  cold  earthquake  belt.  A  survey
 is  being  carried  out  to  access  the
 damage  to  irrigation  and  drinking
 water  channels  cattle,  goats,  sheep,
 buildings,  roads,  agricultural  land
 etc,,  wit!  a  view  to  take  necessary  re-
 construction,  land  reclamation  and  soil
 conservation  measures,

 Anti-Sea  Erosion  Project  in  Kerala

 i869.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  work  on  the  anti-
 sea  erosion  project  in  Kerala  hag  come
 to  a  stand-still  que  to  lack  of  funds;
 and

 (b)  whether  Government  of  Kerala
 have  demanded  an  amount  of  Rs.  2
 crores  for  thig  project  and  if  so,  re-
 action  of  the  Central  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  The  anti-sea  erosion
 works  in  the  State  of  Kerala  had  to  be
 slowed  down  during  the  current  year
 due  to  financial  constraints.  The  State
 Government  had  reported  that  the
 provision  of  Rs,  ]  crore  in  the  Sta.e
 Plan  for  anti-sea  erosion  works  had
 been  completely  exhausted  by  October
 1974.  According  to  the  latest  report,
 the  actual  expenditure  during  1974-75,
 to  end  of  December,  1974,  was  Rs.
 38  lakhs  The  anticipated  expend:-
 ture  during  the  last  quarter  of  i974-
 75  38  Rs.  73  lakhs,

 (b)  The  State  Government  had
 been  pressing  for  Central  assis  ance
 of  Rs.  2  crores  for  the  ant:-sea  ero-0n
 works  during  1974-75  and  had  reques-
 ted  for  an  immediate  release  of  Rs.  3
 crore.  The  Centre  has  recently  agree
 to  provide  an  amount  of  Rs  3  crore
 as  Joan  assistance  to  the  State  Govern-
 ment  during  1974-75.

 Allotment  of  more  funds  to  State
 Government  of  Gujarat

 1870.  SHRI  P.M.  MEHTA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  State  Government
 of  Gujarat  had  requested  him  for  the
 allotment  of  ‘more  funds  to  the  State
 to  mé@et  the  unprecedented  drought
 ang  famine  situation  in  the  State;
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 (b)  if  so,  what  amount  has  been
 allotted  to  the  State  Government  to
 meet  the  situation;

 (c)  what  was  the  ६०]  demand  made
 by  the  State  Government  and  to  what
 extent  their  demand  for  financial  help
 hag  been  met;  ang

 (d)  whether  this  has  raised  the
 fundg  earlier  allotted  to  the  State;  and
 whether  this  will  be  given  any  consi-
 deration  for  current  year's  allotment
 of  funds?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  PRABHU-
 VAS  PATEL):  (a)  to  (d),  The  State
 Governmen  ,  in  thenir  estimate  pre-
 sented  to  the  Central  Study  Team
 requested  for  an  assistance  of  Rs
 50.22  crores  including  non-plan  assis-
 fance  However,  as  from  14  1974,
 the  old  policy  of  giving  ad  hoc  assis-
 tance  to  Sita  es  for  relhef  expenditure
 has  been  given  up  Under  the  new
 policy  only  advance  plan  assistance,
 which  is  to  be  adjusted  against  cen-
 tral  assistance  due  to  the  S.ates  in
 future  years,  can  be  given  to  enable
 them  to  take  up  an  accelerated  pro-
 gramme  of  relief  works  in  affected
 areas.  The  Govt.  of  India  has  sanction.
 ed  advance  plan  assistance  to  the  ex-
 tent  of  Rs  424  crores  to  Gujarat
 State  during  1974-75  under  the  new
 policy.  They  have  also  sanctioned
 a  short-term  loan  of  Rs,  0  crores  for
 agricultural  inputs.

 Appointment  of  Scarcity  Relief  Com-
 missioner  for  Gujarat

 187t,  SHRI  ARVIND  M.  PATEL:
 SHRI  9.  9.  JADEJA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 fay  whether  any  Scarcity  Rehef
 Commissioner  for  Gujarat  State  has
 been  appointed;  and

 (by  if  so,  what  are  his  functions?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Yes,  Sir,

 (b)  The  functions  of  Scarcity  Re-
 lief  Commissioner  are  generally  to
 guide,  coordinate  and  supervise  the
 various  programmes  for  scarcity  ree
 lief  in  the  State

 Central  aid  tor  Flood  and  Drought
 affected  States  during  3974

 1872,  SHRI  GAMAR  GUHA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  Central  aids  given  or  proposed
 for  the  benefit  of  the  flood  and  drought
 affected  people  of  different  States
 during  the  year  1974;

 (by  break-up  of  such  aids;

 (c)  sahent  features  of  the  reports
 of  the  Fact  Finding  Committee  sent
 to  different  States;  and

 (d)  steps  taken  on  the  basis  of  these
 reports?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  PRABHU-
 DAS  PATEL):  (a)  and  (७),  Following
 Government's  acceptance  of  the  re-
 commendations  of  the  Sixth  Finance
 Commission,  the  previous  scheme  of
 ad-hoc  Central  assistance  to  States
 jowards  expenditure  necessitated
 by  natural  calamities  has  been  rescin-
 ded  with  effect  from  4.4-i974.  No
 Central  assistance  is  now  available
 to  State  Governments  for  drought  or
 flood  relief  purposes  ag  such.
 However,  in  cases  where  the  margin
 money  provided  io  the  State  is  not
 adequate  to  meet  its  needs  in  respect
 of  an  accelerated  programme  of  plan
 works  necessitated  by  the  emergency,
 advance  Plan  assistance  can  be  pro-
 vided  by  the  Centre,

 (6)  and  (a).  In  accordance  with  the
 new  policy  and  based  on  the  recom-
 mendations  of  the  Central  Study
 Teams  which  visited  the  affected
 States  Government  have  sanctioned
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 advance  Plan  assistance  as  indicated
 helow,  which  is  adjustable  in  future
 years:

 Amount
 State  (Rs.  in

 crores)

 Assam  ,  +  .  .  4°00
 Bihar  नि  4°09

 Gujarat  .  :  नि  14  सब

 Haryana  .  2°00

 Madhya  Pradesh  .  650

 Orissa,  +  .  .  7  9l

 Rajasthan  .  I0'24
 Tamil  Nadu  7°50
 West  Bengal  225

 Engineers  Posied  in  Andaman  aad
 Nicobar  Islands

 i873.  SHRI  8.  D.  SOMASUN-
 DARAM:  Will  the  Minster  of
 WORKS  AND  HOUSING  be  pleased
 to  state:

 (a)  whether  the  CPWD_  Engineers
 posted  to  Andaman  and  Nicobar  Is-
 lands  have  represented  to  him  about
 the  discrimination  meted  out  to  engi-
 neers  as  compered  to  Administrators
 in  regard  to  transfers  to  main  land,
 provision  of  a  cabin  class  of  accom-
 medation  in  ships,  lower  type  of  quar-
 ters,  residential  accommodation,  allot-
 ment  of  scooters,  invitations  for  the
 State  functions,  deputation  allowance,
 sanction  of  leave  reserve  posts:  and

 (b)  if  so,  the  main  grievances  and
 demands  submitted  by  them  and  ac-
 tion  taken  for  redressal  of  their  grie-
 vances?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU-
 RAMAIAH):  (a)  and  (b).  The
 C.P.W.D,  Junior  Engineers’  Agsccia-
 tion  have  submitted  representation  on
 the  following  points:—

 (i)  Period  of  stay  m  Andamans
 and  transfer  on  completion  of
 tenure.

 (ii)  Deputation  allowance  to  En-
 gineers  posted  in  Andamans.

 (iii)  Discrimination  in  allotment
 of  residentia]  accommodation,

 (iv)  Allotment  of  Cabin  in  the
 ships,

 (v)  Fixation  of  special  quota  of
 scooters.

 (vi)  Medical  facilities.

 (vii)  Sanction  of  leave  reaerve
 posts.

 The  Andaman  and  Nicobar  Admin-
 istration  are  examining  the  points
 raised  in  the  representation  in  con-
 ruitstion  with  the  Principal  Engineer,
 Andaman  Public  Workg  Department.

 Production  of  Fertilizers  §  vis-a-vis
 thelr  Demang

 1874.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  what  is  the  present  production
 of  fertilizer  vis-a-vis  their  demand
 in  the  country;  and

 (b)  the  quantity  of  fertilizers  being
 imported  to  meet  the  deficit?

 THE  DEPUTY  MINISTER  IN  ILHE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PABHUDAS
 PATEL):  (a)  The  agronomic  require-
 ments  of  fertiliser  nutrients  for
 Kharif  75  ang  Rabi  75-76  and  the
 estimated  domestic  production  for  the
 period  from  February,  975  to  Janu-
 arty,  976  is  as  given  below:

 Gin  lakh  tonnes}

 Estimated Agronomic  demand
 domestic

 Production

 N  34°00  55°33
 P  ‘10°35  3°69

 K  6°50
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 th)  The  Government  of  India  has
 been  able  to  contract  so  far  1.84  lakh
 tonnes  of  N  3.65  lakh  tonnes  of  P
 and  O  .46  lakh  tonnes  of  K.  In  acdi-
 tion  to  this,  the  stocks  in  hand  and
 the  spillovers  from  past  contracts  are
 estimated  at  3.36  lakh  tonneg  of  N,
 148  Jakh  tonnes  of  P  ang  2.57  lakh
 tonnes  of  K.  Attempts  are  on,  to  im-
 port  further  quantities  of  nutrients  to
 meet  the  deficit.

 Breakdown  of  Rationing  System  in
 -Greater  Caleutta  due  to  strike  by  the

 Employees  of  Food  Corporation  of
 India

 ‘1875,  SHRI  VARKEY  GEORGE:
 SHRI  C.  M_  SINHA:

 Will  the  Mimster  of  AGRICULTUKE
 AND  IRRIGATION  be  pleased  to

 state:

 (a)  whether  the  rationing  system  in
 Greater  Calcutta  may  break  down  be-
 cause  of  the  indefinite  strike  by  the
 employees  of  the  Food  Corporation  of
 India;

 (b)  whether,  in  the  open  market,
 rice  prices  are  rising  almost  every  day
 even  in  the  surplus  districts  of  Mid~
 napore,  Birbhum  and  Burdwan;  and

 {e)  if  so,  the  action  Government
 propose  to  take  to  ease  the  delivery
 of  ration  to  the  people’

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHR;  ANNA-
 SAHEB  P.  SHINDE):  (a)  to  (०).
 Distribution  of  foodgrains  through  ri:
 tion  shopsjfair  price  shops  in  a  State
 is  the  responsibility  of  the  State
 Government,  West  Bengal  Govern-

 ment  have  reported  that  although  the
 rationing  system  in  Greater  Cal-
 cutta  had  come  under  considerable
 strain,  the  situation  has  now  im-
 froved,  as  considerable  supphes  of
 tutioned  commodities  have  been
 rusheg  to  all  shops.

 With  the  arriva}  of  rice  in  the
 ‘market  in  October,  974  whciesale
 prices  of  rice  took  an  easy  turn  which

 MARCH  ३,  875  Written  Answers  128

 continued  till  the  end  of  November,
 1%,  Prices  displayed  a  mixed  trend
 during  December,  t074,  while  they
 showed  generally  a  hardening  ten-
 dency  during  January,  1975,  There-
 after,  prices  have  either-shown  a  fall
 or  have  ruleg  steady  during  Febru-
 ary,  1975,

 Lang  Colonisation  Scheme

 ‘1876.  SHRI  DHAMANKAR:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Land  Colonisation
 Scheme  aimed  at  rehabilitation  of  sur-
 plus  rural  labour  in  selected  pockets
 of  the  country  has  been  considered  by
 Government  for  implementation;

 (b)  if  so,  important  features  of  the
 scheme;  and

 (९)  progress  of  its  implementation
 so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHR]  PHABHU
 DAS  PATEL):  (a}  No  land  colonisa-
 tron  scheme  for  rehabilitation  of  sur-
 plus  rural  labour  is  under  considera-
 tion  of  Government  of  India.
 However,  a  scheme  for  Gainful  Em-
 ployment  through  Land  colonisation
 contemplated  to  be  implemented  im
 te  Central  sector  during  the  Fifth
 Plan  is  under  consideration  of  Gov~
 ernment  of  India.  This  will,  to  some
 extent,  help  in  sehabrlitation  of  land-
 jess  ugricultural  Jabourers.

 (b)  The  contemplated  scheme  en~
 Visages  establishment  of  colonies  in
 tumpact  units  of  about  500  hectares
 each  capable  of  settling  about  200
 economic  pursuits  to  every  person
 families  and  be  able  to  provide
 employment  progressively  in  different
 Offering  himself  for  work  in  those
 arcas,  The  units  are  intended  to  be
 acl{  dependent  and,  in  the  long  run
 self-supporting,

 (९)  The  scheme  ig  under  conside-
 ration  of  Government  of  Indla,
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 Agrictitaral
 mei  omite

 during  Fifth

 1877,  SHRI  DHAMANKAR:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  Agricultural  Poly-
 technics  in  various  parts  of  the  coun-
 try  during  the  Fifth  Plan;

 (b)  if  so,  main  features  of  the  pro-
 posal  and  their  break-up,  State-wise;

 {eo}  action  taken!progress  made  80
 far  in  the  matters;  and

 (d)  how  many  Agricultural  Poly-
 technics  are  to  be  set  up  in  Maharash-
 tra  and  their  Jocation”

 IHE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P  SHINDE):  (a)  The:  is  a
 scheme  to  set  up  Krish  Vigyan
 Kendrag  to  impart  technical  literacy
 in  the  broad  area  of  farming  occupa-
 bons

 (b)  A  scheme  for  the  establish-
 ment  of  32  Krishi  Vigyan  Kendras
 during  the  Fifth  Plan  on  the  basis  of
 &agro-~climatic,  technological  and
 gucio-cconomic  considerations  has
 uven  proposed  by  the  Indian  Counct!
 of  Agricultural  Research.  The  main
 abjectives  will  be  to  mpart  technical
 training  m  scientific  methods  of  farm-
 ing  to  both  serving  employers  of
 Agiteultural  and  allied  Departments
 end  =  farmerg  to  increase  production
 and  to  rural  youth  to  create  self
 employment  potential  State-wise
 treak  of  expenditure  will  be  made
 after  the  proposed  scheme  is  approved
 oy  the  Finance  Ministry,

 (c)  The  scheme  is  awaiting
 approval  of  the  Murustry  of  Finance.

 ६6)  At  the  Central  level,  a  small
 Committee  will  be  set  up  in  the
 ICAR  to  help  implementation  of  the
 programme,  to  select  the  location  of
 the  Centres,  the  quantum  of  assis-
 tance  to  be  given,  in  consultation  with
 the  State  Governments,  Agricultural
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 Universities  and  other  State  Insti-
 tutions.  The  number  of  Krishi  Vigyan
 Kendrag  to  be  set  up  in  Maharashtra
 State  and  their  location  ete.  will  be
 decided  by  the  aforesaid  committee.

 मध्य  प्रदेश  में  केन्द्रीय  लोक  निर्माण  विभाग  के
 अधीन  बिजली  घर

 1878.  श्री  गंगा  शरण  दीक्षित  :  क्‍या
 निर्माण  और  श्रीवास  मन्त्री  यह  बताने  की  कप
 करेंगे  कि  :

 (क)  क्या  केन्द्रीय  लोक  निर्माण  विभाग
 के  श्रुत  मध्य  प्रदेश  मे  कोई  बिजली घर  है
 और  यदि  हा,  तो  वे  क्रीम-किस  स्थान  पर  है,
 कौर

 ख)  इनमे  से  प्रत्येक  बिजली  घर  में
 श्रेणी-वार  कितने  कर्मचारी  नियुक्त  हैं  *

 निर्माण  और  पारावार  तथा  संसदीय  कार्य
 मंत्री  श्री  के?  रघु रा संया)  :  (क)
 ौर  ख)  सूचना  एकत्र  की  जा  रही  है  तथा
 सभा  पटल  पर  रखे  दी  जाएगी  ry

 पेय  जल  सम्बन्धी  परियोजना

 3879  शो गंगा  चरण  दीक्षित  :  क्या
 निर्माण  और  पारावार  मन्त्री  यह  बताने  को
 कृपा  करेगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  के  ग्रामीण  क्षेत्रों
 में  पेय  जल  को  सप्लाई  सम्बन्धी  कुछ  परियोज-
 नाथो  को  केन्द्रीय  सरकार  ने  मजूरी  दे  दी  है,
 भ्र ौर

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  मुख्य
 बाते  क्या  हैं  ?

 निर्माण  शौर  आवास  तथा  संसदीय  कार्य
 मंत्री  गयी  Bo  रघुरामंया)  :  (क)  चूकि
 ग्रामीण  जलपूर्ति  राज्य  क्षेत्र  के  कार्यक्रम  के
 अधीन  है  इसलिए  ऐसी  योजना भो  के  लिये
 केन्द्रीय  सरकार  क,  वित्तीय  स्वीकृति  अपेक्षित
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 नहीं  है  |  प्रत:  इस  मंत्रालय  द्वारा  974—-
 १5  में  ऐसी  कोई  योजनाएं  स्वीकृत  नहीं  की
 गई  हैं  t

 (ग)  प्रश्न  ड्  नहीं  उठता  ।

 अन्य  प्रदेश  को  जोगी  का  झग्रतिश्कति  कोटा

 i880.  कभी  शंपा  चरण  दीक्षित  :  क्‍या

 कृषि  धौर  सिलाई  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  सरकार  ने  केन्द्रीय
 सरकार  से  पने  चीनी  के  कोटे  में  वृद्धि  करने
 का  अनुरोध  किया  है;  कौर

 (खि)  क्‍या  सरकार  ने  दिसम्बर,  974
 के  दौरान  राज्य  को  चीनी  का  कोई  अतिरिक्त
 कोटा  दिया  है  ?

 कृषि  और  सिंचाई  मंत्रालय  में  राज्य  मंत्री

 (६. |  पअ्रण्णासाहिन  पी०  बिस्वे)  :  (क)
 ज,  हा  t

 (ख)  जी  नही  t

 अध्य  प्रवेश  में  भूसी  उपयोग  बोर्ड

 288i.  शि गंगा  चरण  दीक्षित  :  क्‍या

 कृषि  और  सिखलाई  मन्त्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  मध्य  प्रदेश  सरकार  ने  केन्द्रीय  सर-
 कार  के  निदेश  अनुसार  राज्य  में  एक  भूमि
 उपयोग  बोर्ड  स्थापित  करना  स्वीकार  कर
 लिया  है;  और

 (ख)  यदि  हां,  तो  उक्त  बोड़े  को
 स्थापना  कब  तके  होंगी  ?

 कृषि  शौर  सिचाई  मंत्रालय  सें  उप  मंत्री

 (शी  प्रभु दास  पटेल)  :  (क)  कौर  ख)
 मध्य  प्रदेश  सरकार  ने  एक  राज्य  भूमि  उपयोग
 बोर्ड  पहले  ही  रवाबित  कर  दिया  है  ।
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 Laud  for  Schoo]  Bulldings  in  DIZ  Area

 i882.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  WORKS  AND
 HOVWSING  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Quesetion
 No,  847  on  the  I8th  November,  I974
 and  state.

 (a)  when  each  of  the  four  schools
 as  referred  to  in  part  (a)  of  the  reply
 deposited  the  amount  for  the  lang  and
 the  amount  deposited  by  each  of  the
 Schools;

 (७)  the  particular  reasons  for  not
 handing  over  land  to  the  Jain  Happy
 School  in  Edward  Square  when  land

 in  Edward  Square  has  been  handed
 over  to  another  School  namely
 R.  M,  Arya  Girls  Primary  School;  and

 (c)  when  the  land  is  proposed  to  be
 handed  over  to  the  Jain  Happy  School,
 the  area  of  land  proposed  to  be  hand-
 ed  over  and  the  location  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K,  RAGHU-
 RAMAIAH):

 Amount  Date

 (a)  Rs.
 Q)  R.  M.  Arya  Girls

 Pamary  School
 (uj)  Umeon  Academy

 Schoo!

 6,345 /——  8  22  I970

 3,600/—-  34  2  939
 (ut)  Jain  Happy

 School  हे  .  §8:5/;—  28  7  I967
 (iv)  St.  Columbas

 School  45745  L4.7°2966

 (b)  Due  to  revised  alignment  of
 Peshwa  Road,  the  plot  earmarked  for
 Jain  Happy  School  was  affected
 whereas  the  pict  for  R,  M.  Arya  Girls
 Primary  School  wag  unaffected.

 (९)  A  new  plot  of  land  will  be
 considered  for  allotment  to  Jain
 Happy  School  when  detailed  planning
 of  the  area  is  undertaken  on  the  basia
 of  broad  plan  evolved  by  the  Design
 Group  after  it  is  finally  approved  by
 the  Government,
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 Scheme  for  Stuice-gate-cum  Bridgr
 Acrosq  River  Khirori

 1883.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  tu
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2768  on  the  2nd  De-
 cember,  974  and  state:

 {a)  whether  the  schemes  for  Sluice-
 gate-cum  bridge  across  river  Khirori
 between  Hariharpur  and  Kaligaon
 villages  and  near  Muraitha  in  Dar-
 bhanga  District  of  Bihar  have  since
 been  finalised  or  are  being  finalised;
 and

 (b)  what  is  the  estimated  expendi-
 ture  to  be  incurred  on  each  of  the
 above  two  schemes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  and  (b).  In  reply  to
 Unstarred  Question  No.  3768  answered
 in  the  Lok  Sabha  on  28-8-1974  on  the
 same  subject,  it  was  stated  as
 fo}lows:

 “The  State  Government  of  Bihar
 have  reported  that  further  dis-
 charge  data  is  required  to  be  col-
 lected  during  the  next  two  years
 for  the  formulation  of  the  scheme”

 Therefore  the  quesetion  of  prepara-
 tion  and  finalisation  of  the  scheme
 does  not  arise  at  present.

 सहकारी  गृह  निर्माण  समिति  को  सदस्यता  का
 समाप्त  किया  जाना

 1884.  शी भागीरथ  नंबर:  क्‍या
 निर्माण  और  भाषा  मनवा  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  निर्माण,  भ्राता  कौर  गृह
 मंत्रालय  की  सहकारी  गृह  निर्माण  समिति  के

 कुछ  सदस्यों  क।  सदस्यता,  सरकार  द्वारा
 समिति  को  भूमि  का  आवंटन  करने  सम्बन्धों
 निर्णायक  दौर  से  पहले  किसी  न  किसी  बहाने
 रह  कर  दी  गई;

 (ख)  भूमि  आवंटित  होने  के  ऐन  पहले
 पुराने  शेयर  होल्डरों  की  सदस्यता  खत्म  कर
 नये  शेयर  होल्डरों  को  शामिल  करने  की  इस
 कार्यवाही  से  प्रभावित  व्यक्तियों  को  न्याय
 दिलाने  के  लिए  मन्त्रालय  किस  प्रकार  सहायता
 कर  सकता  है  और  इसके  लिए  क्या  प्रक्रिया
 गौर  उपाय  अपनाने  का  विचार  है;  और

 (ग)  यदि  हां,  तो  उक्त  मामले  का
 ब्यौरा  क्‍या  है  ?

 निर्माण  और  आवास  तथा  संसदीय  कार्य
 मंत्री  (क्रि  के०  रघु  रामया)  :  (क)  निर्माण,
 आवास  तथा  गृह  मन्त्रालय  की  सहकारी  गृह
 निर्माण  समिति  नामक  ऐसी  कोई  समिति  नहीं
 है  ।  तथापि,  निर्माण,  श्रीवास  तथा  पूर्ति
 मन्त्रालय  सहकारी  गृह  निर्माण  समिति  है  ।
 समिति  के  किसी  भी  व्यक्ति  को  सदस्यता  अब
 तक  रह  नहीं  को  गई  है  t

 (ख)  शौर  (ग).  प्रश्न  ही  नहीं  उठता  t

 (mplementation  of  Scheme  Under
 Smal})  Farmers  Development  Agencies
 ang  Marginal  Farmer’s  Agricultural

 Labourers  in  Various  States

 i885.  SHRI  TUNA  ORAON:
 SHRI  S.  N.  SINGH  DEO:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  how  many  districts  in  West
 Bengal,  Bihar,  Assam,  Tripura,  Naga-
 land,  Orissa,  Meghalaya,  Manipur,
 Arunachal  Pradesh  and  Mizoram  have
 been  included  for  the  implementation
 of  the  scheme  under  Smal]  Farmer's
 Development  Agencies  (SFDA)  and
 Marginal  Farmer's  Agricultural  La~
 bourers  (MFAL);

 (9)  the  progress  made  by  these
 agencies  to  ameliorate  the  Jot  of  small
 and  marginal  farmers  in  these  States;
 and

 (c)  the  amount  spent  by  these  agen-
 cies  state-wise  and  district-wise  and
 project  wise?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P  SHINDE).  (a)  A  hst  of
 ि  all  Farmers  Development  Agencies
 (SFDA)  and  Marginal  Farmers  and
 Agricultural  Labourers  Development
 4agencies  (MFAL)  taken  up  during
 the  4th  Five  Year  Plan  and  the
 SFDAs  sanctioned  for  the  5th  Five
 Year  Plan  is  given  in_  statement-I
 Jaid  on  the  Table  of  the  House
 [Placed  in  Library.  See  No  LT  9062/
 75]  Arunachal  Pradesh  and  Mizoram
 were  not  sanctioned  and  such  projects
 in  the  4th  Plan  During  the  5th  Plan
 Arunchal  Pradesh  has  been  allocated
 ३  Ss.  F  90  8  project  but  suitable
 proposals  in  that  regard  are  still
 awaited  from  the  U  T  Admunustra-
 ton

 (b)  Out  of  the  total  87  Small  Far-
 mers  Development  Agencies  and
 Marginal  Farmerg  and  Agricultural
 Labourers  Development  Agencies
 taken  up  during  the  4th  Plan  in  the
 country,  as  many  as  24  were  sanc-
 tioned  to  the  Stateg  (except  Aruna-
 chal  Pradesh  ang  Mizoram)  men-
 tioned  in  part  (a)  of  the  quesetion
 During  the  5th  Plan,  the  total  nurabcr
 ५६  projects  will  go  up  to  41,  including
 the  one  which  is  allocated  to  Aruna-
 chal  Pradesh  These  Agencies  are
 extending  benefits  to  identified  an.all
 erd  marginal  faitmerg  under  various
 programmes,  viz  cultivation  of  high-
 yielding  varieties,  multiple  cropping,
 horticulture,  soi)  conservation,  बात
 development,  tmproved  =  agricultural
 implements,  minor  irrigation  and
 subsidiary  occupations  programmes
 like  dairy,  poultry,  piggery,  ete  On
 a’l  these  programmes  a  subsidy  of
 25  per  cent/33|I|3  per  cent  is  being
 made  available  by  the  Agencies  on  the
 capital  cost  involved  in  the  various
 schemes  to  small/marginal  farmers
 respectvely  In  addition  marginal
 farmers  are  given  subsidy  on  inputs
 upto  Rs,  100  per  season  and  maximum
 of  Rs.  200  for  two  seasons  Agricul-
 tural  labourers  are  provided  off-
 season  employment  durmg  slack
 season  under  Rural  Works  Prog-
 ramme,  wich  forms  part  of  MF.A.L
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 and  composite  projecta,  They  are
 algo  assisted  by  the  Agencies  to  take
 up  dairy,  poultry,  piggery  ang  such
 other  subsidiary  occupations.  The
 Progress  made  by  the  projects  set  up
 in  the  4th  Plan  upto  the  end  of  De
 cember,  i974,  since  mception  is  indi-
 cated  in  the  Statement  at  statement-
 II  laid  on  the  Table  of  the  House.
 [Placeg  in  Library.  See  No  LT-
 9062/75]

 (c)  The  expenditure  incurred  by
 ithe  varioug  Agencies  in  different
 States  upto  the  eng  of  December,  1974,
 since  inception  is  indicated  in  the
 statement  at  statement-III  laid
 on  the  Table  of  the  House  [Placed  m
 Library.  See  No  LT  9062/75]  In  the
 states  of  Assam,  Bihar,  Orissa,  West
 Bengal  and  Tripura  the  SFDA/MFAL
 jTioject,  are  confined  to  one  district
 or  part  thereof  The  project  area  in
 respect  of  Agencies  in  Manipur
 Meghalaya  and  Nagaland  covers  mOre
 than  district

 Allocations  for  Construction  of  houses
 under  Low  and  Middle  Income  Housing

 Scheme

 i886  SHRI  TUNA  ORAON
 SHRI  S  N  SINGH  DEO-

 Will  the  Mimster  of  WORKS  AND
 HOUSING  be  pleascq  to  state:

 (a)  the  amount  allocated  to  West
 Bengal  Bihar,  Orissa,  Assam,  Megha-~
 Jaya  Nagaland,  Manipur  and  Aruna-
 cha)  Pradesh  for  construction  of  houses
 under  low  and  middle  income  hous-
 ing  schemes;

 (b)  if  so,  the  amounts  sanctioned,
 State-wise  and  Scheme-wise,  and

 (c)  places  where  such  schemes  have
 been  undertaken  in  these  States?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  SHRI  K  ,  RAGHU
 RAMAIAH):  (a)  and  (b).  The  Low
 and  Middle  Income  Group  Housing
 Schemes  introduced  by  the  Ministry
 of  Works  and  Housing  are  in  the
 State  Sector,  Since  the  beginning  of
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 the  Fourth  Five  Year  Plan,  Centra:
 financial  assistance  is  given  in  the
 shape  of  ‘block  loans’  and  ‘block
 grants’  for  all  the  State  Sector

 es  taken  together,  including
 social  housing  schemes.  The  State
 Government,  are  thus  free  to  allocate
 @nd  sanction  funds  out  of  the  biock
 sesistance  on  various  schemes  and

 7  82  require-
 »  determin-

 (c)  As  the  State  Governments  are
 themselves  competent  to  formulate
 and  sanction  projects  under  these
 Schemes,  the  required  information  is
 not  furnished  by  the  State  Govern-
 ments  to  this  Ministry.

 intensive  Poultry  Farming  Programme

 i887.  SHRI  TUNA  ORAON:  Will
 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  number  of  districts  in  the  coun-
 try  where  intensive  Poultry  Farming
 Programme  have  been  undertaken
 under  the  scheme  of  SFDA/MFAL,;
 and

 (b)  the  amount  spent  on  the  above
 schemes,  State-wise  and  district-wise”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNASA-
 HEB  P.  SHINDE):  (a)  and  (b).  A  list
 of  Smal]  Farmers  Development  Agen-
 cies  (SFDA)  and  Marginal  Farmers
 and  Agriultural  Labourers  Agencies
 (MFAL)  implementing  poultry  pro-
 gramme,  among  others,  for  the  benefit
 of  gmall/marginal  farmets  and  agri-
 cultural  labourers  and  the  total  ex-
 Penditure  incurred  by  these  Agencies,
 State-wise,  on  all  the  programmes  is
 indicated  In  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 tary,  See  No  LT-9063/75].  The  87
 SFDA/MFAL  projects  were  sanction-
 ed  in  the  Fourth  Plan  to  cover  a  total
 Number  of  95  districts  in  the  country

 738

 नये  प्रकार  का  आयुर्वेदिक  ट्रक
 तैयार  किया  जाना

 1888.  श्री  लालजी  भाई  :  क्‍या  कृषि
 और  सिंचाई  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  अहमदाबाद  के  पाने  वासी
 एक  कृपा  ने  एक  प्रकार  का  इ
 उर्वरक  तैयार  किया  है  जो  रासायनिक  खाद
 की  अपेक्षा  बेहतर  है  और  उससे  उत्पादन  में

 30  प्रतिशत  की  वृद्धि  हो  सकती  है  ;

 (ख)  यदि  हा,  तो  क्या  सरकार  का
 ध्यान  इस  ओर  दिलाया  गया  है  ;  और

 (ग)  क्या  सरकार  का  विचार  उस
 व्यक्ति  को  प्रोत्साहन  देने  का  है  ?

 कृषि  और  सिंचाई  मंत्रालय  में  उप-मंत्री
 (भो  प्रभुदास  पटेल):  (क)  से  (ग)  भारत
 सरकार  को  पार  के  एक  किसान  द्वारा
 श्रायुवेंदिक  उर्वरक  का  विकास  करने  के  वार
 में  काई  सूचना  नहीं  है।  ब्यौरा  उपलब्ध  हो जाने  पर  सरकार  इसकी  उपयोगिता  का
 जाच  करेगी  ?

 इंग्लैंड  का  दौरा  करने  बाली  भारतीय  विकेट
 टीस  का  हिसाब-किताब

 1889.  क्यो  लाल जों  भाई  :  क्या  शिक्षा,
 समाज  कल्याण  शौर  संस्कृति  मन्नी  यह
 बताने  की  कृपा  करेंगे  कि  :

 शशि
 (क)  क्‍या  भारतीय  क्रिकेट  कण्ट्रोल बोर्ड  ने  इंग्लैंड  का  दौरा  करने  बाल/  भारतीय क्रिकेट  टीम  का  हिसाब-क्रियाए  कभी  तक

 नही  निबटाया  है  ;

 (@)  क्या  प्रत्येक  खिलाड़ी  को  मिलने
 वाले  बोनस  का  भुगतान  पारखी  तक  नहीं  किया
 गया  है  कौर  केवल  एक  ही  करती  ददा  की
 गई  है;
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 (7)  क्‍या  उक्त  भारतीय  टीम  के
 निराशाजनक  खेल  को  ध्यान  में  रखते  हुए,
 बो  दूसरी  किश्त  दा  नही  करना  चाहता;
 शौर

 (घ)  यदि  हां,  तो  इसके  बारे  में  पूरे
 तथ्य  क्‍या  है  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा

 संस्कृति  विभाग  में  उप-सूत्रो  (थी  झरवथिन्द

 नेताम:  (क)  से  (घ)  भारत  के  क्रिकेट
 नियन्त्रण  बोर्ड  ने  यह  सूचित  किया  है  कि  i974
 में  भारतीय  क्रिकेट  टीम  के  इंग्लैण्ड  के  दौरे  से
 सम्बन्धित  उनके  लेखे  पूरे  कर  लिये  गए  हैं  शर
 उनका  लेखा  परीक्षा  भी  हों  चुका  है  तथा
 सम्बन्धित  खिलाड़ियों  को  पूरा  बोनस  जिसमे

 दूसरी  किस्त  भी  शामिल  है  पहले  ही  भुगतान
 कर  दिया  गया  है  1

 झकालप्रस्थ  राजस्थान  के  लिए  केन्द्रीय

 अनुदान  के  लिए  अनुरोध

 I890.  श्री  लाख जी  भाई  :  क्‍या  कृषि
 और  सिलाई  मंत्री  यह  बताने  की  कृपा  करेगे
 कि;

 (क)  क्‍या  राजस्थान  सरकार  ने  वर्ष
 1974  में  अकाल  राहुल  कार्यों  के  लिये  20
 करोड  रुपये  की  राशि  मानी  है  और  ब्य
 राजस्थान  के  अधिकाश  जिलो  में  भयंकर
 अकाल  है  ;  और

 (ख)  यदि  हा,  तो  केन्द्रीय  सरकार  ने

 राजस्थान  सरकार  को  वर्ष  1972-73  और
 1973-74  4  भ्र काल  राहत  कार्यों  के  लिये
 कितनी  बार  धनराशि  दी  है  पौर  हर  बार

 कितनी  धनराशि  दी  है  ?

 कृषि  और  सिंचाई  मंत्रालय  में  उप-मंत्री

 16इ  प्रभु शास  पटेल)  :  (क)  शौर  (ख)

 सूचना  एकत्र  की  जा  रही  है  शोर  प्राप्त

 हने  पर  सभा  पटल  पर  रख  दी  जाएगी  ।
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 Sub-standard  Milk  supplied  by
 DMS.

 i892.  PROF  NARAIN  CHAND
 PARASHAR:;  Will  the  Minister  of
 AGRICULTURE  4AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  there  is  any  provision
 under  which  the  authorities  of  Delhi
 Milk  Scheme  ensure  the  replacement
 of  sub-standard  milk  supplied  to  its
 subscribers,  on  any  complaint;  and

 (b)  if  so,  the  arrangement  made  by
 the  authorities  to  redress  the  com-
 plaints  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  and  (b).  If  any  com-
 plaint  ig  received  regarding  the  qua-
 lity  of  milk  in  a  sealed  bottle  being
 sub-standard,  the  sample  bottle  is  im-
 mediately  obtained  from  the  com-
 plainant  and  carefully  tested  in  the
 Quality  Control]  Laboratory  of  the
 Delhi  Milk  Scheme  In  cases  of  even
 the  slightest  doubt,  a  fresh  bottle  of
 milk  ig  invariably  supplied  to  the  cus-
 tomer  by  way  of  replacement,  free  of
 cost.

 Rehabilitation  of  Handicapped
 Harijans

 1893.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  ४  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques
 tion  No,  3592  on  9th  December,  974
 regarding  scheme  for  rehabiltation
 of  handicapped  Harijans  and  Schedu-
 led  Tribes  and  state  the  amount  ear-
 marked  for  this  purpose  in  the  current
 financial  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  Handicapped
 Harijans  are  eligible  for  all  the  servi-
 ces  for  the  handicapped  provided  by

 the  Department  of  Social  Welfare,  No
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 specific  amount  hag  been  earmarked
 tor  handicapped  persons  belonging  to
 these  communities,

 Single  Foog  Zoue  for  Himachal  Pra-
 desh  and  Punjab

 a4.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  any  representation  has
 been  otade  by  Himachal  Pradesh  Gov-
 ernment  for  a  single  food  zone  for  the
 States  of  Himachal  Pradesh  and  Pun-
 jab;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  on  this  representation?

 THE  MINISTER  OF  STATE  IN
 JHE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNASA-
 HEB  P.  SHINDE);  (a)  Yes,  Sir.

 (b).  Thig  matter  will  be  considered
 while  formulating  the  policy  for  the
 next  rabi  season.

 Setting  up  of  Joint  State  Preject  for
 Errigation

 1885.  PROF,  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 AGRICULTURE  AND  [IRRIGATION
 be  pleased  to  state:

 (8)  the  amount  of  financial  assist-
 ance  provided  for  the  setting-up  of
 medium  irrigation  projects  and  lift
 irrigation  schemes  for  the  States  of
 J  &  K,  Punjab,  Himachal  Pradesh  and
 Haryana;  and

 (bd)  whether  the  Central  Govern-
 ment  are  planning  to  set-up  by  Cen-
 tral  or  joint  State  projects  for  irriga-
 tion  in  this  region?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  Irrigation  is  a  State  sub.
 ject  and  irrigation  projects  are  imple-
 mented  by  State  Governments  within
 the  trame-work  of  their  developmen-
 tal  plans.  Central  assistance  to  States

 is  being  provided  in  the  form  of  block
 loang  and  grants  and  is  not  related  to
 any  individual  scheme,  group  of  sch-
 emes,  or  head  of  development.

 (b}  No,  Sir,

 कैसी  सरकार  के  कर्मचारियों  की  प्रवास
 समस्या

 1896.  श्री  हुकम  ग्बग्द  कछवाय  :
 श्री  ग्राम  वी०  बड़े :.

 क्या  निर्माण  और  आवास  मती  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  के  कर्मचारियों
 की  ग्रा वास  समस्या  को  समाधान  करने  के

 लिए  सरकार  की  भावी  योजना  और  होती
 क्‍या  है,

 (ख)  गत  दो  वर्षों  के  दौरान  इस  बारें
 में  सरकार  को  कहा  तक  सफलता  प्राप्त  हुई
 है;  और

 (भ)  भ्रामक  वित्तीय  वर्ष  के  दौरान
 सरकार  द्वारा  कितने  कर्मचारियों  को  आवास
 उपलब्ध  किये  जाने  की  सम्भावना  है  ?

 निर्माण  और  प्रवास  तथा  संसदीय  कार्य
 मंत्री  थ्री  के०  रघुरामंया)  :  (क)  सरकार
 की  नीति,  ऐसे  क्षत्रो  मे  जहा  कर्मचारी
 अधिक  सख्या  मे  हैं,  मुख्यतया  बड़े  बड़े
 नज़रों  मे,  अथवा  जहां  प्रावश्यक  समझा
 जाये,  झपने  कार्य  के  हित  में,  अपने
 कर्मचारियों  के  लिये  कुछ  मकान  बनाने
 की  है  1  कुछ  बड़े  बड़े  नगरों  में,  जहां
 अधिक  जनसख्या  के  कारण  कम  किराये  पर
 मकान  न  मिलते  हो,  निजी  मकान,  किराये
 पर  लेने  में  सरकारी  कर्मचारियों  की  सहा-
 यहा  के  लिए  मकान  किराया  म्त्ा  देने  की
 भी  योजना  है  ।  यह  लाभ  उन  लोगों  को
 भी  दिया  जाता  है  जो  भ्र पने  मकानों  में  रहते
 हैं  जिससे  कि  वे  सरकारी  आवास  की  मांग
 न  करें  1  कर्मचारियों  को  अपने  स्वयं  के  मकानों
 के  निर्माण  हेतु  यथासम्भव  गृह  निर्माण  अपील
 देने  को  भी  इसकी  एक  योजना  है  ।
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 ये  नीतियां/योजनाएं  जो  कुछ  समय  से
 चल  रही  हैं,  भविष्य  में  भी  इन्हें  जारी  रखने
 का  प्रस्ताव  है  1

 ख)  भवन  निर्माण  कार्यक्रम  का  स्वरूप
 तथा  उसकी  गतिविधि  शौर  गृह  निर्माण
 अम्म  का  देना  भी  निधियों  तथा  अन्य  स्रोतो
 की  उपलब्धता  पर  निर्भर  करता  है
 1972-73  तथा  1973-74  में  सामान्य

 पूल  मे  i379  मकानों  तथा  320  आपटटंभेन्टों
 का  निर्माण  किया  गया  तथा  गृह  निर्माण
 झप्रिम  के  लिए  23.  42  करोड़  रुपये  स्वीकृत
 किए  गये  ।

 (ग)  1975-76  मं  केन्द्रीय  सरकारी
 कर्मचारियों  को  आवंटन  हेतु  सामान्य  पूल  में
 लगभग  1,870  रहा यम।  एककों  के  तैयार

 हो  जाने  की  संभावना  है  t

 Scheme  Submitted  by  Brahmaputra
 Flood  Control  Commission  of  Expert

 Committee

 1897.  SHRI  ROBIN  KAKOTI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  any  scheme  has  been
 submitted  by  the  Eastern  Region  of
 Brahmaputra  Flood  Control  and  Ero-
 sion  Centre  of  Dibrugarh  as  advised
 by  the  Brahmaputra  Flood  Control
 Commission  of  the  Expert  Committee,
 and

 (b)  af  so,  when  it  was  submitted  and
 when  it  was  finally  approved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  and  (b).  A  scheme  for
 the  protection  of  the  Maijan  area  from
 erosion  prepared  by  the  Brahmaputra
 Flood  Control  Commission  on  the  re-
 eommendation  of  its  Board  of  Consul-
 tants  was  received  at  the  Centre  in
 January,  1075.  After  scrutiny  in  the
 Central  Water  Commission  the  scheme
 was  modified  and  subsequently  ap-
 proved  by  the  Board  of  Consultants
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 of  the  Brahmaputra  Flood  Control
 Commission  at  the  meeting  held  on
 24th  January,  975  at  om  estimated
 cost  of  Ra,  58.5  lakhs,  The  scheme
 hag  been  sent  by  the  Central  Water
 Commission  ta  the  Planning  Commis-
 sion  for  according  approval  to  its  im-
 plementation  ag  required  under  the
 procedure  laid  down  for  the  proces-
 sing  of  flood  contro]  schemes.

 Closing  of  Nursery  Wing  in  Mother's
 international  Scheel,  New  Delhi

 1898,  SHRI  S.  M,  BANERJEE:  Will
 the  Minister  of  EDUCATION,  SOCLAL
 WELFAE  AND  CULTURE  be  pleased
 to  state,

 (a)  whether  the  Mother's  Interna-
 tional  School  in  New  Delhi  has  sud-
 denly  closed  down  its  nursery  wing;

 (b)  whether  on  account  of  this  even
 a  dozen  teaehers  with  5  to  L0  years  ser-
 vice  have  been  rendered  jobless;

 (c)  whether  the  same  school  had  two
 years  ago,  dismissed  about  20  teachers;

 (d)  whether  at  that  time  Govern-
 ment  had  decided  to  take  over  the
 schoo]  but  later  abandoned  the  plan
 fotiowing  assurance  by  the  manage-
 ment;  and

 (e)  the  action  being  taken  by  the
 Government  now?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P  YADAV):  (a)  and  (b).  Accord-
 ing  to  the  information  furnished  by
 Delbi  Administretion,  the  nurgery  de-
 partment  of  the  School,  which  is  not
 recognised,  has  been  closed  down  re-
 cently,  Consequent  to  the  closure  of
 nursery  classes,  the  services  of  about
 40  teachers  have  been  terminated  by
 the  Management.  The  length  of  ser-
 vice  of  the  teachers  is  being  aacertain-
 ed.

 (०)  and  (d).  No,  Sir.
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 (e)  Since  the  nursery  school  is  not
 recognised  by  the  Delhi  Administra-
 tion,  the  question  of  its  being  taken
 over  by  Delhi  Administration  does  not
 arise,

 Direction  to  Punjab  State  Govern-
 ment  to  Withdraw  Cases  against

 1899.  SHRI  HARI  SINGH:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Union  Government
 have  directed  the  Punjab  State  Gov-
 ernment  to  withdraw  cuses  against
 fertilizer  dealers  of  Ludhiana  district
 involved  in  the  alleged  sale  of  granu-
 lated  mud  as  fertilizer  to  farmers;  and

 (b)  if  so,  the  reasons  therfor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  and  (b).  During  the
 courée  of  investigations  by  the  Central
 Bureau  of  Investigations,  their  preli-
 minary  enquiries  indicated  that  the
 dealers  against  whom  complaints  had
 been  filed  earlier  By  the  Punjab  State
 Government  authorities,  had  been
 cheated  by  some  other  persons  who
 had  got  spurious  fertiliser  manu-
 factured  and  had  passed  it  on
 to  these  dealers  as  genuine  imported
 DAP,  In  fact  these  dealers  had
 made  payments  for  the  matcrial
 on  the  basis  of  the  full  normal
 Price  for  such  fertilisers.  The  CBI,
 thereupon  requested  the  Ministry
 of  Agriculture  to  suggest  to  the
 Punjab  Government  athorities  to
 withdraw  08865  against  these  dealers
 and  this  suggestion  was  passed  on  by
 the  Ministry  of  Agriculture  to  the
 Punjab  Government  The  detailed
 position  in  this  respect  was  also  dis-
 cussed  by  the  Punjab  Police  officials
 with  the  C.B.I.  officia’s,  after  which
 the  Punjab  Government  authorities
 withdrew  the  cases  against  these  dea-
 lers.  A  case  against  the  persons  found
 quilty  by  the  C.BI.  has  already  been
 filed  in  the  court  by  the  C.B.I.

 झरा दिवा सी  कोर  के  लिए  पीने  के  पानों  को
 व्यवस्था  करने  को  योजना

 1900.  श्री  हुकम  बद  कछवाय  :  क्या
 निर्माण  और  श्रीवास  मंत्री  यह  बताने  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कार हाल
 जिला  मुरैना  (म  प्र०)  के  सब-डिवीजन
 में  हजारों  आदिवासियों  के  लिये  पीने  के  पानी
 की  व्यवस्था  नहीं  है,

 (ख्)  क्या  केन्द्रीय  सरकार  ने  उक्त
 क्षेत्र  मे  पीने  के  पानी  की  व्यवस्था  के  लिये
 कोई  योजना  तैयार

 की
 है;  और

 (ग)  यदि  हां,  तो  उस  की  मुख्य  बाते
 क्‍या  हैं?

 निर्माण  और  आवास  तथा  संसदीय  कार्य
 मंत्री  (ओ  के०  रघु रामे या)  :  (क)
 ग्रामीण  जलपूर्ति  राज्य  क्षेत्र  में  है  तथा  इसको
 पाच बी  योजना  में  न्यूनतम  आवश्यकता
 कार्यक्रम  के  अधीन  शामिल  किया  गया  है  1
 अपेक्षित  सूचना  मध्य  प्रदेश  सरकार  से  मांगी
 गई  हैं  तथा  सभा  पटल  पर  रख  दो  जाएगी  t

 (ख)  जी,  नहीं  ry

 (ग)  प्रश्न  ही  नहीं  उठता

 Misuse  of  Funds  Allotted  to  State
 Gevernments  for  Drought  and  Relief

 Works

 390i.  SHR]  ANADI  CHARAN
 DAS:

 SHRI  D.  9,  DESAI.
 SHRI  PURUSHOTTAM

 KAKODKAR.
 SHRI  RAGHUNANDAN  LAL

 BHATIA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  there  has  been  misuse
 of  funds  allotted  to  State  Govern-
 ments  for  drought  and  relief  works;
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 {b)  if  so,  facts  thereof;  and

 (c)  whether  the  Centre  would  moni.
 tor  the  use  of  such  fund?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (c).  It  is  primarily
 for  the  State  Governments  to  keep  a
 close  and  critical  watch  on  the  expen-
 diture  incurred  on  natural  calamities
 relief  and  to  ensure  that  the  funds  ex-
 pended  are  properly  utilised.  So  far

 as  the  Central  Government  is  concern-
 ed,  the  final  settlement  of  the  Central
 assistance  given  for  this  purpose  will
 be  made  only  on  the  basis  of  audited
 figures  of  expenditure,

 2.  The  Sixth  Finance  Commission,
 which  considered  the  various  aspects
 of  financing  of  relief  expenditures,
 have  observed  that  there  hag  been  a
 g00od  deal  of  avoidable  waste  in  the
 expenditure  incurred  in  the  name  of
 drought  relief  and  that  with  better
 planning  and  organisation,  more  en-
 during  benefits  could  have  been  secu-
 red.  They  have  also  pointed  out  that
 a  substantial  part  of  the  relief  ex-
 pendiure  has  been  incurred  on  sche-
 mes  formulated  in  desparate  hurry,
 which  therefore  turned  out  to  be  lar-
 gely  unproductive  without  any  appre-
 ciable  effect  on  the  permanent  impro-
 vement  of  the  areag  prone  to  drought
 and  floods  They  have,  therefore,  re-
 commended  a  complete  overhauling  of
 the  arrangements  which  used  to  be  in
 force  till  the  end  of  the  Fourth  Plan
 period,  for  providing  assistance  to  the
 States  for  meeting  expenditure  on  re-
 relief  operations.  According  to  their
 recoramendations,  detailed  program-
 mes  for  the  permanent  improvement
 of  the  drought  and  flood  prone  areas
 should  be  drawn  up  and  fully  inte-
 grated  with  the  Plan.  Any  assistance
 which  is  provided  to  the  States  for
 purposes  of  relief  should  form  part  of
 the  Plan  and  should  be  adjusted  with.
 in  the  overall  ceiling  of  Central  assis-
 tance  to  the  States  for  the  Plan  as  a
 whole.  The  recommendationg  of  the
 Finance  Commission  in  this  regard
 have  been  accepted  by  the  Central
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 Government,  and  as  from  the  current
 financial  year,  the  previous  policy  of
 providing  Central  assistance  towards
 non-Plan  expenditures  has  been  १७8०
 cinded,  In  terms  of  the  presént  policy,
 Central  assistance  wilt  be  provided,
 where  essential,  only  by  way  of  ad-
 vance  assistance  for  the  State  Plan  or
 under  the  drought  prone  areas  pro-
 gramme,  triba]  development  plan  pro-~
 visions,  ete.

 3.  Since  assistance  from  the  Centre
 will  be  by  way  of  advance  of  Plan
 assistance  only,  the  same  kind  of  in-
 formation  and  monitoring  system  as
 ig  adopted  in  regard  to  implementa~
 tion  of  normal  Plan  schemes  should
 apply  to  the  relief  schemes  and  ex-
 penditures  also.  In  addition,  fort-
 nightly  reports  will  also  be  obtained
 from  the  affected  States  to  keep  an
 overal]  view  of  the  situation,

 Operation  of  Volu.tary  Social  Agency
 for  Relief  Work  in  Gujarat

 1902,  SHRI  ARVIND  M.  PATEL:
 SHRI  N  BR.  VEKARIA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  any  Voluntary  Social
 Agencies  are  operating  jn  Gujarat
 State  for  rehef  werk;

 (b)  whether  any  suggestion  has
 been  made  by  those  agencies;  and

 (९)  if  so,  the  facts  thereof  gnd  the
 action  taken  by  the  Government
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 TRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (c):  The  information
 is  being  collected  from  the  State  Go-
 vernment  and  will  be  Isid  on  the
 Table  of  the  Sabha,  ag  scon  as  it  is
 received.
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 Finaneial  Assistance  to  Gujarat
 Government  for  Relief  Operations

 1903,  SHRI  ARVIND  M.  PATEL:
 SHRI  D,  P.  JADEJA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  financial  assistance  asked  by
 the  Gujarat  Government  for  relief
 operations  in  scarcity  areas  of  that
 State;

 (b)  the  total  amount  paid  by  the
 Central  Government  upto  3ist  De-
 cember,  1974;  and

 (c)  manner  in  which  the  amount
 has  been  spent,  area-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PABHUDAS
 PATEL):  (a)  Rs.  50  22  crores.

 (b)  Nil.

 (ce)  Doeg  not  arise.

 Fundg  to  States  for  Cragh  Empley-
 ment  Programme

 2904.  SHRI  SAMAR  GUHA:  Wil
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleaseq  to  state:

 (a)  break-up  of  the  Central  funds
 allocated  to  different  States  for  crash
 employment  programme  during  the
 last  three  years;

 tb)  amounts  spent  and  the  nature
 ef  the  work  undertaken  by  different
 States;

 (९)  the  employment  created  and
 their  duration;

 (a)  whether  this  scheme  will  be
 continued;  and

 (e)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P.  SHINDE):  (a)  to(c).  A  statement
 showing  allocation  of  funds  to  States|
 Gnton  Territories,  amount  spent,  em-

 ployment  created  and  nature  of  works
 undertaken  besideg  minor  irrigation,
 soil  conservation  rural  roads  etc.
 during  1971-72,  1972-73  and  1973-74  is
 laid  on  the  table  of  the  House  [Placed
 in  Library,  See  No.LT  9064  /75}
 Employment  was  provided  to  the  wor-
 kers  for  varying  periods.

 (d)  No,  Sir.  The  scheme  has  been
 discontinued  w.  e.  f,  Ist  April,  974

 (e)  Does  not  arise.

 Relief  Works  in  Scarcity  Areas  of
 Gujarat

 965  SHRI  VEKARI:  Will  the  Min-
 inster  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  the  main  features  of  the  rehet
 works  started  in  scarcity  areas  of
 Gujarat  State;

 (b)  the  amount  earmarked  and
 amount  spent  during  the  last  six
 months-wise  an  district-wise;  and

 (९)  the  progress  made  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL}:  (a)  to  (c).  The  information
 is  being  collected  from  the  State  Go-
 vernment  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Report  on  Aralam  Farm,  Kerala

 i906.  SHRI  0.  JANARDHANAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  official  team  which
 had  gone  into  the  different  aspects  -
 the  working  of  the  Aralam  State
 Farm  in  Kerala  hag  not  yet  submuit-
 ted  its  report  tc  the  Government;

 (b)  if  so,  the  reasons  for  this  delay
 and  when  the  report  is  likely  to  be
 submitted;  and

 (c)  if  already  submitted  the  salient
 points  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (c)  The  official  team
 set  up  to  examine  different  aspects  of
 the  working  of  the  Aralam  State
 farm  at  Kerala  bas  not  yet  submitted
 its  report  to  the  Government,  The
 team  had  to  collect  materials  on  the
 cropping  programmes  to  be  adopted
 at  the  fram  and  the  development  of
 infrastructural  feciiities  such  ag  land
 develo;  ment  social  conservation  ex-
 pected  to  submit  its  a  report  shortly.
 News  Report  Captioned  “Indian  His-

 torical  Works  Inadequate”
 1907.  SHRI  R.  5.  PANDEY:  Will  the

 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  plea-
 sed  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  reports
 published  in  local  daily  of  4th  Febru-
 ary,  975  under  the  caption  ‘Indian
 historical  works  inadequate”,  and

 (b)  uf  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTFR  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S  NURUL  HASAN):  (a):
 Yes  Sir.

 (b)  The  observations  made  in  the
 press  report  rep7esent  the  views  of
 €n  individual  an?  are  not  based  on
 facts.  A  large  rumber  of  books  em-
 bracing  all  aspects  of  Indian  History
 are  available

 ScrapDing  of  Tutorial  System  in
 Indian  Universities

 3908.  SHRI  8.  S  PANDEY:
 SHRI  HARI  SINGH:

 "Will  the  Minister  of  EDUCA.
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state,

 (a)  whether  trere  is  a  proposal  to
 gsecrap  the  well  establisheg  tutorial
 system  in  Indian  Universities;  and

 (b)  if  s0,  the  reasons  therefor?

 ‘THE  MINISTFR  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)

 MARCH  8,  075  Written  Ansibers  .53

 and  (b):  Tutorial  system  ४  well  e
 tablished  only  in  a  very  few  univer-
 sities  in  the  country.  No  proposal  45
 under  consideration  of  the  Govern-
 ment  or  the  University  Grants  Com-
 mission  to  abolish  the  system.

 Milling  Margins  and  prices  of  Wheat
 Products

 1909.  SHRI  SHARAD  YADAV:  Will
 the  Minister  of  AGRICULTURE  AND
 TRRIGATION  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment/State  Government  fixed  any
 miller’s  margin  for  the  roller  Mills  in
 different  States  amd  Union  Territories;

 (b)  if  so,  the  milling  margins  fixed
 in  1972,  3973  and  i974  in  digerent
 States  and  Union  Teritories;,

 (c)  whether  any  prices  of  wheat
 products  were  fixed  by  the  Centre  and
 the  States  in  the  year  1972,  973  and
 974  in  different  States  and  Union
 Territories.  and

 (da)  if  so,  the  details  there  of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNASA-
 SAHEB  P.  SHINDE):  (a)  to  (d),  The
 approved  milling  margin  for  he  Rooler
 Flour  Muls  in  different  States  and
 Union  Territories  varied  from  Ra.  90
 to  98.6  per  tonne  in  i972  ang  Rs,  92
 to  97.4  per  tonne  in  973  and  Rs,  98
 to  Rs  7.3  per  tonne  in  974  for
 fines.  For  wholemeal  atta  it  varied
 from  Rs,  50.2  to  Rs,  5i.2  per  tonne  in
 1972,  Re,  49.2  to  Rs.  50.2  per  tanne  in
 4973  and  Rs,  54.9  per  tonne  in  1974.

 The  prices  of  wheat  products  in
 i972,  973  and  974  as  fixed  by  the
 Central  Government  are  indicated  in
 statement  I  Imid  on  the  Table  of  the
 House.  {Placed  in  Library.  See  No
 LT-9065/75].  Following  the  intraduc-
 tion  of  the  new  wheat  policy  the
 State  Governments  were  asked  to  fix
 prices  of  wheat  products  on  the  basis
 of  the  open  market  prices  of  wheat
 and  the  wheat  subsequently  give’
 from  the  Central,  Poo]  at  the  whole
 sale  price  fixed  for  the  various  States
 which,  in  most  casés,  was  around  Rs.
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 ३70  per  quintal,  The  prices  of  wheat
 products  thus  fixed  by  the  various
 State  Government  with  the  concur-
 Tence  of  the  Central  Government  are
 in  statement  II  laid  on  the  Table  of
 the  House  (Placed  in  Library,  See
 No,  LT  9065  115}

 Employmen,  to  the  Blind

 1910.  SHRI  8.  M.  BANERJEE:  Will
 the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  further  steps  taken  to  pro-
 vide  employment  to  the  blind  trained
 in  various  workshops  under  the
 Ministry  of  Education  and  Social
 Welfare;  and

 (b)  whether  some  relaxation  has
 been  given  in  their  cases;  and  if  so,
 what  are  the  relaxation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  and  (b):
 Department  of  Social  Welfare's
 acheme  of  scholarships  for  the  physi-
 cally  handicapped  has  been  mod:fied
 to  allow  physically  handicapped
 Sersons,  meluding  trainees  of  the
 National  Centre  for  the  Blind,  Dehra-
 dun,  between  24  and  40  years  of  age
 to  be  placed  88  inplant  trainees  in
 approved  industrial  establishments
 with  a  stipend  of  Rs.  00  per  month
 for  a  period  not  exceeding  one  year.

 No  relaxation  is  permissible  in  res-
 pect  of  persons  of  any  particular
 organisation.  Relaxation  in  the  upper
 age  limit  by  five  years  has,  however,
 been  allowed  to  physically  handicap-
 Ped  persons,  including  the  blind,  for
 the  purpose  of  entry  into  class  TTI  and
 IV  Central  services.

 Construction  of  houses  for  class  [II
 and  class  IV  employees

 1911,  SHRI  5.  M.  BANERJEE:  चा
 the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 4a}  what  further  steps  have  been
 to  construct  Houses  for  Class

 गा  and  Class  IV  employees  in  Delhi;
 and

 (b)  amount  sanctioned  during  the
 Fifth  Plan  for  this  purpose?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  (a)  In  August,  973  the
 Government  imposed  a  ban  on  under-
 taking  of  new  construction  work  or
 works  which  had  not  crossed  the
 plinth  level.  The  ban  ig  still  in  opera
 tion.  Therefore,  only  old  and  conti-
 nuing  schemes  which  had  crossed  the
 plinth  level  before  the  impostion  of
 the  ban  are  being  completed.  Class
 MII  and  Class  Iv  employees  are  nor-
 mally  entitled  to  type  Il  and  type  I
 houses,  Of  the  continuing  schemes.
 348  type  II  houses  have  been  construc-
 ted  during  ‘1974-75.  and  ३380  type  [f
 and  type  II  houses  are  under  con-
 struction.  Nearly  500  type  l  and  type
 IJ  houses  are  proposed  to  be  taken
 up  for  construction  during  the  year
 ‘19TST6  if  these  are  exempted  fron
 the  purview  of  the  ban.

 fb)  Since  no  firm  allocation  for  cons
 truction  of  genera!  poo]  accommoda-
 tion  during  the  Fifth  Five  Year  Plan
 period  has  been  made,  no  _—  specific
 amound  has  been  sanctioned  for
 construction  of  hopes  for  Class  IT
 and  Class  TV  employees.  However
 the  bulk  of  the  construction  is  done
 only  for  the  employees  in  the  lower
 income  bracket,
 Desmand  for  Inquiry  against  Princi-
 pal,  Government  Boys  H.  S.  Schoot,

 Mad.  pur,  Dethi

 39I2,  SHRI  8.  M.  BANERJEE:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  members  of  the
 Staff  of  Government  Boys  Higher
 Secondary  School,  Madipur,  New
 Delhi  in  a  Joint  representation  dated
 the  2ng  February,  972  have  demand-
 ed  an  enqury  against  the  Principal  of
 the  said  School  for  the  latter’s  alleg-
 ed  misappropriation  of  funds  and  vari-
 ous  other  acts  of  omissions  and  com-
 missions;
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 (b)  whether  some  Members  of  the
 Parliament  have  also  taken  up  this
 issue  with  the  Delhi  Administration;

 (c)  whether  the  Principal  had  resor-
 ted  to  harrassing  and  victimising  the
 members  of  the  Staff;  and

 (d)  if  so,  how  his  Ministry  propose
 to  protect  the  interests  of  the  Mem~-
 bers  of  the  Staff  and  what  prevented
 the  Directorate  of  Education  from
 taking  action  for  the  last  three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND

 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  Yes,
 Sir.

 (०)  and  (d):  The  Directorate  of
 Education  has  taken  cognizance  of
 the  complaint  :n  972  itself  and  insti-
 tuted  an  enquiry  which  is  still  in
 progress,  The  Directorate  has  not
 recived  any  complaint  that  the  Prin-
 cipal  is  harrassing’  and  victimising
 the  staff.

 Regiona]  Centres  of  N.8.8.

 1913.  SHRI  PHOOL  CHAND  VER-
 MA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Ministry  of  Educa.
 tion  had  opened  various  Regional
 Centres  of  National  Service  Scheme
 in  all  the  State  Headquarters  and  the
 Staff  of  the  Centres  is  simply  idling
 without  any  work;

 (b)  whether  one  of  the  Officers  of
 the  N.S.S,  had  written  to  this  effect
 to  the  Ministry;  and

 (e)  if  sc,  whether  his  Ministry  pro-
 pose  to  close  down  immediately  all
 the  Regional  Centres  of  NSS.  and
 hand  over  the  affairg  directly  to  the
 Universities  to  ensure  economy  during

 these  days  of  Financial  stringency?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE.
 PARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  to  (०),  For  estu-
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 blishment  of  liaison  at  the  State  and
 University  level  for  effective  imple-
 mentation  of  the  National  Service
 Scheme  and  for  coordinating  the  in-
 creasing  number  and  aize  of  various
 youth  programmes,  4  N.S.S.  Zonal
 Centres  are  functioning  at  Ahmede-
 bad,  Calcutta,  Chandigarh  and  Madras,
 and  44  N.S.S.  Regional  Centres  at
 Bangalore,  Bhopal,  Bhubaneswar,
 Delhi  Hyderabad  Lucknow,  Patna,
 Poona,  Gauhati,  Jaipur  and  Trivand-
 rum.  These  Offices  are  responsible
 not  only  for  proper  implementation  of
 the  National]  Service  Scheme  in  the
 States  ahd  Universities  and  the  resi-
 duary  work  of  the  erstwhile  National
 Fiftness  Corps,  but  are  also  required
 to  oversee  other  youth  programmes  in
 various  States  and  Universities.  They
 assist  in  plannig  and  organisation  of
 the  National  Service  Scheme  and  other
 youth  programmes.  They  have  help-
 ed  in  the  planning  and  organisation  of
 special  camps  under  the  ‘Youth
 Against  Famine  Campaign  during
 973  and  Youth  against  Dirt  and  Dis-
 ease  during  i974-75,  as  part  of  the
 National  Service  Scheme.  Monthly
 reports  on  the  activities  of  these  offi-
 ces  show  that  they  have  been  active
 in  their  work

 2,  In  view  of  the  necessity  to  utilise
 these  officers  for  activising  and  assist-
 ing  in  the  implementation  of  the  im-
 portant  Youth  Welfare  Schemes  in
 the  Vth  Plan  the  question  of  their
 Offices  being  closed  down,  doeg  not
 arise  Considering  the  constraint  on
 financial  resources,  the  strength  of
 staff  at  these  Regional  Offices  is  not
 being  increased  despite  the  increased
 Scope  and  volume  of  student  and
 non-student  Youth  Programmes.
 Release  of  Grant-in-Aid  to  State  Go-

 vernment  in  Respect  of  N.E.C,
 Personnel

 iai4  SHRI  PHOOL  CHAND  VE-
 HMA-  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  atate:

 (a)  whether  his  Ministry  is  net
 releasing  Grant-in-Aid  to  the  State
 Governments  in  respect  of  National
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 Fitness  Corps  personnel  to  meet  ex-
 penditure  on  travelling  allowance,
 cycle  advance,  vehicle  advance,  fes-
 tival  advance,  house’  building  advan-
 ee  annual  refresher  course,  etc.;

 (9)  if  80,  the  reasons  therefore;  and

 {c)  what  is  the  Grant-in-Aid  relee-
 sed  during  the  last  year  item-wise  as
 specified  above  and  State-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P,  YADAV):  (a)  Grants-in-Aid

 the  State  Governments  are  sanctioned
 for  meeting  the  expenditure  on  pay
 and  allowances  of  N.F.C.  perscnnel,
 and  the  administrative  staff  provided
 by  the  State  Governments  for  N.F.C.
 work.  No  funds  have  been  placed  at
 the  disposal  of  the  State  Governments
 for  sanctioning  advances.  No  prog-
 ramme  of  refresher  courses  is  in  op-
 eration

 (b)  The  transfer  of  the  administra-
 tive  control  of  the  Instructors  to  the
 State  Governments  jg  a  step  towards
 their  eventual  absorption  in  the  State
 service.  During  this  transitional  pe-
 riod,  funds  to  meet  the  pay  and  allo-
 wances  of  the  Instructors  ang  the
 administrative  staff  are  being  pro-
 vided.

 (c)  Does  not  arise.

 Functions  of  National  Seed
 Corporation

 39I5.  SHRI  BYIRENDER  SINGH
 RAO:  पी!  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No,  28  on  the  IJith
 Nov.  974  regarding  working  of  Na-
 tional  Seeds  Corporation  and  state:

 (a)  whether  the  enquiries  referrea
 $y,  in  the  reply,  havq  been  completed;

 (b)  if  so,  the  result  thereof  and  ac-
 tion  taken  thereon;  and

 (७)  if  not,  when  the  enquiries  are
 likley  to  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (c).  The  report  of
 the  Committee  appointed  under  the
 Chairmanship  of  Shri  फ  N.  Gadgil,
 Member,  Rajya  Sabha,  and  a  Director
 of  the  National  Seeds  Corporatioz:  has
 been  received  and  is  under  exainina-
 ton  of  the  Government.

 As  regards  the  enquiries  into  the
 transaction  involving  export  of  pot~-
 ato  seed  to  Bangladesh,  the  Enquiry
 Officer  has  submitted  the  report  to
 the  Government.  His  findings  are
 to  the  effect  that  the  allegations  made
 in  the  newspaper  reports  about  luss-
 es  incurred  by  the  N.S  C_  in  this
 deal  were  not  established.  It  has  also
 been  held  that  no  irregularity  has
 been  committed  in  the  matter  of
 award  of  transportation  contract  The
 Government  have  accepted  the  ‘ind-
 ings  of  the  Enquiry  Officer.

 Free  Trade  Policy  in  Foodgrains  for
 Rabi  Crop

 39i6,  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  AGRICUL.
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Government  have
 seen  the  Press  Report  in  a  local
 English  daily  dated  the  24th  January,
 3975  wherein  it  has  been  stated  that
 the  Federation  of  All  India  Food
 Grain  Dealers  Association  has
 demanded  a  National  Policy  for  free
 trade  in  foodgrains  from  the  next
 rabi  crop;

 (b)  whether  the  Federation  have
 also  favoured  a  rise  in  wheat  pro
 curement  price  from  the  present  rate
 of  Rs,  05  to  Rs.  130/-  a  quintal;  and

 (c)  if  so,  whether  the  demand  has
 since  been  considered  by  the  Gov-
 ernment  and  with  what  results?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P.  SHINDE):  (a)  and  =  (b).
 Yes,  Sir,  Government  have  seen  such
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 Press  Reports,

 (c)  The  price  and  procurement  pol-
 iey  for  the  rabi  marketing  season
 975.76  will  be  formulated  shortly  in
 consultation  with  the  State  Govern-~
 ments,

 बिहार  सें  सिलाई  के  विकास  के  लिए
 केन्द्रीय  सहायता

 1917.  श्री  रामावतार  शास्त्री  :  क्‍या

 कृषि  शौर  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  ब्या  बिहार  सरकार  ने  वर्ष
 975—76  के  लिए  सिचाई  विकास  के  सवा

 मे  उनके  मंत्रालय  को  कोई  योजना  भजी  है
 तथा  उसकी  क्रियान्विति  के  लिए  सहायता
 की  मांग  की  है  ,

 (ख)  यदि  हा,  तो  तत् सब धी  मुख्य  बाते
 क्‍या  है  ,  और

 (ग)  उस  पर  सरकार  की  क्या  प्रति-
 क्रिया  है  ?

 कृषि  और  सिखाई  मंत्रालय  में  उप-मंत्री

 (शी  केदार  साथ  सिह):  (कं)  और

 (ख)  बिहार  सरकार  ने  छोटानागपुर  और
 दक्षिण  बिहार  के  तिरकाल  से  सूखा  प्रवण
 जिलो  मे  0  85  लाख  हेक्टयर  (2  09  लाख

 एकड)  भूमि  को  लाभ  पहुचाने  के  लिए  346

 ली  सिचाई  स्कीमों  के  क्रियान्वयन  हेतु  राज्य
 योजना  की  सीमा  से  बाहर  7  33  करोड़
 रुपये  की  सहायता  के  लिए  अनुरोध  किया

 है  1

 (ग)  मौजूदा  संकेतों  के  अनुसार  सभी
 साधनों  से  सभी  उपलब्ध  साधनों  का
 अन्दाजा  लगा  लिया  गया  है  श्र  उनके

 अनुसार  ही  पत्नी  पंचवर्षीय  योजना  को
 तैयार  किया  गया  है  ।  इसलिए,  राज्यों
 को  योजना  के  बाहर  कोई  सहायता,  जिसे
 राज्यों  को  स्वीकृत  स्वीकृत  की  जाने  वाली
 प्रो जना शी  से  अ्रसम्बद्ध  एक  पृथक  आवंटन
 समझा  जाएगा,  देने  का  प्रश्न  नहीं  उठता  ।
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 उपलब्ध  ससाधनों  के  स्वीकार  पर,  बिहार
 को  समग्र  पांचवी  योजना  के  लिए  1267,  &3
 करोड़  रुपये  को  राशि  के  ग्रमन्तिम  परिष्यय
 में  लघु  सिंचाई  के  लिए  84  करोड़  रुपये  की
 धनराशि  नियत  करना  प्रस्तावित  है  ।  इस
 परिव्यय  पर  इस  समय  योजना  आयोग  विचार
 कर  रहा  है  ।  लघु  सिचाई  के  लिए  1974-
 75  वर्ष  के  लिए  स्वीकृत  परिव्यय  कौर
 -975-76  बर्ष  के  लिए  विचाराधीन  परिव्यय'

 क्रमश  70  50  करोड़  रुपये  शौर  i2,45
 wee  रुपये  है  ।

 Amount  spent  ob  Sports

 9I8.  SHRI  PRIYA  RANJAN  DAS
 MUNSI  Willi  the  Minister  of  EDUC-
 ATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  amount  spent  by  Govern.
 ment  on  all  roung  activities  of  sports
 in  the  year  ‘1974-75;

 (b)  the  actual  expenses  on  football
 and  hockey,  and

 fc)  sports  grants  given  by  UGC.
 to  various  Universities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM)  (a)  Rs  93  92
 lakhs

 (b)  Rs  I  lakh  for  FOOTBALL
 Rs  83  lakhs  for  HOCKEY
 (c)  Rs  89  Jaks  to  23  Universities,

 Increase  in  cost  of  Imported
 Foodgrains

 99  SHRI  ANADI  CHARAN  DAS:
 SHRI  SHRIKRISHAN  MODI:

 SHRI  P.  GANGADEB:
 Will  the  Minister  of  AGRICUL, TURE  AND  IRRIGATION  be  pleased

 to  state:

 (a)  whether  there  has  been  a
 substantial  rise  in  the  cost  of  imported
 foodgrains;  and
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 (hy  if  80,  reason  therefor  and  steps
 taken  to  check  this  rise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNAS.
 AHEB  P.  SHINDE):  (a)  and  (b).
 Due  to  abnormal  increase  in  the  pri-
 ces  of  foodgrains  in  world  markets
 and  of  freight  rates,  there  has  been
 a  substantial  rise  in  the  cost  of  im-
 ported  foodgrains  in  2394  as  comp-
 ared  to  1973.  However,  since  Jam
 uary  975  there  has  been  some  soft-
 ening  of  prices  of  foodgrains  in
 world  markets.  Government  of  In-
 dia  has  no  control  over  international
 trends  in  foodgrain  prices  and  frei-
 ght  rates  which  are  subject  to  world
 supply  and  demand  position.

 Construction  of  Dam  en  Narmada

 1920.  SHRI  NITIRAJ  SINGH  CHA-
 UDHARY:  Will  the  Minister  of  AG-
 RICULTURE  AND  IRRIGATION  be
 pleased  to  state  the  reasons  why  Mad.
 hya  Pradesh  is  not  being  permitted
 to  take  steps  to  utilize  the  surplus
 water  by  constructing  Baagi,  Punasa
 and  other  dams  on  Narmada  and  its
 tributories  when  the  assured  water
 plan  of  Narmada  river  is  much  more
 than  the  quantity  demanded  by  Guj-
 arat?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  The  question  of  allocation
 of  water  between  Madhya  Pradesh
 and  Gujarat  has  been  left  to  be  deci-
 ded  by  the  Narmada  Water  Disputes
 Tribunal  according  to  the  agreement
 reached  amongst  the  party  States  in
 July,  1974,  Adjudication  proceedings
 are  in  progress.  However,  efforts  are
 being  made  by  the  Centre  to  evolve
 a  consensus  for  taking  up  construc.
 tion  of  some  schemes  in  the  basin  in
 both  the  States  without  prejudice  to
 their  claims  before  the  Tribunal.
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 Forest  Plantation  of  Industrial  and
 Commercial  Uses

 1921.  SHRI  TUNA  ORAON:
 SHRI  SAKTI  KUMAR

 SARKAR:
 SHRI  KUMAR  MAJHI:
 SHRI  5,  N.  SINGH  DEO:

 Will  the  Minister  of  AGRICUL.
 TURE  AND  IRRIGATION  be  pleased
 to  refer  to  the  reply  given  to  Unst-
 arred  Question  No,  904  on  i8th  No
 vember,  3974  regarding  the  Forest
 Plantation  of  Industrial  and  Comm-
 ercia]  uses  and  state:

 (a)  State-wise  programme  regard-
 ing  economic  plantation  for  industrial
 and  commercial  uses  scheme  under
 forestry  development  during  the  cur-
 rent  year;  and,

 (b)  reaction  of  the
 thereon?

 Government

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  and  (b).  Unstarred

 Question  No,  904  sought  information
 in  respect  of  State  and  Union  Terri-
 tories  in  the  Eastern  and  North-East-
 ern  region  of  the  country.  Informa
 tion  from  all  State  and  U.Ts,  in  this
 region  except  Manipur  hag  been  re-
 ceived  and  is  shown  in  the  enclosed
 statements.  Information  from  Mani-
 pur  is  still  awaited  and  will  be  pla-
 ced  on  the  Table  of  the  Sabha  as
 s00n  as  it  is  received.  This  is  a  State
 Sector  scheme,

 Statement

 (Rupees  in  lakhs)

 Allccatuion
 made  dur-
 Ing  I974-75

 States
 Assam,  26°33
 Bihar  €  at  co
 Manipur  +  Not  received
 Meghalaya  6:00
 Nagaland  हि  295
 Orissa,  नि  13°50
 Tripura  Io:  67
 West  Bengal.  9-60 Union  Territory
 Arunachal  Pradesh  5°60
 Mizoram  2°00
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 Fishing  Harbour  at  Dhamara,
 Orissa

 922  SHRI  ARJUN  SETHI  Will
 the  Mimster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (a)  whether  the  require  clarifica-
 tion  of  additional  information  on
 fishing  harbour  at  Dhamara  in  the
 district  of  Balasore,  Orissa  have  been
 received  by  the  Centre  from  the  State
 Government,  and

 (b)  if  so  when  the  final  decision  1s
 likely  to  be  take,  for  the  execution
 of  the  ha:bour  ptoyect  dung  the
 Fifth  Plan’

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  PRABHU
 DAS  PATEL)  ita)  Yes,  Si

 (b)  The  cate  »  unde:  uctive  con
 sideration  of  Government

 Shortage  of  Drinking  Water  in
 Orissa,

 923  SHRI  ARJUN  SEIHI  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  +tate

 (a)  whether  Government  ate  aware
 of  shortage  of  drinking  water  facilities
 in  most  of  ithe  Gram  Panchayats
 Nagar  Panchayats  in  the  State  of
 Orissa,

 (b)  if  so,  the  scheme  framed  in  this
 regard  during  the  current  financial,
 and

 (ey  the  numbe:  of  water  tankers
 aupp'led  for  this  purpose  during  the
 fast  three  years  and  the  expenditure
 incurred  thereon?

 THE  MINISTER  OF  STATE  IN
 THE.  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 ANNASAHEB  P  SHINDE)  (a)  to

 {e).  The  information  is  being  col-
 jected  and  will  be  laid  on  the  table
 of  the  House
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 Offer  from  Bulgaria  to  set  ap  Agre.
 Industrial  Complex

 i924  SARDAR  SWARAN  SINGH
 SOKHI  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state,

 (a)  whether:  Bulgaria  has  offered  to
 set  up  Agro  Industrial  Complexes  in
 different  parts  of  the  country,

 (b)  whethe:  the  Centre  have
 Selected  sites  in  North  and  South  Bihar
 for  this  purpose,  and

 (od  if  so,  the  places  selecteg  in
 छात्रा  and  salient  features  of  the
 Agro  Industrial  Comp  exes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISIRY  OL  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNAS-
 AHEB  P  SHINDF)  (a)  to  (c)  One
 of  the  items  agreed  to  for  Indo  Bul-
 Barndan  collaboration  an  the  first  meet»
 ing  of  the  Indu  Bulgaiian  Joint  Com-
 mussion  held  between  7—l]  October’
 J974  at  New  Delhi,  was  the  setting  up
 of  two  Agro  Industrial  Camplexes  im
 India  one  in  Karnataka  and  one  in
 Bihat  For  Bihar  a  site  has  tenta-
 tiveiy  been  selected  for  this  Complex
 in  \usualy  Distric  The  salient  fea-
 lniés  of  the  complex  are  to  integrate
 the  production  processing  and  mar-
 keting  of  Lortiultural  ang  other  ag-
 tcultural  commodities  in  the  region,
 to  improve  the  economic  conditions  of
 the  people  and  to  provide  more  ave
 enues  for  gainful  employment

 Enactment  of  Legislation  in  regard  to
 Ceiling  on  Urban  Property  py  States

 925  SHH]  0  B  CHANDRA
 GOWDA

 SHRI  RAM  PRAKASH
 Wil!  the  Mimstet  of  WORKS  AND

 HOUSING  be  pleased  to  state

 (a)  the  names  of  the  States  which
 have  enacted  legislation  in  regatd  to
 ceiling  on  urban  pioperty,  and

 (by  the  names  of  the  States  which
 have  decided  to  enact  legislation  for
 ceiling  on  urban  property?
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 THe  MINISTER  UF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAM.
 AIAH):  (a)  The  Jammu  and  Kashmir
 Urban  Property  (Ceiling)  Bill,  97l
 became  an  Act  on  the  iJth  October,
 l972  aller  receiving  the  assent  of  the
 Governor  However,  the  Aci  has  not
 yet  been  brought  into  force.

 The  legislatures  of  the  States  of
 Assam,  Bihar,  Madhya  Pradesh,  Pun-
 jab  and  Rajasthan  have  pussed  legis-
 lations  imposing  ceiling  on  urban  pro-
 perty.  They  have  not  so  far  received
 the  assent  of  the  President.

 (b)  Following  States  have  autho-
 rised  the  Parliament  to  enact  the
 legislations.

 re  Andhra  Pradesh
 2.  Gujarat
 3.  Harayana
 4.  Himachal  Pradesh
 a  Karnataka

 Maharashtra om
 7.  Orissa
 8.  Punjab
 9.  Tripura

 I  West  Bengal

 Financial  Assistance  for  Major.  Medi-
 um  and  Minor  Irrigation  Schemes  to

 Karnataka

 i926.  SHRI  छू  LAKKAPPA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleaseg  to  state:

 (a)  the  financial  assistance  given
 for  major,  medium  ang  minor  irriga-
 tion  schemes  to  Karnataka  during  the
 last  two  years;  and

 (b)  the  amount  proposed  to  be  given
 during  the  current  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 TRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  and  (b).  Irrigation  is
 a  State  subect  and  funds  for  irrigation
 projects  are  provided  by  the  State

 Govrenments  within  framework  of
 their  overall  developmental  Plans,
 Cntral  assistance  is  given  for  financing
 State  Plans  but  it  is  in  the  form  of
 block  loans  and  grants,  not  related
 to  any  mdividua)  sector  of  develop-
 ment  or  project

 The  block  Central  assistance  pro
 vided  to  Karnataka  during  the  last
 two  years  and  the  current  year  has
 been  as  under’

 972—T73  Rs.  38  so  crores

 I973--74  Bs  38  46  टाप है

 3974—T5  Ks.  ३६  46  crores

 In  addition  to  the  above,  an  amount
 of  Rs,  529.9  lakh  was  given  to  Kar-
 nataka  as  a  long-term  loan  auring
 1972-73,  under  Emergency  Agricultue
 ral  Production  Programme  ond  an
 assistance  of  Rs  1100,  itakhs  during
 1973-74,  for  strengthening  State  Gro-
 und  water  Organisations.

 Supply  of  Fertilizers  to  states  during
 3975

 ‘1927,  SHRI  K  LAKKAPPA’  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 m)  whether  Government  are  fac-
 ing  the  problem  of  supply  of  fertili-
 zergs  according  io  the  requirements  of
 various  States  and  if  so,  the  reasons
 therefor;

 (b)  the  allocation  of  fertilizers  made
 to  Karnataka  during  974  and  propos-
 ed  to  be  made  during  1975;  and

 (c)  how  far  ij  will  meet  the  require-
 ments  of  the  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL).  (a)  No,  Sir,  Government  of
 India  is  not  facing  any  particular  pro-
 blem  of  supply  of  fertilhsers  to  the
 States.
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 (b)  The  net  requirements  of  the
 State  for  Kharif  74  and  Rabi  94-78
 seasons  were  assessed  as  2.84  lakh
 tonnes  of  nutrients,  against  which  a
 quantity  of  2.7  lakh  tonnes  of  nutri-
 ents  was  allotted.  For  Kharif  975
 season,  the  net  requirements  of  the
 State  have  been  assesseq  as  1,61  lakh
 tonnes  of  nutrients.  Against  this  an
 allotment  of  0.8  lakh  tonnes  of  nu-
 trinets  has  already  been  made.  Fur
 ther  allotments  for  Kharif  75  will  be
 made  in  April  ‘1975,

 (ec)  Since  further  allocations  for
 Kharif  75  are  still  to  be  made  and
 since  the  requirements  of  Rabi  75-76
 are  still  to  be  assessed,  it  would  not
 be  possible  at  this  stage  to  indicate
 the  extent  to  which  requirements  of
 the  State  of  Karnataka  can  be  met  in
 ‘1975-76,

 Foodgrains  allotted  to  Karnataka
 during  974

 1928.  SHRI  छू  LAKKAPPA:  Will
 the  Minster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state.

 (a)  the  quantity  of  foodgrains,  com-
 modity-wise  allotted  by  Union-Gov-
 ernment  to  Karnataka  during  1974;
 and

 (b)  the  quantity  proposed  to  be
 allotted  during  the  current  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNAS-
 AHEB  P.  SHINDE):  (a)  and  (b).
 Allotments  of  foodgrains  from  the
 Central  Pool  are  made  every  month
 keeping  in  view  the  requirements  of
 the  State  Governments,  availability
 of  stocks  and  other  relevant  factors.
 Karnataka  was  allotteg  (03  lakh  ton~-
 nes  of  wheat  and  .24  lakh  tonnes  of
 coarse  grains  during  ‘1974.  For  the
 first  quarter  of  1975,  the  State  has
 been  allotted  35,000  tonnes  of  wheat
 and  20,000  tonnes  of  coarse  grains.
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 भारतीय  खाद्य  निगम  हारा  साल  उतारते  और
 चढ़ाने  क ेलिए  वी  गई  राशि  कौर  इसे  हुजरा  घाटा

 1929.  डा०  लक्ष्मीनारायण  एडिस:
 क्या  कृषि  और  सिंचाई  मंत्री  यह  जलाने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  भारतीय  खाद्य  निगम  का

 गेह  के  व्यापार  में  प्रति  बोरी  26  रुपये  हे ंलीग
 चाज  के  रूप  मे  खच  पाया;  और

 (ख)  यदि  हा,  सो  सत् संबंधी  ऋप रे का
 कया  है?

 कृषि  और  सिखाई  मंत्रालय  में  राज्य  मंत्री

 (श्री  भ्रण्णासाहिब  पी०  शिकवे)  :  (कौर
 (ख)  भारतीय  खाद्य  निगम  ने  974-75

 में  गेहू  को  सम्भालने  पर  जिसमे  उसकी
 ग्रध्िप्राप्ति  और  वितरण  का  खर्च  शामिल  है,

 झ्र नुमा नत  24  98  रुपये  प्रति  क्विंटल  खर्च

 किए  थे  जोकि  इस  प्रकार  है

 प्रश् चि प्राप्ति  प्रति  क्विंटल

 रुपये

 l  अधिप्राप्ति  खर्च  9.93

 2  वितरण  खर्च  5.05

 जोड़  24,  98

 D.D.A.  Transaction  in,  Land  Busines

 1988,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  slate:

 (a)  the  rate  al  which  the  land  at
 Lawrance  Road  was  acquired  by
 D.D.A.  in  Delhi;

 (b)  the  development  cost  of  it;

 (ce)  the  profit  earned  by  D.D.A,  out
 of  auction  of  commercial  and  bigger
 residential  plots;  and
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 (a)  the  rate  at  which  this  land  has
 been  allotted  to  low/middle  income
 group  people?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHURAM-
 AIAH):  (a)  to  (d).  The  inform-
 ation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Complaints  about  the  Flats  constructed
 py  DD.A,

 1931.  SHRI  RAJDEO  SINGH:  Wil
 the  Minister  of  WORKS  AND  HOU-
 SING  be  pleased  to  state:

 (a)  whether  the  D.D.A.  have  receir
 ved  complaints  that  the  flats  construc-
 ted  by  D.D.A.  through  N.B.C.C.  are
 sub-standard  in  construction,  plasteT
 material  and  other  masonary  work,
 and  complete  electric  points  have  not
 80  far  been  provided;  and

 (b)  if  so,  why  the  Government  ar¢
 not  taking  any  remedial  steps?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  (a)  One  complaint  was
 received  regarding  poor  quality  of
 material  used  for  plastering.  Some
 complaints  regarding  failure  to  pro-
 vide  electrical  fittings  were  also  r&
 ceived,

 (9)  As  regards  plastering  mat&-
 Tial  it  was  found,  on  examina-
 tion  at  National  Test  House,  to  be  sat-
 isfactory.  The  provision  of  some  él-
 ectrical  fittings  was  delayed  in  some
 building  on  account  of  contractual
 difficulties  but  has  since  been  taken
 up  by  the  D.D.A,

 Wheat  allotted  and  supplieg  to  Oriss’
 from  November,  974  to  January,

 1915.

 1983,  SHRI  CHINTAMANI  PANL
 GRAHI:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (ay  what  is  the  quantity  of  wheat
 allotted  to  Orissa  in  November,  De-
 cember,  4974  and  anJuary,  1975;
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 (b)  whether  the  wheat  quota  has
 been  increased;

 (c)  what  was  the  quantity  which
 the  Orissa  Government  had  asked  for
 during  these  months;  and

 (d)  whether  any  rice  was  supplied
 to  Orissa  in  November  and  December,
 974  and  January,  ‘1975;  and  if  so,  thé
 quantity  supplied?

 THE  MINISTER  OF
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 ANNASAHEB  P,  SHINDE):  (a)  to
 (ce).  The  quantity  of  wheat  demand-

 eq  and  allotted  to  Orfssa  during  Nov-
 ember,  74  to  January,  75  was  as
 follows:

 STATE  IN

 (In  ’000  torres)

 Month  Qty.  Qry.
 demand+d_  allotted

 Novemb  er  74  33°5  (25°0
 December,  74  5  5  33.0
 January,  75  .  200  23  ०

 (d)  Against  5000  tonnes  of  paddy
 allotted  to  Orissa  in  October  74  3000
 tonnes  were  supplied  in  November,
 974  and  the  balance  2000  tonnes  are
 being  milled  by  the  Food  Corporation
 of  India  in  the  State  for  supply  as
 rice.  No  other  quantity  of  rice  has
 been  allotted  to  Orissa.

 NCER.T.  Text  Book  Containing  out
 dateg  information

 1934,  SHRI  0.  K,  CHANDRAPPAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  some  of  the  text  books
 produced  by  the  N.C.EJR.T.  contain
 very  outdated  information  about  so-
 cio-econdmic  and  political  matters;

 (b)  whether  some  of  the  social
 science  books  contain  cheap  anti-
 communist  propaganda;  and
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 (c)  steps  taken  by  Government  to
 improve  the  contains  of  the  N.C.E.R.T.
 text  books  and  to  ensure  better  con-
 tents  in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D.  P.  YADAV):  (a)  to  (c).
 Governmen!  have  received  no  such
 complaints  The  text  books  pro-
 duced  by  the  National  Council  of
 Educational  Research  and  Training
 are  revised  from  time  to  time  =  and
 with  every  new  edition  the  outdated
 information  on  any  matter  is  deleted
 and  up-to-date  jnformétion  is  includ-
 ed,  Further,  objective  presentation  is
 aimed  at  and  there  is  no  place  for  any
 propaganda.

 Assistance  tg  Voluntary  Organisation
 for  Eradication  of  [literacy

 935  SHRI  C.  K  CHANDRAP-
 PAN:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  the  schemes  of  Government  aud
 the  amount  provided  for  helpmg  and
 assisting  the  voluntary  organisations
 working  to  eradicate  illiteracy  during
 the  last  two  years;

 (9)  the  names  of  organisations  who
 received  an  amount  of  Rs,  1,00,000  or
 more  in  1978-74,  and  ‘1974-75  and  the
 broad  outlines  of  the  work  done  by
 each  of  them;  and

 (c)  how  far  these  schemes  to  ‘era-
 dicate  illiteracy  have  been  successful
 and  effective?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 9.  P.  YADAV):  (a)  Government
 operates  a  scheme  for  extending  assis-
 tance  to  voluntary  organisations  work-
 ing  in  the  field  of  adult  education
 (including  the  eradication  of  illitera-
 ev).  Rs.  40  lakhs  was  provided  for  the
 scheme  during  1973-74,  and  an  equal
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 amount  has  earmarked  for  the  cum
 rent  year,  ‘1974-75,

 (b)  No  organisation  except  the  West
 Bengal  Committee  to  Eradicate  Illi.
 eracy  falls  under  the  category  of
 those  which  received  more  than  Hs,
 one  lakh  during  1978-74  and  ‘1974-75.
 This  organisation  conducted  875
 adult  literacy  centres;  made  83,176
 adults  literate;  brought  out  2  primers
 (50,000  copies  each);  and  00  sets  of
 charts.  They  are  also  bringing  out  4
 books  each  in  Bengali  (25,000  copies
 each)  and  Nepali  (3,000  copies  each)
 for  adult  literacy  programmes,  and
 mass  literacy  campaign  in  the  Hill
 districts  of  West  Bengal.

 (०)  The  scheme  is  only  one  of
 several  measures  launched  to  promote
 adult  education,  Its  primary  purpose
 is  to  encourage  and  help  voluntary
 organisations  in  carrying  out  their
 programmes  in  ihis  area.  This  limited
 objective  has  been  achieved  and  has
 been  effective  During  the  last  four
 years,  over  4300  literacy  centres  have
 been  conducted  for  about  .4  lakh
 adults:  300  mobile  lybraries  organised
 for  nearly  50000  new  and  post  litera-
 tes,  and  about  110,  publications  (in-
 cluding  journals)  have  been  publish-
 ed  by  organisations  assisted  under
 the  scheme,

 पांचवीं  योजना  में  सिचाई  के  अन्तर्गत  भूसी

 1936.  भरी  शंकर  दयाल  सिह:  क्‍या
 कृषि  शौर  सिलवाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  देश  में  सीमित  एवं  अ्रसिचित

 भूमि  का,  राज्यवार  क्षेत्रफल  कितना-कितना

 है;

 (ख)  पांचवी  पंचवर्षीय  योजना  में
 प्रत्येक  राज्य  में  कितनी-कितनी  सूची  की
 सिचाई  का  लक्ष्य  है  कौर  उस  पर  कुल  कितना
 व्यय  होगा;  और

 (ग)  ऋसिचित  भूमि  म  कितनी  ऐसी
 भू  है  जो  परती  रह  जया  करती  है
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 कृषि  और  सिलाई  मंत्रालय  में  राज्य  मंत्री

 (श्री  भ्रण्णासाहिब  पी०  चिन्दे) :  (क)
 1971-72  के  (अ्रयतन  वर्ष  जिसके  लिए
 आंकड़े  उपलब्ध  है)  भूमि  उपयोग  के  अनुसार
 1971-72  में  राज्यवार  सीमित  (सकल)
 कौर  असीमित  (सकल)  क्षेत्र  सभा  पटल  पर
 खे  गए  विवरण  !  में  दिया  गया  है  [प्र ग्या लय
 में  रखा  गय।  ।  बैंकीय  संख्या  एल  टी-9066/
 75]

 (ख)  पांचवीं  योजना  के  दौरान  सिचाई
 करने  के  लिए  संभावित  फालतू  सकल  क्षेत्र  और
 उस  पर  किया  जाने  वाला  संभावित  खर्च
 विवरण  2  सभा  पटल  पर  रखे  गए  में  दिया
 गया  है  1  ज्िस्ब।लय  में  रखा  गया  t  वेंखिये
 संख्या  एल  टी-9066/75]

 (ग)  कुल  कृषि  योग्य  भूमि  और
 97I-72  में  बोये  गए  निबल  क्षेत्र  का
 अन्तर  जोकि  वर्ष  के  दौरान  खेती  के  अन्तर्गत
 न  लाया  गया  असीमित  क्षेत्र  है,  सभा  पटल  पर
 रखे  गए  विवरण  3  में  दिया  गया  है  [  ग्रस्यालव
 में  रखा  गया।  देखिये  सख्या  एल  &-9066/
 75]

 Shortage  of  Drinking  Water  in
 Haryana

 1937.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  the  number  of  Gram  Pancha-
 yats  and  Nagar  Panchayats  in  the
 State  of  Haryang  which  are  affected
 by  shortage  of  drinking  water;

 (b)  the  plans  framed  to  tide  ovef
 the  drinking  water  shortage  in  the
 areas;  and

 (c)  the  number  of  water  tankers
 supplied  for  this  purpose  during  the
 Ys  three  years  and  tne  expenditure
 incurreg  thereon?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  हूं.  RAGHURAN-
 MAIAH):  (a)  to  (c).  The  requisite
 information  is  being  collected  from
 the  Government  of  Haryana  and  will
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 on  receipt  be  laid  on  the  Table  of
 the  Sabha.

 Effect  of  Policy  Change  on  FCI
 Procurement

 1938.  SHRI  P.  M.  MEHTA:  wu!
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Chairman  cf  the
 Food  Corporation  of  India  admit-
 ted  that  the  quantum  of  indigenous
 ‘procurement  vi  ivvdgerams  nas  decreas.
 ed  in  the  wake  of  policy  changeg  and
 setting  up  of  own  Food  Corporations
 by  several  States;

 (b)  whether  the  Chairman  has  also
 stated  that  efforts  were  being  made
 to  diversify  the  activities  of  F.C.I.  and
 thereby  utilise  the  expertise,  resour-
 ces  and  surplus  man  power;  and

 (९)  if  so,  to  what  extent  these  po-
 licy  changes  have  affected  the  pro-
 curement  and  what  steps  are  being  ta-
 Ken  to  achieve  the  target  fixed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P,  SHINDE):  (a)  to  (c)  The  Chair-
 man  of  the  Food  Corporation  of  India
 had  made  an  observation  relating  to
 procurement  done  by  the  Food  Cor-
 Poration  of  India  during  the  (1974-75,
 rabi  reason  and  the  need  for  diversi-
 fication  of  its  activities,  Procurement
 of  wheat  ang  rice  during  the  current
 season  has  been  so  far  28.99  lakh
 tonnes  and  26]]  lakh  tonnes  respec-
 tively.  The  shortfall  in  the  procure-
 ment  of  wheat  and  rice  has  been
 mainly  due  to  fall  in  the  production
 of  wheat  and  rice

 Facilities  to  Farmers  at  Door  Step
 1939,  SHRI  P,  M.  MEHTA:

 SHAR.  V.  SWAMINATHAN:
 SHRI  K.  M.  MADHUKAR:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  hig  Ministry  are  plan-
 ning  certain  facilities  at  farmers  door-
 steps  if  so,  the  facts  thereof;
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 (b)  whether  the  T  A  Pai’s  Com-
 mittee  report  in  this  regard  has  been
 fully  implemented,  and

 (c)  what  were  the
 other  recommendations?

 Comraittee’s

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P  SHINDE)  (a)  to  (c)  A
 Statement  givmg  the  required  infor-
 mation  is  laid  on  the  Table  of  the
 House.  [Placed  tw  Library  See
 No  LI—9007)755

 National  Children  Board

 ३940  SHRI  P  M  MEHTA:
 SHRI  R  दि  SWAMINATHAN:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Union  Government
 have  set  up  a  National  Children  Buard;

 (0)  if  so,  its  main  functions,
 (९)  when  was  the  same  set  up,  and

 (d)  the  performance  of  the  Board
 since  its  formation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND

 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM).  (a)  to  (d)  The
 National  Children’s  Board  was  con-
 stituted  under  Government  Reselu-

 tion  No  F  -4|74-NCD  dated  Dec-
 ember  3,  1974,  a  copy  of  which  was
 placed  on  the  Table  of  the  Sabha  on
 December,  4,  974

 The  functions  of  the  Board  are
 l  to  create  and  suctain  public

 awareness  of  the  needs  of
 child.en  mm  senera},

 2.  to  coordinate  and  integrate
 the  efforts  made  by  different
 governmental  and  private  ag-
 enmies  engaged  in  impleme~
 nting  programmes  for  the
 welfare  of  children,
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 3  to  review  periodically  the  pro-
 gress  made  in  the  different
 programmes;

 4  to  locate  gaps  in  the  existing
 services  and  suggest  measu-

 res  for  eliminating  such  gaps;
 and

 5  to  suggest  from  time  to  time
 any  changes  needed  in  the
 priorities  accorded  to  the
 different  programmes

 The  functions  of  the  Board  will  be
 advisory  and  coordinational

 Nominations  from  some  of  the
 State  Governments  concerned  are
 stilt  awaited  Consequently,  no  meet.
 ing  of  the  Board  has  been  held  so  far.

 ae  निषेध  के  बारे  में  विभिन्न  राज्यों  के
 समाज  कल्याण  मंत्रियों  स ेबातचीत

 i94l.  भी  मूलचन्द  डागा:  क्‍या
 शिक्षा,  समाज  कल्याण  और  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  मद्य  निषेध  के  बारे  में  सरकार
 ने  गत  दो  वर्षों  में  विभिन्न  राज्यो  के  समाज
 कल्याण  मंत्रियों  के  साथ  कोई  बातचीत  की

 है,,  शौर

 (ख)  यदि  हा,  तो  उनकेक्‍्या  निष्कर्ष
 निकले  ?

 शिक्षा,  समाज  कल्याण  कौर  संस्कृति
 विश्व  में  उच-्मंत्रों  (क्रि  भ्रशविन्द  नेताम)  :

 (क)  और  (ख)  केन्द्रीय  मद्य  निषेध  समिति
 की  24  मार्च,  973  तथा  26  मार्च,  974
 को  हुई  दो  बैठकों  में  सरकार  ने  राज्यो  के
 मद्य  निषेध  के  कर्ग्राभारी  मंत्रियों  के  साथ
 विचार  विभिन्न  किया  था  ।  राज्यों  में  समाज
 कल्याण  मंदिर  पर  मत  निषेध  का  कार्य  श्र
 नहीं  है  1  केद्रीय  मध्य  निर्देश  समिति  की
 24  मार्च,  973  को  हुई  बैठक  में  समझौते

 के  मुख्य  विषयों  की  एके  सूत्री'  सभा  पटल  पर
 रखे  दी  गई  है  [ग्रियलय में  रखा  गयी ।
 देखिये  समस्या  एल  &9068,  75]  ।  इस
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 विषयों  पर  बाद  की  बैठक  में  भी  विचार  विम

 ह्मीं  था  1  इन  पर  ग्रनुवर्ती  कार्यवाही  की  जा

 रही  है  1

 जल  प्रदूषण  प्रीमियम

 1942.  क्रि  मूलचन्द  डागा  :  क्‍या
 निर्माण  और  आवास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  ज।  प्रदूषण  अधिनियम  के
 झ्रन्तर्गत  नियम  और  उप  नियम  बनाये  गये

 हैं;

 (ख)  यदि  नहीं,  तो  इस  के  क्या  कारण

 (ग)  वे  राज्य  कौन-कौन  से  हैं  जहा
 इस  प्रध्रिसियम  के  अन्तर्गत  बोर्डों  की  स्थापना
 की  गई  है  औैर  प्रत्येक  बोर्ड  की  स्थापना  कब
 की  गई  थी  और  प्रत्येक  बोई  के  सदस्य  कौन-
 कौन  है  ,

 (घ)  यदि  इन  बोर्डों  की  स्थापना  नहीं
 की  गई  है  तो  इस  के  क्या  कारण  है,  कौर

 (=)  क्‍या  उपरोक्त  अधिनियम  के
 उपबन्धों  को  सख्ती  से  लागू  न  करने  के  कारण
 सदियों  का  पानी  दूषित  हो  रहा  हैं  और  लोगों
 के  स्वास्थ्य  पर  बुरा  असर  पड़  रहा  है.  ?

 निर्माण  कौर  आवास  तथा  संसदीय  कार्य
 मंत्री  थमी  के०  रघुरासंया):  (क)  शौर

 (छल)  केन्द्रीय  सरकार  को  जल  (प्रदूषण
 निवारण  तथा  नियंत्रण)  पग्रधिनियम,  i974
 के  प्रधान  जिन  i5  मदों  के  नियम  बनाने  है
 उनमे  से  2  मदों  के  नियम  जारी  किए  जा

 चुके  हैं  -  शेष  मदों  के  नियमों  को  संबधित
 अधिकारियों  के  परामर्श  से  अन्तिम  रूप  दिया
 जां  ग्हां है

 (मे)  सिंह).  सूचना  एक्  की  जा  रही
 है  तथा  सभा  पटल  पर  रख  दी  जाएगी  t
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 Rise  in  Prices  of  Oilsseds  ang  Oils

 ‘1943,  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  due  to  some  pre-bud-
 get  speculative  activities  (pro-bud-
 get)  the  prices  of  oil  seeds  and  oils
 have  shown  an  upward  trend;  and

 fb)  of  so,  steps  Government  pro- Pose  to  take  in  thug  direction?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P  SHINDE):  (a)  No,  Sir,  In  fact,  in
 lecent  weeks,  prices  of  major  o:lseeds
 and  oils  at  various  important  markets
 of  the  country  have  generally  shown
 a  fall,

 (b)  Does  not  arise

 Chairmanship  of  Consultative
 Committees

 i944.  PROF.  MADHU  DANDA-
 VATE:  Wl)  the  Mun:ster  of
 PARLIAMENTARY  AFFAIRS  be
 Pleased  to  state:

 (a)  the  rules  regarding  functioning
 of  the  Consultative  Committees  of
 various  Ministries,

 (b)  whether  any  of  the  Committees
 were  chaired  by  a  non-member  of
 either  House  of  toe  Parliament;  and

 (c)  af  so,  whether  the  action  of  the
 non-member  has  been  considered  pro-
 per?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K,  RAGHU
 RAMAIAH):  (a)  There  are  no  rules
 as  such  regarding  the  functioning  of
 the  Consultative  Committees  of  the
 various  Ministries|Departments  How-
 ever,  in  969  certain  guidelines  were
 formulated  by  the  Government  in
 consultation  with  the  Leaders  of  the
 Opposition  Parties  to  regulate  the
 constitution  and  functioning  of  the
 Consultative  Committees  for  the
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 various  Mhunistries/Departments,  A
 copy  of  the  Guidelines  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-9069/75].

 (9)  and  (०),  During  the  last  inter-
 session  ie,  from  22nd  December,  974
 to  360  February,  1975,  twenty-two
 Consultative  Committees  held  their
 meetings.  Of  these,  the  meeting  of
 the  Consultative  Committee  for  the
 Ministry  of  Planning  held  on  4th
 February,  975  was  chaired  by  the
 Deputy  Chairman,  Planning  Commis-
 sion,  who  is  not  a  Member  of  either
 House  of  Parliament.  This  meeting
 was  to  be  chaired  by  the  Prime
 Minister.  She  had  to  cancel  her  pro-
 gramme  at  the  last  minute  owing  to
 indisposition,  The  Deputy  Chairman,
 conveyed  to  the  Hon’ble  Members  of
 the  Committee  the  regret  of  the  Prime
 Minister.  When  one  of  the  Members
 of  the  Committee  raised  an  nbjection
 to  the  Deputy  Chairman  presiding
 over  the  meeting,  the  latter  left  the
 matter  to  be  decided  by  the  Members.
 All  the  Members  present,  with  the
 exception  of  one  Member,  tcok  the
 view  that  the  Deputy  Chairman,
 Planning  Commission  should  conduct
 the  meeting.  In  the  circumstances,
 the  wishes  expressed  by  the  Members
 prevailed.

 Government  want  to  assure  the
 Hon’ble  Member  that  no  discourtesy
 ‘wag  meant  to  the  Committee  or  to  any
 Member  thereof,

 Foodgraing  Deficit  in  Andaman  and
 Nicobar  Islands

 1945,  PROF,  MADHU  DANDAVATE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  the  deficit  in  foodgrains  jin  the
 Union  Territory  of  Andaman  and  Nco-
 bar  Islands  during  the  last  three  suc-
 cessive  years;  and

 (b)  the  steps  taken  to  remove  the
 difficulties  in  attaining  self-sufficiency
 in  the  production  of  foodgrains  there?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P  SHINDE):  (a)  and  (bd),  Production
 of  foodgrains  in  Union  Territory  of
 Andaman  and  Nicobar  Islads  during
 the  last  three  years  was  not  adequate
 to  meet  the  jnternal  requirements,
 The  production  of  foodgrains,  mainly
 rice,  in  97l-72.  72.73  and  73-74  was
 10,400,  16,500  and  11,700  tonnes  res-
 pectively,  In  addition  to  that  the  sup-
 plies  from  Central  Poo]  during  ‘1972,
 973  and  974  were  6000,  i,000  and
 12,200  tonnes  respectively,

 The  steps  being  taken  to  attain  self-
 sufficiency  in  foorgrains  in  the  Union
 Territory  includes  programmes  for
 supply  of  fertilizers  and  manure,  seed
 multiplication  and  distribution,  plan
 protection  popularisation  of  Improved
 agricultural  practices  and  intensive
 agricultural  development  programmes
 such  88  demonstration  on  cultivators’
 fields,  soi]  conservation,  irrigation  etc.

 Exploitation  of  Forest  Wealth  in
 Andaman

 ‘1946,  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  any  long  term  plans
 have  been  formulated  for  exploitation
 of  the  forest  wealth  in  Andamans;  and

 (9)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Yes,  Sir,

 (b)  An  integrated  project  for  set-
 ting  up  an  Andaman  and  Nicobar
 Forest  Development  Corporation  for
 the  exploitation  of  remote  and  inacces-
 sible  forests  covering  an  area  of  4,182
 sq.  kms.  in  the  Andaman  and  Nicobar
 Islands,  hag  been  formulated  and  is
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 under  consideration  of  the  Govern.
 ment  of  India.  The  galient  features
 thereof  are  as  follaws:—

 (i)  The  total  estimated  investment
 on  the  setting  up  of  the  Cor-
 poration  during  the  period  of
 5  years  will  be  Rs,  26,l5  crores
 and  the  gross  revenue  will  be
 Rs,  29.82  crores,

 (ii)  9,43,500  cu.m  of  timber  will
 be  harvested  from  the  area  of
 18,122  hectares,

 (iii)  4,060  hectares  will  be  planted
 and  5,397  hectares  will  be
 naturally  regenerateq  during
 the  period  of  5  years,

 (iv)  It  is  proposed  to  set  up  a
 Plywood  factory,  a  Saw  Mill
 and  a  knockdown  furniture
 manufacturing  unit  in  North
 Andaman,  a  Saw  mill  and
 Plywood  plant  in  Little  Anda-
 man,  and  Saw-cum-preserva-
 tion  Plant  and  Veneer  units
 in  Great  Nicobar.

 (v)  The  Project  offers  employment
 opportunity  to  about  3,600
 workers  annually  excluding
 managerial  staff.

 हाकी  और  क्रिकेट  का  स्तर

 1947.  श्री  शानदार  प्रसाद  यादव  :

 क्या  शिक्षा,  समाज  कल्याण  जौर  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  भारत  में  हाकी  और  क्रिकेट
 के  क्षेत्रों  के  स्तर  मे  गिरावट  आई  है  ,

 (ख)  यदि  हा  तो  इस  के  क्या  कारण

 *

 (ग)  क्‍या  सरकार  का  विचार  इन  खेलो
 के  स्तर  को  बढाने  हेतु  कुछ  कदम  उठाने  का

 है;  शौर

 (ग)  यदि  हा,  तो  तल् सव धी  मुख्य  बातें
 क्‍या  हैं?
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 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा
 सं  कृति  विभाग  सें  उपन् मंत्री  (ओर  प्ररविन्द
 नेताम)  :  (क)  कौर  (ख)  सरकार  को  देश
 में  बला  के  घटिया  स्तरों  की  जानकारी  है  $
 तथापि  यह  उल्लेखनीय  है  कि  प्रतियोगी
 स्‍तर  पर  खलो  का  प्रबन्ध  अपने  राष्ट्रीय  खल

 संगठनों  से  द्वारा  किया  जाता  है  जो  स्वायत्त
 निकाय  हैं।  फिर  भो,  जहा  तक  हाकी  का
 सबंध  है  भारतीय  दल  ने  एशियाई  खेल,
 974  मे  रन  साया  की  हैसियत  अपनी  स्थिति

 कायम  रखी  t  भारतीय  क्रिकेट  टीम  को  भी
 भारत-वेस्ट  इंडीज  खेलक्र  ।  माला,  97  4
 75  मैच  टैस्ट  खेलो  में  से  दो  खल  जीत  कर
 प्रन्तर्राष्ट्रीय  क्रिकेट  में  अपनी  प्रतिष्ठा  का
 पुन  बनाए  रखने  में  सफलता  मिली  है  ।

 (ग)  भोर  (घ)  विवरण  सभा  पटल  पर
 रख  दिया  गया  है  [प्रस्व/लध  में  रखा  गया  |
 देखिये  सख्या  एंड  a—907  0,  75]

 Enquiry  Report  on  the  Affairs  of  the
 Delhi  School  Teachers’  Cooperative

 House  Building  Society  Limited,
 Delhi

 1948,  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No,
 2606  on  the  2nd  December,  i974  and
 State

 (a)  whether  Government  have  simce
 completed  the  examination  of  the
 Report  submitted  by  the  Enquiry  Offi-
 cer  appoimted  to  look  into  the  affairs
 of  the  Delhi  School  Teachers’  Coopera-
 tive  House  Building  Society  Limited,
 Delhi;

 (py  if  so,  the  list  of  Members  of  the
 Society  eligible  for  allotment  of  Plots
 as  finahsed  on  the  basis  of  the  Enquiry
 Report:  and

 tc)  the  follow  up  action  taken  or
 proposed  to  be  taken  for  holding  the
 elections  to  the  Managing  Committee
 of  the  Society,  Development  of  land
 and  allotment  of  plots  to  Members
 etc?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K,  RAGHU  RAMA-
 TAH):  (a)  The  report  of  the  Enquiry
 “Officer  is  being  examined  by  the  Delhi
 Administration,

 (b)  and  (c).  The  question  does  not
 arise,

 Increase  in  Wheat  Quota  to
 Karnataka

 1949,  SHRI  MALLANNA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  of  Karna-
 taka  have  requested  the  Central  Gov-
 ernment  to  increase  the  quota  of  wheat
 to  the  State;  and

 (b)  if  so,  the  reaction  of  Union  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P,.  SHINDE):  (a)  and  (b).  The  Gov-
 ernment  of  Karnataka  asked  for  inc-
 reased  allotment  of  wheat,  They  were
 informed  that  because  of  the  difficult
 stock  position,  it  was  not  possible  to
 increase  the  allocation,

 Scope  for  Developmen;  of  Fishery  in
 Andaman  and  Nicobar  Islands

 i950,  SHRI  P.  R,  SHENOY:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (a)  whether  there  is  a  great  scope
 for  the  development  of  fisheries  in
 Andaman  and  Nicobar  Islands;  and

 (9)  if  so.  the  steps  taken  by  the
 Government  in  this  direction?

 THE  DEPUTY  MINISTER  OF
 STATE  IN  THE  MINISTRY  OF
 AGRICULTURE  AND  IRRIGATION
 (SHRI  PRABHUDAS  PATEL):  (a)
 Yes,  Sir.

 (b)  Steps  have  been  taken  to  settle
 fishermen  from  the  main  land,  provide
 training  facilities,  strengthen  Fisheries
 Developn  ent  in  the  Islands,  set  wo  ice
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 and  cold  storage  plants,  introduce
 mechaniseq  boats  and  induce  private
 enterprise  and  public  sector  corpora-
 tions  40  undertake  deep  sea  fishing,

 Steps  taken  to  increase  production
 of  Sugar

 1951.  SHRI  P.  R.  SHENOY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGAION  be  pleased  to
 state:

 (a)  whether  there  ig  a  great
 demand  for  Indian  sugar  in  interna-
 tional  market;  ang

 (by  af  so,  the  steps
 crease  the  production
 the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P,  SHINDE):  (a)  Yes,  Sir,  judging
 by  the  good  prices  which  sugar
 exports  fetch.

 taken  to  in-
 of  sugar  in

 (b)  The  following  steps  have  been
 taken  to  increased  sugar  production
 in  the  country:—

 (i)  continuing  the  policy  of  par-
 tial  control;

 Gi)  giving  incentiveg  in  the  shape
 of  excise  duty  rebates;

 (ai)  commissioning  new  facto-
 ries  and  accelerating  the  ex-
 pansion  programme  of  the
 existing  factories;  and

 (iv)  development  of  cane  both
 quantity-wise  and  quality-
 wise

 Recommendations  of  Sugar  Enquiry
 Commission

 ‘1982,  SHRI  R,  ५,  SWAMINATHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Union  Government
 have  accepted  three  recommendations
 of  the  Sugar  Enguiry  Commission;
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 (by  if  80,  what  are  the  recommen-  under  reference  to  the  State  Govern- dations  accepted;  ments,  Central  Ministries/Organisa-
 (०)  what  is  the  position  of  other  tions  concerned  for  their  comments,

 recommendations;  and  Views  of  the  State  Government  are
 (d)  when  the  recommendationg  of  awalted,

 the  Commission  will  be  implemented?  Abolition  of  Control  on  Price  of
 THE  MINISTER  OF  STATE  IN  THE  Fertilisers

 MINISRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  1953,  SHRI  MADHU  LIMAYE:  Will
 P,  SHINDE):  (a)  Yes.  Sir,  the  Minister  of  AGRICULTURE  AND

 (b)  to  (da)  “The  three)  secommeniia-  IRRIGATION  be  pleased  to  state:
 tions  of  the  Sugar  Industry  Enquiry  (aj  whether  controlg  have  been
 Commission  which  have  been  accept-  totally  abolished  on  the  prices  of
 ed  and  implemented  relate  to  the  different  types  of  fertilisers  re  the
 following  matters:—  country;  and

 (i)  fixation  of  the  basic  recovery
 at  8.5  per  cent  for  determin-  (b)  the  increase  in  the  prices  of
 ing  the  minimum  cane  price  different  types  of  fertilisers  as
 payable  by  factories;  between  Ist  January  494  and  Ist

 January  ‘1975?
 (ii)  allowing  premium  in  cane

 price  for  higher  recoveries
 on  full  proportionality  basis;  THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  AGRICULTURE  AND
 (iii)  sharing  equally  of  higher  IRRIGATION  (SHRI  PRABHUDAS

 realisations  from  sale  of  free  PATEL):  (a)  No,  Sir,  The  maximum
 sale  sugar  by  factories  with  selling  prices  of  three  fertilisers
 cane  growers,  namely,  Urea.  Ammonium  Sulphate

 and  Calcium  Ammenium  Nitrate  con-
 2,  The  recommendations  dealing  tinue  to  be  controlled  under  the  sta-

 with  the  rational  ang  efficient  orga-  tut
 nisation  of  the  sugar  industry.  includ-  =

 ing  its  nationalisation,  are  under  con-  (b)  A  statement  indicating  the  inc-
 sideration  of  the  Government  rease  in  the  prices  of  some  of  the

 major  fertilisers  as  between  Ist  Janu- 3.  The  remaining  recommendations
 ary  974  and  Ist  January  i975  is which  relate  to  research/develop-

 ment  of  sugarcane/sugar  industry  are  appended.

 Statement

 Retail  Price  Retail  Price
 Name  of  Fertiliser  Retail  Perice  As  on  t-I-74,  Aso  1-75,  Increase

 Ason  «  .74  (Effective  fim  16-74)

 Urea  (46  %N)  rag9  2000  950
 Ammonium  Sulphate  @  a,  N)}  1  630  935  335
 Calcium  Ammonium  Nitrate  (26  °%N)  .  O45  TI4s  500
 Ammonium  Sulphate  Nitrate  (26°,,*)  .  .  .  775  45  370
 Di-Ammenium  Phosphte  (i8-46-0)  .  3335  3C05  7670
 Amniaium  Nitrop'wip tate  (a-20-0)  है  Fi  3200  T85§  655
 Nitrate  of  Potash  (60°,  Kz0)*  a  670  +1220  550

 Sulphate  of  Potach  5°,  (so  i  Kao"  ee  805  7565  765
 N.P.K.  (r§-4§-75""  हि  .  .  3375  7790  325

 “Ths  figires  ars  in  respect  of  fertiliser  issued  from  the  Central  Fertiliser  Peel.
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 Agitation  of  Students  of  Birla  Inati-
 tute  of  Technology

 1954,  SHRI  MADHU  LIMAYE:  Will
 the  Mauuister  of  EDUCATION,  SOCLAL
 WELFARE  AND  CULTURE  be
 Pleased  to  state.

 (a)  whethe;  it  ys  8  fact  that  the
 students  of  the  Birla  Institute  of
 Technology  had  started  an  agitation
 early  thig  year;

 (b)  77  so,  the  torm  of  this  agitation;
 (c)  what  were  the  main  grievan~

 ces,  and
 (8)  the  steps  taken  by  the  Govern-

 ment  to  redress  these  grievances?

 scit  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  8.  NURUL  HASAN)  (a)  to
 (d)  The  students  of  Bula  Institute  of
 Technology  and  Science  started  an
 agitation  as  a  protest,  inter  alw,
 against  high  mess  costs  They  orga~
 nised  boycott  of  classes,  hunger  strike
 and  demonstration,  The  Government
 of  Rajasthan  have  increased  the  allo-
 eation  of  food  grains  and  sugar  from
 the  public  distribution  system  for  the
 Institute

 Distribution  og  Land  to  Scheduled
 Castes/Tribes  during  Fourth  and  Fifth

 Plan

 32955  SHRIMATI  BHARGAVI
 THANKAPPAN  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  the  extent  of  land  acquired  and
 allotted  to  the  scheduled  castes  and
 scheduled  tribeg  landless  agricultural
 Jabourers  during  the  Fourth  Five  Year
 Plan  in  the  country  and  the  extent  of
 Jand  hkely  to  be  allotted  during  the
 Fifth  Five  Year  Plan,  and

 (b)  the  aiea  of  land  State-wise,
 allotted  during  the  Fourth  Plan  to  the
 Scheduled  Castes  and  Scheduled  Tribes
 in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  and  (b)  Figures  of  waste
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 and  other  categorieg  of  jand  available
 with  the  Government  as  well  ag  sur-
 plus  land  obtained  from  the  imple.
 mentation  of  the  land  ceiling  Iegisla-
 tions  and  distributed  are  not  available
 separately  for  the  Fourth  Five  Year
 Plan  period  only  However,  on  the
 basis  ot  data  coveling  the  past  few
 years  which  are  avaliable,  a  stalcment
 has  been  preparcd  (Statement  A)  and
 laid  on  the  Table  of  the  House.
 {Pluced  mm  Labrury  See  No.  LT/75].

 Extent  of  surplus  land  acquired  as  a
 result  of  the  implementation  of  the
 Jang  ceiling  legislationg  operative  for
 the  past  several  years  and  distributed,
 can  be  seen  in  Statement  B  laid  on  the
 Table  of  the  House  [Placed  in
 Library  See  No  ULT/907i/75]

 Tentative  estimate  of  the  extent  of
 surplus  Jand  hkely  tu  be  available  as
 a  reult  of  the  implementation  of  the
 recently  revised  land  ceiling  legisla.
 tions  is  available  and  can  be  seen  in
 Statement  C  laid  on  the  Table  of  the
 House  [Placed  in  Librury  See  No.
 LT/907i/75}

 Sharing  of  water  from  Bikaner  Canal

 956  SHRI  B  5  BHAURA  Wil}  the
 Muster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (a)  whether  there  3५  a  dispute  over
 the  sharing  of  water  from  the  Bikaner
 Canal  between  the  Punjab  and  Rajas-
 than  Government,  and

 (b)  if  so,  the  facts  thereof  and  what
 measures  ate  being  taken  by  Central
 Government  to  solve  the  problem?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH)  (a)  and  (b)  Differences  have
 arisen  between  the  Punjab  and  the
 Rajasthan  Governments  over  the  cons~
 truction  by  the  Punjab  Government  of
 Kanianwali  minor  with  a  capacity  of
 22  cusces  taking  off  from  Bikaner
 Canal  (designed  capamty  2720  cs),  to
 serve  its  areas,
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 According  to  the  Punjab  Govern-

 ment.  additional  supplies  whenever
 required  for  feeding  Kanianwali  minor
 are  being  introduced  at  the  Bikaner
 Canal  head  by  Punjab  out  of  its  own
 share  of  waters.  This  has  been  done,
 it  is  believed,  under  an  agreement
 arrived  at  with  Rajasthan  jong  time
 back,  Rajasthan  Government”  has,
 however,  objected  to  the  construction
 of  the  minor  because  no  specific  ap-~
 proval  of  that  Government  for  the
 construction  of  the  minor  had  been
 taken  and  that  Punjab  is  trying  to
 use  Bikaner  Canal  while  it  has  not
 implemented  the  other  parts  of  the
 Saiq  agreement,  which  would  have
 benefitted  Rajasthan.  The  matter  is
 under  discussion  between  the  two
 State  Governments.

 ‘Survey  of  Utilisatio,  of  Agricultural
 Wastes

 ‘1957,  SHRI  B,  S.  BHAURA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  a  survey  was  conducted
 by  a  Committee  on  utilisation  of  agri- culural  wastes;  and

 (b)  if  so,  the  findings  of  the  Com-
 mittee  and  Government's  decision
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  and  (b).  In  1972,  the
 National  Committee  on  Science  and
 Technology  undertook  the  task  of
 preparation  of  g  Science  and  Techno.
 logy  Plan  for  the  Fifth  Five  Year
 Plan  period,  Its  main  objective  was  to
 identify  the  lacunae  in  research  and
 development  in  various  sectors  after
 consideration  of  the  present  status  and
 to  assess  India’s  requirements  in  the
 near  future,

 Under  the  Sector  on  ‘Utilisation  &
 Recycling  of  Wasies  a  Planning  Group
 on  Utilisation  of  Agriculfural  Wastes
 was  constituted  by  the  NCST  to  re-
 view  the  present  state  of  utilisation

 of  agricultural  wastes  and  assess  the
 potential  scope  for  their  exploitation, The  availablity  position  regarding  the
 amount  of  wastes  was  estimated  by  the
 Planing  Gioug  in  consultation  with
 the  user  Ministries  and  Agencies  re-
 search  organisations  and  scientists
 working  on  this  topic,  It  did  not
 undertake  any  survey,

 The  Planning  Group  submitted  its
 report  in  November,  1974,  The  re-
 port  contains  information  on  the  va-
 Tious  wastes/by-products  which  have
 hithertofore  been  totally  neglected  or
 partially  utilised  and  the  various
 economic  products  which  can  be  ob-
 tained  therefrom,  Each  topic  has  been
 studied  broadly  from  the  following
 two  aspects:

 l,  Potential  uses  and  the  present
 status  of  technology,  availa-
 bility  position  and  the  average
 chemical  composition  of  the
 wastes/by-products

 2.  Main  problems  in  the  utilisa-
 tion  of  these  wastes  and  sug-
 gestions  for  their  maximum
 ang  better  exploitation,

 The  Planning  Group  has  identified  42
 viable  research  and  devel

 ied  ae 8  involving  a  financial  out-lay ० jects  involving  a  financla
 nities Rs.  6.72  crores,  which  the  NCST  has

 submitted  to  the  Plunuing  Commission
 for  consideration.

 Forest  Development  Corporation

 JASAN  THE:  Will i958.  SHRI  VASANT  SATHE:
 the  Minite;  of  AGRICULTURE  AND
 IRRIGATION  Le  pleased  to  state:

 (a)  whether  the  Government  are
 considering  to  set  up  a  Forest  Deve-
 lopment  Corporation  for  better  and
 integrated  development  and  harness-
 ing  of  forest  reasources;  and

 (b)  if  so,  main  features  of  the  pro-
 posal?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  The  State  Forest  De-
 velopment  Corporations  are  being  set
 up  by  the  State  Governments  and
 Union  Territories.

 (b)  The  main  features  of  the  Cor-
 Pporations  are  :—

 (i)  to  utilize  hither  to  in-accessi-
 ble  forests  in  the  respective
 States  by  proper  investment
 on  roads  and  machineries;

 (ii)  to  plant,  giow,  cultivate,  pro-
 duce  and  raise  plantations  of
 Selected  species  to  meet  the
 requirements  for  pulpwood,
 industrial  timber  and  cons-
 tructional  timber  for  the
 needs  of  the  State  ang  the
 country;  and

 (iii)  to  promote  forest  industries
 to  utilise  the  wood  released  as
 a  result  of  intensified  felling
 programmes  and  the  utilisa-
 tion  of  subsequent  planted
 material;  and

 (iv)  to  promote  companies,  firms,
 establishments,  concerns  or
 undertakings  for  the  purpose
 of  development  of  industries
 based  on  forest  produce  and
 to  assist  and  finance  any  in-
 dividual  or  company  with
 caital  and  credit  resources

 News  Item  Captioned  ‘Oil  Sardine’s
 Potental  Untapped’

 1959.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news  re-
 port  appearing  in  an  English  daily
 dated  the  24th  January,  4975  under
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 the  caption  "Oil  Sardine’s  potential,
 still  untapped”

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  to  the  observations  made
 therein;  and

 (c)  steps  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND:
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Yes,  Sir.

 (b)  and  (c)  As  the  existing  fishery
 of  07  sardine  is  seasonal  and  for  high.
 ly  fluctuating,  a  project  for  pelagic
 fisheries  investigation  wag  establised
 in  497  with  UNDP/FAO  -assis-
 tance  to  study,  among  other  things,
 problems  relating  to  abundance  and
 distribution  of  oil  sardines  The
 investigations  so  far  conducted  have
 Significantly  extended  our  knowledge
 on  the  potential  for  exploitation.
 Steps  have  also  taken  to  exploit  the
 additional  resources  located,

 Central  Aid  for  Famine-Stricken  Areas
 in  Karnataka

 i960.  SHRI  M  V.  KRISHNAPPA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 Btate:

 (a)  the  names  of  districts  in  the
 State  of  Karnataka  which  have  been
 declared  famine  stricken  areas;

 (9)  whether  any  financial  assis-
 tance  has  since  been  provided  by  the
 Central  Government  for  the  relief
 purposes  during  the  last  6  months;
 and

 (c)  if  so,  the  relief  work  undertaken
 in  these  areas?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (eo).  The  informa-
 tion  is  being  collected  from  the  State
 Government  and  will  be  laid  an  the
 Table  of  the  Sabha.
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 Fund  Allocated  to  Universities  for
 Conducting  Scientific  Research

 1961.  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  EDUCA.
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  some  fundg  have  been
 allocated  to  Universities  for  conduct-
 ing  scientific  research;

 (b)  whether  requests  from  univer-
 sities  have  been  received  regarding
 inadequacy  of  the  amount;  and

 (c)  the  amount  allocated  to  each
 University  during  the  last  three
 years?

 THE  MINISTER,  OF  EDUCATION,
 SOCIAL  WEDFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  to
 (c).  The  required  information  is
 boing  collected  and  will  be  laid  on
 he  Table  of  Sabha  in  due  course.

 Tickets  for  Worlq  Table  Tennis  Cham-
 pionship

 1962.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  there  had  been  a  very
 poor  response  from  the  public  to
 purchase  season  tickets  for  World
 Table  Tennis  Championship  at  Cal-
 cutta;

 (b)  if  so,  whether  an  Equiry  Com-
 mittee  has  been  set  up  for  finding  out
 the  causes  for  such  a  poor  response;
 and

 (९)  if  so,  the  expected  loss  to  be
 suffered  by  the  organizors  and  who
 are  responsible  for  this?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  EDUCATION
 AND  SOCIAL  WELFARE  AND  IN
 THE  DEPARTMENT  OF  CULTURE
 (SHRI  ARVIND  NETAM):  (a)  to
 te),  The  33rd  World  Table  Tennis
 Championship  was  held  under  the
 auspices  of  the  Table  Tennis  Federa-
 tion  of  India.  According  to  the
 Federation,  the  sale  of  tickets  for
 the  Championship  was  most  en-
 eouraging  and  yielded  an  income
 $726  LS—7

 of  over  Rs.  40  lakhs.  Although
 the  accounts  are  stated  to  be  under
 preparation,  the  Federation  hopes
 that  they  would  not  sustain  any  loss
 on  organisation  of  the  Championships.

 Priority  for  Agriculture
 1963.  SHRI  NAWAL  KISHORE

 SHARMA:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  un-
 der  the  consideration  of  the  Central
 Government  to  fix  inflexible  priorities
 for  agriculture  in  the  country;

 (०)  if  so,  the  facts  thereof?
 (c)  the  names  of  the  States  where

 these  priorities  are  likely  to  be  fixed
 On  experimental  basis  particularly  in
 Rajasthan  and  the  time  by  which
 these  are  to  be  fixed;  and

 (d)  the  estimated  increased  food-
 grains  likely  to  be  available  to  the
 country  as  a  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  No.  Sir.

 (b)  to  (d).  Do  not  arise.
 White  Revolution  Through  Military

 Diary  Farm

 1964.  SHRI  NAWAL  KISHORE
 SHARMA:

 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  attention  of  the
 Central  Government  has  been  drawn
 to  a  news  item  appearing  in  an
 English  daily  dated  the  68th  February,
 975  under  the  heading  “Military
 Farms  can  pioneer  white  revolution”;

 (b)  if  so,  the  steps  being  taken  by
 the  Government  to  increase  the  milk
 production  to  meet  the  increasing
 demand  for  the  same,  and

 (c)  the  steps  being  taken  by  the
 Government  to  protect  the  milch  ani-
 mals  in  the  country  from  being
 slaughtered?
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 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 PRABHUDAS  PATEL):  (a)  Yes,  Sir.

 (b)  The  Military  Dairy  Farms  have
 been  established  Solely  for  produc.
 tion  if  milk  to  meet  the  requirements
 of  the  Deffence  forces  spread  over  the
 country,  Their  own  production  at
 present  is  not  enough  and  to  Supple-
 ment  the  need,  milk  is  also  purcha-
 sed  from  private  contractors  and  from
 the  Milk  Scheme  being  implemented
 by  the  various  State  Governments/
 Public  Undertakings.  Steps  are  be-
 ing  taken  to  increase  milk  production
 in  the  Military  Farms  to  meet  the  in-
 creasing  demand  of  milk  for  the
 Defence  Services.

 (९)  Slaughter  of  milch  ammals  33
 banned  in  the  country.

 Import  of  Pesticides

 i965.  SHRI  NAWAL  XISHORE
 SHARMA:  Will  the  Mnunister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whevher  the  Central  Govern-
 ment  are  importing  18,000  tonnes  of
 pesticides;

 (b)  if  so,  the  foreign  exchange  like-
 ly  to  be  incurred  on  this  import  and
 the  names  of  the  countries  from  which
 these  pesticides  are  to  be  imported  and
 the  reasons  for  their  import;

 (९)  the  extent  to  which  the  import-
 ed  pesticides  are  superior  to  DDT  and
 other  indegenous  pesticides;  and

 (d)  the  names  of  the  Stateg  particu-
 larly  Rajasthan  where  these  pesticides
 would  be  utilized?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  and  (b).  Against  the
 estimated  requirements  of  63,000
 tonnes  of  technical  grade  material  of
 various  pesticides  used  in  agriculture
 for  ‘1975-76,  the  indigenous  availability
 hag  been  estimated  at  47,000  tonnes.
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 It  will,  therefore,  be  necestary  to
 import  pesticides  to  the  extent  of
 about  16,000  tonnes.  The  foreign
 exchange  expenditure  on  thig  is  esti-
 mated  at  Rs,  33  crores,  The  countries
 where  these  chemicals  are  available
 and  from  which  import  is  usually
 made  are  U.S.A.  Federal  Republic  of
 Germany,  Japan,  United  Kingdom,
 Holland,  Switzerland,  Italy,  USSR  and
 the  East  European  countries,

 (c)  Import  of  pesticides  is  bemeg
 arranged  only  to  the  extent  of  the
 overal]  shortage  of  the  different  types
 required,  ang  after  taking  into  ac-
 count  the  indigenous  productio,  and
 not  on  the  ground  that  imported  pes-
 ticides  are  superior  to  the  pesticides
 produced  within  the  country.

 (d)  Pesticides  are  used  in  all  the
 States  in  their  plant  protection  pro-
 grammes.  The  estimated  require-
 ments  of  pesticides  for  ‘1975-76  in
 respect  of  Rajasthan  are  of  the  order
 of  3,000  tonnes  of  technical  grade
 material,

 Differences  between  I.0,A,  and  I  H  F

 1966,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  persisting  differences  between
 the  Indian  Olympic  Association  and
 the  Indian  Hockey  Federation  are
 affecting  the  morale  of  the  Indian
 players  and  affect  the  performances  of
 the  Indian  teams  in  International
 matches;  and

 (b)  if  so,  what  steps  Government
 have  taken  to  find  out  a  permanent
 solution  to  the  problem  and  the
 resukts  thereof?

 THE  DEPUTY  MINISTER  TN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  and  =  (b).
 Government  are  regretfully  aware  of



 4197  डॉल  Answers  PHALGUNA  12,  896  (SAKA)  Written  Answers  7958

 the  difficulties  that  stili  exist  in  the
 normal  functioning  of  the  Indian
 Hockey  Federation  as  duly  constituted
 after  the  fresh  elections  cf  office

 -bearers  were  held  under  Government
 auspices  on  27th  December,  1974,  On

 -the  advice  of  the  All  India  Council  of
 Sports,  Government  have  decided  to

 assist,  in  all  possible  ways,  the  validly
 constituted  Indian  Hockey  Federation

 to  discharge  itg  functions  to  manage
 the  Indian  Hockey  affairs,

 In  the  circumstances,  Government
 have  advised  the  Indian  Olympic
 Association  to  withdraw  its  adherent
 membership  of  the  International
 Hockey  Federation  which  was  granted
 to  it  pending  electiong  of  office  bearers
 of  the  Indian  Hockey  Federation,  and
 which  cannot  be  indefinitely  continued
 after  the  valid  elections  vf  office
 bearers  of  the  Indian  Hockey  Federa-
 tion  helg  on  27th  December,  1974.
 Consistent  with  this  position  Govern-
 ment  have,  at  the  request  of  Indian
 Hockey  Federation  and  on  the  recom-
 mendation  of  the  All  India  Council  of
 Sports,  cleared  the  Indian  Hockey
 Team  for  participation  in  the  3rd
 World  Cup  Hockey  Tournament  being
 held  at  Kuala  Lumpur  from  Jst  March,
 ‘1975,

 It  ig  hoped  that,  in  the  interest  of
 promotion  of  this  National  Game,  the
 Indian  Olympic  Association  would  act
 the  responsibility  and  impartiality

 ‘expected  of  this  apex  National  sports
 body.

 Alleged  malpractices  in  sale  of  tickets
 for  Cricket  Test

 1967,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  reports  regarding  the  wide-
 spread  malpractices  in  the  selling  of
 tickets  for  the  recent  Cricket  tests
 hetween  India  and  West  Indies  in  all
 centres  where  the  matches  were
 played,  and

 (b)  if  so,  the  reaction  of  Govern-~
 ment  thereto;  and  the  steps  Govern-
 ment  propose  to  take  to  prevent  such
 malpractices  in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  and  =  (b).
 Government  have  seen  Press  reports
 about  alleged  mal-distribution  of
 tickets  for  the  India-West  Indies
 Cricket  Test  matches  played  in  Indis
 during  ‘1974-75,

 Visits  of  foreign  cricket  teams  to
 India  are  arranged  by  the  Board  of
 Control  for  Cricket  in  India,  which  is
 an  autonomous  body,  However,  Gov-
 ernment  proposes  to  advise  the  Board
 to  take  note  of  all  complaints  regard-
 ing  the  arrangements  made  by  Various
 centres  in  the  conduct  of  these
 matches,  and  in  future  to  appoint  a
 Management  Committee  at  each  Test
 Centre  to  look  into  all  relevant  details,
 and  to  ensure  that  tickets  are  distri-
 buteg  to  the  interested  public  in  such
 manner  that  there  ig  no  scope  for
 complaints.  The  Board  will  also  be
 requested  to  associate  the  concerned
 State  Government  authorities  with  the
 proposed  Management  Committee.

 Fiood  relief  for  Kerala

 1968.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  what  was  the  total  amount
 demanded  by  the  Kerala  Government
 for  flood  relief  during  the  year  1974
 पृ;

 (b)  how  much  amount  was  given
 by  the  Centre  during  the  said  period;

 (०)  whether  Government  of  Kerala
 has  approached  the  Centre  for  more
 assistance;  and

 (dy  if  so,  the  reaction  thereto?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (d).  Soon  after  the
 occurrence  of  the  90008  and  Jundslideg
 in  July  ‘1974,  the  Government  of
 Kerala  had  asked  the  Centra]  Gov-
 ernment  for  an  immediate  release  of
 Rs,  ]  crore  for  flood  relief,  Pending  a
 detailed  assessment  of  the  situation.
 Following  the  recommendations  of  the
 Sixth  Finance  Commission,  the  pre-
 vious  scheme  of  providing  Central
 assistance  towards  non-plan  expendi~
 tures  necessitated  by  natural  calami-
 ties  had  been  rescinded  with  effect
 from  l-4-74.  The  State  Government
 were,  however,  given  in  August,  974
 a  ways  and  means  advance  of  Rs,  4
 crore  in  order  to  minimise  the  strain
 on  their  ways  and  means  position  in
 undertaking  the  immediately  needed
 relief  measures.  The  State  Govern-
 wient  were  also  given  in  August  974
 a  short  term  loan  of  Rs,  I0  crores  for
 aiding  the  recommencement  of  agri-
 cultural  operations  in  the  State  and
 thig  loan  was  made  repayabe  in  9
 months,  88  a  special  case,  instead  of
 the  normal  period  of  6  monthe,

 Soyabean  Cultivation

 1969.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  programme  to
 introduce  soyabean  cultivation  on  a
 Jarge  scale  hag  failed  miserably;

 (b)  if  so,  the  main  reasons  there-
 for;  and

 (c)  the  steps  Government  prepose
 to  take  to  encourage  the  utilisation
 of  soyabeans  and  other  non-
 traditional  oil-seeds?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (०).  The  commercial
 cultivation  of  soyabean  hag  been  taken
 up  in  the  country  only  from  the  year
 1971-72  under  a  Centrally  Sponsored

 scheme.  The  rate  of  growth  in
 acreage  under  soyabean  has,  however,
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 not  kept  pace  with  the  targets  due  to
 certain  constraints,  One  of  the
 constraints  hag  been  the  lack  of  ade-
 Quate  processing  facilities  for  soya-
 bean  in  the  country,  The’  programmes for  the  development  of  protein-rich
 foods  initiated  by  the  Food  and  Nutri.
 tion  Board  of  the  Government  of  India
 have  so  far  been  mostly  based  cn  the
 use  of  edible  groundnut  flour,  To
 remove  this  constraint  to  some  extent,
 a  Soyabean  Processing  Plant  of  about
 300  tonnes  capacity  per  day  s  being
 set  Up  at  Faridabad  by  the  "ood  Cor-
 poration  of  India,  Another  praject  for
 setting  up  a  pilot  Soyabean  Products
 Development  Research  Plant  fur  Weve-
 lopment  of  various  soyabean  products
 for  human  consumption  and  industrial
 uses  is  also  being  implemented  ry  the
 G,  8,  Pant  University  of  Agricuiture
 and  Technology,  Pantnagar.

 Of  late,  a  number  of  processing
 units  are  coming  forward  to  purchase
 soyabean  at  remunerative  prices  and
 during  the  past  two  seasqas,  there
 has  been  a  hopeful  trend  in  the  deve-
 lopment  of  market  for  soyabean,  The
 Government  of  India  have,  the-efore,
 decided  to  continue  the  soyabean
 development  scheme  in  selected  areas
 during  the  Fifth  Five  Year  Plan.
 Besides,  the  commercial  cultivation  of
 sunflower,  another  non-traditional  oil-
 seed  which  is  being  used  in  the
 manufacture  of  vanagpati  and  was
 successfully  introduced  over  large
 areas  in  the  Southern  States  during
 the  Fourth  Plan,  is  proposed  to  be
 taken  up  on  an  extended  basis  during
 the  Fifth  Plan.

 मध्य  प्रवेश,  उड़ीसा  कौर  उत्तर  प्रदेश  में

 बस्तों  के  लिए  संयुक्त  राष्ट्र  अन्तर्राष्ट्रीय
 बार  प्रपात  निधि  (सूची सेफ)  सहायता

 कार्य क्रम

 1970.  थी  शिव  कुमार  शास्त्री  :

 गया  दिदा,  समाज  कल्याण  और  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  सरकार  के  अनुरोध
 पर  संयुक्त  राष्ट्र  अन्तर्राष्ट्रीय  बाल  प्रपात
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 निधि  ने  मध्य  प्रदेश,  उड़ीसा  और  उत्तर

 प्रदेश  के  सूखाग्रस्त  क्षेत्रों  में  बच्चों  के  लिए
 विशेष  सहायता  कार्यक्रम  आरम्भ  किये  हैं;
 और

 (ख)  यदि  हां,  तो  इन  कार्यक्रमों  के
 अन्तर्गत  इन  राज्यों  के  बच्चों  को  किस  प्रकार
 की  सहायता  दी  जायेगी  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा

 संस्कृति  विभाग  में  उप-मंत्रो  (भो  अरविन्द

 नेताम)  :  (क)  जी,  हां  ।

 (ख)  संयुक्त  राष्ट्र  भ्रन्तर्राष्ट्रीय  बाल

 आपात  निधि  से  क़सम,  पश्चिम  बंगाल

 उड़ीसा,  मध्य  प्रदेश  तथा  उत्तर  प्रदेश  के  चुने

 हुए  बाढ़ग्रस्त  और  सूखाग्रस्त  जिलों  में  5

 महीने  की  अवधि  के  लिए  3,70,000  अभूत
 पूर्व  अवस्था  के  बच्चों  तथा  गर्भवती  कौर  दूध
 पिलाने  वाली  माताओं  के  लिए  संबंधित

 सेवाएं  (अनुज रक  पोषाहार,  दवाइयां,  कपड़े
 शौर  कम्बल)  शामिल  होंगी  ।  इस  कार्यक्रम
 के  लिए  यूनिसेफ  की  सहायता  का  अनुमानित
 मूल्य  3  मिलियन  डालर  होगा  ।

 दिल्‍ली  विश्वविद्यालय  के  प्रशासन  में

 छात्रों  का  प्रतिनिधित्व

 i97).  ओशो  शिव  कुमार  झ्ञास्त्री  :
 क्या  शिक्षा,  समाज  कल्याण  शरीर  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  विश्वविद्यालय  के
 प्रशासन  में  छात्रो को  प्रतिनिधि  व  प्रदान
 करने  का  निर्णय  किया  गया  2;

 (ख)  यदि  हां,  तो  उक्त  निर्णय  की

 भुख्य  बातें  क्या  हैं;  कौर

 (ग)  क्या  अरन्य  विश्वविद्यालयों  के  सवारी
 में  भी  यही  नीति  अपनाई  जाएगी  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री
 (sto  एस०  मुरसल  हसन):  (क)  कौर

 (ख).  दिल्‍ली.  विश्वविद्यालय  के

 कानूनों  में  छात्र  परिषद  में  छात्रों  को
 प्रतिनिधित्व  देने  की  व्यवस्था  है  ।  परिषद
 के  सदस्य  होने  वाले  पांच  छात्रों  में  से  एक
 भनुसधान  छात्र,  दो  स्नातकोत्तर  छात्र  तथा
 दो  ओवर  स्नातक  छात्र  होंगे  ।  पात्रता  की
 योग्यता यें  तथा  छात्र  सदस्यों  के  चुने  जाने  का
 लग  कानून  के  अन्तर्गत  बनाएं  गए  नियमों
 में  निर्धारित  किया  गया  है  |  विश्वविद्यालय
 ने  पाठ्यक्रम  तथा  ग्रा नर्स  प्रख्यात  स्नातकोत्तर
 तथा  अनुसंधान  समितियों  और  विश्ववि-
 चालक  की  स्नातकोत्तर  छात्रावास  प्रबंध
 समितियों  में  छात्रों  का  प्रतिनिधित्व  करने
 का  निर्णय  भी  किया  है  1

 विश्वविद्यालय  कोर्ट  में  छात्रों  को  प्रतिनि-
 घूम  देते  का  एक  प्रस्ताव  भी  विचाराधीन  है  Lt

 (ग)  जहां  तक  केन्द्रीय  विश्वविद्यालयों
 का  संबध  है,  अलीगढ़  मुस्लिम  विश्वविद्यालय
 तथा  जवाहरलाल  नेहरू  विश्वविद्यालय  के

 कानूनों  में  क्रमश  कोर्ट  तथा  शिक्षा  परिषद्‌
 में  छात्रों  को  प्रतिनिधित्व  देने  की  व्यवस्था

 है  i  wr  केन्द्रीय  विश्वविद्यालयों  के
 प्र धि नियमों  मे  आगामी  संशोधन  के  समय
 छातों  का  प्रतिनिधित्व  रखने  की  उपयुक्त
 व्यवस्था  की  जायगी  ।

 कुछ  राज्य  विश्वविद्यालयों  के  प्र धि नियमो ं|
 कानूनों  में  भी  विश्वविद्यालयों  के  विभिन्न
 निकायों  में  छात्रों  का  प्रतिनिधित्व  रखने
 की  व्यवस्था  है।  तथापि,  छात्रों  को  प्रति-
 निधित्व  द॑  ने  के  लिए  अपने  विश्वविद्यालयों
 के  अधिनियमों  मे  संशोधन  करना  संबंधित
 राज्य  सरकारों  पर  निर्भर  करवा  है  t

 Distribution  of  Surplus  Lang

 i972,  SHRI  B,  V,  NAIK:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  siute:

 (8)  the  extent  of  land  declared  as
 surplus  in  the  various  States  as  a
 result  of  enforcement  of  land  ceiling
 legislations  and  its  break-up,  State-
 wise;  and
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 (b)  the  number  of  beneficieries
 thereunder  State-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRAPAUDAS
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 PATEL):  (a)  and  (b).  Before  the
 ceiling  laws  were  revised  in  atcord-
 ance  with  the  national  guidelines
 issued  by  the  Government  of  India  im
 1972,  the  extent  of  surplus  land  taken
 over  by  the  States  and  Union  Terri-
 tones  and  distributed  was  88  follows:~=

 (in  *ooo  acres)

 State

 Andhra  Pradesh,  .

 Assam

 Bihar  -  *
 Gujarat  .  .
 Haryana
 Himachal  Pradesh

 Jammu  &  Kashmir  .

 Madhya  Pradesh  ५  न  .  न

 Maharashtra
 Panjab  5  os  .  हे  के
 Rajasthan
 Tamil  Nedu  मर  «  न

 ‘Tripura  .  .  +  :  .  न
 Uttar  Pradesh,
 West  Bengal  .  :
 Delhi  =  नि
 Dadra  &  Nagai  Haveli  7  नि

 Since  the  current  seYies  of  revision
 in  the  land  ceiling  laws,  the  following

 Surplus  Surplus  No.  of
 area  area  bene-

 declared  distribu-  _ficiaries
 or  taken  ted
 Possewion

 नि  द  74  0° 873  ON.A.

 5  89  I  NLA

 .  8-95  ०  797  968

 .  न  55  4  377  79  13,042,
 2  270  65  33,523

 क  नि  62  0  292*2  हि

 .  «.  450  450  N.A.

 न  .  84  25°  749  3,393*3
 .  396  189*2,  12,396%4

 -  478  64  25:979
 412gs°  6  27  4  45526

 -  »  66  36°  943  ‘145554,
 ©  201  9

 .  2I4  202  35,524
 .  942  445  4,60,000

 85
 .  ‘  29

 2970" 761  7550  494

 States  have  taken  possession  of  and’
 distributeq  surplus  Jand  as  iollows:—

 Kerala.  .  न

 Tamil  Nadu  ,

 West  Bengal

 .  -  13:67  (25249  4930

 23  660  7  590  4420
 2»  557  9  374  N.A.

 %x,  In  the  merged  areas  of  the  State.
 *2.  Qut  of  this  an  arca  of  84,154  acres  was  allotted  to  the  Mataashtia  State  Far  rg  Coes

 ration.
 #3.  Inchdes  772  scree  Jeased  out  to  48  persons.
 ¥4,  Inchiding  76  sccicites.

 N.A.~-Not  available

 Besides  an  axea  of  84,154  ४0९5५  cf
 Materashtra  State  Farming  Corporation.

 laa  Was  given  to  the
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 Majer  and  Minor  Fishing  Harbours  in
 Maharashtra

 ‘1978,  SHRI  SHANKERRAO
 SAVANT:  Will  the  Minister  08
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  regarding  the  location  of  major
 and  minor  fishing  harbourg  in  Maha-
 rashtra;

 (b)  if  so,  the  facts  thereof  and
 when  it  was  taken;  and

 (c)  if  not,  why  is  it  delayed  and
 when  is  it  likely  to  be  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRASHUDAS
 PATEL);  (a)  to  (c).  It  has  been
 recently  decided  to  develop  two  sites
 in  Maharashtra  namely  Sassoon  Dock
 to  meet  the  immediate  requirements
 and  Agardanda  88  an  All  weather  port
 asapartofanarea  development  plan
 to  meet  the  long  term  requirements,
 subject  to  technical  and  economic
 viabiilty,

 As  regards  fishing  harbour  at
 Sassoon  Dock,  the  design  hes  been
 revised  by  the  Bombay  Port  Trust  in
 January,  ‘1975.  The  revisea  cost  is
 indicated  as  Rs,  352  lakhs,  The  ecuno-
 mic  evaluation  report  for  this  invest~
 ment  ig  still  awaited,

 In  respect  of  Agardanda  tne  detailed
 plans,  estimates  and  economic  evalua-
 tion  report  are  yet  to  be  received,

 It  ig  also  proposed  to  consider  sanc-
 tion  of  landing  and  berthiny  facilities
 at  0  fish  landing  centres.

 विजय  बाद  के  निर्माण  कार्य  पर  हु  व्यय

 1974.  श्री  हुकम  शब्द  कवाय :  क्या
 निर्माण  और  झावास  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  बप  1974  के  श्प्स्त  तक  विजय
 घाट  के  निर्माण  कार्य  पर,  मदवार  कुल
 कितनी  धनराशि  खर्च  की  गई  ;  कौर

 (ख)  कार्य  के  पूरा  होने  में  कितना
 समय  लगेगा  दौ  इस  पर  अनुमानत:
 कितनी  धनराशि  खर्च  होन  की  संभावना  है  !

 निर्माण  और  आवास  तथा  संसदीय  कार्य
 मंत्री  (टीके  रघुरामंया):  (क)  1974
 के  अन्त  तक,  40,562  लाख  रुपए  का  व्यय
 किया  जा  चुका  है  ।  मदवार  ब्यौरे  नीच  दिए
 जाने  है  oe

 सिविल  37.  522  लाख  रु०

 बिजली  कार्य  2.  066  लाख  रुपए

 उद्यान  संबंधी कार्य  0.  974  लाख  रुपए

 (ख)  मूलभूत  विकास  कार्य  पहले  ही
 पूर्ण  किया  जा  चुका  है।  चल  रहे  शेष  किये
 वर  लगभग  8  लाख  रुपए  खर्च  होने  की
 संभावना  है  और  उसे  पूर्ण  होने  i  लगभग

 ॥  वर्ष  लग  सकता  है;  लेकिन  एक  निर्माण
 कार्य  भूमि  उपयोग  के  परिवर्तन  के  कारण
 रुका  पड़ा  है।

 तथापि,  विकास की  प्रक्रिया  स्थित  नहीं
 रखी  जा  सकती  और  यदि  आवश्यक  समझा
 गया  तो  समय  समय  पर  और  निर्माण  कार्य
 आरम्भ  किए  जायेगे  ।

 राजघाट  के  निर्माण  पर  हुआ  व्यय

 1975.  श्री  हुकम  चन्द  कछवाय  :  वें या
 निर्माण  और  श्रीवास  मंत्री  यह  बताने  की

 कृपा  करेगे  कि  :

 (क)  राजघाट  के  निर्माण  पर  वर्ष
 974  के  अन्त  तक  कुल  कितनी  राशि  व्यय

 की  गयी  है  और  यह  व्यय  किस  किस  सद  में
 किया  गया  है  ;  ओर

 (ख)  यह  निर्माण  कार्य  कब  तक  पूरा
 हो  जायेगा  ओर  इस  पर  अनुमानत:  कितनी
 धनराशि  लगने  की  संभावना  है  ?
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 निर्माण  और  आवास  लया  संतोष  कार्य
 मंत्री  (अरे/  के०  रघुरभंथा  :  (क)
 1974 %  ग्रस्त  तक  66,09,7i8  रूपए

 का  कूल  व्यय  किया  गया  था  ।  मद बार
 ब्योरा  निम्नलिखित  है  —

 सिविल  55,92,505.  v0  रुपए

 उद्यान  7.22,269,  00  रुपए

 विद्युत  2,94,  944  00  रुपए

 (ख)  इनको  स्वीकृति  के  उपरांत  इस
 पर  लगभग  एक  वर्ष  लगेगा  t  शेष  निर्माण
 क'यों  पर  मार्च,  1974  मे  28  ०७  लख

 रुपए  के  प्रत्याशित  खर्चे  का  अनुमान  था  ।

 Major  Irrigation  Schemes  in  the
 Secong  Year  of  Fifth  Plan

 1976.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  the  target  of  major
 irrigation  schemes  to  be  taken  up  in
 the  secong  year  of  Fifth  Five  Year
 Plan  has  been  finalised;  and

 (b)  if  so,  the  outlines  of  the  schem-
 es  to  be  taken  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  The  irrigation  proposals
 for  the  second  year  of  the  Fifth  Five
 Year  Plan  viz,,  1975-76,  have  not  yet
 been  finalised.

 (b)  Does  not  arise

 Realization  of  Central  and  Agricul-
 tural  Loans  from  Cultivators  of

 Contai  Sub-Division

 1978.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Contai  Sub-division
 suffered  five  major  floods  and  one
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 drought  during  last  eight  years  caus.
 ing  serious  crisis  for  the  agricultural
 economy  of  the  cultivators  of  the
 area;

 (b)  whether  in  view  of  their  pro-
 blems,  realisation  of  Central  and  other
 agricultural  loans  have  been  with
 held  for  the  last  7  years;

 (c)  whether  this  year,  penal  measur.
 es  are  being  used  for  collection  of  the
 arrears  of  loans;  and

 (d)  whether  in  view  of  past  suc-
 cessive  natural  calamities  the  Gov-
 ernment  will  make  remission  of  Cen-
 tral  agricultural  loans  taken  by  the
 cultivators  of  Contai  Sub-division
 having  lands  below  6  acres  ang  whe-
 ther  for  others,  remission  of  com-
 pound  interest  will  be  made  und  re-
 payment  of  loans  be  ordered  by  in-
 stalments?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (d).  The  information
 is  being  collected  and  will  be  laid  on
 the  table  of  the  Lok  Sabha,  as  soon  as
 it  is  received.

 Removal  of  Zona!  Restrictions  on
 Movement  of  Wheat  and  Rice

 1979.  SHRI  DHAMANKAR:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  under  considcration  for  re-
 moval  of  zonal  res‘rictions  on  the
 movement  of  wheat  and  for  doing
 away  with  price  restriction  ona  non-
 levy  wheat;

 Qs)  whether  any  sieps  would  be
 taken  Ww  formulate  a  uniform  policy
 for  rabi  states  regarding  the  movement
 and  impusition  of  levy  by  the  State
 Governments  so  as  to  protect  the  in.
 teresty  of  consumers  is  well  as  pro-
 ducers;  and

 (०)  whether  the  rabi  policy  is  like-

 ly  to  be  announced?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNASA-
 HEB  P.  SHINDE):  (a)  There  is  no
 such  proposal  under  consideration  of
 the  Government  at  present.

 (b)  and  (ec),  Government  will  for.
 mulate  and  announce  its  policy  for
 the  next  rabi  season  1975-76  near
 about  the  time  of  the  harvesting  of
 the  crop.

 Rice  and  Wheat  Demanded  by  and
 Supplieg  to  Kerala

 1980.  SHRI  ८,  K.  CHANDRAPPAN:
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  rationing  through  the
 public  distribution  system  in  Kerala
 had  been  badly  dislocated  recently
 due  to  the  failure  of  the  Centre  to
 supply  sufficient  quantity  of  rice  and
 wheat  to  that  State;

 (b)  the  quantity  of  rice  and  wheat
 demanded  by  Kerala  and  supplied  by
 the  Centre  during  the  last  six  months,
 month-wise,  upto  February,  1975;  and

 (c)  the  quantity  of  wheat  and  rice
 demanded  and  supplied  during  the
 same  months  of  the  last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P.  SHINDE):  (a)  Maximum  quanti-
 ties  of  wheat  and  rice  are  being  sup-
 plied  to  Kerala,  keeping  in  view  the
 overall  availability  of  foodgrains  in
 the  Central  pool,  the  need  of  other
 deficit  States,  local  availability  and
 other  rclevent  factors.  A  total  quan-
 tity  of  9.9  lakh  tonnes  of  foodgreins
 ‘wag  supplied  to  Kerala  from  the  Cen-
 tral  pool  during  974  and,  in  order
 to  ensure  that  there  is  no  dislocation
 in  the  issues  through  the  public  dis-
 tribution  system,  the  stocks  of  these
 foodgrains  are  being  maintained  in  the
 FCI  depots  in  Kerala  at  a  reasonable
 level,

 (b)  and  (c).  A  statement  showing
 the  demands  for  rice  and  wheat  as
 indicated  by  the  State  Government
 from  time  to  time  and  the  quantities
 supplied  to  them  during  the  last  6
 months  upto  February,  975  and  dur-
 ing  the  corresponding  period  of  the
 previous  3  years  is  laid  on  the  Table
 of  the  House,  [Placed  in  Library.  See
 No.  LT-9072/95]J.

 Wages  in  Aralam  Farm  Keraia

 i98.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  wages  given  to
 the  workers  of  Aralam  State  Farm  in
 Kerala  are  very  low  as  compared  with
 the  wages  given  to  the  workers  of  the
 farm  owned  by  the  Kerala  Govern-
 ment;

 (b)  whether  this  fact  has  been
 brought  to  the  notice  of  the  Govern-
 ment  that  the  workers  in  Aralam
 farm  are  demanding  «  parity  of  wage
 with  the  worker  in  Kerala  State
 farms;  and

 (९)  if  so,  the  reasons  for  denying
 them  this  parity  and  the  reaction  of
 the  Government  in  this  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (c).  Information  is
 not  available  with  the  Government  of
 India  as  to  the  wages  given  to  the
 workers  of  the  different  farms  owned
 by  the  Kerala  Government.  However,
 the  woges  given  to  the  workers  in
 Aralam  State  Farm  in  Kerala  are
 lower  than  those  paid  to  the  workers
 in  the  Pepper  Research  Station,  Tali-
 paramba  Farm  and  the  Central  Plan-
 tation  Crops  Research  Institute.  Kasar-
 gode,  where  the  wages  are  Jinked  to
 the  cost  of  living  index  number  ob-
 taining  at  the  nearest  district  head-
 quarters.  In  the  case  of  the  Aralam
 State  Farm  under  the  control  of  the
 State  Farms  Corporation  of  India.  the
 wages  are  fixed  after  taking  into
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 account  the  minimum  wages  fixed  by
 the  State  Government  of  Kerala  and
 the  Central  Government  for  Canna-
 nore  district.  The  present  rates  paid
 to  the  workers  in  the  Aralam  State
 Farm  are  higher  than  the  minimum
 wage  fixed  by  the  Central/State  Gov.
 ernment.

 बिहार  में  सोन  नदी  से  निकलने  वाली

 नहरों  का  विकास

 1982.  श्री  रामावतार  शास्त्री  :  क्या

 कृषि  शौर  सच्चाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सोन  नदी  से  निकालते
 वाली  नहरें  पटना,  गया,  पालामाझ,  रोहतास
 तथा  भोजपुर  जिलों  के  कुछ  भागों  को  गत
 l00  वर्षों  से  सिंचाई  करती  रही  है  ;

 (ख)  यदि  हां,  तो  क्या  इस  बात  का
 भय  है  कि  इन  नहरों  के  विकास  के  लिए
 सन्तोषपूर्ण  कार्य  न  करने  के कारण  समय  आने
 पर  ये  नहरें  कहीं  अनुपयोगी  ने  बन  जायें  अथवा
 अपनी  सिंचाई  क्षमता  न  खो  बैठे  ;

 (ग)  क्‍या  सरकार  ने  उनके  विकास  के

 लिए  कोई  योजना  तैयार  की  है  ;  और

 (घ)  यदि  हां,  तो  उसके  तथ्य  क्या  हैं  ?

 कृषि  और  सिचाई  मंत्रालय  में  उप-मंत्रो

 (शो  केदार  नाथ  सिह)  :  (क)  जी  हां  7

 (ख)  सोन  नहर  प्रणाली  का  उचित-
 रुप  से  पुननिर्माण  कर  दिया  गया  है  ताकि
 विमान  सिंचाई  लाभों  को  स्थिर  किया  जा
 सके  और  नए  क्षेत्रों  की  सिंचाई  की  जा  सके  t

 (ग)  झोर  (8).  हाल  ही  में,
 सोन  सदी  पर  पुराने  एनिकट  के  लगभग
 8  किलोमीटर  प्रतिप्रवाहू  में  एक  दराज  को
 निर्माण  करके,  सोन  नहर  प्रणाली  का  विस्तार

 कर  दिया  गया  है  |  दराज  के  निर्माण  तथा
 सम्पर्क  नहरों  के  पुननिर्माण  कार्यों  से  प्राप्त
 प्रतिरक्षित  सिंचाई  लाभ  1  243  लाख  हैक्टेयर

 भूमि  को  मिलेंगे  t
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 aa  स्कीम  मामा:  सोने  उच्च  स्तरीय
 हूरो  का  कार्य,  जिसमें  सोन  दराज  की  मशः

 पूर्वी  तथा  पश्चिमी  सम्पर्क  नहरों  से  8
 किलोमीटर  पर  निकलने  वाली.  दो  उच्च  स्तरीय

 नहरों  का  निर्माण  परिकल्पित  है,  भी  हाथ
 में  ल ेलिया  गया  है।  इसका  निर्माण  प्रौढ़ा-
 आस्था  में  है  कौर  इसके  जून,  977  तक  पूर्ण
 हो  जाने  की  संभावना  है।  इसकी  भ्र नुमा नित
 लागत  9.94  करोष्ट  स्प  है।  इससे
 .62  लाख  हैक्टेयर  अतिरिक्त  भूमि  की

 सिलाई  होगी  ।

 wdi975—76  के  दौरान  कृषि  उत्पादन  के
 लिए  बिहार  को  केलिए  सहायता

 i983,  श्री  रामावतार  कास्त्रो  :  क्‍या

 कृषि  शौर  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  बिहार  सरकार  ने  वर्ष
 1975-76  के  दौरान  कृषि  उत्पादन  बढ़ाने

 के  लिए  एक  प्रस्ताव  प्रस्तुत  किया  है.  और
 इस  हेतु  केन्द्रीय  सहायता  मांगी  है  ;

 (ख)  यदि  हां,  तो  उसकी  रुपरेखा  क्‍या

 है  ;  झर

 (ग)  इस  सम्बन्ध  में  सरकार  की
 प्रतिक्रिया  क्‍या  है  ?

 कृषि  और  सिचाई  मंत्रालय  में  उप-मंत्री

 (श्री  प्रभु दास  पटेल):  (क)  इस  संबंध
 में  बिहार  सरकार  से  कोई  विशेष  प्रस्ताव
 प्राप्त  नही  हुमा  है

 (ख)  शौर  (ग)  .  प्रश्न  ही  नहीं  उठता  1

 उत्तर  प्रदेश  तथा  बिहार  में  चीनी  मिलों  के  पास
 गन्ना-फार्स

 1984.  आओ  रामावतार  शास्त्री:
 क्या  कृषि  शौर  सिलाई  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  तथा  fT  में
 भीनी  मिलों  के  पास  गन्ने  का  उत्पादन  करने
 के  लिए  प्र पने  स्वयं  के  फार्म  हैं  :
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 (a)  यदि  हां,  तो  इनमें  से  प्रत्येक  फार्म
 का  एकड़  क्षेत्र  कितना  है  ;

 (ग)  इन  मसालों  के  सबंध  में  भूमि
 की  अधिकतम  सीमा  निर्धारित  करने  संबंधी
 अधिनियम  को  लागू  न  करन  के  क्या  कारण

 हैं?

 कृषि  और  सिचाई  मंत्रालय  सें  राज्य  सत्री

 (श्री  शाहनवाज़  खां):  (क)  से  (ग)
 उत्तर  प्रदेश  और  बिहार  की  सरकारों  से

 सूचना  मानी  गई  है  और  यथा  शीघ्र  सभा
 क  पटल  पर  रख  दी  जाएगी  4

 UGC  Guidelines  for  Post-Graduate
 Studies  under  Fifth  Plan  Period
 ‘1985.  SHRI  JHARKHANDE  RAI:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 fa)  whether  the  University  Grants
 Commission  has  prepared  some  guide-
 lines  for  the  post-graduate  studies
 under  the  Fifth  Plan  period;  and

 (b)  if  so,  the  broad  outlines  there-
 of  and  the  steps  being  taken  in  this
 regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8.  NURUL  HASAN).  (a)  and
 (b).  The  University  Grants  Commis-
 sion  has  communicated  to  all  the  Uni-
 versities  guidelines  for  preparation  of
 proposals  for  the  Fifth  Five  Year
 Plan.  The  guidelines  jin  respect
 of  post-graduate  education  are
 given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in
 Library,  See  No,  LT-9073/75].  A
 copy  of  the  guidelines  is  available  in
 the  Parliament  Library  also.

 बिहार  कौर  पश्चिम  बंगाल  के  बीच  नदी  तथा
 बांध  जल  विवाद

 i986.  et  देखकर  दयाल  सिंह:
 क्या  बची  शौर  सिखाई  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  उन  नदियों  तथा  बांधों  के
 नाम  क्या  हैं  जिनका  जल  बिहार  तथा  पश्चिम

 बंगाल  के  बीच  विवादों  के  विषय  हैँ  शौर
 बया  केन्द्रीय  मंत्री  ने  दोनों  राज्यों  के  मुख्य
 मंत्रियों  के बीच  कोई  बैठक  की  व्यवस्था  कर
 इन  विवादों  को  हल  करने  की  कोई  पहल  की

 है  ;

 (ख)  यदि  हां,  तो  विवादों  का  ब्यौरा
 बया  है  तथा  उनका  समाधान  क्या  है;  और

 (ग)  क्‍या  सिंचाई  के  कार्य  के  लिए
 बिहार  की  दामोदर  घाटी  निगम  से  जल  को
 सप्लाई  करने  संबंधी  प्रश्न  पर  भी  बातचीत

 हुई  थी  और  यदि  हां,  तो  इन  संबंध  में  क्‍या
 प्रतिम  निर्णय  किया  गया  है  ?

 कृषि  शौर  सिखाई  मंत्रालय  सें  उप-मंत्री

 (थी  केदार  नाथ  सिह)  :  (क)  बिह/र
 शौर  पश्चिम  बंगाल  के  बीच  प्रभी  तक  हल
 नन  किए  गए  जल-विकास  संबंधी  मामले
 दामोदर,  वजोए,  सुवर्णरेखा,  मयूराक्षी
 बंसलोई,  तोराह,  गोमानी  और  तीस्ता-महा-
 नंदा  नदी  बेसिनों  से  सम्बद्ध  हैं।  उनमें  निहित
 बांध  ये  हैं  :  दामोदर  बेसिन  में  निर्माण  किए
 गए  तिलैया,  कोलार,  मैथन,  पंचेत  और

 तेनुधाट,  मयूराक्षी  नदी  पर  निर्मित  मारसन-
 जोर  बांध  तथा  सुवर्णरेखा  धौर  ग्र जोए  नदी
 बेसिन ों  में  प्रस्तावित  जलाशय/बराज  |

 केन्द्रीय  सिंचाई  और  विद्युत  मंत्री  द्वारा
 2i-8-972  को  बुलाई  बिहार  तथा

 पश्चिम  बंगाल  के  मुख्यमंत्रियों  की  बैठक  के
 बाद,  हल  न  किए  गए  मामलों  की  जांच  करने
 के  लिए  एक  संयुक्त  नदी  अध्ययन  दल  का
 गठन  किया  गया  था  ।  इस  भअ्रध्ययत  दल  की
 रिपोर्ट  का  अंतिम  रूप  में  पुनरीक्षण
 भख्यमंत्रियों  द्वारा  किया  जाना  है  जो  इस
 उद्देश्य  के  लिए  अपनी  बैठक  नहीं  कर  पाए
 हैं  t

 केन्द्रीय  कृषि  और  सिचाई  मंत्री  द्वारा
 29-1-1975  को  एक  और  बैठक  सुवर्ण-

 रेखा  हुदूद  प्रिय  परियोजना  पर  विचार  करने
 के  लिए  बुलाई  गई  थी  जिसमें  बिहार,  पश्चिम
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 बंगाल  कौर  उडीसा  के  मुख्यमंत्रियों  ने  भाग
 लिया  था  ।

 (ख)  शौर  (ग)  ये  मतभेद  मुख्यत.
 दोनो  राज्यो  द्वारा  प्रारभ  की  गई  अथवा
 प्रायोजित  विभिन्न  विकासात्मक  स्कीमों  के

 लिए  दामोदर  घाटी  निगम  सहित,  इन  दोनों
 भ्रस्तर्राज्यीय  नदियों  के  जल  के  इस्तेमाल  करने
 के  प्रश्न  से  सम्बद्ध  हैं।  बिहार-पश्चिम
 बगाल  नदी  पग्रध्ययन  दल  द्वारा  सिफारिश
 किए  गए  समाधानों  पर  बिहार  और  पश्चिम
 बंगाल  के  मुख्य  मंत्रियों  द्वारा  कभी  विचार
 किया  जा  रहा  है।

 सुवर्णरेखा  बहुद॒दश्यीय  परियोजना  के
 संबध  मे  29-1-1975  को  हुईं  उपर्युक्त
 (क)  में  निदिष्ट  बैठक  मे  यह  निर्णय  लिया

 गया  था  कि  प्रत्यक्ष,  केन्द्रीय  जल  प्रयाग
 दोनो  बाघ  स्थलों,  नामक  चाल  मे  सुवर्ण-
 रेखा  पर  तथा  बिहार  द्वारा  प्रस्तावित  खरकाई
 पर  समय  क्षमता  मे  वृद्धि  करने  की  सभावना
 की  जाच  करेगे  ।  तीनो  राज्य  सरकारे

 सुवर्णरेखा  बेसित  मे  श्रापना-अपने  क्षेत्रों  मे
 समय  बाघों  के  निर्माण  की  व्य वह  यता  की
 जाच  कर  सकती  हैं।  उडीसा  सरकार,
 अपने  राज्य  मे  बुराबलांग  बेसिन  मे  समय  स्थल
 को  सभाव्यता  पर  भी  विचार  करेगी  |

 विश्वविद्यालयों  को  अनुदान
 1987.  श्री  हॉकर  दयाल  सिह:

 क्या  शिक्षा,  समाज  कल्याण  शौर  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेगें  कि

 (क)  उन  प्रथम  i5  विश्वविद्यालय
 के  नाम  कया  हैं  जिनको  देश  में  ग्रनुदान  की
 सबसे  बडी  राशि  मिल  रही  है  तथा  गत  तीन
 वर्षों  में  प्रात  बर्ष  उनमे  से  हरेव  को  अनुदान
 की  कितनी  राशि  दी  गई  ,

 (ख)  क्या  सरकार  ने  इस  बात  का
 पता  लगाने  के  लिए  कासा  कॉट  जाच  की  है
 कि  क्‍या  विश्वविद्यालयों  वो  दिए  गए  अनुदानों
 का  उचित  उपयोग  किया  जा  रहा  है  ,  या

 नहीं,  चौ
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 (@)  इन  अनुदानों  के  देने  के  सम्बन्ध  मे
 क्या  आधार  प्रक्रिया  जाता  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री

 (प्रो०  एस०  भूरल  हसन)  :  (क)  अपेक्षित
 सूचना  एकल  की  जा  रही  है  कौर  यथा
 समय  सभा  पटल  पर  रख  दी  जाएगी  ।

 (ख)  विश्वविद्यालय  से  प्रात  परि-
 योजना  पर  किया  गया  वास्तविक  खर्च  तथा
 उसकी  जागे  की  झ्रावश्यकताशो  को  दर्शाने
 वाली  प्रगति  रिपोर्ट  के  झ्राधार  पर  प्रनुदान
 स्वीकृत  किए  जाते  हैं  ।  विश्वविद्यालय  को,
 वैधानिक  लेखा  परीक्षक  से  इस  आशय  का
 उपयोगिता  प्रमाण-पत्र  प्रमाणित  करवाकर
 कि  जिस  प्रयोजन  के  लिए  प्रदान  स्वीकृत
 किया  गया  था,  उसी  प्रयोजन  के  लिए  उपयोग
 किया  गया  है,  प्रस्तुत  करना  होता  है  ।

 (ग)  आयोग,  केन्द्रीय  विश्वविद्यालयों
 को  अनुरक्षण  प्रदान  शौर  केन्द्रीय  तथा
 राज्य  विश्वविद्यालयों  को  विराम  अनुदान
 प्रदान  करता  है।  निरीक्षण  समितियों  की
 सिफारिशों  पर  प्रननुदान  साधारणतया  प्रभु-
 मोहित  विकास  कार्यक्रमों  के  लिए  योजना
 अवधि  के  लिए  आवंटित  किए  जाते  है  1
 निरीक्षण  समिति,  विश्वविद्यालय  के  विकास
 का  स्तर,  उक्त  क्षेत्र  की  साव  यक्ता ग्रो,
 विश्वविद्यालय  के  कार्यक्रम,  उसकी  नामांकन
 सख्या,  अ्रध्यापन  स्टाफ  की  संख्या  इत्यादि  को
 ध्यान  म॑  रखती  है  ।

 Policy  Regarding  Internal
 Procurement

 J988  SHRI  NOORUL  HUDA  Wil
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state.

 (a)  the  basis  of  the  Minister's  state-
 ment  that  overall  tood  position  in
 the  country  i5  hetter  and  that  there
 lg  postibility  of  bumper  rab;  crop;

 (b)  the  policy  regarding  internal
 procurement  of  foodgrains;
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 {e)  the  target  fixed  for  procurement
 and  achievement  made  sv  far.  and

 (d)  whether  the  prices  of  food-
 grains  in  the  open  market  are  much
 higher  than  those  fixed  by  the  Gov-
 ernment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNASA-
 HEB  P,  SHINDE):  (a)  The  statement
 made  by  the  Minister  regarding  over-
 all  food  position  in  the  country  and
 better  prospects  for  rabi  crop  is  based
 on  the  jatest  reports  available  with
 Government,

 (b)  Under  the  existing  policy  food-
 grains  are  procured  by  the  State  Gov-
 ernments,  Food  Corporation  of  India
 and  other  public  agencies  including
 cooperatives  at  fixed  procurement  pri-
 ces.  Apart  from  purchasing  food-
 grains  directly  from  the  producers,
 procurement  is  also  made  through
 levy  on  producers,  traderg  and  millers.

 (c)  For  the  rabi  season  1974-75,  no
 target  for  procurement  was  fixed.  The
 actual  procurement  of  wheat  on  Cen-
 tral  account  was,  however  8.98  lakh
 tonnes.  As  regards  kharif  cereals
 Government  have  fixed  a  procurement
 target  of  4  lakh  tonnes  of  rice  for  the
 kharif  marketing  season  ‘1974-75,
 Against  this,  the  quantity  procured
 upto  28th  February,  975  is  approxi-
 mately  26.i0  lakh  tonnes,

 (d)  the  open  market  prices  of  food-
 graing  are  generally  higher  than  the
 procurement  prices  fixed  by  Govern-
 ment,

 Enquiry  into  Working  of  Modern
 Bakeries

 1989.  SHRI  BIRENDER  SINGH
 RAO:

 Wil  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  of  India
 have  since  inquired  into  the  working
 of  the  Modern  Bakeries  (I)  Ltd,  dur-
 ing  the  last  3  years;

 (b)  if  so,  whether  a  number  of  irre-
 gularities  have  been  found  by  the
 Government;

 (c)  whether  this  undertaking  has
 been  producing  high  percentage  of
 defective  and  stale  breads;  and

 (ad)  whether  Government  propose
 to  remove  the  draw-backs  of  this
 undertaking?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNASA.
 HEB  P.  SHINDE):  (a)  No  specific  en«
 quiry  into  the  working  of  Modern
 Bakeries  has  been  made  by  Govern-
 ment.  The  Committee  on  Public  Un-
 dertakings  (5th  Lok  Sabha)  has,  how-
 ever,  gone  into  the  working  of  the
 Modern  Bakeries  (India)  Ltd.,  for  the
 period  upto  3lst  March,  1973.

 (b)  and  (०).  The  findings  of  the
 Committee  are  contained  in  its  47th
 Report  presented  to  Parliament  jn
 March,  1974,

 (d)  Modern  Bakeries  (India)  Ltd.,
 are  taking  action  on  the  suggestions/
 recommendations  made  by  the  Com.
 mittee  in  jts  47th  Report.

 Disputes  regarding  Control  of  Distri-
 butary  of  Western  Jamuna  Cana}
 1990.  SHRI  BIRENDER  SINGH  RAO:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  the  progress  so  far  made  to  re-
 solve  the  dispute  regarding  the  con.
 trol  of  the  distributary  of  the  Western
 Jamuna  Canal  and  Agra  Canal  among
 Uttar  Pradesh,  Haryana  ang  Delhi;
 and

 (b)  whether  the  matter  has  been
 referred  to  the  Minister  of  Acricul-
 ture  and  Irrigation  and  the  time  by
 which  this  long  dispute  is  likely  to
 be  resolved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  and  (b).  These  issues

 were  discussed  by  the  Union  Minister
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 of  Agriculture  and  Irrigation  with  the
 Chief  Ministers  of  U.P.  and  Haryana
 and  the  Chief  Executive  Councillor,
 Delhi  on  the  23rd  January,  ‘L975.  The
 Chief  Ministers  and  Chief  Executive
 Councillor  agreed  that  these  may  be
 decided  by  the  Union  Minister  of
 Agriculture  and  Irrigation  and  they
 would  abide  by  his  decision.

 A  critical  review  of  the  various  as-
 pects  involved  in  the  transfer  of  con-
 trol  of  distributries  of  these  two  canal
 systems  after  eliciting  the  views  of  the
 States/Administration  has  been  :ni-
 tiated.  Final  decision  would  be  pos-
 sible  after  the  completion  of  such  a
 review.

 2  hes.
 RE:  QUESTION  OF  PRIVILEGE

 PROF,  MADHU  DANDAVATE
 (Rajapur):  Kindly  allow  me  to  make
 a  submission.  That  is  regarding  the
 privilege  issue  against  the  Prime
 Minister.  I  have  received  a_  letter
 from  the  Prime  Minister.

 MR.  SPEAKER:  Why  do  you  bring
 it  everyday?

 PROF.  MADHU  DANDAVATE:  I
 should  be  permitted  to  make  my  sub-
 mission  on  a  procedural  matter.

 MR.  SPEAKER:  I  had  not  accepted
 it  as  a  privilege  motion.  If  the  Minis-
 ter  wants  to  make  a  statement  inde-
 pendent  of  the  motion,  I  do  not  mind,
 The  Prime  Minister  has  a  prerogative
 to  see  and  go  far  as  this  is  concerned,
 it  is  clearly  mentioned  ‘as  in  the  past.’
 Every  time  do  not  go  to  the  extent
 of  hair-splitting.

 (Unterruption)
 SHRI  PILOO  MODY  (Godhra):  Mr.

 Speaker,  the  privilege  arises  out  of
 the  explanation.

 You  have  not  given  jt  your  consi-
 dered  thought  at  all.

 MR.  SPEAKER:  No  privilege  is  in-
 volved.

 SHRI  PILOO  MODY:  Without
 thinking  about  it,  you  have  said  ‘No.’

 Re  Qn.  of  Privilege  220

 because  the  Prime  Minister  ig  involv-
 ed,  (Interruptions).

 MR,  SPEAKER:  It  was  said  ‘ag  in
 the  past’.  Privilege  does  not  arise.  I
 do  not  allow  it.

 The  Prime  Minister  has  got  the  pre-
 rogative  to  see  the  statementa.  She
 has  to  coordinate  and  she  is  to  have
 general  supervision.  What  is  wrong
 about  it?  It  has  been  said  ‘as  in  the
 past’.  The  Prime  Minister  can  ex-
 plain  it,

 For  your  satisfaction,  I  have  per-
 mitted  her  to  explain.  This  is  not  a
 privilege  at  all.  I  do  not  treat  it  as
 a  privilege.

 I  have  said  it  clearly.  The  Prime
 Minister  has  got  the  prerogative  and
 she  Said  ‘as  in  the  past’.  That  circular
 itself  says.  Please  do  not  put  any-
 thing  in  the  circular  which  is  not
 there.  I  am  not  prepared  to  listen
 to  this.

 The  Prime  Minister  can  explain,
 The  Prime  Minister,  Minister  of

 Atomic  Energy,  Minister  of  Electro-
 nics,  Minister  of  Space,  Minister  of
 Planning  and  Minister  of  Science  and
 Technology.  (Shrimati  Indira  Gan-
 dhi):  Sir,  the  question  that  was  rais-
 ed  in  the  House  was  this.  If  you  per-
 mit  me,  I  would  read  out  the  sentence.
 This  was  the  quotation  of  Mr.  Madhu
 Dandavate.

 “It  is  our  information  that  a  cir.
 cular  has  gone  that  henceforth  all
 the  replies  sent  by  the  Ministers
 must  be  first  sent  to  the  Prime
 Minister”.

 It  is  to  this  that  I  gave  a  reply  that
 no  such  circular  has  gone.  The  cir-
 cular  which  was  sent,  as  I  have  told
 the  hon.  Speaker  and  I  think  that  Mr,
 Madhu  Dandavate  is  also  in  the  know,
 was  to  the  effect  that  when  statements
 are  made  by  Ministers  in  the  House,
 copies  of  those  plus  any  notes  which
 they  may  have  for  supplementaries  on
 those  statements  should  be  sent  to  the
 Prime  Minister's  secretariat  (Inter.
 ruptions).
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 AN  HON.  MEMBER:  After  a
 statement,  thete  are  no  supple-
 mentaries.  ।

 (Interruptions)

 SHRIMATI  INDIRA  GANDHI:  May
 not  be.  But  this  4s  our  system.  If
 queries  arise,  the  Minister  must  be
 prepared  with  further  facts  (Inter-
 ruptions)  The  hon.  member  is  quite
 right  in  saying  that  the  earlier  circu-
 lar  also  was  sent  by  my  Secretariat
 because  I  think  it  is  the  Prime  Minis-
 ter’s  business  to  know  what  importent
 matters  are  going  on  jn  the  House.

 SHRI  MADHU  LIMAYE  (Banka):
 Why  did  you  deny  it?

 SHRIMATI  INDIRA  GANDHI:  I
 denied  that  I  had  asked  all  replies  to
 questions  which  are  put  during  ques-
 tion  hour  should  be  submitted.  J  have
 not  asked  for  this.  What  I  had  asked
 for  was....  (Interruptions).

 SHRI  PILOO  MODY:  Why  did  you
 not  admit  on  the  last  occasion  that  it
 was  not  for  this,  but  it  was  for  this,
 instead  of  splitting  hairs?

 SHRIMATI  INDIRA  GANDHI:
 When  a  specific  question  was  asked
 whether  I  had  asked  for  advance  co-
 pies  of  questions  and  their  replies,

 I  said  ‘No’  (Interruptions).  But  I
 certainly  think  that  matters  that  come
 up  in  connection  with  call  attention
 motions  and  so  of  are  important,  and
 here  also  I  said  that  the  final  version
 should  be  sent  to  me,  80  that  I  know
 what  Ministers  are  saying  in  the
 House.  It  may  be  necessary,  to  have
 followed  up  action.  I  think  it  is  the
 Prime  Minister’s  business  to  keep  ab-
 reast  of  what  is  going  on  in  the  House.

 PROF,  MADHU  DANDAVATE  :  She
 has  contradicted  what  she  has  said
 in  writing.

 MR.  SPEAKER:  The  Prime  Minis.
 ter’  Ln  position  is  very  clear.  (Inter-
 ruptions),

 SHRI  PILOO  MODY:  Why  are  you 60  afraid  of  submissions  from  this
 side?

 MR.  SPEAKER:  I  have  not  allowed
 the  privilege  motion.  When  I  have
 not  allowed  anything,  what  is  there
 to  submit?

 PROF.  MADHU  DANDAVATE:  Let
 me  put  the  record  straight.

 MR.  SPEAKER:  I  am  sorry,  I  am
 not  going  to  allow  anything.

 PROF.  MADHU  DANDAVATE:
 When  you  have  allowed  the  Prime
 Minister  to  make  a  statement,  I  must
 also  be  allowed  to  make  my  submis-
 sion.  She  has  contradicted  what  she
 has  said  in  writing.

 MR.  SPEAKER:  Shri  Vajpayee  rais-
 ed  the  question.  I  had  disallowed  it.
 He  said  that  he  could  explain  it,  But
 I  had  expressly  said  thar  he  could  do
 it,  but  I  do  not  treat  it  as  a  privilege.

 PROF.  MADHU  DANDAVATE:
 Since  you  have  allowed  the  Prime
 Minister  to  make  a  statement,  as  a
 member  of  the  House  I  have  a  right
 to  put  the  record  straight.

 MR.  SPEAKER:  No,  no  There  is
 nothing  to  put  the  record  straight.

 PROF.  MADHU  DANDAVATE:  I
 have  the  right  to  put  the  record
 straight.

 MR,  SPEAKER:  As  a  privilege,  I
 cannot  allow  it.  There  is  no  question
 of  putting  the  record  straight.

 I  am  not  allowing  anything.  I  am
 not  calling  any  member.

 att  wee  बिहारी  वाजपेयी  (  ग्वालियर  )
 अ्रध्यक्ष  जी,  आप  ने  प्रधान  मंत्री  को  सुना  1
 बाप  हम  को  भी  सुन  लीजिये  ।  हम  फार्यवार्ट
 में  कोई  बाबा  मही  डाल सा  चाहते  बरिक  प्रधान
 मंत्री  जी  ने  जो  कुछ  कहा  हम  उम्र  के  बारे
 में  निवेदन  करना  चाहते  है  ।

 MR.  SPEAKER:  |  am  not  prepar-
 ed  to  have  any  debate.  I  am  not  go-
 ing  to  allow  any  debate  on  that.  There
 is  no  question  of  privilege  The  same
 thing,  the  identical,  every  day  you
 want  to  bring  the  same  matter.
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 After  the  Prime  Minister's  etate.
 ment,  nothing  is  going  on  record,
 There  is  no  business  before  the  House,
 This  item  is  over.  The  second  item
 is  to  be  taken  up.  There  cannot  be
 any  point  of  order  now.

 हर  रोज़  एक  ही  मसला  ले  जाते  हैं,  कौर
 फिर  उसी  मसले  को  दूर  दिन  ले  कराये,  तो  यह
 हाउस  कैसे  चलेगा  ।

 We  will  go  on  jike  that.  I  have
 made  it  very  clear,  I  have  disallowed
 that.  When  Mr.  Vajypayce  raised  it
 again,  the  Prime  Minister  made  a
 statement,  That  disposes  of  it.  There
 is  NOw  no  question  before  the  House,

 हर  चीज़  को  बड़ा  बड़ा  बनाने  की  कोशिश
 करते  है  |  हर  रोज़  वही  बात,  वही  खोज  t

 No  points  of  order  now.  No  que-
 tion  on  that.

 Why  do  you  ask  this  question?  I
 will  ask  you  not  to  do  it.  There  is
 no  question  of  any  discussion  on  the
 Prime  Minister's  statement;  nor  can
 there  be  any  points  of  order  now.  It
 is  all  over.  I  am  not  allowing  any-
 body.  The  Prime  Minister  has  got
 the  right  to  co-ordinate  the  business.
 What  is  wrong  about  it?  She  has  that
 prerogative,  I  am  not  going  to  take
 it  up  again;  I  am  not  allowing  any
 discussion  Papers  to  be  laid.

 (Interruptions)

 42.8  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Notification  under  Water  (Preven-
 tion  and  Control  of  Pollution)  Act
 and  copy  of  Bombay  Land  Requisi-
 tion  (Gujarat  Amendment)  Act,

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-
 MIAH):  I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Central  Board
 for  the  Prevention  and  Con-
 tro]  of  Water  Pollution
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 (Procedure  of  Transaction  of
 Business)  Rules,  i975  (Hindi
 and  English  versions)  pub-
 lished  jin  Notification  No,
 G.S.R.  3(E)  in  Gazette  of
 India  dated  the  l0th  Janu-
 ary,  1975,  under  subsection.
 (3)  of  section  63  of  the  Water
 (Prevention  and  Control  of
 Pollution)  Act,  1974,

 [Placed  in  Library,  See  No.  LT-955l/
 15.)

 (2)  A  coy  of  the  Bombay  Land
 Requisition  (Gujarat  Amend-
 ment)  Act,  974  (Hindi  and
 English  versions)  (President’s
 Act  No.  6  of  874)  published
 in  Gazette  of  India  dated  the
 3ist  December,  1974,  under
 sub-section  (3)  of  section  3

 of  the  Gujarat  State  Legis-
 lature  (Delegation  of  Powers)
 Act,  974  [Placed  in  Library.
 See  No.  LT-9052/75.]

 Notification  under  Gujarat  Pancha-
 yats  Act  and  statements,  Annual  Re-
 port  and  Audited  Accounts  of  Indian
 Dairy  Corporation,  Baroda  (No.ificae
 tions  under  Essential  Commodities
 Act  and  Food  Corporations  Act.

 THE  MINISTER  OF  STATE  IN
 THE  the  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 ANNASAHEB  P.  SHINDE):  I  beg  ta
 lay  on  the  Table—

 rey  A  copy  of  the  Panchmahals
 District  Local  Board  Pension
 Fund  (Amendment)  Rules,
 ‘1974,  published  in  Notification
 No.  KP/I90/PRR/l067/6340/
 74/TH  in  Gujarat  Govern-
 ment  Gazette  dated  the  9th
 August,  1974,  under  sub-sec+
 tion  (4)  of  section  323  of  the
 Gujarat  Panchayats  Act,  1961,
 read  with  clause  (c)  (ili)  of
 the  Proclamation  dated  the
 9th  February,  974  issued  by
 the  President  in  relation  to
 the  State  of  Gujarat,  toge-
 ther  with  an  explanatory
 note,
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 (2)  A  statement  (Hindi  and  Eng-
 lish  versions)  shewing  rea-
 sons  for  delay  in  laying  tne

 above  Notification.

 (a)  oe
 (Hindi  and  Eng-

 ish  versions)  explaining  jhe
 re  a  not  Jeying  the
 Hin nat  vention  of  the  Notifica-
 tion.  [Placed  in  Library.
 See.  No.  L7-9053/75.]

 (4)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)

 ot.
 the  Indian  Dairy  Corpora-

 ,  Baroda,  for  tht  year
 1973-74  along  with  the  Audi-
 ted  Accounts  and  the  com-
 ments  of  the  Comptroler  and
 Auditor  General  thereon,
 tinder  sub-section  (l)  of  sec-
 tion  69A  of  the  Companies
 Act,  ‘1956.  [Placed  in  Lib-
 rary.  See.  No.  LT-9054/75.]

 (5)  A  copy  each  of  the  following
 Notifications  (Hindi  and
 English  versions)  under  sub-
 section  (6)  of  section  3  of  the
 Essential  Commodities  Act,
 1955:

 (i)  The  Inter-Zonal  Wheat
 &  Wheat  Products  (Move.

 ment  Control)  Amendment
 Order,  1975,  published  in
 Notification  No.  G.S.R  9
 (E)  in  Gazette  of  India
 dated  the  4th  January,

 ‘1975.

 (ii)  The  Rice  (Southern  Zone)
 Movement  Control  (Am-
 endment)  Order,  976
 published  in  Notification
 No.  G.S.R.  22(E)  in  Gaz-
 ette  of  India  dated  the  30th
 February,  1975.

 (iy  The  Southern  States  (Re-
 gulation  of  Export  of
 Rice)  Amendment  Order,
 1975,  published  in  Notifica-
 tion  No.  G.S.R.  23(E)  in
 Gazette  of  India  dated  the
 30th  January,  ‘1975,  [Placed
 im  Library.  See  No.  LT-
 9055/75.)

 (6)  A  copy  of  the  Food  Corpora-
 tions  (Amendment)  Rules,
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 495  (Hindi  and  English  ver-
 igtonis)  gpublished  4n  -Qhotifica-
 fidg  Nov  -G.S.R.°  ी E)  an
 Gazette  of  India  dated  the
 22nd  January,  1975,  under
 sub-section  <3)  of  :section  44
 Sf  the  F  rporations  Act
 1964,  as  correcta, *  by  corri-
 gendum  published  in  Notifi-

 ‘tim:  No.  57  8  Re  ‘S4(E)  in
 Gazeft®  of  Intfia’  dated  the
 20th  February,  ‘1975,

 [Placed  in  Library  Sée.  No.  LT
 9056  ,  boy

 Bomsay  Prompition  (MAiurscrunt
 67  Spirit)  (GugaRAT)  (AMENDMENT)
 Ruves,  Bomepay  NEERA  (GUJARAT)
 (First  AMENDMENT)  RULES  AND  A

 STATEMENT,
 {THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  I  beg:

 (l)  to  re-lay  on  the  Table  a  copy
 of  the  Bombay  Prohibition
 (Manufacture  of  Spirit)  (Guja-
 rat)  (Amendment)  Rules,
 1974,  publisheg  in  Notification
 No.  GH'SH/822|BPA-!973-
 6080-P  iy  Gujarat  Govern-
 ment  Gazette  dated  the  27th
 June,  ‘1974,  undet  sub-section
 (4)  of  section  43  of  the  Bom-
 bay  Prohibition  Act,  4949
 read  with  clause  (ey  (iii)  of
 the  Proclagaktion  dated  the

 9th  February,  974  iggued  by
 the  President  im  relation  to
 the  State  of  Gujarat

 (2)  to  lay  on  the  Table—..
 (a)  A  copy  of  the  Bombay  Nee-

 ra  (Gujarat)  (First  Amend-
 ment)  Rules,  ‘1974,  -publish-
 ed  in  Notification  No.  GH/

 SH/}492:N  R  A-3972}2496.P
 in  Gujarat  Government
 Gazette  dated  the  2nd  De-

 cember,  ‘1974,  under  sub-sec-
 tion  (4)  of  section  443  of
 the  Bombay  Prohibition  Act.
 1949,  read  with  clause  (c)
 (iii)  of  the  Proclamation

 dated  the  9th  February,
 974  issued  by  the  Presi-
 dent  in  relation  to  the  State
 of  Gujarat.
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 (b)  A  statement  (Hindi  and
 Englissh  versions)  explain-
 ing  the  reasons  ior  not  lay-
 ing  the  Hind:  version  of
 the  Notification  [Placed  in
 Library.  See  No.  LT-9057/
 75.)

 NOTIFICATION  UNDER  ESSENTIAL  CoM-
 MODITIES  ACT,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  I  beg  to  lay  on  the  Table
 a  copy  of  (Notification  No.  G.SR,  44
 (E)  (Hindi  and  English  versions)  pub-

 lished  in  Gazette  of  India  dated  the
 5th  February,  ‘1975,  under  sub-section
 (6)  of  section  3  of  the  Essential  Com-
 modies  Act,  955  [Placed  in  Lib-
 rary.  See  No.  LT-9058/75  ]

 42.20  hrs.

 RE  QUESTION  OF  PRIVILEGE—
 contd,

 (Interruptions)

 MR  SPEAKER:  Kindly  do  not  in-
 terrupt.  I  have  not  allowed  anybody;
 you  do  not  force  me  to  do  it  We  are
 already  on  the  other  business  This
 was  disallowed  the  other  day.  The
 Prime  Minister  has  made  a  statement
 and  after  that  I  am  passing  on  to  the
 next  business.  I  have  gone  to  the
 next  item.

 SHRI  H.  N.  MUKERJEE  (Calcutta.
 North-East):  May  I  make  a  sub-
 mission?

 MR.  SPEAKER:  Yes,

 SHRI  H.  N.  MUKERJEE:  I  am
 only  submitting  for  your  consideration
 one  thing.  Nobody  is  questioning  ei-
 ther  your  ruling  or  what  the  Prime
 Minister  has  stated.  My  friend  Prof.
 Dandavate  appears  to  have  something
 in  writing  which  causes  some  confus-
 sion  in  his  mind  I  submit  that  you
 call  him  to  your  Chamber—and  also
 whoever  else  you  think  is  intereeted

 in  this  matter—and  you  settle  the
 matter  there.  It  cannot  go  on  like  this

 (Interruptions)
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 MR.  SPEAKER:  He  can  write  to
 me;  he  can  see  me.

 SHRI  प्र.  N.  MUKERJEE:  You  can
 make  an  offer  m  the  House  to  call
 him.

 (Interruptions)

 श्री  अटल  बिहारी  वाजपेयी  (  ग्वालियर):
 क्या  प्रवान  मती  जी  ने  जो  कहा  है,  उस  को

 चुनौती  नही  दी  जा  सकती  ?  (व्यवधान)

 प्रत्यक्ष  महोदय  :  शाइर  प्लीज  |  मैं
 आप  से  बात  करूंगा  7

 उस  दिन  आप  ने  इस  को  रेज  किया  था
 कौर  आप  उस  पर  बोले  ।  आप  ने  कुछ  मिलता
 इस  बारे  में  कहा  और  उम  के  बाद  मैंने  कहा

 I  do  not  treat  it  as  privilege.
 are  उस  के  बाद  आप  ने  कहा  कि  मिनिस्टर
 ने  आफर  किया  श्राप  दोबारा  कैसे  इस  को
 रेज  यार  सकते  है  ?  आप  ने  उस  दिल  इस  को
 रेज  किया  था  और  बाप  उस  पर  बोले  और
 उस  के  वाद  मैं  ने  डीसएसपी  किया  ।  हर  रोज

 हू  बात  आए,  यह  कैसे  हो  सकता  है  ?

 श्री  अटल  बिहारी  वाजपेयी  :  यह  ठीक
 है  कि  श्राप  ने  प्रिलिजी  मोशन  पेश  करने  की
 इजाजत  नही  दी  |  यह  ठीक  बात  है;

 अ्रध्यक्ष  महोदय  :  श्राप  बोले  भी  उस  दिन ।

 श्री  पटल  बिहारी  वाजपेयी  :  लेकिन
 बाप  को  याद  होगा  कि  उस  दिन  पार्लियामेंट  )

 अफेयर्स  मिनिस्टर  ने  कहा  था  कि  उन्हें  इस
 बारे  में  कोई  जानकारी  नही  है  कौर  वे  रोज
 समय  चाहते  हैं  1

 MR.  SPEAKER:
 clear.

 श्री  झील  बिहारी  वाजपेयी.  प्रत्यक्ष

 महोदय,  मुझे  पूरा  कर  लेने  दीजिए  दुसरी
 बात  यह  हैं  फि  राज  श्री  मधु  डरते  कुछ
 कागज  लेकर  आए  हैं  जिन  के  बारे  में  उन  का

 कहना  है  कि  प्रधान  मंत्री  से  कोरेसपोर्डेंस  हुई
 है  ।  वहू  कोरेसपोडेस  उस  समय  मेरे  पास  नहीं
 थी।

 I  have  made  it
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 किस  बात  की अध्यक्ष  शौर्य  :

 कोरेसपोर्डेस  ?

 श्री  अटल  बिहारी  वाजपेयी  :  इसी
 मामले  को  लेकर  Lt

 MR.  SPEAKER:  I  am  not  concer-
 ned.  It  was  not  there  in  the  privi-
 lige  motion.  I  had  disallowed  that
 a  few  days  ago  and  he  cannot  bring
 an  identical  motion.

 st  झील  बिहारी  वाजपेयी:  तीसरी
 मत  यह  है  कि  आप  ने  प्रधान  मंत्री  जी  को
 बयान  देने  की  इजाजत  दी  (व्यवधान)  |

 यक्ष  बहो बय:  जब  मैं  ने  इस  को

 डिसएलाऊ  कर  दिया  था  तो  श्राप  फिर  कैसे
 इस  को  रेज  कर  सकते  हैं  ।

 It  is  outside  that.  I  had  not  accepted
 t.

 ऐसे  गोलमोल  चक्‍कर  से  यह  चीज  नहीं  ्
 सकती  ।  मैं  यह  मानने  के  लिए  तैयार  नहीं
 हूँ।  कोई  रीजनेबिल  बात  होती  है,  तो  ्  मात
 लेता  हूं  |  बाप  इस  को  इस  ढंग  से  लाने  की
 कोशिश  करें  यह  नहीं  हो  सकता

 ag  कौन  सी  बात  है  राज  भी  यह  मामला
 शाया,  पहले  भी  कराया  था  प्रौढ़  फिर  तीसर
 दिन  आप  इस  को  लाएं  t  जब  में  ने  इस  को
 डिसएलाऊ  कर  दिया  है  तो  दूसरी  दफ़ा  कैसे
 यह  कराएगा  ।  क्‍या  मैं  सब  वत्स  फेक  कर  क्योंकि
 बाप  ज्यादा  शोर  करते  हैं,  श्राप  की  बात
 तवज्जह  से  सुनूं  कौर  जो  रूल्स  हैं  उक्त  के  म॒ता-
 बिक  चलूं  t  ऐसा  नहीं  हो  सकता  ।

 PROF.  MADHU  DANDAVATE:
 (Rajapur):  yf  the  issue  was  closed,
 why  was  the  Prime  Minister  allowed
 to  make  a  statement  and  not  I?  I  am
 on  a  point  of  order...

 MR.  SPEAKER:  No  point  of  order
 can  be  raised  when  we  are  not  on
 any  business.  I]  have  moved  on  to  the
 next  item.  I  cannot  allow  any  ques-
 tion  cr  any  debate  on  the  Prime  Mi-
 nister’s  statement.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Because  of  her  satement
 jour  doubt  ig  confirmed.

 MR.  SPEAKER:  Prof.  Dandavate,
 if  you  have  any  thing,  you  can  write
 to  Me  or  see  me.  You  cannot  raise  in
 in  this  manner.  I  tell  you  once  for
 all,  I  am  not  prepared  for  jt.

 SHRI  PILOO  MODY  (Godhra):  First
 of  all,  you  do  not  read  anything.  The
 only  right  we  enjoy  in  tnig  House  is
 the  right  of  speech.  If  you  take  that
 right  away,  we  do  nut  need  a  House
 and  we  do  not  need  a  Speaker.

 MR  SPEAKER:  Next  item.  Shri
 Kulkarni.

 2.30  hrs.

 PLANTATIONS  LABOUR  (AMEND-
 MENT)  BILL

 (i)  Rerort  or  Jomvr  COMMITTEE

 SHRI  RAJA  KULKARNI  (Bombay-
 North-East):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Report  of  the
 Joint  Committee  on  the  Bill  further
 to  ameng  the  Plantations  Labour
 Act.  95I.

 (ii)  Evmence

 SHR,  RAJA  KULKARNI:  I  beg  to
 lay  on  the  Table  the  record  of  the
 Evidence  tendered  before  the  Joint
 Committee  on  the  Bill  further  to  am-
 end  the  Plantations  Labour  Act,  95l.

 12.31  hrs.

 RE,  QUESTION  OF  PRIVILEGE—
 contd.

 SHRI  SAMAR  GUHA  (Contai):  On
 8  point  of  order,  under  Rule  376.

 MR.  SPEAKER:  I  have  passed  on
 to  the  next  item.  I  am  sorry  I  cannot
 allow  it.

 PROF,  MADHU  DANDAVATE:
 Have  you  nationalised  all  points  of
 order?
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 MR  SPEAKER:  A  point  of  order
 cain  be  raised  on  the  item  on  which
 we  are  at  present  and  that  is  item
 No  8  I  know  rule  376  If  the
 point  of  order  is  regarding  the  pri-
 vilege  thotftn-or  the  Frime  Minister's
 Statement  t  have  disiliowed  ut  art
 pagsed  or  t  the

 3
 SHRI  SHYAMNANDAN

 MISHRA:  You  have  to  hear  the
 points  of  order,

 PPARER:
 That  item  is

 ready  over  and  we  have  gone  to
 next  item

 SHRI  SAMAR  GUHA  I  want  to
 raise  a  point  of  order  on  the  state-
 ment  made  by  the  Prime  Minister

 MR  SPEAKER  I  am  not  pre-
 pared  for  that,  no,  please

 एक  ही  वात  को  रोज़-रोज़  नहीं  उठा  सकते  हैं  t
 are  भी  उठाए,  कल  शी  उठाए,  परसो  शी

 उठाए  यह  नही  हो  सकता  है  1

 शनी  झील  बिहारी  वाज पेयों  :
 लेते  दीजिये  ।

 शी  श्याम नन्दन  मिश्र  :  लोग  क्‍या  कहेंगे
 आपके  बारे  में  बाद  से  क्या  इस  पर  आपने
 कमी  सोचा  है  ?

 गश्त  कर

 भ्रध्यक्ष  महोदय  :  कौन  भा  है  वह  कल
 जिस  के  तहत  स्टेटमेंट  के  बाद  श्राप  प्रश्न  कर
 सकते  हैं  ”  रूल  यह  है  कि  मिनिस्टर  के  स्टेशन
 मेट  के  बाद  आप  बयेश्चन  नही  कर  सकते  है  ।

 SHRI  SAMAR  GUHA  The  rules
 of  procedure  are  not  your  personal
 property  It  is  the  property  of  the
 House  You  have  to  be  guided  by
 fhe  rules  of  this  House

 MR  SPEAKER

 PROF  MADHU  DANDAVATE:
 When  the  Prime  Minister  makes  a
 e@tatement,  it  becomég  the  property  of
 the  Honse  and  we  can  raise  q  poisit
 of  order,

 I  cannot  allow  it
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 MR  SPEAKER:  ff  you  see  the

 rules,  after  the  statement,  po  ques-
 tions  can  be  put.  ब

 SHRI  SHYAMNANDAN  MISHRA:
 Is  that  a  statement  of  that  kind?

 SHR]  SAMAR  GUHA:  According
 to  rule  876;  we  have,  the,  right
 UInterruptions),

 SHRI  VASANT  Sate
 abi Under  rule  372,  when  a  stateme

 made  by  the  Minister,  no  questions
 ean  asked  on  that

 (inter  yptions)*
 क्रि  दयामनम्दन  मिथ :  हम  अपना  शह

 एस्  करेंगे  ।  हमारा  मोशन  है  ,

 MR  SPEAKER  No,  I  am  not  pre-
 pared  for  that

 PROF  MADHU  DANDAVATE:
 We  must  have  the  same  right  as  the
 Prime  Munster  (Interruptions)

 MR  SPEAKER:  I  am  very  clear
 m  my  mind  I  will  not  allow  any
 questions  If  you  want  to  obstruct,
 that  is  a  different  matter  Ag  a
 matter  of  fact,  when  the  same  ques-
 tion  was  raised  by  Shri  Vajpayee
 last  week,  when  he  wanted  to  ask
 questions,  I  disallowed  it  So,  there
 is  no  question  of  allowmg  one  mem-
 ber,  when  |  have  disallowed  in  the
 case  of  another  member  It  cannot
 be  done  When  I  have  disallowed  in
 another  case  earlier,  how  can  I  allow
 it  in  this  case?  I  cannot  accept  that
 position  No  I  cannot  do  it

 इस  में  सुनने  की  कीई  बात  नहीं  है  ।  चाहे
 इस  से  सारा.  डिन  +ल।  जाए।  जो  बात  ठीक

 नही  है  बह  सही  करूगा  ?

 The  Prunc  Minster  has  got  the
 prerogative  and  she  hag  used  that
 prerogative

 PROF  MADHU  DANDAVATEs
 Sir,  I  am  seeking  your  ruling  on  §
 procedural  point,  When  Shri  Vaj+
 payee  raised  the  question  you  saig
 that  the  matter  is  closed  Yet,  tha
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 Prime  Minister  was  allowed  to  make
 “a'  statement.  I  should  enjoy  the
 same  rights  as  the  Prime  Minister.

 अध्यक्ष  भोज्य  :  अगर  आप  यह  कहेंगे
 2  नहीं  चलने  देंगे  तो  प्रा पका  हाउस  है  न
 खलने  दें  1,

 ्  बिन  |  :  गलत  चीज़,  नहीं.
 ब्नलने  देंगे  !

 प्रत्यक्ष  महोदय  :  चेयर  की  रूलिग  मंजूर
 महीं  है  इसलिए  नहीं  चलने  देंगे  तों  यह  कौन
 मरी  बात  ght

 att  द्यासतम्दन  सिर

 हीं  | ।  देंगे  1

 अध्यक्ष  महोदय  :  जो  गलत  चीज़  |  जो
 मैंने  सुनता  था  उस  दिन  सुन  लिया  था  t  उसके
 खाद  मैंने  डीसएसपी  किया  है  मैं  दुबारा  नही
 सुन  सकता  हु

 क्षी  इसास्ससस्शन  भी.:  हम  लोग
 नौकर  नहीं  है  ।  जिस  की  नौकरी  रखनी  हो

 चह  रखे  1

 आयत  कहो:.  छह  आप  ऐसी  बात

 कह  रहे  हैं  क्रो;  मैं  कड़ी  “दिलचस्पी  से  आपका

 चेहरा  “देख  रहा  हूं  कड्डी  हैरानी  से  ऋसका
 चेहरा  द्यु  रहा  हूं  ,

 No  point  of  .qrder  except  on  the  item
 on  which  we  are.  We  have  finished
 item  [ne  rt

 गलत  चीज़

 /  उस  दिन  यह  मसला  उठा  धौर  भारतीय
 सदस्य  बलिए  मैंने  बात  खत्म  कर  दी  |  फिर
 अगले  दिन  झा  दस  तरह  उठकर  कहते  हैं  कि

 जम  कोर्यनीहीं  नहीं  जलते  क

 मैं  श्रमिकों  बता  दूं  कि  जो  बात  उस  दिन
 हिस्पोज-प्राफ  हो  गई,  उसको  दोबारा
 बढ़ीं  लाया  जा  सकता  है  |  रूस  के  मुताबिक

 कं  उसको  एला  नहीं  कर  सकता  हूं  ६1: ह
 &  में  इस्केंनि  परेड र  सफर  1:  है,  कनु  ee
 ह. 1: अ  पर  पा इस्ट  ध...  शाहर  रेज  करता  |... ह
 हैं  तो  कीजिये  |

 Under  the  rules,  I  cannot  allow  it.
 It  cannot  be  done  like  that.  I  do  not
 accept  it.  Please  sit  down.

 Order,  please.  Kindly  do  not  dis-
 turp  the  House.  All  of  you  may

 Please  sit  down.  |  want  to  procegd aWith  the.  business  The  members should  not  shout  at  each  other.
 Kindly  sit  qown,.I
 ing  ‘you,  f  have  ae.  stening  to  you,
 but  I  have  made  it  very  clear  that
 the  subject  whicn  was  disposeq  of  on
 that  day,  cannot  come  up  again
 Therefore,  I  cannot  allow  that.  By  this
 attitude  I  cannot  be  cowed  down.

 .  The  matter  wag  disposeg  of.  That
 4s  not  before  the  House  now.  I  am
 not  allowing  any  gentleman  to  speak
 anything.

 2
 PROF.  MADHU  DANDAVAISTE:

 ‘What  is  the  ruling  about  the  point  of
 order  I  have  raised?

 MR,  SPEAKER:  I  have  repeatedly
 ‘apid  hat  this  matter  was  r
 other  day  by  Mr  Vajpayee  and  I
 listened  to  him  and  after  that,  I  had
 disallowed  it.  He  wag  given  full
 Chance  to  say.  I  am  sorry  I  cannot
 allow  the  subject  to  be  re-introduced
 again

 SHRI  PILOGO  MODY:  In  the  last
 two  week,  legislation  bas  proceeded
 quite  smoothly...  In  the  last  two  weeks

 ‘the  Opposition  gave  you  no  trouble.

 MR:  SPEAKER:  I  have  not  allow-
 vad  ‘any  Mehl  !

 I  tell  you  the  Oppositiog
 ont country  gets  the  maximum

 nity  for  expression  of  its  views  in
 obpitet  ofsits  sige:  Nowhere  in  the
 world  you  get  60  much  time.  It  is  a

 “rong  propaganda  that  you  are
 making  that  yeu  are  being  stified.  It
 is  an  absolutely  wrong  propaganda.

 -Nobttly  ts  ging”  to  believe  it  You
 eegbint  sap,  -Gommittgy  -andelet  us
 have  their  verdict  as  to  what  chances

 हिए  ae
 Fau-.  in  this

 t.bu  you  are  not  at  all
 appreciating  as  to  how  many  ile
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 LMr.  Speaker]
 you  are  given  and  how  much  lati-
 tude  you  get.  But  the  more  you  get
 the  more  unreasonable  you  are,  You
 are  simply  exploiting  that  latitude,  I
 will  ask  anybod,  to  judge.  Compa-
 red  to  any  country  in  the  world,  the
 Opposition  gets  the  maximum  ac-
 commodation  in  this  country.

 Please  sit  down,  I  am  not  prepared
 to  listen  to  you,  There  is  a  limit  to
 it.  You  try  to  exploit  this  latitude.

 (Interruptions)

 SHRI  PILOO  MODY:  On  whose
 training  and  bidding  are  these  peo-
 ple  shouting?  Will  you  please  ans-
 wer  that  question?

 MR,  SPEAKER:  Please  sit  down
 al]  of  you,

 SHRI  PILOO  MODY:  Did  you
 ever  think  of  that?  What  conspiracy
 is  going  on  over  here?  Do  you  know
 of  that?

 PROF.  MADHU  DANDAVATE:  I
 am  asking  for  yonr  ruling.

 MR.  SPEAKER:  My  ruling  is  that
 I  have  not  admitted  it,  I  have  not
 given  my  consent  to  the  privilege
 motion.  I  cannot  admit  g  motion  on
 an  identical  matter  everyday.

 SHRI  SHYAMNANDAN  MISHRA:
 There  js  a  definite  point  of  order  on
 accoun;  of  the  statement  of  the  hon.
 Prime  Minister.  What  is  this?

 MR.  SPEAKER:  No.  please.  I  can-
 not  admit  it.  You  can  make  9  submis-
 sion,  if  you  want,  on  the  last  item
 of  Shri  Raja  Kulkarni,

 SHRI  SHYAMNANDAN  MISH-
 RA:  We  do  not  pass  on  to  that  item.

 MR  SPEAKER:  We  will  now  go
 to  the  next  item,  Shrimati  Indira
 Gandhi,
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 I  am  sorry,  I  am  not  allowing  any-
 body,  I  don't  allow  matters  over
 which  I  have  given  my  ruling.

 ३  had  clearly  told  you  in  the  very
 beginning  that  this  :matter  wag  raised
 by  Mr  Vajpayee  last  week  and  he
 was  given  a  chance  to  speak,  After
 all,  on  the  day  it  was  raised,  what-
 ever  be  the  position,  he  wanted  to
 say  something  about  it  and  I  allow-
 ed  him  to  say  something  on  it,  And  I
 ruled  that  I  cannot  give  my  consent
 to  this  Privilege  issue,  After  this  was
 disposed  of,  then  the  Minister  vol-

 untarily  said  that  he  would...

 SHRI  ATAL  BIHARI  VAJPA-
 YEE:  Immediately  when  I  raised
 the  question  of  privilege  involving
 Prime  Minister  he  got  up  and  said  he
 would  like  to  have  time.

 MR.  SPEAKER:  I  told  you  that  this
 is  not  g  privilege  matter.  But  inde-
 pendently  of  that,  you  said,  he  can
 do  that;  this  is  what  you  said:

 et  झील  बिहारी  वाजपेयी:  अध्यक्ष
 महोदय,  इस  के  बोद  भी  बाप  ने  प्रधान  मंत्री
 को  स्पष्टीकरण  देने  के  लिए  बुलाया ।
 अगर  मामला  बिल्कुल  बन्द  हो  गया  था,
 तो  प्रधान  मंत्री  का  स्पष्टीकरण  कसे  कराया  ?

 प्रत्यक्ष  महोदय  पाप  ने  खुद  ही  कहा
 कि  वह  स्पष्टीकरण  दें  मैने  डील-एलान
 कर  दिया  था  |  मेने  कह  दिया  था  कि
 अपनी  कान सेन्ट  नहीं  देता  हूं।  आपसे
 स्पष्टीकरण  मांगा  कौर  उन्होंने  श्राप  को
 प्रा बल इज  कर  दिया  मे  बीच  में  कहां
 था  गया  ?

 तो  शटल  बिहारी  वाजपेयी  :  श्री  मध
 दंडवते  क  साथ  जो  कारंसपांडेस  हुई  है
 वह  मर  समन  नहीं  थी  ।  मैं  ने  पार्लियामेंट
 का  उन  का  जवाब  देखा  था  धौर  मुझे  लगा
 कि  प्रधान  मंत्री  ने  गुमराह  किया  उन  के  पास
 तो  करेस्फ'डेंस  है  7
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 MR  SPEAKER:  You  can  show  it  to
 me,  I  have  not  got  it,

 SHRI  SHYAMNANDAN  MISH-
 RA;  Would  you  not  kindly  consider
 that  I  have  given  a  notice  yesterday
 evening  and  this  notice  contains
 fresh  facts  and  materials?  Now,  if
 fresh  facts  and  materials  are  brou-
 ght  to  your  notice,  would  you  not
 kindly  consider  whether  a  breach
 of  privilege  arises  or  not?  The  hon
 Prime  Minister  has  been  pleased  to
 make  g  statement,  Whether  it  was  in
 response  to  ga  request  from  an  hon.
 Member  on  thig  side  or  not  that  is
 immaterial.  But,  a  statement  had
 been  made  by  the  Prime  Minister
 which  disclosed  certain  things  which
 go  in  variance  against  whatever  she
 said  and  therefore.

 MR  SPEAKER:  I  have  already
 asked  Prof.  Dandavate  to  send  it  on
 to  me,  How  can  I  know  what,  is  in  his
 hands  now?  I  say  that  it  was  identi-
 cal,  But,  if  you  think  that  there  is  a
 difference,  then  send  it  on  to  me.  I
 can  examine  it.  But,  don’t  cite  this
 without  any  notice  to  me,

 शौ  बदल  बिहारी  वाजपेयी  ॥  आप  यह
 कहे  सकते हैं  कि  जो  नये  नोटिस  जाए  है  उन  के
 बारे  में  श्राप  विचार  करेंगे,  कल  विचार  करेगे
 लेकिन  बाप  ने  तो  सारे  दरवाज़े  ही  बन्द  कर
 दिए 1

 भ्रध्यक्ष  महोदय  :  जो  इस  वक्‍त  तक
 जाए  वह  मैं  ने  सभी  देखे  ।  उन  के  बाद  में  फ्रेश
 चाहते  हैं  तो

 You  send  that  on  to  me,  I  can  ex-
 amine  it.  You  can  produce  that  end
 say  that  this  is  your  correspondence,
 How  can  I  now  know  that?

 PROF,  MADHU  DANDAVAITE:  I
 can  send  it  on  to  you.  Unfortunately,

 =
 do  not  find  time  te  8०  through

 MR.  SPEAKER:  If  there  is  any-
 thing  which  is  entirely  fresh  and  not
 connecteq  with  that  I  am  prepared
 to  examine  it—but  not  on  this  al-
 ready  disposed  of.

 SHRI  SHYAMNANDAN  MISH-
 RA:  The  motion  is  against  the  Prime
 Minister—not  against  any  other  per-
 son,  If  you  think  that  a  fresh  motion
 cannot  be  brought  against  the  Prime
 Minister,  then  we  do  not  go  by  that
 kind  of  ‘your  ruling,

 MR  SPEAKER:  Not  on  i  identical
 matter,

 PROF.  MADHU  DANDAVATE;  IL
 can  place  that  before  you,

 MR  SPEAKER;  Please  send  that
 on  to  me,

 PROF.  MADHU  DANDVATE:  If
 I  place  the  material  before  you  very
 briefly  you  will  agree  that—even  the
 Prime  Minister  will  realise  there  is  a
 contradiction  between  that  and  her
 statement  now.

 MR  SPEAKER:  You  give  it  to  me
 ang  I  shall  see  to  that,

 PROF,  MADHU  DANDAVATE:
 Sir,  what  is  your  ruling?

 MR.  SPEAKER:  My  ruling  is  this.
 I  have  already  seen  it,  I  cannot  al-
 low  an  identical  motion,  If  you  have
 some  fresh  facts  you  can  send  them
 on  to  me.  I  shall  8९९  whether  there  is
 any  difference  from  the  previous
 one.

 PROF,  MADHU  DANDAVATE:  I
 shall  seng  you  a  fresh  notice.  I  sent
 my  notice;  there  are  four  reminders
 to  it.

 MR.  SPEAKER:  At  10-30  when  I
 saw  the  notices  that  were  received
 they  were  all  identica],

 SHRI  SAMAR  GUHA:  Sir,  I  rise
 on  a  point  of  order,
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 3.05  hrs.

 RE.  RESIGNATION  BY  SHRI
 MOHAN  DHARIA

 श्री  अटल  बिहारी  वाजपेयी  (ग्वालियर  ):
 नियमों  के  अनुसार  जो  मंत्री  त्याग पत्न  देता

 है  वह  आप  की  इजाजत  से  सदन  में  वक्तव्य

 द॑  सकता  है  ।  मैं  जानना  चाहता  हूं  कि  क्‍या

 श्री  मोहन  मारिया  ने  श्राप  से  वक्तव्य  देने

 की  इजाजत  मांगी  है  ?  क्‍या  वह  वक्तव्य

 देने  जा  रहे  हैं  ?

 अध्यक्ष  महोदय  :

 सकते  हैं  ।

 श्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय  नियम  i99  देखिए  |

 वह  जब  चाहें  दे

 I  shall  read  Rule  199.  It  says:

 “A  member  who  has  resigned  the
 office  of  Minister  may,  with  the
 consent  of  the  Speaker,  make  a
 personal-  statement  in  explanation
 of  his  resignation.”

 हम  यह  जानना  चाहते  हैं  कि  क्‍या  उन्होंने
 आप  की  इजाजत  मांगी  है  ?  हम  उन्हें  सुनना
 चाहते  हैं  क्‍यों  कि  त्यागपत्र  का  मामला  केवल

 प्रधान  मंत्री  और  श्री  मोहन  मारिया  के  बीच

 का  मामला  नहीं  है  ।  उस  में  बहुत  राष्ट्रीय

 महत्व  के  मुद्दे  जुड़े  हुए  हैं  ।

 (Interruptions)

 MR.  SPEAKER:  Order,  please.
 Please  try  to  listen  to  this.  What  are
 you  doing?

 SHRI  SHYAMNANDAN  MISHRA:
 (Begusarai):  Sir,  I  have  made  a  re-
 quest  to  you....

 SHRI  SAMAR  GUHA  (Contai):
 What  kind  of  partiality  ig  it!  It  is  my
 right  to  raise  a  point  of  order.

 MR.  SPEAKER:  You  can  raise  a
 point  of  order  on  the  subject  before
 the  House.  I  will  allow  you  after
 Mr.  Mishra.
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 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  under  Rule  377  I  had  made  a  re-
 quest  that  since  a  great  deal  of  con-
 fusion  has  been  created  with  regard
 to  the  mode  of  exit  from  the  Council
 of  Ministers  of  the  hon’ble  Member,
 Shri  Mohan  Dharia,  a  statement  is
 required  to  be  made  both  by  the
 Government  and  the  hon’ble  Mem-
 ber,  Shri  Dharia.  Certain  constitu-
 tional  issues  also  arise.  The  news-
 paper  reports  and  the  statement  that
 he  ‘made  after  hig  return  from  Alhme-
 dabad  indicate  that  he  had  received
 a  letter  from  the  Prime  Minister  at
 .5  P.M.  to  say  she  was  informing
 the  President  that  he  should  cease  to
 be  g  Member  of  the  Council  of  Min-
 isters.  I  ask  the  hon.  Members
 07  the  other  side  to  consider  it  coolly
 whether  the  Prime  Minister  has  only
 to  inform  the  President  or  the  Prime
 Minister  has  to  advise  the  President.
 The  Prime  Minister  cannot  take  an
 action  because  a  Minister,  according
 to  ug  now,  holds  ay  office  during  the
 pleasure  of  the  President  ang  the
 Minister  can  cease  to  be  a  Minister
 only  when  the  pleasure  of  the  Presi-
 dent  ends  and  the  pleasure  of  the
 President  ends  on  the  advice  of  the
 Prime  Minister.  But  the  Prime  Min-
 ister  cannot  drop  a  Minister  and  in-
 form  the  President.  That  ig  the
 point.

 Another  point  is  that  since  the  hor
 Member  wag  introduceg  to  the  House
 as  a  Minister,  so  the  House  has  every
 right  to  know  in  what  way  te  has
 been  disposed  of.  Then  further
 doubts  have  been  created  because  of
 conflicting  reports  from  the  AIR  and
 the  newspapers.  The  All  India  Radio
 said  that  the  hon.  Member  was  being
 dropped  from  the  Council  of  Ministers
 ang  the  communique  from  the  Rash-
 trapati  Bhavan  says  that  the  President
 Was  pleased  to  accept  the  resignation
 of  the  hon,  Member  Mr.  Dharia.  Now
 Sir,  please  mark  the  difference.  All
 India  Radio  says  that  he  was  being
 dropped.  ‘That  is  also  the  headlines
 in  many  of  the  newspapers  which  say
 that  he  is  being  dismissed.  But,  the
 communique  which  jis  the  authorita-
 tive  statement  from  the  Rashtrapaté
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 -Bhavan  sayjs  that  the
 resignation  of  the  mon.  Minister  was
 accepted  by  the  President.  Now,  we
 would  like  to  know  what  exactly  is
 the  position,  whether  he  has  resigned
 or  he  has  been  dropped  or  dismissed
 because  these  are  different  concepts
 They  are  not  the  same  thing.  We
 ‘would  like  to  know  about  both  the
 issues  which  arise  out  of  this,  whe
 ther  the  Prime  Minister  has  written
 in  her  letter  to  the  ton.  Minister
 Mr,  Dharia  that  she  would  only  in-
 form  the  President  that  he  was  being
 dropped  and  secondly,  whether  he
 had  resigned  or  he  has  been  dropped
 from  the  Cabinet.  These  issues  arise
 ang  we  demand  that  statementg  should
 be  made  in  the  House,  both  by  the
 Prime  Minister  and  by  Mr.  Dharia,
 what  is  the  position  in  this  regard.

 MR.  SPEAKER:  I  will  treat  it  as
 ‘qa  submission  only  ang  not  85  a  point
 of  order.

 SHRI  MOHAN  DHARIA  (Poona):
 Sir,  with  your  permission,  may  I
 inform  this  House  that  I  have  already
 informed  the  hon.  Speaker  that  under
 Rule  99  I  should  be  allowed  to  make
 a  statement.  (Interruptions)  Under
 the  rules,  I  am  supposeg  to  give  a
 copy  of  the  statement  or  the  gist  of
 the  points  to  be  made  in  my  state-

 “men  24  hours  before  making  the
 statement.

 MR.  SPEAKER:  They  will  be
 full  statements,  not  gist.

 SHRI  MOHAN  DHARIA;:  I  have
 written  to  the  Speawer  that  I  should
 be  allow  to  make  a  statement  on
 Wednesday  and  [J  shall  submit  to  him
 my  statement  or  the  points  or  the  gist
 of  my  statement,  before  2  Noon  to
 morrow  because  it  should  be  before
 24  hours.  JI  shall  have  to  make  a
 statement  immediately  after  the
 Question  Hour.  You  can  be  rest
 assured  that  whatever  ‘may  be  the
 circumstances,  the  statement  will  be
 made  before  thig  House.

 MR.  SPEAKER:  That  statements
 have  always  come  in  full.  We  have
 not  allowed  any  gentleman  to  say

 anything  out  of  toe  statement,  in  this
 House.

 SHRI  SHYAMNANDAN  MISHRA:
 Not  necessarily.

 SHRI  ATAL  BIHARI  VAJPAYEE
 Sir,  kindly  see  the  proviso  to  sub.
 rule  (2)  of  Rule  199.

 “Provided  that  in  the  absence  of
 a  written  statement,  the  points  or
 he  gist  of  such  statement  shall  be
 conveyed  to  the  Speaker....”.

 SHRI  SAMAR  GUHA:  Sir,  today’s
 business  is  before  you  and  before  the
 House.  The  most  important  point
 which  has  appeared  in  the  Press  today
 is  the  resignation  of  Shri  Mohan
 Dharia.  (Interruptions)  Sir,  this
 resignation  has  been  made  in  an  intri-
 guing  situation.  It  has  already  been
 explained  by  my  friend  Shri  Shyam-
 nandan  Mishra  that  the  President  was
 only  informed.  A  Minister  has  been
 dropped.  If  it  was  a  case  of  resigna~
 tion  of  the  whole  Cabinet  or  it  was
 a  major  reshuffle,  one  would  have
 understood.  But,  when  a  Minister  is
 dropped  and  the  President  is  informed
 about  it,  a  duty  is  cast  on  the  Govern-
 ment  and  on  the  Prime  Minister  to
 inform  the  House  about  the  reasons
 for  dropping  a  Minister  in  whose  name
 the  second  item  in’  today’s  List  of
 Business  stands.  Therefore,  Sir,  you
 should  ask  the  Prime  Minister  to  ex-
 plain  first  why  he  has  been  dismissed.

 MR.  SPEAKER:  I  have  no  right
 to  ask  her.  It  is  her  prerogative.  I  do
 no  enter  into  that.  It  is  the  Prime
 Minister’s  prerogative  to  exclude  or
 include.

 SHRI  SAMAR  GUHA:  A  Minister
 has  been  dropped  in  whose  name  the
 second  item  in  today’s  List  of  Business
 stands.  The  House  has  got  to  know.
 The  Government  should  inform  the
 House  about  the  reasons.  They  must
 make  a  statement.  The  House  must
 know  what  are  the  reasons,  whether
 he  has  actually  been  dismised  or  it  is
 just  a  version  of  the  Press.

 (Interruptions)
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 Will  you  ask  the  Prime  Minister

 to  confirm  whether  he  has  been  dis-
 missed,  and  if  so,  the  reasons  for  the
 dismissal?  The  Prime  Minister  owes
 this  to  the  House.  Otherwise,  since
 this  business  stands  in  the  name  of  the
 Minister,  we  are  not  supposed  to
 know  whether  he  has  ceased  to  be  a
 Minister  before  an  official  statement
 on  the  floor  of  the  House  by  the  Prime.
 Minister  herself.

 MR.  SPEAKER:  I  do  not  think  the
 Speaker  can  give  a  direction.  It  is
 the  Prime  Minister's  prerogative.  It
 is  for  her  to  tell  or  not.  I  cannot  give
 any  directions.

 SHRI  SHYAMNANDAN  MISHRA:
 Is  not  the  Prime  Minister  obliged  to
 tell  the  House  why  she  has  acted  in
 @  manner  ultra  vires  of  the  Consti-
 tution?

 SHRI  SAMAR  GUHA:  You  have
 not  said  whether  it  is  a  point  of  order
 or  not.  What  has  happened  to  you?

 MR.  SPEAKER:  I  do  not  come  in.
 I  cannot  give  any  direction  to  the
 Prime  Minister.  It  is  her  prerogative.

 (Interruptions)

 MR.  SPEAKER:  If  she  makes  a
 statement,  that  is  welcome.

 SHRI  SAMAR  GUHA:  We  are  here
 by  the  will  of  the  people.  Have  you
 got  any  communication  about  the
 resignation  and  dismissal?

 MR.  SPEAKER:  Kindly  sit  down.
 You  have  said  what  you  wanted  to
 say.

 SHRI  SAMAR  GUHA:  Have  you
 got  any  communication?  If  not,  you
 maust  inform  the  House.

 it  रामरतन  शर्मा  (वादा)  :  पाठ्य

 महोदय  कृपा  कर  मुझे  दो  मिनट  सुन  लीजिये  t

 बादा  में  हरिजन  औरतों  के  साथ  बहुत  भ्रन्यात्र

 हो  रहा  है  .  oe  .
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 SHRI  SAMAR  GUHA:  Have  you  got
 any  communication?

 MR.  SPEAKER:  What  can  I  do?

 SHRI  SAMAR  GUHA:  Otherwise,
 how  does  this  business  stand  in  the
 name  of  the  Minister?

 MR.  SPEAKER:  It  is  purely  the
 Prime  Minister's  prerogative.

 SHRI  SAMAR  GUHA:  It  is  her  ‘pre.
 rogative  no  doubt.  But  there  is  item:
 2  standing  in  his  name.  The  Speaker
 should  be  informed,  the  House  should:
 be  informed  whether  he  has  ceaged'
 to  be  a  Minister.  But  in  his  name  a
 business  is  before  he  House  and  the:
 House  does  not  know.

 MR.  SPEAKER:  You  have  said.
 what  you  wanted  to  say.

 SHRI  SAMAR  GUHA:  That  is  not
 the  point.

 MR.  SPEAKER:  Please  sit  down.

 SHRI  SAMAR  GUHA:  Let  us  know
 whether  you  have  got  any  communi-
 cation.  A  business  standa  in  the  name
 of  the  Minister.  But  we  are  not  in-
 formed  about  it.  How  do  we  know?
 Are  we  to  be  cheated  in  this  way?

 MR.  SPEAKER:  I  have  received  a
 communication.

 “Under  item  2  of  the  Order  Paper,
 Shri  Mohan  Dharia  is  to  lay  on  the
 Table  of  the  House  the  document.
 Since  Shri  Mohan  Dharia  has  ceased
 to  be  a  Minister,  I  may  kindly  be
 allowed  to  lay  it  on  the  Table”.

 He  has  informed  me  this  morning.

 SOME  HON.  MEMBERS:  Who?

 MR.  SPEAKER:  Shri  Raghu
 Remaiah.

 SHRI  SAMAR  GUHA:  Has  this  be-
 come  a  playground  of  the  Prime
 Minister  or  anybody  else?  With  all
 respect  to  her  is  this  the  why  te
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 treat  the  House  and  the  Members?  Is
 it  a  farce  that  we  are  playing  here?
 We  are  not  informed  that  a  Minister
 has  ceased  to  hold  office  or  that  he  has
 been  dismised.

 SHRI  SHYAMNANDAN  MISHRA:
 I  rise  on  a  point  of  order.  FEarlier,
 when  any  Minister  is  appointed  by
 the  Hon  Prime  Minister,  he  is  mtro-
 duced  to  the  House.  The  House  comes
 to  know  that  a  particular  Member  is
 now  a  Minister  and  therefore,  the
 House  deals  with  that  Member  as  a
 Minister  accordingly  The  House  has
 again  the  right  to  know  when  a  par-
 ticular  Member  hag  been  withdrawn
 from  the  Council  of  Ministers.  Other-
 wise  the  House  cannot  reckon  with
 that.  The  whole  point  is  whether  the
 House  deserves  a  communication
 from  the  Government  or  not.  This  is
 a  communication  to  the  Chair  for  the
 Purposes  of  the  business  on  the
 agenda,  but  the  ‘main  thmg  ig  that
 the  House  deserves  a  communication
 from  the  Government.

 MR,  SPEAKER:  I  admire  your
 fertile  brain.

 जब  कोई  मिनिस्टर  बनता  है  तो  खुशी  के  मौके
 पर  उस  को  इंट्रोड्यूस  करते  है  1  जाते  हुए  को
 क्या  करता  है  t

 को  टस  बिहारी  बाज पेयों  :  नहीं
 अ्रध्यक्ष  जी,  मातम  की  भी  खबर  देनी  चाहिये  |

 शो  ध्यासनग्दन  मिश्र
 भी  लड्डू  बटता  है  ny

 फातिहा  का

 शवों  अटल  बिहारी  बाजियों  :  प्रध्यक्ष
 जी,  शाप  ने  कहा  कि  प्राइम  मिनिस्टर  का
 प्रेरोगेटिव  है  ।  तो  क्या  यह  भी  प्रेरोगेटिव  है
 कि  ईमानदार  मिनिस्टरों  को  निकाल  दे  और
 जिन  के  खिलाफ़  भ्रष्टाचार  के  आरोप  है  उन
 को  बनाए  रखे  ?

 33  22  hrs.

 MESSAGE  FROM  THE  PRESIDENT

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  I  have  receiveg  the
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 following  message  dated  the  28th
 February,  3975  from  the  President:

 “IT  have  received  with  great  satis.
 faction  the  expression  of  thanks  by
 the  Members  of  the  Lok  Sabha  for
 the  Address  which  I  delivered  to
 both  Houses  of  Parliament  assem-
 bled  together  on  the  lth  February,
 1975."

 को  अमल  बिहारी  वाजपेयी  (ग्वालियर  )
 अघ्यक्ष  महोदय,  हम  ने  समझा  कि  मारिया
 साहब  को|  हटा  दिया  इसलिए  बड़ा
 सेटिस्फेक्शन  है  ।

 अध्यक्ष  महोदय  :  जो  उस  में  लिखा  हुआ
 है  वही  मैं  ने  पढ़ा  है  ।

 3.23  hrs.

 MOTION  RE.  PRIME  MINISTER’S
 STATEMENT  ON  JAMMDO  AND-

 KASHMIR

 MR.  SPEAKER:  We  will  now  take
 up  the  discussion  on  the  Prime  Minis-
 ter’s  statement  on  Jammu  and  Kath-
 mir  Four  hours  have  been  allotted  for
 this.  We  can  have  some  marginal
 adjustment.

 SHRI  SHYAMNANDAN  MISHRA.
 (Begusarai):  It  can  flow  over  to  the
 next  day.

 MR.  PEAKER:  It  has  to  be  finished
 today,

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS,  MINISTER
 OF  SPACE,  MINISTER  OF  PLAN-
 NING  AND  MINISTER  OF  SCIENCE,
 AND  TECHNOLOGY  (SHRIMATI
 INDIRA  GANDHI):  Mr.  Spenker,  E
 beg  to  move:  !

 “That  this  House  do  consider  thé
 statement  made  by  the  Prime  Mis;
 nister  in  the  House  on  the’  ai,

 February,  975  in  relation  6  Ste
 State  of  Jammu  and  Kashmir.®
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 (Shrimati  Indira  Gandhi.]

 My  task  has  been  made  easier  be-
 cause  of  the  warm  and  widespread
 welcome  which  the  understanding
 with  Sheikh  Abdullah  and  my  state-
 ment  of  February  24  have  received
 in  the  House  and  in  the  country  at
 large.  In  the  week  that  has  gone
 by,  the  Statement  has  been  analys-
 ed  and  commented  upon  by  the  Press

 and  the  public.  And,  with  the
 ,axeception  of  groups  which  have  had

 a  closed  mind  on  Kashmir  (or  which
 do  not  like  the  Government  to  do
 anything  right)  the  reaction  has  been

 .one  of  relief  and  rejoining.

 Why  have  the  people  welcome  this
 -accord?  Because  they  feel  that  a
 _controversy,  which  had  been  with
 them  for  two  decades  and  which  had

 ,oaused  much  misunderstanding  and
 defied  solution,  had  now  endeg  through
 an  act  of  reconciliation.  Any  act  of
 vision  and  statemenship  appeals  to

 -people,  especially  the  people  of  India.

 So,  something  which  was  becoming
 chronic  has  been  settled  through  dis-

 .cussion,  through  dialogue,  through  an
 exercise  of  political  courage  and

 -personal  accommodation  on  both
 sides.  It  is  articularly  praiseworthy
 that  Sheikh  Abdullah,  overcoming
 whatever  bitterness  he  might  hajve

 vhad,  should  have  clasped  the  hand
 .of  friendship  extended  to  him.  He

 has  done  this  in  the  larger  interest  of
 Kashmir  and  of  the  country  as  a
 whole  and  of  the  cause  which  is  dear
 to  him,  namely  the  strengthening  of
 democracy  and  secularism.

 This  new  political  understanding
 :is  worthy  of  a  person  of  Sheikh
 Abdullah’s  long  record  of  service  to
 the  people  and  our  cherished  values.

 _About  forty  years  ago  Seikh  Abdul-
 dah  became  the  foremost  leader  of  the
 “Kashmir  people’s  fight  against  feuda-
 lism  and  he  made  his  struggle  a  part
 of  the  larger  national  struggle  for  free.

 .dom  and  secularism.  In  the  forties  he
 stood  out  against  the  divisive  policies

 of  th  Muslim  League.  In  947  when
 -the  State  was  invaded  by  Pakisthan,
 ne  rallied  the  people  in  the  defence  of

 the  State  and  promoted  the  accession
 of  Jammu  and  Kashmir  to  India.

 How  right  this  accord  igs  can  be
 Judged  if  we  see  what  elements  are
 opposed  to  it  and  why  Pakistan  is  not
 happy,  because  the  accord  has  streng-
 thened  India  and  deprived  Pakistan

 of  a  pretext  to  mislead  world  opinion.
 Mr,  Bhutto  gave  almost  _  ill-advised
 call  for  hartal  on  Friday.  But  the
 people  of  Jammu  and  Kashmir  ignor-

 ed  thig  call,  and  rebuffed  this  blatant
 interference  in  our  internal  affairs,
 This  shows  their  good  sense  and
 patriotism.  The  small  group  of  pre-
 Pakistan  elements  which  has  not
 taken  kindly  to  the  agreement,  will,

 J  hope,  draw  the  appropriate  lesson.
 Pakistan  should  realise  that  it  cannot
 exploit  persons  in  the  State  and  con-
 tinue  to  mislead  world  cpinion,

 Another  group  which  has  _  been
 unhappy  with  the  agreement  is  the
 Jan  Sangh.  When  I  made  my  state-
 ment  on  February  24  the  Jan  Sangh
 spokesman  wag  quick  to  call  it  a
 “surrender”.  I  hope  that  in  the  in-
 tervening  week  the  party  would  have
 tried  to  find  out  the  value  of  the
 understanding  and  why  the  people
 have  welcomed  it.

 Hon.  Members  might  hdve  read
 of  the  two  explosions  in  Srinagar,
 one  Op  the  24th  and  another  on  Satur-
 day  night.  These  are  pitiful  demon-
 strationg  of  the  frustration  of  anti-
 national  elements,  a  confession  of
 their  failure.  Fortunately,  they  did
 not  cause  much  damage.  Such  acts
 will  not  affect  the  morale  of  the
 people  of  Kashmir  and  of  India.  On
 the  contrary  they  will  arouse  indig-
 nation.  I  warn  the  wrong  doers  that
 they  will  be  sternly  dealt  with.

 I  do  not  propose  to  go  into  the  de-
 tails  of  the  understanding.  Some  of
 my  colleagues  will  deal  with  these
 in  the  course  of  the  debate.  As  I
 said  in  the  House  the  other  day,  it  is
 not  so  much  the  lega]  nicetieg  in-
 volved  in  the  accord  which  matter  as
 much  as  the  substance  of  the  achieve-
 ment  which  Sheikh  Abdullah  has
 described  as  the  re-establidgiment  of
 trust  ang  confidence.  We  believe  we
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 have  ,established  a  solid  foundation
 foe  rmatual  cooperation.  I  am  sure
 tive  House  will  also  view  it  as  a  great
 essay  in  harmony.

 MR.  SPEAKER:  Motion  moved:

 “That  this  House  do  consider  the
 statement  made  by  the  Prime  Min-
 ister  in  the  House  on  the  24th  Feb-
 ruary,  975  in  relation  to  the  State”
 of  Jammu  and  Kashmir;

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  (Gauhati):  I  beg  to  move:

 That  for  the  original  motion,  the
 foHowing  be  substituted,  namely:—

 “This  House,  having  considered
 the  Statement  made  by  the  Prime
 Minister  in  the  House  on  the  24th

 ‘ebruary,  4975  in  relation  to  the
 State  of  Jammu  ang  Kashmir,
 approveg  of  it.”  (dy

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  I  beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely: —

 “This  House,  having  considered
 the  Statement  made  by  the  Prime
 Minister  in  the  House  on  the  24th
 February,  975  in  relation  to  the
 State  of  Jammu  and  Kashmir,  re-
 solves  that  the  process  of  integ-
 ration  of  Jammu  and  Kashmir
 with  the  rest  of  India  going  on
 during  last  more  than  two  decades
 be  carried  further  ang  the  State
 be  brought  at  par  with  the  other
 States  of  India.”  (2).

 SHRI  SURENDRA  MOHANTY
 (Kendrapura):  I  beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  Statement  made  by  tHe  Prime
 Minister  in  the  House  on  the  24th
 February,  975  in  relation  to  the
 State  of  Jammu  ang  Kashmir,  re-
 sétves  that  thé  othér  States  of
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 the  Indian  Union  should  be
 aceordeg  the  same  amount  0६
 autonomy  granted  to  the  State
 of  Jammu  and  Kashmir  so  that
 the  State  Governments  in  the
 matters  of  the  Concurrent,  Lia®
 such  as  social  welfare  ‘measures,
 cultural  matters,  social  security,;
 procedural  law,  and  the  0४2  may,
 get  larger  freedom  of  action  908,
 that  there  should  be  uniformity;
 in  Centre-State  relationship.”(4)

 3.30  hrs.

 The  Lok  Sabha  adjourned  for  Lunch”
 tull  thirty  minutes  past  Fourtcen  of”
 the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  thirty-three  minutes  past
 fourteen  of  the  Clock

 [Mr.  Deputy-Speaxer  in  the  Chair]

 SHRI  M  BANERJEE  (Kanpur):
 Sir  with  your  permission,  J  have  to
 make  a  submission  As  you  ar
 aware,  thousands  of  teachers  in  the
 higher  secondary  schools  and  colleges
 in  Delhi  are  on  stay-in  strike.  They
 have  also  threatened  to  boycott  the
 for  thcoming  higher  secondary  exami-
 nations,  whica  means  that  80,000  stu-
 dent,  who  are  preparing  for  this  exa-
 Mination  are  going  to  find  themselves
 in  a  chaotic  situation  at  a  time  when
 the  examination  is  fast  approaching.
 So,  Sir,  I  would  request  you,  and
 through  you  the  Education  Minister,
 to  intervene  effectively  and  imme-
 diately  so  that  the  situation  may  be
 avoided.

 435  hrs.

 MOTION  RE.  PRIME  MINISTER'S
 STATEMENT  ON  JAMMU  AND

 KASHMIR—Contd.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Mr  Deputy  Speaker,  Sir,
 our  Party  hag  already  welcomed  thé
 accord  arrived  at  between  the  leaders
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 of  the  Kashmiri  people  and  the  Gov-
 ernment  of  India.  It  is  good  that,
 since  the  emergence  of  Bangaladesh
 and  the  failure  of  ull  the  manoeuvres
 and  machinations  of  American  im-
 perialism  in  South  East  Asia,  to  defeat
 al)  the  reactionary  anti-Indian  poli-
 cies  of  the  Pakistun  Government,
 some  new  thinking  started  on  both
 sides.  In  ‘1972,  after  the  emergence
 of  Bangladesh,  the  Leaderg  of  the
 Plebiscite  Front  came  out  with  the
 Statement  that  hey  are  prepared  to
 come  to  some  understanding  through
 negotiations  and  to  re-forge  the  rela-
 tions  between  the  peaple  of  Kashmir
 and  the  people  of  the  rest  of  India.
 Government  of  India  also  responded
 to  it  and  the  negotiations  were  going
 on  since  that  time  But,  from  the
 outcome  of  the  negotiations  and  the
 period  it  took,  it  is  quite  clear  that
 there  was  some  hard  bargaining—
 because  it  took  nearly  three  years  to
 come  to  this  accepteq  accord  or  settle-
 Ment.

 I  wil}  not  go  into  the  details  of  the
 actual  agreement  or  settlement  but
 will  deal  with  the  political  part  of  it.
 This  is  a  political  understanding  ar-
 rived  at  between  the  leadership  of  the
 Kasymire  people  and  the  Government
 of  India.  But,  what  was  the  bone  of
 contention?  The  question  wag  that  of
 autonomy.  According  io  Sheikh
 Abdullah  and  hi-  associates,  they
 wanted  that  Kasimir  should
 enjoy  a  special  status  as  accepted
 under  the  Constitution  of  India  under
 art.  370.  So,  their  point  was  that
 conditions  should  revert  to  the
 position  of  pre-953,  And  what  was
 the  position  in  pre-]953?  The  position
 was  that  the  State  of  Kashmir  enjcyed
 all  the  residuary  powers  accepting  the
 powers  of  Defence,  Communications
 and  Foreign  Affairs.  That  is  the
 character  of  a  true  federation  or  a
 confederation.  The  position  in  pre-
 953  was  that  Kashmir  had  a  separate
 Constitution,  there  was  a  separate
 flag,  the  Kashmir  Prime  Minister  was
 called  the  Prime  Minister  and  the
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 Governor  was  a  Governor  elected  by
 the  State  Assembly  and  in  all  internal
 matters  they  had  the  fullest
 autonuimy.

 I  am  not  going  into  the  details  about
 the  reasons  as  to  why  this  previous
 Telationship  was  distorted  because,
 when  both  sides  have  come  to  some
 political]  understanding,  we  want  that
 relationship  shoulq  further  strengthen
 and  become  more  closer  and  that  the
 Peoples  of  both  Kashmir  and  India
 should  come  more  and  more  united
 through  common  movements  and
 common  uims  for  building  up  the
 future  of  India  including  Kashmir.

 One  thing  is  quite  ciear  that  the
 forces  of  secularism  have  triumphed
 over  the  forces  of  colomalism  and
 disruption.  It  has  passed  through  long
 trials.  In  the  past  Kashmir  was
 attacked  by  Pakistan.  There  was
 aggression  and  infiltrators  were  allow-

 eg  to  penetrate  to  create  trouble  inside
 Kashmir  or  raise  coinmunal  fanaticism.

 It  has  been  admitted  by  the
 Government  of  India  now  through
 various  statements  that  the  people  of
 Kashmir  did  not  surrender  to  com-
 munalism  and  that  they  stood  firmly
 against  communalism  with  their
 ideology  of  secularism.  So,  this  aecord
 is  a  victory  of  secularism.  Still,  there
 are  forces  of  communalism  both  inside
 Kashmir  and  Jammu  Now,  they  are
 on  the  defensive.  Tt  is  true  they  are
 trying  to  create  disruptions,  I  have
 no  hesitation  in  mentioning  here  the
 stand  taken  by  Jana  Sangh  as  wel!  as
 the  stand  taken  by  the  Action  Com.
 mittee  of  Maulana  Farookhi.  Their
 stands  are  not  at  all  helpful  for  the
 integration  and  closer  relations
 between  the  two  peoples.  These  are
 disruptive  This  will  give  handle  to
 Bhutto  and  others  to  create  further
 disruption  inside  Kashmir.

 Secondly,  it  has  also  been  quite
 clearly  established  beyond  doubt  that
 the  policy  of  repression  has  been
 completely  defeated,  The  Government
 of  India  must  have  that  much  honesty
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 to  accept  that  they  pursued  absolutely
 a  wrong  policy  in  relation  to  the
 movement  of  Kashmir  people  by
 putting  Sheikh  Abdullah  and  his
 associates  inside  jail  and  by  resorting
 to  suppression  there.  It  has  been
 established  that  the  demand  of
 Kashmir  people  for  autonomy  is  a
 genuine  demand  of  the  masses.  After
 22  years’  effort  by  the  Government
 of  India  to  isolate  Sheikh  Abdullah
 and  the  Plebiscits  Front  leaders,  they
 have  completely  failed.  The  reality
 has  teawned  on  ihe  Government  of
 India.  That  is  why  they  have  changed
 the  tactics  and  have  come  to  some
 understanding  That  is  a  good  thing.
 We  support  this  stand.  But  they  must
 admit  failure  of  thetir  policy  of
 repression.  It  has  been  proved  beyond
 doubt  that  by  resorting  to  repression,
 the  people's  genuine  urge-  and
 aspirations  cannot  be  suppressed.

 The  question  is,  whether  the  dernan4
 for  autonomy  is  justified  or  not.  Here,
 our  Party  holds  a  clear  and  positive
 view  that  to  call  the  demand  a
 disruptive  demand  with  a  view  to
 weaken  the  C@ntre  is  absolutely  a
 wrong  approach.  The  demand  for
 autonomy  on  the  part  of  vations
 linguistic  nationalities  is  a  just  and
 democratic  demand.  The  population
 of  India  is  composeq  of  not  one
 homogenous  unilingual  nation  But
 the  population  of  India  is  composed
 of  various  multi-lingual  nationalities
 This  very  concept  is  absent  ir  the
 mind  of  the  leadership.  That  is  whiv
 the  contradiction  comes.  Wherever
 any  demand  is  raised  from  any  State
 that  there  should  be  more  powers  in
 the  hands  of  the  State,  that  the  State
 shonld  be  given  more  autonomy:  it
 should  not  be  immediately  taken  as  a
 disruptive  demand.

 In  India,  the  question  of  unity  and
 national  integration  must  be  thoucht
 of  keeping  in  view  the  diversity  o'

 “various  linguistic  people's  social  and
 cultural  life,  So,  here  the  inherent
 Unitv  is  based  on  the  acceptance  of
 ‘diversities.  That  is  why,  in  India,  the
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 Centre  will  be  firmly  strong  if  the
 Centre  accepts  the  democratic  urges
 of  various  Jinguistic  nationalities.
 That  is  why,  we,  Irom  our  party,
 have  been  repeatedly  supporting  the
 demiung  of  this  autonomy,  for  the  for-
 mation  of  new  states  for  various  lingu-
 istic  nationuiities  Now,  you  have  ac-
 cepted  the  States  hke  Nagaland,  Mizo-
 rain  and  Meghalaya.  ete.  But  the
 demands  for  these  new  States  have
 grown  out  of  their  genuine  desire.
 They  have  the  right  to  administer  their
 own  aflairgs  according  to  their  own
 choice  Thig  is  a  firs;  domocratic  de-
 mand,  and  in  that  respect,  the  demand
 of  the  Kashmiri  people  is  just  and
 democratic.  Kashmir  has  some  his-
 tory  also,  and  it  is  a  point  to  be  kept
 in  mind,  that  article  370  was  incorpo-
 rated  in  the  Constitution  in  the  Con-
 stituent  Assembly  with  the  tacit
 understanding  of  the  leadership  of  the
 Nationa;  Conference  and  it  was  unani-
 mously  accepted  This  separate  .pecial
 Status  for  Kashmir  ,  which  was
 accepted  in  the  Constitution,  was  a
 part  and  parce]  of  the  Constitution
 of  India  That  is  why  the  genuine
 urge  of  the  Kashmir  people  to  go  back
 to  that  position  «must  be  considered
 eympathetically.  Here  jg  a  point  re-
 garding  the  agreement,  the  statement
 for  which  has  been  placed  before  this
 House  itself  It  stateg  that  the
 agreed  conclusions  have  heen  formu-
 Jated  within  the  framework  of  the
 Constitution  of  India  |  am  readmg
 from  the  text  of  PM's  statement  on
 J  and  K  Wi  :avs  “A  propose]  made
 by  Mr  Mirza  Afzal  Beg  that  the  juris-
 diction  of  the  Supreme  Court  in  rela-
 tion  to  the  State  should  be  curtailed.”
 This  was  not  accepted,  but  a  slight
 concession  had  beer  given  under  Sec-
 tion  132(2).  They  the  questigo,  was
 raiseq  that  the  Government  of  India
 had  not  accepied  Yne  question  of
 abrogation  of  356  and  the  iight  to  the
 imposition  cf  President’s  rule.  This
 jis  a  very  vital  question,  and  in  the
 Prime  Minister’,  statement,  it  has
 beep  accepted  that  still  both  Sheikh
 Sahib  and  the  leaders  of  the  plebiscite
 frunt  hold  very  strong  views  regard-
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 mg  this.  If  the  people  have  doubts
 over:  the  Government  of  India  regard-
 Ang  the  imposition  of  President’,  rule
 which  was  .not  extendeg  in  the  case
 of  Kashmir  before  1963;  subse-
 quently,  it  had  been  extended  then  a
 vital  aspect  of  the  autonomy  ig  lost.
 People  have  got  some  experience  how
 Ahis  Article  356  mas  been  misused  to
 topple  the  Governments  formed  by
 various  Oppogition  Parties  in  the
 eountry<elected  Governments  top-
 pled.  It  is  our  expetience  that  the
 Governor  acted  as  the  tool  of  the  Cen-
 tra}  Government.  That  is  why  there
 igs  a  genuine  apprehension’  in  their
 minds  toat  the  autunomy  will  not  be
 a  real  one,  if  these  exceptional  powers
 are  maintained  in  the  hands  of  the
 Centre.  There  is  no  guarantee  that
 it  will  not  be  used  or  misused  against
 the  elected  representatives  of  the  State
 of  Kashmir.  That  As  why  they  have
 got  that  strong  feeling  in  their  minds,
 and  my  point  is  that  the  Government
 of  India  must  keep  that  im  mund
 Simply  forma,  agreement  ang  under-
 standing  wil}  not  satisfy  the  people
 of  Kashmir.  After  all,  Sheikn  Ab-
 dullah  and  the  leaders  have  to  carry
 the  people  along  with  them.  That  i8
 a  very  rmportant  and  vita)  factor  that
 should  be  kept  in  mind.

 The  second  point  is  about  the  scope
 of  the  Election  Commission.  We
 know  to  what  role  the  Election  Com-
 mission  ‘as  now  been  reduced  The
 Election  Commission  hag  now  become
 a  tool  in  the  hands  of  the  ruling  party.
 That  is  the  experience  everywhere.
 We  have  the  recent  experience  in  Tri-
 vandrum.  While  the  bv-elction  date
 had  been  arinounced,  all  of  y  sudden
 a  Circular  was  issued  saying  that
 there  would  be  no  election  The
 election  was  postponed  for  an  mdecfi-
 nite  period  without  giving  any  ex-
 planation.  What  does  it  mean?  It
 is  because  in  Kerala  the  Genera}  Elec-
 tions  are  coming  in  the  month  of  Sep-
 tember,  and  the  Trivandrimm  by-
 election  result  will  influence  the
 General  Election.  This  is  jus,  to  suit
 the  ‘‘terests  of  the  ruling  Party.

 After  issuing  the  yse-declazation.  thst.
 there  wonld  be  selection,  ‘after,  the  date

 ‘had  also.  beey..  ‘arifoutmed,  ell.  of..0
 sudden  it  was  stopped.  Thig  is  how
 the  Election  Commission  ig  being
 used  ag  the  tool  of  the  Central  Gow
 ernment.  Therefore,  the  fears,  the
 apprehensiong  ang  the  doubts  of  the
 people  of  Kaskmnié  are  genuine  that
 this  Election  eCbmabiddefie  Which  will
 be  entrusted  with:  the’  worle  of  corm
 dueting  electiong  in  Kashmir  is  a  tool
 in  the  hands  of  the  Central  Govern-
 ment.  Then  where  ig  thé  question  of
 autonomy?  It  wil  remdin  simply  on
 paper.  And  that  will  ‘estrange  the  re-
 lation,  which  you  ate  going  to  estab-
 lish  by  this  Accord,  +

 Similary,  on  some  other  points  alsu,
 they  have  expressed  very  strong  re-~
 sentment.  Despite  this,  they  have
 accepted  this  understanding  and
 agreement  as  a  politica,  understand-
 ing.  The  Prime  Minister  also  hag  ex-
 plaineq  here  toat  that  38  more  im-
 portant.  I  am  also  emphasizing  that.
 But  keeping  in  view  the  tendency  of
 the  Central  Government  which  is
 more  and  more  gaing  towards  totali-
 tarianism  and  erosion  of  Parliamen-
 tary  domocracy,  will  it  not  influence
 the  judgment  of  the  Government  of
 India  in  relation  to  the  people  of
 Kashmir?  When  totalitarianism  ra-
 ises  its  head,  it  becomes  all-pervasive.
 The  general  tendency  38  to  curb  even
 the  elementary  rjghts  of  the  States
 and  to  use  the  entire  State  machinery
 to  keep  the  ruling  Pay

 ty  ir  power.
 There  lies  the  real  problem  But  we
 will  haye  to  pass  through  all  these
 stages,  becausg,  qnly  the  Agreement
 has  been  arrived  at  after  three  years’
 long.  negotiations.  «

 Shri  Sheikh  AbdulJah  has  expressed’
 his  deSire,  ag  a  reason  behind  accept-
 ing  this  Agreement,  that  he  wants  to
 build  Kashmir  in  a  new  way,  and  in
 the  National  Conference,  before  1953,
 they  declated  that  they  would  build
 Kashmir  as  a  new  Kagdhmir.  He  has
 Said  that  he  wants  to  bring  about
 changes  in  the  écoridmic  conditidna
 Of  the  people  who  are  now  suffering
 under  pdvetty,  expolitaion;  ह ८५.“
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 tion,  lack  of  employment  etc.,  which
 we  see  outside  Kashmir  in  the  rest  of
 India.  So,  if  you  really  want  to  bring
 about  changes  in  tae  economjc  and
 social  life  of  the  people,  you  will  have
 to  attack  the  vested  interests,  you  will
 have  to  provide  foog  for  the  people,
 you  will  have  to  attack  the  landlords.
 But  there  Les  the  mam  obstacle  on
 the  part  of  the  Central  Government
 because  their  very  policy  ig  to  main-
 tain  feudalism  ino  agriculture,  Tuli
 now,  after  mure  than  28  years  ot  Cen-
 tral  rule  by  the  Cungress  Party,  even
 the  Jand  reform,  which  tne  State
 Legislature,  have  passed  have  not
 been  implemented,  and  the  role  of  the
 hoarders  is  very  dominant  in  the  vil-
 Jages.  Some  progressive  ugnicultura:
 Jegislationg  bave  not  been  piven
 assent  to  by  the  Fresident  Thais
 shows  the  class  characier  ol  the  Cen-
 tral  Govermment.  Here  jie,  another
 round  uf  difficulties  wich  the  Kash-
 mir  peuple  wili  have  to  face,  and  tity
 will  have  to  contend  with  the  Govern-
 ment  at  the  Centre.  That  is  why  you
 are  retailing  the  power  in  regard
 to  Fundamental  Rights  im  your
 Constitution  You  have  nut  allowed
 the  State  Constuiutuion  0  imeorporate
 the  Fundamental  Hights  And  the
 Fundamenta)  Right  given  in  the  Indian
 Constitution  is  the  right  for  the  land-
 lords,  for  the  capitalists  and  for  the
 vested  interests.  No  land  tan  be
 taken  uver,  and  landlordism  cannot  be
 abloished,  without  sufficient  compen-
 sation.  So,  you  have  provideg  for  all
 the  compensations  for  the  capitalists
 ang  the  landlords:  but  not  for  the
 elementary  needs  of  food,  jobs  and
 living  conditions  of  the  people.  There
 is  no  guarantee  in  the  Constitution,
 That  is  why  if  radical  lang  reforms
 are  proposed  in  Kashmir,  we  have
 the  fear  that  Central  Government
 will  come  as  an  obstacle,  |  am  ex-
 pressing  these  fears  We  will  kecp  a
 watch  on  the  develupments  und  we
 hope  that  the  people  of  Kashmir  will
 join  the  fight,  with  the  people  of
 india,  againet  all  these  vested  interests
 and  exploitation;  ang  that  in  building
 8  new  Kashmir,  the  democratic  peo-
 ple  of  India  will  stand  by  their  side.

 Or  LS—p
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 With  these  expectations,  ]  support
 this  agreement.

 SHRI  DINESH  CHANDHRA
 GOSWAMI  (Gauhati):  Mr.  Deputy
 Speaker,  Sir,  from  tme  comments
 appearing  in  Various  platforms  of
 press  and  public  the  last  few  days
 and  the  trend  of  discussions  here,
 it  hag  become  apparent  that  but  for
 a  solitary  discordant  note,  this
 understandings  has  receiveg  wude-
 spread  support  from  all  sections  of
 the  peopic  of  this  country  I  find
 that  tn  rome  yualterg  un  attempt
 has  been  made  to  interpret  this
 agreement  in  terms  of  galns  or  losses;
 but  I  feel  that  such  an  interpreta-
 tion  is  completely  untenable  This  is
 not  4  treaty  or  an  acreement  between
 two  belligerent  natieng  so  thay  one
 May  interpret  it  in  terms  of  gvamy  or
 losses  I  ig  purdy  ,  domestic
 understanding,  which  has  been
 brought  abvut  with  the  sole  objective
 Ot  freite:  partic.patiga  of  aly  sections
 of  the  people  of  Jammu  and  Kashar
 in  the  national  mainsiréam  so  that  tney
 may  make  them  effect.  e  contribution
 for  the  prosperity  of  sur  country.
 Such  an  understandtg  has  to  be
 viewed  from  two  staudpoints:  one,
 whether  this  agreemen;  is  going  to  be
 beneficial  to  the  people  of  Jammu  and
 Kashmir  in  particular,  and  to  the  rest
 of  India  in  general  and  secondly,
 whether  any  compromise  ha,  been
 made,  while  arrivm,  at  this  agree-
 ment,  with  the  basic  commitments
 of  this  country,  like  those  of  demo-
 cracy,  secularism  and  sociahsm  The
 entire  approuch  to  this  agreement
 should  be  viewed  from  these  stand-
 points,  if  it  is  beneficial  to  the  people
 of  Jemmu  anq  Kashmir,  Sir  obvious-
 ly  it  snogid  be  welcomed,  and  if  no
 violatior  or  no  compromise  hag  been
 madp  with  th,  0880  commitments,  I
 hate  na  doubt  that  the  entire  House
 will  avprove  ef  at  Betore  |  approach
 this  arreement  from  theSe  basic  stand-
 points,  I  want  to  keep  before  the
 House  certain  basic  facts  ag  well;  and
 the  factg  are:  first  that  in  any  system
 of  go’  ‘rnment,  no  sizable  section  of  the
 government,  hesizable  section  of  the
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 [Shri  Dinesh  Chandra  Goswami] community  should  remain  alienated from  the  ms:;  otherwise,  that  isola- tion  wil]  mean  a  loss  to  themselves and  to  the  rest.  The  secong  assump- tion  is  tha;  the  constitutional  Govern- ment  is  for  the  welfare  of  the  people; @nd  as  such,  any  process  of  reconcilia- tion  between  sections  of  any  People or  with  a  section  of  People  cannot  be wrong  either  from  the  constitutional, Political  or  from  the  ethical  point  of View.  And  the  third  assumption  ig that  in  a  democracy,  the  spirit  of  give- andtake  is  an  indispensable  Part  of Political  life,  MOre  sO  in  a  country like  Indig  where  assimilation  and conciliation  of  different  viewpoints have  been  the  distinguishing  features of  our  civilization  and  history.  Keep- ing  these  basic  facts  in  the  fore- front,  let  us  examine  thig  under-

 atanding.  I  do  not  think  it  necessary to  go  back  to  the  history  of  all  these
 Years  the  post-independence  years of  Kashmir:  but  suffice  it  to  Say  that in  the  early  part  of  that  period, Sheikh  Sahep  played  a  very  notable role  in  the  accossion  of  Jammu  and Kashmir  to  India  and  also  in  guiding the  State  in  the  path  of  progress, His  role  has  been  adequately  reterred to  by  the  Prime  Minister  in  her  state- ment  itself.  It  is,  to  a  great  extent, hig  secular  outlook  and  commitment to  the  national  objectives  and  ideals
 that  frustrated  the  efforts  of  Pakistan to  woo  tie  support  of  certain  sections of  the  «  mmunity,  on  the  basis  of Sentimental  or  religious  appeal  We also  know:  how  much  the  State  has suffered  due  to  hig  non-effective  parti- cipation  in  the  national  ‘mainstream. And  I  have  no  hesitation  in  saying that  even  hig  worst  critics  wi}]  admit that  his  non-association  made  the

 State  and  the  country  poorer.  It  can- not  also  be  denied  that  this  aspect  of
 non-association,  non-association  of Sheikh  Mohd.  Abdullah  in  the  main-
 stream  of  the  political  }ife  of  Kashmir was  taken  advantage  of  by  Maulana
 Farooq  and  his  handful  of  followers, to  create  an  anti-national  faction.  The
 Sheikh’s  re-entry  into  the  politics  of
 the  State  on  an  effective  basis  will
 undoubtedly  hit  hard  those  persons  who

 are  trying  to  create  apn  anti-national situation  in  the  State  of  Jammu  and Kashmir  iself  and  it  is,  therefore, no  wonder  that  we  hear  the  agony  of Mr.  Bhutto  and  his  call  for  a  hartal in  Kashmir,  I  fee)  that  the  Sheikh Saheb  will  play  a  very  important  role not  alone  in  Jammu  and  Kashmir,  but in  the  national  life  also,  in  stabilising and  strengthening  the  national  life in  the  role  of  a  ‘mentor  leader  of  the
 minority  community,  a  role  which  is
 eminently  suited  to  his  wide  secular
 outlook.  Therefore,  probably,  we  hear
 to-day  from  the  Jana  Sangh  of  very adverse  reaction  over  his  re-entry  into
 the  political  life.  It  is  probably  the Greatest  irony  of  fate  to-day  and  I
 repeat  it  that  it  is  probably  the  gteat- est  irony  of  fate  that  Mr.  Bhutto  and
 Shr  Bajpayee,  who  uptil)  now  had
 nothing  in  common  except  that  their
 surname  started  with  the  initia]  ‘B', have  found  a  common  Platform  for  a
 hartal  call  Reports  also  have  appear.
 ed  that  in  the  recent  unfortunate  inci-
 dents  in  Kashmir  Jana  Sangh  played  a
 certain  part.  It  shows  the  king  of
 Patriotism  to  which  this  Party  is  wed-
 ded  to,
 15  hrs.

 When  we  view  the  understanding  in
 the  abuve  light  coupled  with  the  fact
 that  the  Sheikh  Saheb  has  reaffirmed
 and  reiterated  that  the  accession  of  the
 State  of  Jammu  and  Kashmir  is  final
 and  irrevocable  and  further  coupled with  the  fact  that  even  the  people  of
 the  Plebiseite  Front  have  admitted
 to-day  that  plebiscite  has  become  jrre-
 levant,  I  think  one  conclusion  only  is
 possible  that  this  agreement  should
 Set  our  whole-hearted  support.

 Let  us  also  at  this  stage  have  a  look
 at  the  criticisms  that  have  heen  level-
 led  against  this  agreement.  One  criti-
 eism  is  that  Article  370  has  been  made
 Permanent  by  this  agreement,  Se-
 condly,  Supreme  Courts’  jurisdiction
 under  Article  32  has  been  taken
 away.  Thirdly.  more  autonomy  has
 been  granted  to  the  State  of  Jammu
 and  Kashmir  and  there  has  been  a
 second  line  of  agreement.  Why  not
 grant  the  same  kind  of  autonomy  to
 other  States  also?  Then  there  are  also
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 some  discordant  notes  about  the
 nomenclature  of  Wazir-e-Azam.

 Coming  to  the  first  criticism,  I  feel
 that  the  Jana  Sangh  has  tried  to  make
 much  out  of  it  without  any  substance.
 Looking  to  the  debate  of  the  Consti-
 tuent  Assembly,  we  find  that  the  fra~
 mers  of  the  Constitution  thought  that
 such  a  provision  was  desirable  because
 the  State  was  faced  with  certain  uni-
 que  features  to  which  I  will  make  a
 reference  later  in  my  speech,  The
 framers  decided  that  as  regards  the
 application  of  constitutional  provisions
 and  powers  of  the  Parliament  to  ex-
 tend  the  laws  framed  by  it,  certain
 safeguards  should  be  provided  by  way
 of  concurrence  by  or  in  cunsultation
 with  the  State  Government  under
 Article  370.  The  framers  also  made
 the  further  provision  in  the  Constitu-
 tion  of  Article  370  or  Article  306A  as
 tion,  of  Article  370  or  Article  306A  as
 it  then,  stood,  or  its  retention  in  the
 Constitution  or  if  it  should  be  retain-
 ed,  whether  it  should  be  retained
 with  certian  indications  or  exemptions,
 the  initintive  should  come  from  the
 Constituent  Assembly  of  Jammu  and
 Kashmir.  This  is  clear  from  the  con-
 tents  of  Article  370,  which  has  provid-
 ed  that  the  recommendation  of  the
 Constituent  Assembly  af  the  State
 referred  to  in  clause  (2)  is  necessary
 before  the  President  issue,  a  notifi-
 cation  making  any  change  in  the  arti-
 cle.  The  moment  the  Constituent  As-
 sembly  of  Jammu  &  Kashmir  accepted
 the  present  Article  370  and  the  cor-
 responding  Article  306A  as  it  then  was
 With  only  one  modification  it  became
 a  permanent  feature  of  the  Constitu-
 tion  in  the  sense  that  it  has  become  a
 regular  feature  of  the  Constitution,
 The  word  ‘permanent’  does  not  mean
 that  it  is  irrevocable  because  such  type
 of  permanency  we  have  given  ,  good-
 by  while  we  did  not  accept  the  judg-
 ment  of  the  Golak  Nath  case.  While
 framing  the  constitution  this  was
 treated  as  a  transitory  provision  be-
 cause,  at  the  time  of  the  adoption  of
 our  Constitution,  the  framers  of  the
 Constitution  left  it  to  the  Constituent
 Assembly  of  Jammu  &  Kashmir  to
 decide  whether  this  provision  will
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 remain  in  the  Constitution  or  not  and
 this  very  position  hag  to  a  great  ex
 tent  been  confirmed  by  the  latest  judie
 cial  pronouncement  of  the  Supreme
 Court  in  AIR  Supreme  Court  i970,
 il8—I  will  not  go  into  the  details  of
 the  judgment  because  time  will  not
 permit  me  to  do  so.  Therefore,  Sir,
 it  is  my  respectful  submission  that  the
 argument  advanced  by  Jan  Sangh  that
 by  thig  agreement  Articie  370  has  beem
 mude  permanent  is  absolutely  mislead«
 ing,  because  this  agreement  has  only,
 reiterated  the  existing  position  which
 was  confirmed  by  the  pronouncement
 of  the  Supreme  Court  long  before  this
 agreement  came  into  being  ie,  as
 early  as  970  Also  from  the  political
 angle,  a  view  advanced  25  years  ago.
 that  Article  370  had  come  Th  the  way,
 of  emoticnal  integration  of  Jammu  é&
 Kashmir  with  the  rest  of  India  has
 proved  to  be  false  by  the  lapse  of  time,
 Up  till  now  we  have  found  that  Article
 370  has  done  no  damage  so  far  ag  re-
 lationship  of  Jammu  &  Kashmir  with
 the  rest  of  India  is  concerned”  Rather,
 this  Article  has  acted  as  a  bridge  bet-
 ween  Jammu  &  Kashmir  and  the  rest
 of  India  because  it  is  through  this
 bridge  that  the  Acts  passed  by  Parlia~
 ment  have  passed  to  Jammu  and
 Kashmir.  Therefore,  I  feel,  the  argu-
 ment  advanced  to  make  capital  out  of
 Article  370  is  meaningless.

 Now  I  come  to  the  second  point  as
 to  why  mure  autonomy  has  beem
 granted  Obviously,  we  must  keep
 note  of  the  fact  that  this  State  has
 certain  utique  or  special  conditions
 existing  jy,  the  State.  This  was  taker
 note  of  while  the  Constituent  Assem~-
 bly  formed  cur  own  Constitution,  The
 special  conditions  are:

 t.  It  is  the  only  State  wmch  has
 a  Constitution  of  its  own.

 2  Substantial  portions  of  this
 State  are  in  the  occupation  of
 more  than  one  hostile  nation.

 3.  U.N.  forces  ate  still  roaming
 about  in  the  State.

 Because  of  the  prevalence  of  these
 special  conditions,  Jammu  &  Kashmir
 is  treated  in  a  certain  way  in  the  Con-
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 stitution  while  framing  laws  for  that
 State.  I  do  not  know  why  one  shoula
 raise  objections  to  it.

 It  ig  not  that  Jammu  &  Kashmir  has
 been  treated  specially  like  this  but
 ather  States  too  have  been  treated
 -n  different  ways  according  to  the
 special  conditions  of  the  State.  Take
 dor  instance,  Article  37  which  deals
 with  Nagaland  making  special  provi-
 sions  for  the  State  of  Nagaland.  Under
 the  provision  Nagaland  is  treated  sepa-
 rately  in  matter  of  transfer  of  land  or
 its  resources.  You  yourself  know  that
 in  your  own  State.  a  certain  section  of
 ‘the  people  are  not  to  pay  income  tax.
 Should  we  argue  that  because  people
 of  Meghalaya  or  Nagaland  are  not  to
 pay  income-tax,  make  the  same  pro-
 vision  throughout  the  whole  country.
 I  feel  that  in  a  big  federal  cuuntry
 like  ours,  it  is  not  possible  nor  desir-
 able  to  have  uniformity  of  law  throu-
 ghout  the  country,  Laws  should  take
 note  of  special  conditions  prevailing
 in  different  States.  This  has  been
 done  while  framing  the  Constitution
 and  even  the  subsequent  amend-
 ments  have  taken  note  of  this,  There-
 fore,  the  question  hag  been  pul  as  to
 why  greater  autonomy  has  been  grants
 ed  is  misleading  and  equally  the  argu-
 ment  which  hag  been  advanced  that
 that  such  autonomy  should  be  granted
 to  other  States  is  equally  fallacious,
 because  you  know  that  the  conditions
 prevailing  in  Jammu  &  Kashmir  do
 not  prevail  in  the  rest  of  the  country.
 I  do  not  feel  that  these  two  objections
 have  any  sound  basis.

 Arguments  regarding  Article  32
 has  no  force  in  view  of  other  Articles
 including—Article  36  and  Article  32.
 Thus,  if  we  look  to  the  entire  agrve-
 ment  from  the  positive  point  of  view
 and  also  the  criticisms  that  have  been
 Jevelleg  against  this  agreement,  one
 and  only  one  conclusion  is  possible~
 that  this  agreement  which  is  for  the
 benefit  of  the  entire  Jammu  &  Kashmir
 and  also  for  the  rest  of  India  deserves
 wholehearted  support.

 Before  concluding.  I  will  submit
 that  this  understanding  has  once  more
 confirmed  that  our  Prime  Minister  is
 not  merely  a  politician  but  a  states-
 man.  You  may  well  ask  what  is  the
 difference  between  g  politician  and  a
 statesman.  I  will  say  a_  politician
 looks  to  the  next  election  but  a  states-
 man  looks  to  the  future  of  the  coun-
 try—-25  or  30  years  ahead.  It  js  only
 her  determination  and  courage  that
 enables  such  g  sensitive  matter  to  be
 taken  in  hand  and  a  favourable  con-
 clusion  arrived  at.  Congratulations
 are  also  due  in  unbounded  measure  to
 Sheikh  Abdullah  for  acting  with  such
 foresight  and  mutual  trust  not  per-
 mitting  the  experiences  of  the  past  few
 years  to  cloud  the  issucs.  ]  feel  we
 should  also  make  special  mention  of
 Mr.  Parthasarathy  and  Mr.  Afzal  Beg.
 But  for  their  ymmense  patience  we  Pio-
 bably  would  not  have  any  occasion  to
 debate  this  issue  today.  I  pay  tribute
 to  Mr.  Mir  Qasim  and  other  legislators
 who  have  shown  a  remarkable  spirit
 of  sacrifice  rarely  seen  yn  a  politician
 today  J]  hope  and  I  have  no  doubt  in
 saying  that  this  agreement  will  pave
 the  way  for  a  better  Kashmur,  this  will
 Pave  way  also  for  permanent  solution
 of  the  problem  of  Kashmir,  Before
 concluding  I  wish  to  draw  the  atten-
 tion  of  the  House  to  the  last  para  of
 Sheikh  Saheb's  letter  to  Prime  Minis-
 ter.  It  says:

 ‘The  country  is  passing  through
 critical  period  and  it  is  all  the  more
 necessary  for  all  of  us  who  cherish
 the  ideals  of  democracy,  secularism
 and  socialism  to  strengthen  your
 hands  as  the  leader  of  the  nation
 and  it  is  in  this  spirit  that  I  am
 offering  my  whole-hearted  coopera-
 tion.’

 I  hope  that  those  who  really  believe
 in  the  ideale  of  democracy,  secularism
 and  socialism  and  all  those  who  swear
 by  it  will  obviously  take  note  of  this
 spirit  which  hag  been  shown  by  Sheikh
 Abdullah.  With  these  observations,  I
 hope  the  House  will  accept  the  Substi-
 tute  Motion  which  I  have  submitted
 and  approve  the  statement  made  by
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 Prime  Minister  regarding  Jammu  and
 Kashmir  on  24th  February,  ‘1975.
 Thank  you.

 SHRI  H.  N.  MUKERJEE  (Calcutta
 North-East):  Mr.  Deputy-Speaker,
 Sir,  on  behalf  of  my  party,  the  Com-
 munist  Party  of  India,  I  welcome  the
 Prime  Minister's  Statement  and  the
 new  agreement  on  Kashmir.

 J  hope  that  this  will  be  a  blow  to  the
 conspiracies  of  imperialism  and  other
 hostile  groups  against  our  Sub-conti-
 nent.  This  opens  up  a  new  chapter
 of  progress  for  the  people  of  Jammu
 and  Kashmir  and  also  the  rest  of
 India,

 It  is  a  happy  thing  that  the  issue  had
 been  resolved  after  a  fairly  long  en-
 deavour  on  the  basis  of  secular  and
 democratic  principles.  And  I  am  sure
 the  House  will  not  grudge  to  our
 Prime  Minister  and  ulso  Sheikh  Ab-
 dullah  yenuine  congratulations  for
 their  achievement,

 Sir,  the  fundamental  framework  of
 the  agreement  is  tu  my  mund,  the  re-
 affirmation  by  Sheikh  Abdullah  of  the
 finality  of  the  accession  of  Jammu  and
 Kasumir  State  to  India,  and  the  re-ite-
 ration  by  the  Prime  Minister  (without
 any  equivecaion)  that  Jammu  and
 Kashmir  enjoys  a  special  status  by  vir-
 tue  of  Art.  370  which  will  not  be  erad-
 ed.  Undisputed  jeader  of  Jammu  and
 Kashmir  as  Sheikh  Abdullah  is,—he
 has  reafirmde  the  fact  of  accession
 after  long  but  mutually  understanding
 dialogue  with  the  Government  of
 India.  For  reasons—good,  bad  or  in-
 different—a  somewhat  rigid  stand  was
 taken  for  years  by  both  sides  and
 since  the  dark  days  of  August,  1953,
 many  things  have  happened  which  we
 would  like  to  forget.  Sheikh  Ab-
 dullah  at  any  rate  has  refused  to  be
 permanently  soured  by  long  years  of
 detention  and  he  has  taken  the
 genuinely  statesman  like  view  which
 was  expected  of  him.  And,  the  Prime
 Minister—I  don't  mind  repeating—.  has
 shown  imaginative  understanding  by
 reassuring  Kashmir  of  its  special
 status.
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 A  Muslim-majority  State,  further
 even  to  the  north  of  India  than  Tibet
 is,—which  is  in  the  mainstream  of  our
 national  life  and  culture,—out  of  its
 own  free-will,  acceded  to  the  Union
 and  in  fact  and  in  law  this  matter  is
 now  without  question,  This  is  a  tre-
 mendous  thing  and  we  are  happy  that
 this  agreement  has  come  about.

 Sir,  I  cannot  help  recalling  a  Debate
 in  this  House  some.g3  yearg  ago.

 I  see  to  my  right  my  good  friend,
 Shri  Shyamnandan  Mishra  who  spoke
 on  that  ogcasion  and  my  friend  Com.
 A.  K  Gopalan  also  spoke,  I  had  also
 an  opportunity  in  participating  in  that
 debate,  It  was  on  some  date  in  August
 1952.  Jawaharlal  Nehru  had  placed
 the  agreement  ‘before  Parliament  and
 we  ratified  it.  I  remember  very  dis-
 tinctly  bow  Mr.  Mishra  had  given  a
 fine  reply  to  the  late  Shri  Shyama
 Prusad  Mukerjee  who  as  you  know,
 was  a  higiily  distinguished  Member,  but
 on  Kashmir  and  related  issues,  he  took
 a  certain  communal  and  chauvinistic
 attitude,  I  hope,  when  Shri  Mishra
 speaks  today—I  know  that  he  would
 say  many  things—will  apply  the
 same  attitude  to  the  hon.  Member
 sitting  on  his  right.

 I  looked  up  the  record  to  refresh  my
 memory.  On  that  occasion,  Jawahar-
 lal  Nehru  had  said:

 “In  law  and  in  fact,  accession  of
 Kashmir  is  complete,  We  had
 agreed  tu  some  slightly  greater  mea-
 sure  of  internal  autonomy  and  in
 the  full  freedom  of  friendly  discus-
 sion,  we  had  arrived  at  certain
 agreements.”

 He  had  also  said  that  Kashmir  and
 the  Sheikh  Abdullah  administration
 had  done  a  good  job  of  work.  He
 said  in  the  course  of  his  specch:

 “I  look  with  some  envy  on  the
 speed  and  celerity  of  land  reforms
 already  implemented”,

 It  was  rather  go-ahead  compared  to
 the  India  of  ‘1952,  He  had  referred  to
 the  matter  of  no  land  acquisition  by
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 @®utsiders,  a  genuine  step  in  the  inte-
 fest  of  the  people.  He  had  said:

 “I  hope,  this  great  Republic  of
 India  is  a  free,  voluntary,  and
 affectionate  union  of  the  States  of
 India."

 Repeatedly,  he  reiterated  that  Jammu
 and  Kashmir  in  most  difficult  cireum-
 stances  had  shown  in  action  their
 friendship  and  their  intimate  links  of
 comradeship  with  this  country,

 Sir,  it  is,  therefore,  rather  melan-
 choly  to  remember  that  the  agreement
 which  we  ratified  in  August,  ‘1952,  had
 fed  to  certain  comrmunal  ang  chauvi-
 nistic  elements  setting  up  disorderly
 activities  in  Jammu  and  Kashmir  jn
 la  e  3952  and  early  ‘1953,  And  I  am
 afraid,  Sir,  that  the  agreement  just
 concluded  has  already  been  followed
 by  certain  activities  which  are  parti-
 ecularly  pernicious  and  it  is  a  disgrace
 —nothing  to  be  short  of  it—that  when
 Prime  Minister,  Bhutto  of  Pakistan,
 poking  his  nose  into  our  garden  de-
 eclares  a  hartal  against  the  agreement
 tht  we  have  entered  into  between
 ourselves,  certain  elements  in  this
 country,  in  Jammu  and  elsewhere—
 they  can  operate  with  certain  degree
 of  freedom—have  joined  hands  in
 order  to  register  their  objectionable
 temper  and  in  order  to  distort  the
 atmosphere  of  friendship  which  this
 agreement  is  trying  to  create  Over
 the  years,  the  progressive  forces  in
 this  country,  particularly  my  Party,
 have  striven  to  bring  claser  the  sccu-
 Jar  and  democratic  forces.

 The  friendly  atmosphere  was  lace-
 rated  in  the  Kashmir  valley  wher
 Sheikh  Abdulla  had  to  be  unscated
 from  power  some  22  years  ago

 It  was  an  unhappy  chapter  which
 followed  since  then  and  Shri  Jawa-
 harla)  Nehru  himself  wanted,  in  the
 Jast  days  of  his  life,  to  put  a  final  stop
 to  this  Chapter  and  to  re-construct
 the  process  of  friendshio  which  had
 been  distorted  and  disclosed  for  a
 certain  period,  It  is  a  good  thing  that

 after  the  confidence  generated  by  the
 statesmnanlike  handling  of  the  Bangla-
 desh  liberation  crisis,  New  Delhi
 rightly  turned  its  attention  towards
 mending  its  fences  in  Kashmir  and
 Jawaharlal  Nehru’s  unfinished  task
 wag  taken  up  with  patriotism  and
 with  a  sense  of  realism  on  either  side
 and  the  settlement  before  ug  is  the
 result.

 I  want  to  make  a  special  mention
 of  Shcikh  Abdullah.  I  came  to  know
 of  him  since  95]  and  I  continued  to
 count  him  as  one  of  the  more  remark-
 able  nen  of  out  times,  ४  is  a  good
 thing  that  he  has  been  restored  as
 one  of  the  senior  leaders  of  the  entire
 nation,

 As  far  as  Kashmir  is  concerned,
 whether  he  is  called  ‘Wazir-e-Azam'
 or  whatever  else,  wherever  he  sits,
 he  ig  the  head  of  the  table.  If  he
 comes  here,  he  might  sit  anywhere
 but  he  is  a  head  of  the  State,  The
 irony  of  Sheikh  Abdullah,  having  been
 in  the  fight  for  freedom  and  having
 dreamt  the  visions  of  India  which  was
 never  going  to  be  distorted  and  having
 dreamt  such  dreams  and  having  seen
 such  visions  had  the  blow  of  partition
 which  was  something  which  was  al-
 most  impossible  to  get  over,  Living
 in  a  Muslim  majority  area,  leading
 the  people  of  whom  85  per  cent  or
 more  were  Mushms  and  who  were
 giving  the  most  crucia}  and  crucl
 dilemma  had  no  chice  between  jounng
 India  and  Pakistan  made  up  his  mind
 to  be  with  India  and  not  with  Pakistan
 because  secularism,  democracy  and
 socialism  can  be  comparatively  safe
 in  India  but  never  in  Pakistan,  This
 sort  of  decision  has  been  pilloried  im
 some  quarters  in  Pakistan  Tmagine
 the  agony  of  partition  felt  by  Sheikh
 Abdullah  more  than  nmiany  —  others,
 more  than  many  of  the  younger  pene-
 ration  today  can  rmagne  IT  say  some
 denaie  where  १  sta  the  quotation  fron,
 the  poet  Meer  Tagi  Meer  which  got
 stuck  in  my  memory  TI  quote:

 हिल  हा  के  जो  वाया  चनापयव  तता  बना  कि  crt
 Even  if  the  House  of  God  is  built  on
 the  ruins  of  a  heart,  what  good  is  it?
 In  this  country  ever  since  that  free-
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 dom  came,  so  many  of  us  died,  So
 how  do  we  react  to  what  has  happen-
 ed?  It  was  a  problem  for  the  sensitive
 people  in  Kashmir,  Look  at  the
 dilemma  with  which  Sheikh  was  con-
 fronted.  But,  Sheikh  Abdullah,  as
 Jawaharlal  Nehru  said,  in  the  952
 debate,  is  no  God,  He  commits  many
 errors:  he  will  commit  many  more,
 But,  he  is  a  brave  man  and  a  great
 leader  of  his  people.  Bigness  is  big-
 ness  in  spite  of  a  hundred  mistakes.
 Kashmir  question  was  a  big  question
 which  could  be  solved  by  a  big  man
 and  a  big  leadership  and  big  people
 of  whom  Kashmir  is  a  part  in  spite
 of  whatever  differences  we  have  where
 there  ig  a  multi-national  configura-
 tion.  There  is  no  doubt  about  it,
 There  is  unity  and  diversity—not
 merely  diversity  and  unity  but  bet-
 ween  all  of  us.—I  hope  we  shall  make
 a  very  good  job  of  it  regarding  Kash-
 mir,  We  have  yet  to  do  something
 else,  What  I  look  forward  to  in
 Jammu  and  Kashmir  is  an  advance  of
 democratic  life,  How  far  that  would
 happen  I  do  not  know.  I  share  some
 of  the  misgivings  in  the  mind  of  my
 hon.  friend,  Shri  Samar  Mukherjee  in
 regard  to  certain  things  that  may
 develop,  But,  still,  |  would  like  to
 be  an  optimist  in  this  regard  at  least
 now  that  the  settlement  is  before  us
 the  advance  of  the  democratic  life  in
 Jammu  and  Kashmir  will  take  place
 and  this  will  have  its  repercussions
 not  only  on  the  socalled  Azad  Kash-
 mir  held  by  Pakistan  but  in  Pakistan
 itself,  Progressive  forces  in  Kashmir
 has  now  the  task  of  bringing  about
 cohesion  and  advance.  <A  new  dyna-
 mism  must  appear  in  the  stagnant
 society  of  the  valley  <A  certain  de-
 privation  of  democratic  rights  of
 which  Sheikh  Abdullah  has  been  com-
 pluining  for  years  will  now  go,  |  feel,
 and  with  popular  support  the  Centre
 will  not  find  it  a  self-defeating  and
 onerous  job  to  bear  the  mantle  and
 administrative  burden  it  has  done  in
 regard  to  Kashmir  upto  today,  A
 great  deal  of  subsidisation  had  taken
 place  but  along  with  corruption,  it  bas
 appeared  as  if  water  went  out  of  the
 jug  and  nothing  yet  genuine  happen-
 ed  as  far  as  the  people  were  concern-
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 ed,  But  now  that  the  people  are
 likely  to  be  happy,  now  that  political
 tensions  are  removed,  the  Government
 would  not  have  the  argue  of  having
 to  perform  the  self-defeating  task  of
 pumping  money  into  Kashmir  and  not
 either  80  benefit  to  the  people  nor
 any  kind  of  recognition  of  India’s
 Constitution  in  Kashmiri  life.

 Sir,  I  do  not  share  the  fear  that
 there  would  be  similar  autonomy  de-
 mand  from  other  parts  of  the  country.
 The  position  of  Jammu  and  Kashmir
 48  again  something  very  special,  very
 unlike  compared  to  what  it  is  else-
 where,  I  am  not  afraid  of  principled
 discussion  of  Centre-State  relationship,
 That  should  never  be  unwelcome.
 But  as  far  as  we  are  concerned,  in  a
 country  like  ours,  we  need  a  pian,  and
 the  importance  of  Central  direction  is
 also  extremely  important,  is  extremely
 valuable  I  am  not  here  to  barter
 away  the  centralised  direction  of  our
 planned  economy,  because,  howsoever
 Government  does  its  muddled  job
 with  the  plan,  we  have  to  depend
 upon  planning  for  the  progress  of  our
 people.  Since  Sheikh  Abdullah  has
 given  assurances  regarding  Jammu  and
 Ladakh  which  are  regions  which  have
 to  be  better  looked  after  in  the  pre-
 sent  context  of  things  and  since  the
 main  irritants  in  the  way  of  adminis-
 tration  of  Jammu  and  Kashmir  are
 being  :emoved,  I  am  looking  forward
 to  smoother  sailing  than  in  the  past.

 Prime  Minister  Bhutto  of  Pakistan
 is  very  unhappy  and  has  poked  his
 nose  into  our  affairs,  I  shall  be  happy
 today  if  Mr  Vajpayee  says  that  he
 has  nothing  whatever  to  do  with  any
 kind  of  collaboration  with  this  game.
 j  sa}  this  because  this  is  happening
 at  a  point  of  time  when  the  United
 States  is  bolstering  bethcase  hard-
 Jiners  in  Pakistan  in  order  to  destabi-
 lise  condition  in  other  parts  of  the
 world.  The  United  States  has  always
 helped  Pakistan  with  irredentist
 talents  on  Kashmir,  on  purely  com-
 munal  grounds,  Behind  imbroglio  of
 1953-54  there  was  the  United  States-
 Pak  Pact—the  idea  of  Asians  to  fight
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 Asians,  Asian  hordes  to  do  the  fighting
 for  Americans  who  were  too  costly
 to  transport  to  other  parts  of  the
 world;  and  Pakistan  after  ‘1953-54,
 according  to  CENTO  and  SEATO,  de-
 stroyed  even  the  formalities  of  an  old
 democratiy  Government.  But  ४४९
 20th  Century  bourgeoise  in  Washing-
 ton  and  Islamabad  learn  nothing  and
 So  they  did  nothing.

 The  State  Government,  the  Pentagon
 and  the  C.I.A.  cannot  adjust  them-
 selves  to  new  winds  blowing,  the
 winds  of  thought,  the  winds  of  dia-
 logue  for  settlement,  the  winds  of
 development,  of  people  wishing  to  find
 fulfilment  of  their  freedom,  This  is
 seen  in  the  fact  that  the  clients  and
 beneficiaries  of  the  United  States,  from
 Saigon  to  Tel  Aviv  via  Islamabad  and
 Tehran  are  now  having  pumped  into
 their  systems  billions  of  dollars  worth
 of  arms,  But  these  billions  of  dollars
 worth  of  arm  cannot  put  back  the
 wheels  of  history,

 MR.  DEPUTY-SPEAKER:  The  hon.
 Member  should  now  conclude.

 SHRI  H,  N.  MUKERJEE:  I  am  con-
 cluding  ina  moment.  But  I  was  going
 to  say  that  the  laws  of  artillery  can-
 not  defeat  the  laws  of  history  in  other
 parts  of  the  world,  Things  are  hap-
 pening  which  not  all  the  confabula-
 tions  and  conspiracies  of  the  reaction-
 aries  at  home  and  abroad  can  stop.
 This  is  right,  the  idea  of  a  new  Kush-
 mir  which  is  a  pillar  as  I  have  said,
 a  new  Kashmir  which  will  be  a  part
 of  a  new  India,  The  idea  that  will
 enthuse  these  people,  of  an  India  that
 extends  from  Kanyakumari  to  Kash-
 mir,  a  unity  cemented  by  blood  and
 friendship,  unity  cemented  by  under-
 stnding  that  comes  of  a  dialogue,  If
 on  the  basis  of  that  new  India  we  can-
 not  build  our  future,  to  hell  with  all
 hopes.  These  gentlemen  specialise  in
 pessimism  and  that  is  why  they  ped-
 dle  the  ware  supplied  by  the  Penta-
 gon  and  other  agencies,  My  point  is
 that  we  have  to  say  good-bye  to  that
 kind  of  activity  on  the  basis  of  things

 like  the  Kashmir  agreement  and  re-
 build  our  country  nearer  our  heart's desire,

 DR.  V.K.  R.  VARADARAJA!  RAO
 (Bellary):  Mr,  Deputy-Speaker,  Sir,

 Ir  normally  do  not  take  part  in  poli- tical  debates  in  this  House.  The
 only  time  I  had  done  that  was  near-
 ly  four  years  ago  on  the  subject  of
 Bangladesh  and,  I  believe,  I  was  the
 first  Member  from  my  party  to  stand
 up  in  this)  Home  and  demand  the
 kind  of  policy  that  ultimately  came
 to  be  adopted  and  helped  in  the  lib-
 eration  of  Bangladesh.

 AN:  HON  MEMBER:  You  should
 take  more  interest  in  the  House.

 DR.  V.KR  VARADARAJA  RAO:
 But  not  in  politics  Again  I  felt  this
 was  an  occasion  when  inspite  of  my
 inhibitongs  ubout  pohtical  matters  I
 should  raise  my  voice  in  this  House
 because  I  go  think  this  agreement
 which  has  been  concluded  is  a  great
 gesture  of  friendship  based  on  mut-
 ual  understanding,  mutual  forgive-
 ness  and  generosity.  It  is  not  just  a
 matter  of  the  Congress  Party  or  any-
 one  political  party.  It  as.  my  feeling
 that  this  is  a  mater  that  concerng  the
 nation  as  a  whole  irrespective  of  the
 political  parties  in  which  we  rightly
 or  wrongly  divide  ourselves.  I
 would.  therefore,  like  to  appeal  to
 those  of  my  friends  in  the  House  who
 might  be  tempted  to  take  a  somewhat
 political  view  of  this  matter  to  regard
 this  not  as  a  party  matter  but  as  a
 naional  matter,  something  that  affects
 the  entire  future  of  this  country.

 Sir,  this  House  in  the  recent  past
 adopted  a  national  outlook  on  the
 question  of  Bangladesh.  I  found  that
 the  whole  House  combined  without  a
 single  exception  when  jit  came  to  the
 question  of  Bangladesh—liberation  of
 Bangladesh  and  establishment  of  sec-
 ularism  jn  that  part  of  our  contin-
 ent.  I  found  recently  a  similar  kind
 of  unanimity  appearing  in  this  House
 and  outside  when  jt  came  to  the  ques-
 tion  of  resumption  of  arms  sale  by
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 United  States  to  Pakistan.  I  would
 like  to  suggest  that  the  indentical  sit-
 uation  exists  today  and  the  indentical
 stand-point  also  be  brought  in  the
 picture.  By  all  means  we  can  fight
 on  party  elections  but  on  this  parti-
 cular  subject,  I  suggest,  that  we  have
 a  national  view.  I  do  not  want  to
 dwell  too  much  on  the  past  of  Sheikh
 Abdullah,  JI  was  a  yery  youngman
 when  I  used  to  hear  the  name  of
 Sheikh  Abdullah.

 SHRI  PILOO  MODY  (Gudhra}:  You
 still  are.

 DR,  V.K.R.  VARADARAJA  RAO:
 I  do  not  want  to  provoke  my  friend.
 Mr,  Mody,  to  go  into  bouts  of  his
 humourug  sallies,  but  I  would  like
 Just  to  read  from  the  statement  that
 Sheikh  Abdullah  made  when  he  talk-
 ed  about  his  own  past.  He  said:
 The  history  of  my  lfe  has  been  an
 open-book  eversince  1931.  I  was  in-
 volved,  in  fact,  had  the  honour  of  lea
 ding  the  struggle  of  bringing  the  de-
 mocratic  rights  to  the  people  of
 Jammu  and  Kashmir  and  aiso  partj-
 cipateq  in  the  national  movement  for
 the  country’s  freedom,

 “T  had  the  privilege  to  be  comrade-
 in-arms  of  Mahatma  Gandhi,
 Mulana  Azad,  Pandit  Jawaharlal
 Nehru,  Badshah  Khan  and  host
 of  other  freedum  fighters,  in  the
 freedom  struggle  of  India  in
 those  freedom  struggle  years.”

 I  think,  Shaikh  Abdullah  —  constit-
 utes  a  Jink  with  a  glorious  past,  with
 that  past  which  was  there  when  we
 fought  for  independence.  The  glori-
 ous  past  of  India  today  is  represented
 in  the  main  national  stream  of  the
 country  by  the  presence  of  the  lion
 of  Kashmir,  Shaikh  Abdullah.  I  do
 not  want  to  dwell  on  the  tragic  ev-
 ents  that  took  place  between  953  and
 ‘1974,  I  cannot  say  that.  I  as  an
 Indian  citizen,  feel  too  proud  of  what
 happens  to  individuals.  Of  course,
 everyone  of  us  knows  that  he  is  a
 man  who  is  genuinely  dedicated  to
 secularism,  genuinely  dedicated  to  so.
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 cialism  and  to  democracy  and  yet  for
 reasong  which  87९  very  difficult  to  ex-
 plain  and  understand,  he  wag  in  the
 wilderness.  I  think,  a  great  tribute
 must  go  out  from  this  House  to  the
 magnanimity  of  the  Shaikh  who  has
 shown  a  true  Gandhian  outlook,  even
 Shrj  Jawaharlal  Nehru  did  in  and  the
 context.  Here  was  a  man  who  was
 imprisoned  time  after  time,  abused
 and  pilloried  and  yet  as  soon  as  he
 found  q  way  out,  he  walked  into  the
 open  gate  even  without  being  bid
 to  do  so,  stretched  out  his  hand  and
 took  the  hand  that  was  stretched  out
 to  him.  Let  us  not  forget  that  the  dia-
 logue  with  the  Sheikh  was  initiated
 by  Jawaharlal  Nehruand  the  dialogue
 has  more  sucessfully  brought  io  the
 conclusion  by  his  daughter,  Indira
 Gandhi.  I  think,  Sir,  we  must  look
 at  the  agreement,  therefore,  not  in
 terms  of  of  legal  constitutional  nice-
 hes,  article  370,  Supreme  Court,  this
 or  that  and  so  on,  but  in  terms  of  a
 new  and  broad  political  understund-
 Ing  which  we  are  beginning  to  have
 in  this  country,  of  reproachment  and
 integration  of  the  entire  country.

 Suir,  Kashmir,  as  we  all  know,  is  an
 issue  that  always  has  confronted  us
 when  we  go  abroad.  It  has  been  an
 issue  which  has  been  raised  by  imp
 erjalistic  powers  in  the  United  Nat-
 jons  and  the  absence  of  Sheikh  Ab-
 duilah  from  Kashmir  political  scene
 made  the  problem  much  more  ajffi-
 cult  for  some  of  us  when  we  went  to
 stand  up  in  defence  of  what  we  were
 doing  He  was  hailed  and  trotied
 by  our  imperialist  friends  who  gaid:
 “The  lion  of  Kashmir,  the  hero  of
 Kashmuir—Sheikh  Abdullah—ig  not
 there,  how  can  we  have  elections;
 what  king  of  government  you  have”
 All  these  things  were  thrown  at  us
 rightly  or  wrongly.  Now  that  Sheikh
 Abdullah  has  come  back  into  the
 mainstream,  now  that  issue  has  been
 finally  settled  and  international  mis-
 understanding  will  now  cease  inspite
 of  any  attempts  that  may  be  made  by
 our  friend  across  the  border  to  try
 and  revive  it.  I  do  not  bother  too
 much  about  the  international  reac
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 947  they  were  offered  a  choice  about
 which  way  to  go,  in  that  predomi-
 nently  Muslim  part  of  the  country,  he

 stood  by  secularism.  When  there  was

 holocaust  and  communal  killing,  when

 people  were  being  killed  on  either  of

 the  border  between  us  and  Pakistan,
 it  was  in  Kashmir,  a  predominently
 Muslim  State  with  the  Jeadership  of

 Sheikh  Abdullah  that  they  maintain-
 ed  tranquility  and  secularism.

 SHRI  S.  A.  SHAMIM  (Srinagar):  In

 spite  of  Balraj  Madhok.

 SHRI  SEZHIYAN:  Mahatma  Gan-

 dhi,  had  paid  the  richest  tribute  that

 could  be  paid  to  any  person  living  in

 those  days.  He  said  “Kashmir  is  a

 ray  of  light  in  the  darkness  of  death
 and  strife  and  Sheikh  Abdullah  may
 stil]  prove  to  be  @  ray  of  Jight,  not

 only  for  Kashmir  but  fer  the  entire

 country  in  the  days  to  come.”  This

 was  what  Mahatma  Gandni  said  about
 Kashmir  and  Sheikn  Abdullah  in
 1947.  It  is  not  as  af  Seikh  Abdullah
 has  swerved  from  the  path  of  secu-
 Jarism,  it  is  not  as  if  he  has  swery  ed
 from  the  path  of  democracy,  It  is  the
 other  side,  those  who  were  respon-
 sible....

 SHRI  PILOO  MODY:  Which  side?

 SHRI  SEZHIYAN:  The  other  side
 that  opposed  to  him.  It  was  that  side
 which  in  953  on  the  9th  August—
 August  8  is  a  national  day  of  celebra-
 tion  of  the  Quit  India  Movement—
 asked  the  person  who  steod  shoulder
 to  shoulder  with  others  in  India  in  the
 quit  India  Movement,  the  person  who
 was  the  leader  of  the  Quit  Kashmir
 Movement  in  this  country,  to  quit
 office,  and  in  a  very  unceremonious
 way  at  dead  of  night,

 SHRI  PILOO  MODY:  Like  Dharia.

 SHRI  SEZHIYAN:  Dharia  was
 thrown  out  but  he  is  still  here.  Seikh
 Abdullah  was  thrown  out  and  was
 sent  to  the  prison  on  the  same  day.
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 SHRI  PILOO  MODY:  You  do  not
 know  where  Dharia  is  going  to  sleep
 tonight.

 SHRI  SEZHIYAN:  On  August  9,
 953  at  the  dead  of  night  orders  of
 dismissal  were  issued  and  Sheikh
 Abdullah  was  put  behind  the  bars.
 All  canons  of  fundamental  liberties
 and  parliamentary  democracy  were
 thrown  overboard;  he  was  removed
 not  by  a  vote  of  no-confidence  in  the
 Assembly:  he  was  not  removed  from
 Prime  Ministership  by  the  Assembly
 but  by  the  Governor,  “Sardar-i-riya-
 sat”:  I  do  not  know  on  whose  advice
 he  did  so,  Shaikh  Sahib  pleaded  for
 an  opportunity  to  explain  his  position;
 he  said  that  he  owed  a  duty  to  the
 Assembly  88  the  Prime  Minister  but
 he  was  denied  that  opportunity.  For
 22  years  he  was  put  in  darkness.  Ac-
 cording  to  Mahatma  Gandhi  he  was  a
 ray  of  light  but  that  ray  of  light  was
 put  in  darkness.  After  4)  years  on  a
 cola  January  morning  he  was  Jet  out,
 literaily  str  anded  on  the  road,  he  was
 let  out  to  stand  on  the  snow  capped

 rocks  of  a  place  called  Kud,  40  miles
 away  trom  Srinagar  without  any
 transport  facilities.  They  say  he  has
 come  to  the  main-stream  again.  Of
 the  22  years  that  have  passed  since
 then,  3  years  were  spent  in  prison
 by  Sheikh  Abdullah.  The  ray  of  light

 was  put  in  dangeons  of  darkness  just
 because  he  pleaded  for  what  he  consi-
 dered  to  be  his  right.  You  may  differ
 from  him,  but  he  has  4  right.  He
 pleaded  for  that.  Why  was  he  put  in
 prison?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 He  wanted  independent  Kashmir.

 SHRI  SEZHIYAN:  He  wanted  self-
 determination.  Whatever  it  is,  is  that
 the  way  to  resolve  differences?  Hag
 he  come  to  the  reverse  side  now?
 They  could  not  be  solved  by  extern-
 ment  orders  and  prison  bars  and  dan-
 geong  of  darkness  or  by  repression  or
 charges  of  conspiracy.  When  he  was-
 dismissed  from  Prime  Ministership,  it
 was  said  that  he  had  become  an  agent
 of  the  United  States  imperialism:
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 against  the  interests  of  India  and
 Pakistan,  Later  on  he  was  dubbed  as
 an  agent  of  communalism  and  separa-
 tism  under  the  aegis  of  Pakistan.  Then,
 when  he  met  Chou  En-Lai  he  was
 called  an  agent  of  China.

 SHRI  PILOO  MODY:  Now  that  Mrs
 Gandhi  had  reached  an  understanding
 with  him  you  can  call  him  an  agent
 of  Indira  Gandhi.

 SHRI  SEZHIYAN:  I  am  glad  Dr.
 Rao  referred  to  thia  point.  Inspite  of
 all  the  repression  and  the  apony
 through  which  he  was  made  io  pass,
 he  was  not  bitter  when  he  came  out.
 He  was  not  angry  with  those  people
 because  he  still  belives  in  secularism
 democracy  and  socialism.  When  the
 opportunity  came,  he  availed  of  that
 opportumty,  The  lesson  to  be  drawn
 Js  that  August  994  should  not  be
 again  tried,  not  only  on  him  but  on
 others  also  not  only  in  Kashmir  but
 in  other  places  also  I  appreciate,  not
 what  you  did  for  Sheikh  Abdullah,
 but  what  yeu  did  for  sulving  problem
 which  defied  solution  for  all  these
 years.  The  approuwth  is  the  main
 thing  The  apmoach  towards  the
 solution  of  any  problern  shuuld  be
 through  the  table,  through  a  dialogue,
 not  through  dungeons  of  darkness

 There  is  no  use  of  these  dungeons
 and  other  things,  My  appeal  to  you
 is  this.  You  may  not  approve  of  my
 attitude,  but  on  that  score  do  not  call
 Me  a  Communulist.  Opposition  should
 not  be  taken  as  being  equivalent  to
 treason,  If  an  unpalatable  demand  is
 made  by  Shri  Jaya  Prakash  Narayan
 or  anybodyelse,  you  should  not  imme-
 dhately  say  that  ne  is  an  esiemy  of  the
 countiy,  an  agent  of  furegn  imperia-
 lism.  Often  times  you  have  been  found
 to  be  wrong.  ‘hose  who  were  at  the
 helm  of  affairs  in  953  have  been
 proved  to  be  wrong  in  respect  of
 Kashmir.  All  the  prosecution  cases
 dragged  on  for  yeara,  I  think  Mr.
 G.  s.  Pathak  went  all  the  way  to
 argue  the  case.  What  happened?  After
 years  of  prosecution,  after  years  of
 Producing  so  much  evidence  jt  had  to
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 be  withdrawn,  the  charges  could  not
 stand  the  test  of  a  court,  not  to  speak
 of  ordinary  human  imagination,

 The  Prime  Minister  is  very  right  in
 suylng  that  nothing  significant  has
 been  conceded  to  weaken  the  present
 constitutional  positicn.  Scme  people
 who  were  against  the  agreement  have
 pointed  out  that  the  title  of  ‘Waztr-e-
 Azam’  has  been  conceded.  Wazir-e-
 Azam  is  a  mouthful  for  me,  but  the
 people  of  Kashmir  like  at  and  accept
 it  Under  the  935  Act  in  those  days
 the  Chief  Ministers  of  the  respective
 provinces  Wete  called  Premiers  and
 Rajan  Was  the  fii.t  Picmer  ain  the
 then  composite  Stave  of  Madras.  In
 Australia  the  State  Gcvirnments  have
 got  Prime  Muinisie:,  even  (hough  there
 usa  Prime  Minister  of  the  Federal
 Government.  We  have  got  Ministers
 heth  at  tne  centre  and  in  the  States.
 Theietore,  just  by  ७  change  in  name
 nothing  has  happencd,  nothing  is  con.
 cedet  Thercfore,  sf  we  ask  for  simi-
 Jar  things,  3ou  should  not  feel  that  we
 ate  usking  for  something  more,

 THE  MINISTER  OF
 (SHRI  SWARAN  SINGH):
 the  Tami]  equivalent?

 DEFENCE
 What  is

 SHRI  SEZHIYAN;  Mudal
 char,

 Amat-

 As  has  been  rightly  pointed  out
 even  if  article  ‘132(2)  is  amended,  arti-
 cle  36  will  take  care  of  those  cases
 where  an  appeal  hes  to  the  Supreme
 Court  Mr,  Goswami  has  pointed  out
 that  in  respect  ot  imc¢me  tax  not  be-
 ing  Paid  in  Nagaland  and  Maghalya,
 they  have  been  given  permission  un-
 der  article  95402),

 For  Jammu  and  Kashmir  they  have
 a  separate  Constitution.  Under  that
 Constitution  certain  Tights  have  been
 emveded  to  them.  Therefore,  it  is
 nothing  strange,  nothing  u.usual.  You
 should  not  call  it  anti  national  if  one
 State  can  have  a  Constitution  of  its
 own  as  against  the  Federal  Constitu-
 tion.  In  the  United  States  each  State
 has  got  a  Constitution,  hag  got  a  State
 Anthem  and  a  State  flag  also.  In
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 947  they  were  offered  a  choice  about
 which  way  to  80,  in  that  predomi-
 nently  Muslim  part  of  the  country,  he

 stood  by  secularism.  When  there  was

 holocaust  and  communal  killing,  when

 people  were  being  killed  on  either  of

 the  border  between  us  and  Pakistan,
 it  was  in  Kashmir,  a  predominently
 Muslim  State  with  the  leadership  of

 Sheikh  Abdullah  that  they  maintain-
 ed  tranquility  and  secularism.

 SHRI  S.  A.  SHAMIM  (Srinagar):  In

 spite  of  Balraj  Maxhok.

 SHRI  SEZHIYAN:  Mahatma  Gan-

 ahi  had  paid  the  richest  tribute  that

 could  be  paid  to  any  person  living  in

 those  days.  He  said  “Kashmir  is  a

 ray  of  light  in  the  darkness  of  death
 and  strife  and  Sheikh  Abdullah  may
 still  prove  to  be  a  ray  of  light,  not

 only  for  Kashmir  but  for  the  entire

 country  in  the  days  to  come.”  This

 was  what  Mahatma  Gandhi  said  about
 Kashmir  and  Sheikno  Abdullah  =  in
 1947.  It  is  not  as  if  Seikh  Abdullah
 has  swerved  from  the  path  of  secu~
 Jarism,  it  is  not  as  if  he  has  swerved
 from  the  path  of  democracy,  It  is  the
 other  side,  those  who  were  respon-
 sible....

 SHRI  PILOO  MODY:  Which  side?

 SHRI  SEZHIYAN:  The  yther  side
 that  opposed  to  him.  It  wus  that  side
 which  in  953  on  the  9th  August—
 August  8  is  a  national  day  of  celebra-
 tion  of  the  Quit  India  Movement—
 asked  the  person  who  8006  shoulder
 to  shoulder  with  others  in  India  in  the

 quit  India  Movement,  the  person  who
 was  the  leader  of  the  Quit  Kashmir
 Movement  in  this  country,  to  quit
 office,  and  in  a  very  unceremonious
 way  at  dead  of  night,

 SHRI  PILOO  MODY:  Like  Dharia.

 SHRI  SEZHIYAN:  Dharia  was
 thrown  out  but  he  is  still  here.  Seikh
 Abdullah  was  thrown  out  and  was
 sent  to  the  prison  on  the  same  day.
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 SHRI  PILOO  MODY:  You  do  not
 know  where  Dharia  is  going  ta  sleep
 tonight.

 SHRI  SEZHIYAN:  On  August  9,
 953  at  the  dead  of  night  orders  of
 dismissal  were  issued  and  Sheikh
 Abdullah  was  put  behind  the  bars.
 All  canons  of  fundamental  liberties
 and  parliamentary  democracy  were
 thrown  overboard;  he  was  removed
 not  by  a  vote  of  no-confidence  in  the
 Assembly;  he  wag  not  removed  from
 Prime  Ministership  by  the  Assembly
 but  by  the  Governor,  “Sardar-i-riya-
 sat”;  I  do  not  know  on  whose  advice
 he  did  so.  Shaikh  Sahib  pleaded  for
 an  opportunity  to  explain  his  position;
 he  said  that  he  owed  a  duty  to  the
 Assembly  ag  the  Prime  Minister  but
 he  was  denied  that  opportunity.  For
 22  years  he  was  put  in  darkness.  Ac-
 vording  to  Mahatma  Gandhi  he  was  a
 ray  of  light  but  that  ray  of  Hight  was
 put  in  darkness.  After  Ay  years  on  a
 colg  January  morning  he  was  let  out,
 literally  str  anded  on  the  road,  he  was
 Jet  out  to  stand  on  the  snow  capped
 rocks  of  a  place  called  पते,  40  miles
 away  from  Srinagar  without  any
 transport  facilities.  They  say  he  has
 come  tu  the  main-stream  again.  Of
 the  22  years  that  have  passed  since
 then,  23  years  were  spent  in  prison
 by  Sheikh  Abdullah  The  ray  of  light

 was  put  in  dangeons  of  darkness  just
 because  he  pleaded  for  what  he  consi-
 dered  to  be  his  right.  You  may  differ
 from  him,  but  he  has  g  right.  He
 pleaded  for  that.  Why  was  he  put  in
 prison?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 He  wanted  independent  Kashmir.

 SHRI  SEZHIYAN;:  He  wanted  self-
 determination.  Whatever  it  is,  is  that
 the  way  to  resolve  differences?  Has
 he  come  to  the  reverse  side  now?
 They  could  not  be  solved  by  extern-
 ment  orders  and  prison  bars  and  dan-
 geong  of  darkness  or  by  repression  oT
 charges  of  conspiracy.  When  he  was-
 dismissed  from  Prime  Ministership,  it
 was  said  that  he  had  become  an  agent
 of  the  United  States  imperialism.
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 against  the  interests  of  India  and
 Pakistan,  Later  on  he  was  dubbed  as
 an  agent  of  communalism  and  separa-
 tism  under  the  aegis  of  Pakistan.  Then,
 when  he  met  Chou  En-Lai  he  was
 called  an  agent  of  China.

 SHRI  PILOO  MODY:  Now  that  Mrs.
 Gandhi  had  reached  an  understanding
 with  him  you  can  call  him  an  agent
 of  Indira  Gandhi.

 SHRI  SEZHIYAN:  I  am  glad  Dr.
 Rao  referred  to  this  point.  Inspite  of
 all  the  repression  and  the  agony
 through  which  he  was  made  to  pass,
 he  was  not  bitter  when  he  came  out.
 He  was  not  angry  with  those  people
 because  he  still  belives  in  secularism
 democracy  and  socialism.  When  the
 opportunity  came,  he  availed  of  that
 opportunity,  The  lesson  to  be  drawn
 is  that  August  953  should  not  be
 again  tried,  not  only  on  him  but  on
 others  also  not  only  in  Kashmir  but
 in  other  places  also.  I  appreciate,  not
 what  you  did  for  Sheikh  Abdullah,
 but  what  you  did  for  solving  problem
 which  defied  solution  for  all  these
 years.  The  approach  is  the  main
 thing.  The  approach  towards’  the
 solution  of  any  problem  ghould  be
 through  the  table,  through  a  dialogue,
 not  through  dungeons  of  darkness.

 There  is  no  use  of  these  dungeons
 and  other  things.  My  appeal  to  you
 is  this.  You  may  not  approve  of  my
 attitude,  but  on  that  score  do  not  call
 Me  a  communalist.  Opposition  should
 not  be  taken  as  being  equivalent  to
 treason,  If  an  unpalatable  demand  is
 made  by  Shri  Jaya  Prakash  Narayan
 or  anybodyelse,  you  should  not  imme-
 diately  say  that  he  is  an  enemy  of  the
 country,  an  agent  of  foreign  imperia-
 lism.  Often  times  you  have  been  found
 to  be  wrong.  Those  who  were  at  the
 helm  of  affairs  in  953  have  been
 proved  to  be  wrong  in  respect  of
 Kashmir.  All  the  prosecution  cases
 dragged  on  for  years.  I  think  Mr.
 G.  5.  Pathak  went  all  the  way  to
 argue  the  case.  What  happened?  After
 years  of  prosecution,  after  years  of
 producing  so  much  evidence  it  had  to
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 be  withdrawn,  the  charges  could  not
 stand  the  test  of  a  court,  not  to  speak
 of  ordinary  human  imagination,

 The  Prime  Minister  is  very  right  in
 saying  that  nothing  significant  has
 been  conceded  to  weaken  the  present
 constitutional]  positicn.  Scme  people
 who  were  against  the  agreement  have
 pointed  out  that  the  title  of  ‘Wazir-e-
 Azam’  has  been  conceded.  Wazir-e-
 Azam  is  a  mouthful  for  me,  but  the
 people  of  Kashmir  like  it  and  accept
 it.  Under  the  935  Act  in  those  days
 the  Chief  Ministers  of  the  respective
 provinces  were  called.  Premiers  and
 Rajaji  was  the  first  Premier  in  the
 then  composite  State  ot  Madras.  In
 Australia  the  State  Gevernments  have
 got  Prime  Ministers  even  though  there
 is  a  Prime  Minister  of  the  Federal
 Government.  We  have  got  Ministers
 both  at  the  centre  and  in  the  States.
 Therefore,  just  by  a  change  in  name
 nothing  has  happened,  nothing  jis  con.
 ceded.  Therefore,  if  we  ask  for  simi-
 lar  things,  you  should  not  feel  that  we
 are  asking  for  something  more,

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  What  is
 the  Tamil  equivalent?

 SHRI  SEZHIYAN:  Mudal  Amai-
 char.

 As  has  been  rightly  pointed  out
 even  if  article  132(2)  is  amended,  arti-
 cle  36  will  take  care  of  those  cases
 where  an  appeal  lies  to  the  Supreme
 Court.  Mr.  Goswami  has  pointed  out
 that  in  respect  of  income  tax  not  be-
 ing  paid  in  Nagaland  and  Maghalya,
 they  have  been  given  permission  un-
 der  article  254(2).

 For  Jammu  and  Kashmir  they  have
 a  separate  Constitution.  Under  that
 Constitution  certain  rights  have  been
 conceded  to  them.  Therefore,  it  is
 nothing  strange,  nothing  unusual.  You
 should  not  call  it  anti  national  if  one
 State  can  have  a  Constitution  of  its
 own  as  against  the  Federal  Constitu-
 tion.  In  the  United  States  each  State
 has  got  a  Constitution,  hag  got  a  State
 Anthem  and  a  State  flag  also.  In
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 (Shri  Sezhiyan.]
 Jammu  and  Kashmir  under  article  44
 of  the  Constitution,  a  separate  flag
 has  been  provided  for  that  State.

 I  also  concede  that  there  is  a  pecu-
 liarity,  a  special  case  for  Jammu  and
 Kashmir,  but  on  that  score  if  some-
 body  else  has  asked  for  gim  Jar  things
 do  not  call  them  names.  Jummu  and
 Kashmir  has  been  a  very  sensitive
 border  trea  Apart  from  that  half  of
 the  State  has  been  occupied  by  Pakis..
 tan.  In  such  ag  State,  you  have  given
 some  special  powers,  State  autonomy,
 a  separate  Constitution  for  the  State
 and  a  separate  flag  for  the  State.  You
 Bave  a  separate  name  for  the  Chief
 Minister  there  In  spite  of  that,  the
 unity  and  solidarity  of  the  country  has
 not  been  disrupted  Then,  why  are
 you  afraid  if  other  States  demand  the
 same  autonomy  and  pvwers?  Here
 is  a  sensitive  area  which  hes  with~
 stood  this  Sheikh  Abdullah  said  in
 Madras  that  special  problems  require
 special  remedies,  ile  elsy  said,  “Don't
 bracket  Kashmir  with  other  States”.
 He  was  aware  of  the  demand  fur  State
 autonomy  in  Tamil  Nadu.  He  gave
 the  advice  that  we  should  not  equate
 other  States  with  Kashmir  But  he
 said,  he  supported  the  demand  for
 greater  autonomy  He  said,  “it  will
 also  strengthen  national  integration  If
 the  people  of  a  State  want  to  have
 autonomy.  they  should  have  it  You
 cannot  keep  people  by  ferce”  This
 Is  the  statement  made  by  a  statesman
 who  has  been  suljected  io  much  per-
 secution  Our  worthy  friend  Prof
 Hiren  Mukerjee,  said  that  this  eon.
 cept  of  self-determinat‘on  should  not
 be  taken  as  an  example  by  cthers  and
 demanded  If  the  primcipat  of  State
 asutonomy  has  been  exp.  rimented  and
 found  to  draw  the  people  of  Jammu
 and  Kashmir  into  the  mainstream  of
 India,  I  do  not  know  how  it  is  going
 to  affect  the  other  parts  of  the  coun-
 try  if  they  also  demand  हरा  auto-
 nomy  I  have  not  brought  here  the
 relevant  literature,  but  when  the  first
 election  was  fought  in  1948,  in  their
 election  menifesto,  the  then  undivid-
 ed  Communist  Party  of  India  demand.
 ed  37  Constituent  Assemblies  for  the

 country.  They  did  not  accept  the  idea
 of  one  nation,  They  said,  thig  is  a
 country  consisting  of  so  many  nationa-
 latieg  and  each  should  have  a  Consti-
 tuent  Assembly.  Each  Constituent
 Assembly  should  have  the  right  of
 self-determination  and  send  their  re-
 presentatives  to  the  Federal  Consti-
 tuent  Assembly  They  supported  that
 idea,  Probably  they  might  have
 changed  their  views  now  and  I  do  not
 blame  them  fer  that,  All  l_  say  is,
 when  I  demand  more  autonomy  and
 powers  for  the  States,  when  I  say
 there  may  be  a  separate  flag  for  each
 State,  a  separate  State  Anthem  and  a
 separate  Corstitution  for  each  State,
 you  may  agree  or  disagree  with  me,
 but  come  and  discuss  it  round  the
 table  Don’t  call  us  nemes  Don’t
 call  our  demand  as  anti-national

 This  is  not  something  fresh  that  we
 have  developed  a  soft  corner  or  res-
 pect  or  admiration  for  Sheikh  Abdul-
 Jah  I  remember  in  7902  and  —  1963,
 when  others  were  afraid,  whenever
 any  petitions  came,  we  were  one  In
 asking  for  the  release  of  Sheikh
 Abdullah  and  having  a  dialogue  with
 him  round  the  table  I  am  very  hope-
 ful  that  with  the  new  opportunity
 given  under  the  able  leadership  of
 Sheikh  Abdullah,  a  really  new  Kash-
 mir  will  come  into  bemg,  worthy  of
 being  tollawed  by  other  parts  of  India.

 SURI  K  HANUMANTHAILYA
 (Bangalore)  Sir,  I  am  happy  to  see
 that  the  DMK  leaders  are  appreciat-
 ing  the  efforts  made  for  a  settlement,
 I  am  purticulutly  happy  to  see  their
 approval  of  the  steps  Government  has
 taken

 Sir,  my  impression  ig  that  we  have
 been  cver-playing  the  issue  of  Kash-
 mir  for  a  very  long  time  It  may  be
 thar  its  location  determines  this  sort
 of  enptroversy.  Koshmir  has  been
 placed  on  the  map  of  India  in  the
 Nothern-most  position  and  its  height
 alco  y  more  than  five  to  six  thousand
 fect  This  top  position,  in  a  way,  is
 contributing  to  thig  controversy  a3
 well  as  to  the  importance  it  hes  gain.
 ed.  There  is  a  Shakespeorean  drama
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 gy  the  name  of  “Much  Ado  about  Noth-
 ing’;  I  might  transform  it  and  say
 that  there  is  much  ado  about  a  little
 thing.  The  whole  population  of  Kash-
 mir  put  together  is  not  equal  even  to
 a  constituency  of  some  of  us.  It  is
 not  even  as  big  as  Bangalore  in  the
 matter  of  population,  But  that  does
 not  determine  its  importance;  its  im-
 portance  is  determined  by  the  contro-
 versy  and  not  by  its  contribution  to
 the  national  progress  nor  even  by  the
 example  some  of  its  leaders  have  set
 in  the  matter  of  integration  and  unity.

 There  was  what  is  called  ‘Marshall
 Aid’  after  the  second  world  war  in
 order  to  help  the  economic  recovery
 of  European  countrics.  Ultimately  it
 ended  in  a  joke  that  if  any  European
 country  wanted  fresh  money  from
 USA  they  had  to  say  that  there  were
 a  lot  of  communists  there.  They  used
 the  Communist  bogey  to  gain  more
 and  more  aid.  Sumewhat  in  the  same
 way,  the  bogey  of  plebisite,  referen-
 dum  or  separatism  has  been  played  up
 advisedly,  I  think,  so  that  they  may
 get  more  aid  and  they  may  get  more
 importance.  If  you  scan  the  set-up  of
 the  Government  of  India  you  will  see
 that  even  the  personne!  of  Kashmir
 who  hail  from  Kashmir  occupy  a  dis-
 proportionately  important  place  in  the
 administrative  set-up  from  the  Cabi-
 net  downwards.  All  the  time,  they
 have  been  framing  snd  managing
 Plans  atid  they  have  been  assisting  the
 Prime  Minister.  Unwittingly.  the
 Opposition  people  ure  adding  to  this
 bargaining  power  of  Kashmir,  I  do
 not  envy  this  disproportienate  impor-
 tance  and  bargaining  power;  for,  all
 of  us  are  Indians,  and  it  does  not  mat-
 ter  whoever  get  places  whether  he
 comes  from  Kashmir,  MNzernataka,
 Tamilnadu  or  U.P.  We  do  not  make
 a  distinction  between  an  Indian  and
 an  Indian.  We  have  developed  a  sense
 of  tolerance  so  far  as  this  undue  im-
 portance  js  concerned.  All  the  time
 we  have  been  requesting  the  Oppo-
 sition  Members  not  to  unwittingly  and
 unintentionally  play  up  this  issue  so
 that  this  question  of  imbalance  in  the
 matter  of  treatment  which  you  allege
 continues,  and  continues  to  grow.  The
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 Kashmir  problem  has  been  there  be-
 Cause  of  the  unfortunate  development that  took  place  in  India  after  or  sim-
 ultaneously  with  the  granting  of  in-
 dependence,

 Then  the  two-nation  theory  enter-
 ed  into  this  controversy  and  for  a time  Sheik  Abdullah  behaved  in  a
 very  correct  manner,  I  would  not  say in  a  Magnanimous  manner.  For  most of  us  who  have  fought  for  the  free- dom  of  the  country,  have  played  an
 equal  Part  in  the  matter  of  integra
 tion,  unity  and  framing  of  the  Cons-
 titution.  But  the  situation  wag  80
 exploited  by  some  leaders  of  the  area
 just  to  keep  themselves  in  the  front
 Position  in  the  front  page  of  the
 National  and  international  news-
 papers.  Therefore,  ]  want  to  warn
 you,  rather  [  want  to  request  you.  the
 Opposition  leaders,  to  see  that  this
 undue  importance  is  not  further  en-
 couraged  or  developed.  If  you  had
 kept  everyone  of  us,  I  mean  the  States,
 in  their  proper  places,  this  kind  of
 controversy  would  not  have  arisen.

 At  the  time  Sheik  Abdullan  was,
 what  is  called,  the  Prime  Minister  in
 Kashmir,  I  was  a  poor  Chef  Minis-
 ter  in  Karnataka.  Then,  many  of  you
 do  not  know,  the  controversy  was
 whether  there  must  be  two  flags  in
 the  State.  In  order  to  set  an  example
 to  these  people,  including  the  Kash-
 mir  Government  which  wanted  two
 flags.  I  removed  what  ig  called  the
 State  flag:  and  made  the  national  flag
 to  fly  high  with  all  solemnity  and
 supremacy  In  those  days,  the  then
 Prim.  Minister  Jawaharlal  Nehru
 very  much  appreciated  this  move  and
 conrratulated  me  on  having  given  a
 hint  to  Sheik  Abdwilah  But  Sheik
 Abdullah  did  not  take  the  hint.  As
 vou  know,  he  went  to  the  c.tent  of
 claiming  a  separate  status  for  Kash-
 mir,  Also.  I  am  told,  he  got  the  help
 of  come  foreign  countries,  who  were
 interested  in  keeping  this  fire  alive

 SHRI  Ss.  A.  SHAMIM
 (Srinagar):  You  did  well  in  dis-
 missing  him,  The  language  he  is  talk-
 ing  is  wrose  than  that  of  Shri  Dharia.
 The  Government  is  criticised.  He
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 [Shri  8.  A.  Shamim]
 says  that  Sheik  Abdullah  took  advan-
 tage  of  assistance  from  foreign
 countries.  Shame  on  you.

 SHRI  K.  HANUMANTHAIYA:  I
 do  not  take  Shri  Shamim  seriously....

 SHRI  S.  A.  SHAMIM:  Your  party
 is  not  taking  you  seriously;  they  are
 laughing  at  you.

 SHRI  K.  HANUMANTHAITYA:

 ta)  because,  when  he  says  ‘sheme’,
 it  rhymes  with  his  name!

 SHRI  5.  A.  SHAMIM:  The  same  to
 you,

 SHRI  K.  HANUMANTHAIYA:  We
 have  discussed  this  question  of  Sheik
 Abdullah  several  times  in  the  AICC
 _reeting.  The  last  time  when  I  spoke
 on  this  subject,  some  of  my  friends

 ‘May  remember,  I  did  not  approve  the
 atiitude  of  my  friend  Sheikh  Abdullah
 Here  I  may  tell  you  for  your  infor-
 mation  that  I  have  got  very  good
 relationship,  friendly  relaticnship
 with  him  in  spite  of  these  differences.

 ‘In  the  days  when  he  was  considered
 a  hostile  person  by  our  Government-
 al  leaders,  he  once  came  to  my  hvwuse
 and  discussed  this  problem.  I  advised

 “him  correctly.

 I  advised  him  correctly.
 SHRI  S.  A.  SHAMIM:  How  foclish

 -of  him!  To  come  to  you  of  all  _  per-
 sons!

 SHRI  K.  HANUMANTHAIYA:  He
 had  such  a  set  fools  around  him  that
 he  was  misguided.

 It  took  20  years  for  him  to  get
 properly  educated.  Without  personal
 anticipation  of  anything,  disinteres-
 tedly,  I  say  that  I  have  found  in  our
 Jeader,  Shrimatj  Indira  Gandhi,  a
 person  who  is  capable  of  taking  cor-
 rect  political  steps  at  the  right  time.
 She  can  weighs  things  and  takes  the
 right  decision,  and  that  is  what  has
 exactly  happened  in  this  case.

 All  that  he  has  now  accepted  in
 this  agreement  if  he  had  done  at
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 that  time,  there  would  have  been  no

 occasion  for  him  to  be  arrested  and
 there  would  have  been  no  time  for  all

 thig  controversy  either.  In  fact,  I  told
 him  personally  that  he  would  have

 been  in  the  Central  Cabinet  or  In  any

 good  positions  he  would  have  liked  to

 take.

 Sir,  the  Central  Government—one
 has  to  understand—is  the  Central
 Government  and  every  other  State
 Government  is  only  a  State  Govern-
 ment.  So,  to  place  them  and  argue  on
 terms  of  equality  with  the  Centre—
 whoever  may  be  the  Chief  Minister—
 is  like  an  ant  arguing  with  an  elephant
 I  told  him  so.

 I  was  speaking,  having  haq  experi-
 ence  of  freedom  fighting  ang  having had  experience  of  forging  unity,  in
 my  own  small  way.  In  a  country  like
 India  we  cannot  afford  to  have  all
 states  and  Governments  equal—not
 in  the  legal  sense  but  in  the  pulitical
 sense.  Even  in  the  DMK,  if  every-
 body  claims  equality  with  Karunani-
 dhi,  there  will  be  no  Karunanidhi.

 So,  let  us  accept  this  hard  fact  that
 Indian  unity  is  the  basis  and  the  for-
 most  important  factor  in  all  adminis-
 trative  set-ups  or  political  set-ups  or
 Constitutional  set-ups,  It  may  be.  I
 envisage,  that  the  very  peovle  who
 argue  for  State  autonomy  wiJl  argue
 the  other  way  if  they  happen  to  come
 to  the  Centre—for,  it  is  only  human
 nature  to  be  subjective.  It  is  only
 people  like  Mahatma  Gandhi  who
 have  risen  above  ail  political]  and
 ‘personal  temptations  that  could  afford
 to  be  impersonal  and  objectve.  Most
 of  us  are  subjective.  Therefore,  wher-
 ever  we  are,  in  our  view,  that  place
 becomes  the  most  important  place.  I
 see  the  same  development  in  the
 evolution  of  political  ideas  of  the
 DMK.  I  know  them  personally.  The
 former  Chief  Minister  Mr.  Annadurai
 was  a  great  friend  of  mine  and  he
 spoke  kindly  of  me  even  when  I  was
 not  in  office.

 SHRI  SEZHIYAN:  That  is  a  great
 thing.
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 SHRI  K.  HANUMANTHAIYA;  Sir,
 this  DMK  stood  for  a  separate  State
 after  the  independence  of  India,  But
 when  their  representatives  came  to
 Parliament  they  mixed  in  the  main-
 stream  of  national  politics.  I  know  this
 through  my  personal  frendshin  with
 the  MPs  and  they  modified  their  stand
 J  thank  them  and  their  patriotic
 spirit.  They  did  not  etand  on  forma-
 lities  or  om  a  question  of  prestige  in
 modifying  their  political  stand  to  be
 willingly  one  of  the  States  of  India.
 Now  they  want  State  autonomy.

 As  you  know,  I  happended  to  be
 Chairman  of  the  Administerative  Re-
 forms  Commission  which  has  given
 its  report  on  CentraJ-State  relations.
 lt  was  assisted  by  eminent  jurists  in-
 cluding  the  late  Advocate  General
 Setalvad,  C.  D.  Deshmukh  and  such
 other  eminent  persons  from  all  over
 India,

 At  that  time,  the  Government  of
 India  wrote  to  me  an  urgent  letter  that
 a  report  must  immediately  be  =  sub-
 mitted  on  this  subject  as  ‘hey  wanted
 to  consider  the  problem.  It  was  in
 the  then  existing  context.

 After  examining  all  the  suygestions
 Proposals  and  claim  for  autonomy,
 We  came  to  this  conclusion:

 “We,  therefore,  do  not  think  it
 necessary  to  suggest  any  amend-
 ment  to  the  Constitution.  We  have,
 however,  made  recommen:  ticns  ta
 delegate  more  financial  an.  armini-
 strative  functions  and  powers  to
 the  States  with  the  twin  objectives
 of  making  relations  belween  the
 Centre  and  the  States  smcot}er  and
 introducing  ¢ffieency  and  economy
 in  the  administration  of  the  Union
 and  the  State  Governments  I’  is
 not  in  the  emendment  of  the  Con-
 stitution  that  the  salutinn  ty  the
 problem  of  Central-Stat»  retation-
 ship  is  to  be  sought  but  in  the  war-
 king  of  the  provisions  of  the  Con-
 stitution  by  all  concerned  in  the
 balanced  spirit  in  which  the  found-
 ing  fathers  intended  them  to  be
 worked.”

 3726  LS—0.
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 Even  the  Congress  Chief  Ministers

 have  been  advocating  some  devolution
 of  financial  powers  and  functions
 Mahatma  Gndhi  madea  famous  state
 ment  depicting  the  kind  of  admini-
 strative  set-up  that  is  to  serve  India.
 He  said  that  it  should  be  like  a  pyra-
 midical  structure  with  the  base  on
 the  ground,  not  topsy-turvy  making
 the  apex  stand  on  the  ground  and  the
 base  on  the  top.  That  would  look
 ridiculous.  In  a  big  country  like  India
 where  60  crores  of  people  have  to  be
 20  headed  persons  to  manage  the  af-
 fairs  of  the  whole  of  India,  having
 persona]  knowledge  of  persons  and
 problems  of  the  country,  It  has  been
 one  of  my  dictums  that  nobody  can
 be  effiecient  in  a  Government  unless
 he  knows  persons  he  is  dealing  with
 and  the  problems  he  is  handling.
 Progressively.  the  administrative
 set  up  in  India  has  become  somewhat
 impersonal  Therefore,  where  er  eff-
 ciency  and  economy  are  needed  we
 have  to  introduce  certain  measures
 which  are  in  the  nature  of  devolution
 of  administrative  and  financial  powers.
 This  can  be  examined  unpersonally
 on  all-India  basis  withuut  any  parti-
 cular  State  claiming  a  particular  pri-
 willene  ot  a  patticular  way  of  dealing
 with  this  problem,

 It  is  not  merely  the  DMK.  If  you
 know  the  correspondence  and  other
 things,  even  the  Congress  Chief
 Ministers  have  heen  urging  for  such
 devolution,  This  will  come  This
 hos  nothing  to  do  with  Kashmir.  If
 you  mix  up  Kashor  with  State  auto-
 nomy,  you  are  likely  to  lose  the  case
 and  you  are  likely  to  be  misunder-
 stood.  Sheikh  Abdullah  was  mis~-
 understood  and,  ultimately.  he  had  to
 clear  the  mistinderstanding  by  making
 this  agreement,  Nobody  can  question
 his  statements  which  are  printed  and
 published.  At  one  time,  he  wanted
 Kashmir  State  to  be  an  independent
 State.  At  another  time.  he  wanted
 plebiscite  and,  af  another  time,  he
 wanted  some  special  status.  Once
 when  the  controversy  was  going  on—I
 will  disclose  to  you—T  asked  Pandit
 Nehru  “What  ig  that  he  wante?”.
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 [Shri  B,  Hanumanthaiya.  |
 Some  talks  were  going  on  in  those
 days.  Pandit  Ji  told  me,  “He  wants  a
 kind  of  condominion,  something  like
 that,”  But  let  it  be  said  to  the  credit
 of  our  great  leader,  though  he  had
 personal  aifcction  for  Sheikh  Abdullah,
 and  he  wanted  to  do  his  very  best  to
 see  that  tiis  problem  is  settled,  he  did
 not  concede,  because  he  considered
 Indian  unity  much  more  important
 than  any  personal  friendship,  Sir,  the
 documents  placed  by  the  Prime  Minis-
 ter  before  the  House  concerning  the
 statement  and  the  conditions  in  the
 agreement  are  quite  satisfactory,

 MR.  DEPUTY-SPEAKER:  Now,  you
 have  started  speaking  on  the  state~-
 ment,  You  have  taken  20  minutes.

 SHRI  K.  HANUMANTHAIYA:  I
 obey  your  orders,  He  has  agreed
 ultimately  and  I  hope  finally.  I
 appreciates  that  the  main  purpose  of  the
 dialogue  was  to  remove  misapprehen-
 sion  on  cither  side  to  ensure  the  bond
 between  the  Union  Government  and
 the  State,  He  has  accepted  the  ques-
 tion  of  accession  and  integration  as
 irrevocable,  These  are  the  two  com-
 mitments  he  has  made  after  a  consi-
 derab'e  period  of  thinking  and  suffer-
 ing  also.  Ultimately,  suffering  makes
 us  wise  and  he  has  become  wise,  It  is
 all  the  work  of  the  Prime  Minister.
 She  has  brought  about  this  change  of
 attitude  in  the  minds  of  the  erstwhile
 Kashmiri  leaders  who  wanted  some
 special  status  and  the  like,  Let  us
 accept  this  agreement  unanimously,
 and  also  let  us  not  again  build  up  this
 controversy  so  that  the  rest  of  India
 is  not  exploited.

 श्री  ग्रस्त  बिहारी  वाजपेयी  (ग्वालियर):
 उपाध्यक्ष  महोदय,  श्रीमती  इंदिरा  गांधी  के

 प्रस्ताव  में  मैं  ने  भारतीय  जनसंध  की  शोर

 से  एक  संशोधन  प्रस्तुत  किया  है  1  सह
 संशोधन  प्रति-प्राय  व  के  रूप  में  सदन  के
 सामने  है।  मैं  उसे  पढ़  कर  अपना  भाषण  आरम्भ

 करना  चाहता  हूं  :

 “This  House  having  considered  the
 statement  made  by  the  Prime

 Minister  in  the  House  on  the  24th
 February,  1975,  in  relation  to  the
 State  -of  Jammu  and  Kashmir,
 resoives  that  the  process  of  integra-
 tion  of  the  Jammu  and  Kashmir
 State  with  the  rest  of  India  going  on
 during  the  last  more  than  two
 decades  will  be  carried  further  and
 the  State  be  brought  at  par  with  the
 other  States  of  India.”

 ग्रगर  सदन  इस  प्रस्ताव  को  स्वीकार  कर  ले.

 श्री  राम  सहाय  पांडे  (राजनंदगांव)

 यह  कभी  नहीं  करेगा  ।

 श्री  जगन्नाथ  राव  जोशी  (शाजापुर):

 यही  तो  गड़बड़  है श्राप  काश्मीर  को  अलग

 ही  रखना  चाहते  हैं

 श्री  अटल  बिहारी  वाजपेयी  :  उपाध्यक्ष

 महोदय,  जो  समझौता  हुआ  है  उसके  बारे  में

 प्रधान  मंत्री  जी  ने  वक्तव्य  देते  हुए  हमें  बताया

 था  कि  शेख  अब्दुल्ला  953  की  स्थिति  को

 वापस  लाना  चाहते  थे  ।  लेकिन  उन  से  कहा
 गया  कि  घड़ी  की  सुई  को  पीछे  नहीं  घुमाया
 जा  सकता  |  अगर  यह  बात  सच  होती  तो

 ग्राज  हमें  विरोध  को  अभिव्यक्ति  देने  के  लिये

 इस  सदन  में  खड़े  नहीं  होना  पड़ता  ।  हमारी
 मांग  रही  है  कि  953  %  बाद  से  जम्मू
 काश्मीर  और  शेष  भारत  के  संबंधों  के  बीच

 में  जो  भी  प्रगति  हुयी  है  उसे  त  केवल  बरकरार

 रखा  जाय  बल्कि  उस  प्रक्रिया  को  आगे  बढ़ाया
 जाय  ।  जम्मू  काश्मीर  भारत  का  अभिन्न

 भाग  है  जम्मू  काश्मीर  के  लिए  चार-चार  बार

 हमारे  जवानों  ने  जान  की  बाजी  लगाई  है  ।

 जम्मू  काश्मीर  भारत  माता  का  किरीट  है  ।

 उस  जम्म्‌  काश्मीर  और  शेष  भारत  के  बीच

 में  कोई  दुराव,  कोई  दरत  कोई  खाई  नहीं  रहनी

 चाहिए  |

 श्री  गोस्वामी  ने  कहा  कि  धारा  370

 एक  पुल  है  ।  पुल  उन  चीज़ों  के  बीच  में  बनाया
 जाता  है  जो  एक-दूसरे  से  दूर  होती  है  ।  जम्मू
 काश्मीर  जब  भारत  का  एक  भाग  है  तो  पल
 पर  चढ़  कर  जम्मू  काश्मीर  तक  जाने  की  क्‍या

 जरूरत  है
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 श्री  एस०  go  हामीम  :  क्या  समुद्र  में

 डूब  कर  जायें  |

 श्री  वसन्त  साढे  :  (अकाली):  नदी  पर

 पुल  हो  सकता  है  1

 श्री  अटल  बिहारी  वाजपेयी  नदी  पर

 पुल  हो  सकता  है  इस  लिये  कि  नदी  के  दोनों
 किनारे  दूर  होते  है  -  जुडी  हुई  जमीन  म

 पुल  नहीं  बना  करते  ।

 श्री  बसन्‍त  साठे  :  लेकिन  इस  से  दो  द्ग

 नहीं  बनते  1

 श्री  शटल  बिहारी  बाजपेयी  :  दो  देश

 हम  बनने  भी  नहीं  देगे  दो  देश  बनाने  वाली

 सरकार  इस  देश  में  रह  भी  नहीं  सकती  ।

 उपाध्यक्ष  महोदय  मैं  जिस  वात  की  झोर

 सकेत  कर  रहा  हु  उसे  हमार  मित्र  जरा
 सं  उठाने  की  कोशिश  करें  ।  यह  कहा  गया  है  कि

 हमें  प्रेम  की  भावना  से  सारे  प्रश्न  की  देखना

 है  लेकिन  प्रेम  का  रास्ता  बड़ा  सकरा  होता  हैं

 श्रो  राम  सहाय  पाण्डे  :  श्राप  क्‍या  जाने
 डस  रास्ते  को  ।

 श्री  अटल  बिहारी  वाजपेयी  4
 संकरों  पैड़ी  प्रेस  को,  जामे  दुई  नस माहि,
 सीस  उतारो  हुई  धरो,  तब  पैठो  घर  माहि  t
 प्रेम  का  पथ्‌  मत  की  इजाजत  नहीं  देता  |  जब
 काश्मीर  भारत  मे  शामिल  हुआ  तो  अन्य
 राज्यों  की  तरह  मे  तीन  विषयों  के  लिए  हुआ  t
 लेकिन  अरन्य  राज्य  अपनी  पृथक  सत्ता  समाप्त
 कर  के,  भ्र पना  अलग  झण्डा  उतार  कर,  भारत  +
 संध  मे  विलीन  हो  गये,  लताने  काश्मीर

 लग  रखा  गया।  आज  से  नही,  हम  तभी  से
 लिंग  कर  रहे  हैं  कि  कोई  भी  दीवार  बीच  मे
 "सही  रहनी  चाहिये  ।

 घारा  370  का  हवाला  देकर  राज  यह
 कहा  जा  रहा  है  बौर  मैं  यह  समझ-  मे  असमर्थ

 हूं  कि  प्रधान  सन्नी  जी  को  किस  कानन वेत्ता

 PHALGUNA  Ag,  l090  (SAKA)  Motion  re  St.  294
 on  J&K

 ने,  विधि वेला  में  सलाह  दी  है  जिसके  घन
 पर  उस  दिन  उन्होंने  सदन  में  कह  दिया  कि
 धारा  470  स्थायी  हे  ।  उपाध्यक्ष  महोदय
 इस  संविधान  का  चाई  धारा  स्थायी  नहीं  है-
 ऐसा  हमार  काग्रेस  के  सदस्य  कटते  रहे  हैं
 काग्रेस  पद्  यहा  कहता  रहा  है  कि  संविधान
 की  हर  एक  थारा  का  बदला  जा  सकता  है!
 संसद  के  द्वारा  बदला  जा  सकता  है  मूलभूत
 अधिकारों  को  भी  बदला  जा  सकता  है
 घटाया  जा  मकता  है  लेकिन  अब  कहने  है  कि
 धारा  370  नहीं  बदली  जा  सकती

 ी  विक्रम  महाजन  (करा गटा।:  किस  ने

 नहा  है  ?

 श्री  अटल  बिहारी  बाजपेयी  :  प्रधान  मंत्री
 १  ने  कहा  है  ->>मैं  पढ़कर  सुनाता  ह  ।  मै

 U4  Silt  नहीं  कर  रहा  हू  केवल  ग्रस्त  का
 भाग  पड़े  रहा  हु--

 “That  Constituent  As-cmbly  com-
 preted  ats  work  im  1956."

 किरकिट  एक्ट  ग्रसेग्बली  से  मतलब  2-7  अमीर
 का  कास्टीटुएन्ट  असली

 “But  at  aid  not  suggest  deleticn
 ut  modification  of  atticle  370  which,
 therefore,  becume  a  permanent  part
 of  vur  Coustitution  since  1956."
 SHRIMATI  INDITLA  GANDHI:  It

 cannot  be  more  permanent  than  the
 othe:  articles,

 श्री  झील  बिहारी  वाजपेयी  :  में  उसे
 पर  था  रहा  है  ।  यह  संविधान  की  व्याख्या।
 का  सवाल  हैं  ।  प्रधान  मन्नी  जी  ने  जा  ब्याद्ृपा
 की  है--मेंरा  निवेदन  है  कि  वह  व्यास:]
 संविधान  के  विरूद्ध  है  ।  धारा  370  के  सम्बन्ध
 में  हस  सदन  में  और  दस  सदन  के  बाहर  ast
 तक  जो  व्याख्या  की  गई  है  नई  Cor vis  उस
 के  खिलाफ़  है  t  यह  घटी  की  मई  को  पी

 घुमाता  है  t

 wt  एस०  Go  कमीन :  चूनायवे  इस
 को  ठीक  करना  है  ।,
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 eft  झील  बिहारी  वाजपेयी  :  हमारी

 कांस्टीचुएल्ट  असेम्बली  में  भ्राटिकल  370

 पर  बहुत  बहस  हुई  थी  ।  मैं  उस  की  कार्यवाही
 को  देख  रहा  था--मैंने  मौलाना  हसरत

 मोहानी  का  एक  भाषण  देखा--जिन्‍्होंने
 शिकायत  की  थी  कि  धारा  370  काश्मीर

 के  साथ  भेदभाव  करती  है  काश्मीर  के

 नागरिकों  को  वे  अधिकार  नहीं  मिलने  देती

 जो  भारतीय  गणराज्य  के  नागरिक  के  नाते

 पाठको  मिलने  चाहिये  मौलाना  हसरत  मोहानी  ने

 कहा  था  कि  यह  नाटिकल  डिस्क्रमिनेशन  करता

 है  ।  तब  श्री  गोपालास्वामी  आयकर  ने-

 जिन  के  सुपुत्र  श्री  पार्थासार्थी  की  सलाह
 पर  उस  दिन  प्रधान  मंत्री  ने  वह  दुर्भाग्यपूर्ण
 वक्तव्य  दिया--बेटे  ने  बाप  की  बात  को

 झुठला  दिया  और  पुत्री  ने  अपने  पिता  की  नीतियों

 पर  पानी  फेर  दिया  ।

 उपाध्यक्ष  महोदय,  ऋण  गोपालास्वामी

 झायँ गर  ते  क्‍या  कहा  था

 “This  discrimination  75  due  to  the
 special  conditions  in  Kashmir.”

 स्पेशल  स्टेटस  की  बात  नहीं  थी  वह  डिक्री-

 मिनेश  था  जो  पैर  की  बेड़ी  थी  वह  भ्रलकार

 बन  गया  है  जो  भेदभाव  का  आधार  था,

 बह  माथे  का  श्रंगार  बन  गया  है  ।  श्री  आय  गर

 ने  कहा  था  :

 “This  distrimination  igs  que  to  the
 special  conditions  in  Kashnur.  That
 particular  State  is  not  yet  ripe  for
 this  kind  of  integration.  It  is  the
 hope  of  everybody  here  that  in  due
 course  even  Jammu  &  Kashmir  will
 become  ripe  for  the  same  sort  of
 integration  as  has  taken  place  in  the
 case  of  other  States,”

 हम  इसी  पर  बल  देते  रहे  हैं।  क्या  यह  बात

 कहना  साम्प्रदायिकता  भड़काना  है  ?  क्‍या  यह
 बात  कहना  प्रतिक्रियावाद  को  उत्तेजना  देना

 है?  केबल  हम  ने  ही  नहीं,  उस  समय  के

 प्रधान  मंत्री  श्री  जवाहरलाल  नेहरू  ने  भी

 27  नवम्बर,  963  को  इसी  लोक  प्रभा  में
 कहा  था--

 “Article  370  is  a  part  of  certain
 transitional  and  provisional  arrange- ment.  It  ig  not  a  permanent  part  of
 this  Constitution.  This  process  of
 gradual  erosion  of  Article  370  is
 going  on;  it  should  allow  to  go  on.
 that  process  is  continuing.”

 भ्रमर  प्रधान  मंत्री  जी  मेरे  प्रश्न  के  उत्तर  में
 कह  देती,

 भी  दिनेश  चन्द्र  गोस्वामी  (गोहाटी)
 वाजपेयी  जी,  उसके  बाद  भी  दो  लाइनें  हैं

 आ  झट  बहारी  वाजपेयी  :  त्र  श्रमिकों
 पत्नी  चाहिये  थी।

 SHRI  DINESH  CHANDRA
 GUSWAMI:  Why  are  you  avoiding  it?

 क्रो  झील  बिहारी  वाजपेयी  :  मैं  एवार्ड
 नही  कर  रहा  हूं,  मेरे  पास  इतना  ही  है  1

 I  yield,  You  read  out  those  lines,
 उपाध्यक्ष  महोदय,  अगर  प्रधान  मंत्री  जी

 उस  दिन  कह  देती  कि  वर्टिकल  370  स्थायी
 नही  है,  जैसे  संविधान  के  और  अनुच्छेद  हैं,
 वैसे  ही  वह  भी  है,

 कोसती  हचन्चिरा  गांधी  :  यही  मतलब
 था।

 श्री  अटल  बिहारी  वाजपेयी  :  यही
 मतलब  था  तो  आप  ने  उसे  ठीक  भाषा  में
 प्रकट  नहीं  किया।

 यह  धारा  370  का  मामला  गजस्द्र  गडकर
 कमीशन  के  सामने  भी  गया  था।  श्री  गजेन्द्र
 गाकर  सुप्रीम  कोर्ट  के  चीफ़  जस्टिस  थे।
 झ्र गर  यह  भ्नुच्छद  स्थायी  स्वरूप  का  होता,
 तो  गजेन्द्र  गाकर  कमीशन  बहू  टिप्पणी  न
 करता,  जो  उसने  की  थी।  मैं  उसका  भी  एक
 हिस्सा  उद्धृत  करना  चाहता  हूं  :--

 “The  title  of  the  Article  370  itself
 is  like  this:  Temporary  and  Transi-
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 tional  Provisions  with  respect  to  the
 State  of  Jammu  &  Kashmir.”

 कोई  अगर  यह  कहे  कि  झा टिकल  370
 को  राज  खत्म  करने  की  जरूरत  नहीं  है,  तो

 हमारा  ईमानदारी  से  मतभेद  हों  सकता  है,
 हम  बल  देंगे  कि  इसको  खत्म  कीजिये।  आप

 कहेंगे  कि  अभी  वक्‍त  नहीं  पाया  है,  सिचुएशन
 ज  नाट  राइप  |  लेकिन  उस  दिन  तो  दरवाजे

 ही  बन्द  कर  दिये  गये--हमारे  विरोध  का

 यह  पहला  कारण  है।

 दूसरा  कारण  यह  है  कि  हम  ने  समझौते
 के  द्वारा  रेसिइयरी  पावर्स  जम्मू-काश्मीर
 को  दे  दी  है,  जब  कि  यह  पावर  केद्र  को  दी

 गई  है--संविधान  इसकी  व्यवस्था  करता  है  ।

 किसी  राज्य  को  हम  ने  रेसिडयुअरी  पावर्स  नहीं
 दी  है,  तब  जम्मू-काश्मीर  को  देने  की  क्या

 जरूरत  है,  इसका  क्या  औचित्य  है  ?

 तीसरी  बात--हम  ने  ऐलान  कर  दिया

 है  कि  जहा  तक  सुप्रीम  कोर्ट  की  जुरिस्डिक्शन
 का  सम्बन्ध  है,  भ्र धि कार  क्षेत्र  का  सम्बन्ध  है
 शस  जम्मू-काश्मीर  की  जनता  संविधान  की

 धारा  i32  %  अन्तर्गत  सुप्रीम  कोटे  में  नहीं
 जा  सकेगी।  लेकिन  फिर  कहा  जाता  है  कि
 132  %  प्रन्त्गंत  तो  नहीं  जा  सकेंगे,  लेकिन
 36  के  भ्न्तगंत  जा  सकते  हैं।  तो  क्‍या  शेख

 अब्दुल्ला  साहब  को  खिलौना  दिया  गया  है  ?
 क्या  शेख  साहब  इस  बात  को  नहीं  समझ
 सकते  ?  आखिर  बह  हस  वात  पर  अड़े  क्‍यों  ?
 झगर  वहां  के  नागरिक  सर्वोच्च  न्यायालय  मे

 i36  %  अन्तर्गत  जा  सकते  हैं  तो  फिर
 32  प्रनुच्छेद  के  अन्तत  क्यों  न  जाये।

 सुप्रीम  कोर्ट  की  हमारे  संघीय  संविधान  में
 सारे  देश  को  जोड़ने  की  भी  एक  भूमिका  है  1

 शनी  रास  सहाय  पांडे  :  जैसे  ग्रापकी
 तोड़ने  की  है।

 को  दल  बिहारी  वाजपेयी  :  जैसे  प्राय
 की  मुड  मोड़ने  की  है।

 उपाध्यक्ष  महोदय,  चौथी  आपत्ति  इस

 बात  पर  है  कि  r953  के  बाद  जो  भी  कानून

 PHALGUNA  WW,  896  (SAKA)  Motin  re  St.  298
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 संसद  ने  बनाये  और  जो  जम्मू-काश्मीर  पर

 लागू  किये  हैं  उन्हें  रह  किया  जा  सकेगा।
 अगर  राज्य  सरकार  उन्हें  रह  करने  के  बारे
 में  केन्द्र  के  पास  भ्रायेगी  तो  राष्ट्रपति  महोदय
 राज्य  सरकार  की  प्रार्थना  पर  बड़ी  सहानुभूति  के
 साथ  विचार  करेगे।  जो  भी  कानून  लागू
 किये  हैं  वह  संसद्‌  ने  किये  हैं।  संसद  मे

 जम्म-काश्मीर  के  प्रतिनिधि  भी  बैठे  है।
 क्या  यह  संसद्‌  जिसमें  सारे  देश  के  प्रतिनिधि
 चंदे  हैं  जम्मू-काश्मीर  के  हितों  की  रक्षा  नहीं
 कर  सकती  ?  प्रखर  आप  इस  सिद्धान्त  को
 स्वीकार  कर  लेगे  तो  बडा  खतरा  मोल
 लेगे  |

 ग्राम  गुजरात  में  विधान  सभा  नहीं  है  ।

 SHRI  K  HANUMANTHAIVA:  The
 Parhament’s  sovercignty  is  maintained
 intact  in  qs  agicement,  It  is  not  dis-
 turbed  in  any  way.

 श्री  प्रबल  बिहारी  वाजपेयी  :  उपाध्यक्ष
 महोदय,  मैं  कह  रहा  था  कि  आज  गुजरात  में
 विधान  सभा  नहीं  है।  संसद  के  कानून  लागू
 हों  रहे  हैं।  संसद  वहा  के  सारे  प्रशासन  की
 देख-भाल  कर  रही  है!  शब  गुजरात  में

 ऐसी  सरकार  झा  जाय  जो  यह  कहे  कि  राष्ट्रपति
 राज्य  के  दौरान  पार्लियामेंट  ने  गुजरात  के
 बारे  में  जो  कुछ  किया  है  हम  उसे  स्वीकार

 नहीं  करेंगे,  क्या  यह  केन्द्र  को  चुनौती  नही  है  ?
 क्या  यह  संसद्‌  की  सत्ता  को  चुनौती  नहीं  है  ?
 प्रधान  पत्नी  ने  यह  स्वीकार  करके  न  केवल

 संसद्  की  अवहेलना  स्वीकार  कर  ली,  मगर
 शेख  ग्रब्दुल्ला  के  बाद  जम्मू-काज़मी र  में  जो  भी

 मुख्य  मंत्री  जाये  थे  उनके  ऊपर  भी  परोक्ष
 रूप  से  यह  आरोप  स्वीकार  कर  लिया  कि

 उन्हें  जम्मू-काश्मीर  की  चिन्ता  नहीं  थी,
 अगर  किसी  को  चिन्ता  है  जम्मू-काश्मीर  की
 तो  शेख  साहब  को  है  ।  बख्शी,  सादिक,  कासिम
 को  किसी  प्रकार  की  चिन्ता  नहीं  थी  t

 श्री  एस०  go  हामीम :  आप  उन  तीनों  के
 खिलाफ़  थे।
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 श्री।  अटल  बिहारी  वाजपेयी  :  हां,  इसीलिये
 खिलाफ  थे  कि  बहू  तीनो  370  को  बनाये
 रखना  चाहते  थे।

 और  चौथी  बात  है  उपाध्यक्ष  महोदय,
 बज़ीरेग्राजम  |  पहले  कश्मीर  की  संविधान
 सभा  ने  वज़ीरेप्राज़म  रखा  था।  मगर  जब

 एकीकरण  की  प्रक्रिया  चली  तो  मुख्य  मिसरी

 हो  गये  |  कब  मुख्य  स्त्री  जा  रहे  हैं,  वही  रेआ जम
 शा  रहे  है।  घड़ी  की  सुई  पीछे  घूम  रही  है।
 कभी  शमीम  साहब  कह  रहे  थे  कि  वज़ीरेशाजम
 और  वज़्ीरेझाला  में  क्‍या  फर्क  है।  तो  फिर
 वजीरेश्राला  कहा  जा  सकता  है  शेख  अब्दुल्ला
 को  |  मगर  नही,  वजीरेश्राज़म  कहा  जायेगा।
 प्रधान  मंत्री  वजीरेश्राज़म  है।  अब  देश  में

 एक  ओर  वज़ीरेश्राज़म  होगे।  उनके  लिये
 फिर  स्रविधान  बदला  जायेगा  y  डा०  कर्ण  सिह
 सदरे  रियासत  हुआ  करते  थे।  फिर  बह
 राज्यपाल  बने  |  कब  फिर  बढ़ा  सदरे  रियासत
 होगा  |

 उपाध्यक्ष,  महोदय,  शेख  साहब  कहते  है
 कि  समझौते  के  बारे  में  जो  पार्लियामेट  में

 बहा  गया,  जो  अखबारों  में  निकला,  जो  कुछ
 रेडियो  मे  आया  है  उसमे  समझौते  का  पूरा-पूरा
 चित्र  सामने  नहीं  रखा  गया।  हम  जानना

 चाहते  हैं  और  कोन  सी  बाते  है  जो  ग्राम  सामने

 नही  भारी  है  ?  यह  उनका  वक्तव्य  है  समझाने
 के  बाद  |  उन्होने  यह  भी  शिकायत  की  है  कि
 समझौते  का  “बैलेंस्ड  पिक्चर”  पेश  नहीं  किया
 गया  है।  यह  बैलेंस्ड  पिक्चर  क्‍या  है,  हम
 जानना  चाहते  हैं।

 देख  साहब  को  यह  भी  शिकायत  है  कि
 मैं  जम्मू-कश्मीर  में  वज़ीरेश्राज़म  रहना  और

 बाहर  जाते  ही  मुख्य  मली  हो  जाएगा  यह
 हम  ने  नही  माना  है  1  तो  फिर  क्‍या  क्‍या  माना

 है  7  इसका  मतलब  यह  है  कि  कुछ  ऐसी
 चीजे  हैं  जो  सदन  के  सामने  नहीं  प्राय  हैं।
 मेरा  निवेदन  है  कि  ग्राम  की  चर्चा  में  पूरी
 तस्वीर  रख  दी  जाय।  तन  हम  को  शिकायत

 हो  कौर  न  शेख  साहब  को  शिकायत  हो।

 उपाध्यक्ष  महोदय,  हमारे  लिये  भारत  की
 एकता  शौर  अखंडता  यह  निष्ठा  का  विषय  है।
 हमारे  दृष्टिकोण  से  कोई  मतभेद  रख  सकता
 है।  लेकिन  हम  लगातार  इस  बात  पर  बल
 देते  रहे  है  कि  केन्द्र  मज़बूत  होना  चाहिए।
 भारत  का  संविधान  मूल  रूप  से  यूनिटरी  है,
 और  हम  ने  जो  आर्टिकल  (4)  में  कहा  है  कि  :

 India  is  Union  of  States

 यह  वर्णन  गलत  है  t
 India  35  Union  of  States

 का  यह  मतलब  है  कि  राज्य  पहले  थे  उन्होंने
 मिलकर  यूनियन  बताया  ।  यह  गलत  है।
 भारत  पहले  था  शौर  शक्ति  को  वाट  कर  हम  ने
 राज्यो  का  निर्माण  किया।  शेख  साहब
 हम  को  चुनौती  दे  रहे  हैं।  हमारा  यूनियन
 है,  फेडरेशन  नहीं  है।  भ्रमरी का  जैसा  ता

 बिल्कुल  नही  है।  इसीलिये  रेजीड्मरी  पावर
 देने  की  बात  मेरी  समझ  में  नहीं  जाती  t

 लेकिन  जो  बाते  नहीं  मानी  गई  वह  सचमुच
 में  स्पष्ट  करती  हैं  कि  शेख  साहब  और  उनके
 साथी  कया  चाहते  हैं  वह  यह  चाहते  थे  कि

 जम्मू-कश्मीर  को  सुप्रीम  कोर्ट  के  जूरिस्डिक्शन
 से  बाहर  कर  दिया  जाय  |  वह  यह  भी  चाहने
 थे  कि  मूलभूत  अधिकार  सम्बन्धी  धारा ये

 जम्मू-कश्मीर  के  संविधान  को  लौटा  दी
 जाये  q

 शमी  विभूति  सिश्र

 यह  तो  नहीं  हुआ 1

 श्री  झील  बिहारी  बाजपेयी  :  मैं  मानता

 हैं  कि  नहीं  हुआ  |  मगर  बहू  चाहते  थे।  वह
 चुनाव  राजयोग  के  अ्रधिकार  क्षेत्र  मे  भी

 जम्मू-कश्मीर  को  बाहर  करना  चाहते  थे  1
 उन्होंने  यह  भी  कहा  था  कि  धारा  356
 जिसके  प्रश्नगत  केन्द्र  किसी  भी  प्रदेश  से
 सकट  के  समय  राष्ट्रपति  शासन  लागू  कर
 देता  है,  वहा  लागू  न  हो।  राज्य  सरकार  की
 राय  से  काम  किया  जाय।  मैं  मानता  हु  कि
 इसका  दुरुपयोग  हुआ  है,  लेकिन  अगर  दुरुपयोग

 (मोतीहारी  )
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 हुआ  है  तो  इस  पार्टी  ने  किया  है,  संविधान
 के  निर्माताओं  ते  कोई  गलती  नहीं  की,  केन्द्र
 को  यह  अधिकार  होता  चाहिए  कि  वह  संकट
 के  समय  किसी  भी  प्रदेश  का  शासन  अपने

 हाथ  में  ले  ले  ।  यह  है  और  दलों  तथा  हमारे
 बीच  में  बुनियादी  अन्तर।  हमारा  बाप  से
 मतभेद  है,  मगर  ग्रुप  से  मतभेद  के  कारण  हम
 केन्द्र  को  दुर्बल  करना  नहीं  चाहेंगे।  ग्राम
 श्राप  हैं  कल  नहीं  होंगे  7  मगर  देख  साहब  कौर
 उनके  साथी  यह  बातें  क्‍यों  मांगते  हैं?

 उपाध्यक्ष  महोदय,  अब  मुझे  कुछ  प्रतीत
 के  पत्तों  को  पलटना  होगा।  सच्चाई  यह  है
 कि  अगर  जम्मू-कश्मीर  पर  पाकिस्तान  का

 हमला  न  होता  तो  शेख  अब्दुल्ला  और  उनके
 साथी  जम्मू-कश्मीर  को  स्वतंत्र  राज्य  बनाने
 की  कोशिश  करते।  ग्राम  भी  ग्रखबारों  में
 जो  उनका  बयान  छपा  है  और  जिसमें  पाकी-
 मस्तान  की  भावना  करते  हुए  कि  वह  कश्मीर
 के  मामले  में  दखल  दे  रहा  है,  शेख  साहब  ने

 एक  बाल  कहीं  है  जिसको  पढ़ना  चाहिए  कि
 ग्राम  पाकिस्तान  उस  समय  हमला  न  करता
 तो  जो  घटनाएं  घटी  शायद  उनका  रूप  भिन्न
 होता  ।  जम्मू-कश्मीर  ने  भारत  में  मिलने  का
 फैसला  किया  जब  हमला  हो  गया  |  हम  मिलने
 के  फैसले  का  स्वागत  करते  हैं।  जिस  दिन

 जम्मू-कश्मीर  के  महाराजा  ने  इंस् ट्र मेट  आफ
 एक्शन  पर  दस्तखत  कर  दिये  जम्मू-कश्मीर
 भारत  का  अंग  बन  गया  ।  महाराजा  के  निर्णय
 पर  जनता  ने  अपनी  मोहर  लगायी

 श्री  एस०  ए०  हामीम:  जनता  यानी
 शेख  अब्दुल्ला  |

 श्री  अटल  बिहारी  वाजपेयी  :  शेख  प्रफुल्ला
 उनके  नेता  थे,  यह  मैं  मानता  हूं  ि  देख  साहब
 ने  इसमें  निणयिक  भूमिका  अदा  की  यह  स्पष्ट
 है  ।  लेकिन  i953  में  शेख  साहब  को  गिरफ्तार
 करने  की  जरूरत  क्‍यों  पड़ी  ?  शेख  साहब  को
 हम  ने  गिरफ्तार  नहीं  क्रिया।  सरकार  ने
 गिरफ्तार  किया  1  शेख  अब्दुल्ला  जेल  सें  गये  |

 ।  व्यवधान)  नेहरू  जी  का

 on  J&K

 फैसला  था।  माफ  कीजिये,  कप  ग्राम  टोका-
 टाकी  करेंगे  तो  मुझे  ऐसी  बातें  कहनी  पड़ेंगी
 जिनको  मैं  इस  चर्चा  में  लाना  नहीं  चाहता  1
 शेख  भ्रन्दुल्ला  के  बारे  में  नेहरू  जी  का  असेसमेंट
 किस  तरह  से  बदला,  यह  मलिक  साहब  की
 किताब  में  है,  जिसको  चुनौती  नहीं  दी  जा
 सकती  ।

 श्री  एस०  Wo  शमीम  :  वह  सी०  भाई
 डी०  का  ग्रीस  था  1  वह  घटिया  अफसर  था  t

 श्री  अटल  बिहारी  वाज पेयों  :  आप  क
 लिये  बह  घटिया  अफसर  हो  गया।

 “Pandit  Nehru  said  that  aH  trouble
 in  Kashmir  was  due  to  the  Sheikh’s
 communal  gUtlook  and  it  was  he
 whu  wag  not  allowing  the  State  to
 xettle  down  in  peace  and  stability.

 The  Sheikh  alwuys  talked  about
 the  rights  of  the  Muslims  forget-
 ting  that  the  Hindus  also  formed
 nearly  35  per  cent  of  the  population
 of  the  State  and  he  never  showed
 any  consideration  for  them.

 Pandit  Nehru  mentioned  that
 finally  he  and  other  Indian  leaders
 had  to  go  along  with  the  Sheikh
 for  a  considerable  period  and  had
 also  helped  him  and  played  him
 up  hoping...that  the  Sheikh  would
 be  able  to  get  rid  of  this  commu-
 nalism,  But  communalism  was  a
 disease  with  him  and  he  can  never
 get  rid  of  it;  and  his  entire  outlook
 on  life  was  based  on  the  fact  that
 Kashmir  Valley  had  a  Mushm
 majority.”

 me  मेरा  लिखा  हुआ  नहीं  है!

 श्री  एस०  Oo  शमीम  :  यह  घटिया

 झ्राफ़िसर  का  लिखा  हुमा  है  ?

 क्रि  अटल  बिहारी  वाजपेयी  :  ये  सरकार
 के  लोग  हैं  1  श्री  वी०  एल०  शर्मा,  जो  डाइरेक्टर
 थे  फौरन  एफयर्स  मिनिस्ट्री  में  ग्लौच  जो

 काश्मीर  का  मामला  देखते  थे  मैं  उन
 किताब  से  उद्धरण  दे  सकता  हु  सगर  श्री  शमीम
 फिर  कहेंगे  कि  वे  भी  घटिया  हैं।
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 [को  झील  बिहारी  वाजपेयी]
 उपाध्यक्ष  महोदय,  मैं  अपने  भाषण  को

 उपहार  की  बोर  ले  जाना  चाहता  हु  क्योकि
 श्राप  बार-बार  घटी  बजा  रहे  है।  बैसे  कहने
 के  लिए  तो  मेरे  पास  बहुत  सी  बाते  हैं।  मुझसे
 पहले  और  दलो  के  नेता  बोले  और  उनके
 भाषणों  न  हमारी  झा शका  की  पुष्टि  की  है।
 काश्मीर  को  विशेष  स्थिति  दे कर  और  उस
 विशेष  स्थिति  को  रशिया  बना  कर  देश  के
 शौर  भागों  से  इसी  तरह  की  माग  उठे,  इसके
 लिए  आप  दरवाज़ा  खोल  रहे  है।

 मै  यह  कहना  चाहता  हू  कि  जब  शेख

 अब्दुल्ला  काश्मीर  में  शासन  में  थे,  तो  जम्प  के
 साथ  बडा  भदभाव  हसा  था  और  लाख  की
 उपेक्षा  की  गई  थी।  नतीजा  रह  ओप्रा  कि

 जम्मू  से  माग  उठी  कि  जम्मू  को  नग  कर
 दिया  जाये  और  वह  हम  थे  जिन्होंने  जम्म  में
 खडे  हो  कर  कहा  कि  शेख  से  लडना  एक
 बात  है  मगर  जम्म  को  काश्मीर  से  अलग

 नहीं  किया  जा  सकता ।  जम्म  सार  वार्मिग
 एक  साथ  रहेंगे,  जैसे  कि  जम्म-क्राण्मीर  यो
 ष  भारत  के  साथ  रहना  है।  मगर  यह  माग
 उठी  थी।  हमारे  मित्र  श्री  कोक  बाकला
 जो  यहा  पर  बैठ  हए  है,  वे  माग  करते  रहे  हैं
 कि  लाख  को  कद  को  अपने  शासन  मे
 ले  लेना  चाहिए  |  यह  एक  सचाई  है  कि  लाख
 की  हालत  खराब  है  लाख  के  साथ  न्याय

 नही  हो  रहा  है  शौर  इसीलिए  गजेन्दर  कहकर
 कमीशन  बना  था|  उस  कमीशन  की  सिफारिशें
 अभी  तक  लागू  नहीं  वी  गई  है।  इवलपमट
 बोई  नहीं  बने  हैं।  जम्मू  के  लिए  अलग  से
 ड्वलपमेट  बो  बनना  चाहिए  था,  हाल
 के  लिए  अलग  से  हवलपसेट  बोई  बनना
 चाहिए  ह 18  स्िब्रिटसेट  नीति  बदलनी

 चाहिए  थी।
 उपाध्यक्ष  महान,  पहले  तो  राशन  की

 मात्रा  भी  जम्मू  और  श्रीनगर  में  अलग-ग्रहण
 थी  माना  कि  श्रीनगर  में  भूख  अधिक  लगती
 है  और  जम्मू  में  जठराग्नि  जरा  मन्द  हो
 जाती  हैं।  यह  भेद  क्‍यों  *  मझे  डर  है  कि
 शेख  श्रीमद् लता  के  शासन  में  आने  के  साथ  ही

 जम्मू  और  लद्दाख  की  झाणंकाएं  बढ़ेगी  बौर
 नये  सकट  पैदा  होंग  t

 एक  बात  औैर।  प्रधान  मंत्री  ने  आशा
 व्यक्त  की  है  शौर  राज्य  सभा  में  उसका
 भाषण  कुछ  कुछ  बदला  हुमा  था,  उन्होंने
 कहा  है  कि  यह  एक  महान  प्रयोग  है।  मगर
 यह  प्रयोग  सफल  हो  जाये  और  रख  अब्दुल्ला
 को  राष्ट्र  की  मुख्य  घारा  मे  लाने  में  हमें
 कामयाबी  मिले,  तो  हमें  बड़ी  प्रसन्नता  होगी,
 लेकिन  इसके  बावजूद  जो  संवैधानिक  प्रश्न  है,
 वह  भिन्न  है।  जम्म--काश्मीर  में  मुस्लिम
 मैजोरिटी  है,  इसलिए  उसे  एक  विशेष  दर्जा
 दिया  जाये,  यह  साम्प्रदायिकता  को  बढ़ाने
 बाला  नवं  है।  मेरा  निवेदन  है  कि  इस  तरह
 का  तकी  मत  दीजिये।

 श्री  राम  सहाय  पांडे  :  यह  जम्मू  में
 शाप  कह  कर  ये  है।

 श्री  टले  बिहारी  वाजपेयी  :  उपाध्यक्ष

 महोदय,  यह  जागते  हए  बोलते  हैं  या  सोते  हुए
 बोलते  हैं  यह  समझ  से  नहीं  आता।  लेकिन

 मुझे  टर  है  कि  मोस्  साहब  शासन  में  कराने  के
 बाद  कली  कोसा  काम  न  करें  जिससे  हमारी
 आशाए  पूरी  न  हों।  तभी  जम्मू-काश्मीर
 में  ऐसे  लाखों  लोग  हैं  जो  लोक  सभा  के  लिए
 बोट  दे  सकते  है,  मगर  विधान  सभा  के  लिए
 नहीं ।  ब्या  नहीं  दे  सकते  os  वे  भारत  के
 नागरिक  है  या  नहीं  ?  हमारे  जवान  जम्प  के
 लिए  जात  दे  सकते  हैं  मगर  जमीन  नहीं  खरीद
 सकते  |  मैं  मानता  ह  कि  बहत  बड़ी  संख्या  में

 बहा  पर  लोग  जमीन  खरीदें,  यह  ठीक  नही
 है,  मगर  संविधान  को  उसमें  बाधक  नहीं
 बनना  चाहिए  Y  एस  बात  का  भी  डर  है  कि
 शेख  साहब  जम्म  के  दो  हिस्सा  को,  डोडा  और

 प्र  को  घाटी  +  साथ  जोड़े  श्र  फिर  कहे
 कि  जम्म  आं टोना मी  ले  ले  लदा स्व  श्ोटोनामी

 ले  ले।  सचमुच  में  उन्हे  लाख  या  जम्मू  की

 चिन्ता  नहीं  रही  है।  वे  तो  घाटी  तक  अपने

 बो  सीमित  रखना  चाहते  है।  अगर  ऐसा
 होगा,  तो  यह  देश  के  लिए  दुर्भाग्य  की  बात

 होगी  |



 3०5...  Motion  re  St.
 on  J&K

 उपाध्यक्ष  भद्दोदय,  हम  दूध  के  जले  हैं,
 इसलिए  छाछ  को  भी  फूक  फूक  कर  पीना
 चाहते  हैं  कौर  इसीलिए  हम  भ्र पनी  झाशंकाशों
 को  प्रकट  करते  हैं।  जब  डा०  मुकर्जी  ने  विशेष
 दर्जे  का  विरोध  किया  था  तब  डा०  मुकर्जी
 अकेले  थे,  मगर  बाद  में  डा०  मुकर्जी  सही
 साबित  हुए  कौर  उनकी  आलोचना  करने  वाले
 गलत  साबित  हुए  ।  किन्तु  राज  मैं  सही
 साबित  नहीं  होता  चाहता।  मैं  कामना  करता

 हूं  कि  परिस्थितियां  मुझे  ग़लत  साबित  कर  दे,
 मैं  कामना  करता  हूं  कि  मेरी  आशंकाएं  निर्मूल
 ही  जायें।  .  .  .  (व्यवधान)  ,  पूरी
 होंगी,  तो  ठीक  नही  होगा  झर  इसलिए  मैं  यहँ
 कहूंगा  कि  मेरा  जो  संशोधन  है,  वह  सारे  सदन
 की  भावनाओें  को  प्रकट  करने  वाला  है  और
 इसको  स्वीकार  कर  लिया  जाये।  इसका
 स्वीकार  कर  लेना  इस  बात  की  कसौटी  हागी
 कि  सचमुच  हम  घड़ी  की  सुई  क।  भागे  बढ़ाना
 चाहते  हैं,  पीछे  नही 1

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  Mr.  Deputy-Speaker,  Sir,  |
 rise  not  essentially  as  a  representative
 of  Jammu  and  Kashmir  but  ag  an
 Indian  from  whom  every  inch  of  our
 beautiful  lang  from  Kashmir  to  Kanya
 Kumari  and  Jaisalmer  to  Arunachal
 Pradesh  is  equally  sacred.  It  ia  true
 that  State  and  regional)  loyalties  have
 a  place  in  our  political  thinking,  but
 atleast  in  the  Lok  Sabha,  which  is
 the  focus  of  national  aspirations  and
 the  guardian  of  national  interests,  it
 should  be  the  national  view  when  we
 talk  of  such  problems.
 16.57  hrs,
 {Sur  Navan  Kishore  SHarma  in  the

 Chair]
 Having  said  that,  I  am  proud  to

 associate  myself  in  a  very  special
 Way  with  this  State,  In  fact  my  asso-
 ciation  goes  back  five  generations—
 the  founding  of  the  State,  the  conso-
 lidation  of  the  State  was  largely  the
 result  of  my  family,  In  ‘197  it  was
 my  father  who  signed  the  instrument
 of  accession  of  Jammu  and  Kashmir
 which  made  the  State  legally  end
 3726  LS=11  +
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 constitutionally  a  part  of  India,  and
 he  was  strongly  supported  in  that
 move  by  Sheikh  Abdullah,  Let  me
 remind  you,  Sir,  he  signed  the  instru-
 ment  of  accession  for  the  entire  State
 of  Jammu  and  Kashmir  including
 those  areag  that  are  at  present  under
 iNegal  foreign  occupation,  I  myself
 thereafter  for  8  years,  from  the  age
 of  18,  had  the  privilege  of  being  Head
 of  the  State,  first  ag  a  Regent,  then
 for  three  terms  ag  elected  Sadar-e-
 Riyasat,  then  Governor;  ang  for  the
 last  eight  years  I  have  represented
 the  State  in  Parliament,  Therefore,
 I  feel  that  2  cam  perhaps  speak  with
 some  special  knowledge,  if  not  autho-~
 rity  with  regard  to  the  problema  of
 the  State.

 The  re-entry  of  Sheikh  Abdullah
 into  main  stream  of  national  life  after
 22  years  is  an  important  event.  <A
 great  deal  hag  been  said  about  1953,  I
 do  not  at  this  stage  consider  it  neces-
 sary  or  useful  to  go  into  the  details
 of  that  particular  happening,  but  4
 think  it  is  umportant  to  remember  that
 in  22  years  that  have  lapsed  since
 ‘1953,  a  great  deal  has  happened  Time
 has  not  stood  still.  Three  years  have
 been  fought  on  Indian  ternm.ory  in
 Jammu  and  Kashmir,  and  precious
 blood  from  all  over  the  nation  has
 been  shed  in  the  defence  of  mother-
 land,  The  old  Pakistan  has  ceased
 to  exist.  Bangla-Desh  has  been  libera-
 ted  and  Jammu  and  Kashmir  itself
 has  been  integrated  with  the  rest  of
 the  country  in  numerous  ways  and,  if
 I  may  venture  to  express  my  own
 opinion,  in  the  interests  of  the  people
 of  the  State  and  with  the  agreement
 and  concurrence  of  the  State  Govern-
 ment,  There  hag  been  constitutional
 and  legal  integration.  92  out  of  $7

 entries  in  the  Union  List  have  been
 extended  to  Jammu  &  Kashmir  and

 96  out  of  47  entries  in  the

 Concurrent  List  have  been
 extended  to  Jammu  and  Kashmir.  Eco.

 nomically,  special  attention  has  been

 paid  to  the
 ere  tt Five  Yea and  Kashmir.  The  F

 dk  vetailed  into
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 missions  have  taken  cognigance  of  tae
 national  Plan  The  Finance  Commis-
 sions  have  taken  cognisance  of  the
 special  requirements  and  problems  of
 the  State  and  a  great  deal  of  develop-
 ment  hag  taken  place  in  these  last
 two  decades,  Admunistratively  there
 hag  been  a  great  deal  of  integiation
 in  the  administrative  services  and  go
 on  and  politically  Jammu  and  Kash-
 mir  has  come  into  the  main-stream  of
 national  life.  I  think  thig  is  incontro-
 vertib'e  This  is  important  And  per-
 haps  Hanumantharyg  nh  was  suggest-
 ing,  the  very  fact  that  three  M  Ps
 from  Jammu  and  Kashmir  are  part
 of  the  Council]  of  Mhnisters  itself
 bespeaks  of  the  political  integration
 that  has  taken  place  between  that
 State  and  the  rest  ot  the  country.

 47.00  hrg,
 SHRI  PILOO  MODY  On  the  con-

 trary  this  indicates  special  treatment
 DR,  KARAN  SINGH  Sir,  it  as

 very  umportant  for  us  to  remember
 that  a  whole  new  generation  has
 come  of  age  for  whom  the  old  pre-
 partition  situation  is  only  a  part  of
 history  For  this  post-independent
 generation,  the  whole  outlook  is  some-
 thing  different  They  ate  eagei  for
 change  They  are  impatient  of  incom-
 petence  They  are  angry  it  corrup-
 tion,  They  have  the  same  hopes  and
 aspirations  as  the  younger  generations
 do  in  the  rest  of  the  world  The  river
 of  time  can  never  be  forced  to  flow
 backwards  And  what  I  wish  to  sub-
 mit  ig  that  in  these  22  years  a  great
 deal  of  water  has  flown  down  the
 Indus  in  Ladakh,  the  Jhelum  in  Kash-
 mir  and  the  Tawi  in  Jammu  I  do
 not  think  it  is  possible  for  time  fo  be
 turned  back,  and  |  think  it  is  umpor-
 tant  therefore  for  us  to  understand
 that  this  agreement  that  has  taken
 place  takes  into  congnisance  the
 events  and  the  developments  that
 have  occurTed  in  the  last  22  years

 Sir,  I  do  not  want  to  go  into  the
 legal  problems  Perhaps  ny  senior
 colleague  may  intervene  later  on,  if
 there  is  sny  necessity,  with  regard  to

 the  legal  and  constitutional  problems,
 Therefore  I  do  not  want  to  say  much
 except  this,  that  ag  far  as  Article  370
 is  concerned  it  is  ag  much  a  part  of
 the  Indian  Constitution  as  any  other
 Article  and  it  39  therefoie  subject  to
 amendments,  subject,  of  course,  to  the
 concurrence  of  the  State  because
 Article  368  also  applies  to  the  State.
 This  38  a  simple  problem  but  Atal
 Bihari  ji  has  been  making  heavy
 weather  of  it,  I  do  not  think  that  any
 new  situation  has  developed.  What
 the  Plime  Minister  was  saying  was
 that  Article  370,  which  today  governs
 the  ielationship  of  that  State  with
 the  rest  of  the  country,  will  continue
 to  govern  the  relationship  of  that
 State  That  १६  very  clear  m  her  state-
 ment

 So,  Sir,  without  going  into  the  con-
 situational  and  legal  points,  there  are
 thiee  or  follr  salient  aspects  which  I
 would  like  to  submit  before  ,ou,  Sir,
 and  before  the  House,  with  regard  to
 thus  whole  problem

 As  far  as  national  unity,  integrity
 and  security  of  the  nation  are  con-
 cerned  they  are  paramount  and  they
 ale  non-negotiable,  espetially  in
 Jammu  and  Kashmu,  with  its  unique
 geographical  location  and  with  the
 fact  that  large  portions  of  the  State
 are  stall  under  illegal  foreign  occu-
 pation.  of  which  I  will  have  some-
 thing  to  say  a  litte  later  Iherefore
 Sir,  no  risk  Or  compromise  with  regard
 to  national  unity  and  security  can  be
 made  and  none  has  been  made  Sheikh
 Abdullah  has  only  re-affirmed  what  is
 an  meontrovertible  fact,  that  Jammu
 and  Kashmir  is,  and  will  always  re-
 main,  a  part  of  India  J]  think  this
 must  be  very  clear,  I  do  not  think
 there  need  be  any  fear  or  trepidation
 or  doubts  about  this  particular  posi-
 tion

 Then,  the  second  problem  to  which
 I  would  like  to  refer  is  one  to  which
 Shri  Atal  Bihari  Vajpayee  has  brief-
 jy  referred,  that  is,  with  regard  to
 the  Regions  of  the  State  Every  State
 hag  got  its  Regions  whether  it  is
 Maharashtra  or  Andhra  and  go  on.
 But  it  ig  true  that  im  Jammu  and
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 Kashmir  the  Regiong  are  very  cleat-
 ly  demarcated  and  defined,  because  it
 ig  a  composite  State  that  was  built  up
 due  to  historical  reasons  over  the  Jast
 century,  I  think  it  ig  a  unique  thing
 that  Jammu  and  Kashmir  State  has
 three  Regions  where  religions  differ,
 customs,  food,  dress,  language,  all  are
 different  to  a  very  large  extent,  but,
 nevertheless,  it  hag  remained,  and
 continues  to  be,  a  single  family,  I
 think,  Sir,  this  is  a  glowing  example
 of  secularism  and  of  the  composite
 nature  of  our  whole  philisophy  of
 life.

 Now,  as  far  as  the  question  of  a
 fair-deal  to  the  Regions  is  concerned,
 cetainly,  due  to  historical  reasons,
 certain  imbalances  had  crept  in,  And
 it  is  a  result  of  this  that  the  Jammu
 and  Kashmir  Government  set  up  the
 Gajendragadkar  Commission,  which,
 I  may  add,  was  boycotted  by  the  Jan
 Sangh  and  its  party  in  Jammu,  They
 boycotted  and  opposed  it,  I  can  prove
 it  by  quotations  at  that  time.  As  a
 result  of  this  Commission  which  was
 set  up,  a  latge  number  of  steps  were
 taken  to  remedy  these  regional
 imbalances,

 I  can  go  into  the  details,  With
 regard  to  Jammu  itself,  there  were  a
 number  of  requirements  which  have
 becn  made  up  subsequent  to  this
 report,  There  was  the  necessity  of  a
 University,  a  Law  College,  a  Medical
 College,  a  Sainik  School,  And  a  vast
 Hydro-electric  project  worth  Rs,  40
 crores,  the  Salal  project  has  been
 started  there.  The  rail  line  has  been
 extended  to  Jammu  after  a  quarter
 of  a  century.  Crores  of  rupees  worth
 of  traffic,  tourism,  various  other  handi-
 crafts  and  fruits  are  there  in  Jammu
 now.  A  large  number  of  other  things
 have  come  about.  The  bridge  on  the
 Tawi,  ६  Jammu  bypass  is  under  cons-
 truction  which  will  provide  the  second
 bridge.

 As  fay  as  this  point  ig  concerned,
 We  have  been  aware  of  it  and  we  have
 taken,  the  Prime  Minister  has  taken,
 particuajy  interest  to  ensure  that
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 Jammu  gets  a  fair  deal,  that  the
 development  in  the  Kashmir  valley also  proceeds  rapidly  and  that  the
 problems  of  Ladakh  are  also  looked
 into.  It  is  true  that  Ladakh  has  very
 special  problems  which  require  special
 solutions.  A  Development  Board  was
 also  set  up  in  Ladakh,  It  is  possible
 that  the  development  there  could  have
 been  more  rapid  than  it  has  been,  I
 will  admit  that.  But  nevertheless,
 attention  has  also  been  paid  to
 Ladakh,

 The  point  I  wish  to  make,  is  not what  we  have  done  so  far,  but  Sheikh
 Abdullah  before  he  took  over  office
 and  after  that  has  on  several  occasiong
 reiterated  his  determination  to  ensure
 a  fair  deal  for  Jammu  and  Ladakh,
 Therefore,  we  hope  and  expect  not
 only  that  there  will  be  no  backsliding,
 but  that  he  wil]  take  further  measures
 tu  ensure  a  fairer  deal,  a  fuller  parti-
 cipation  politically,  economically  and
 administratively  to  these  regions.  I
 think  he  will  be  very  well  advised  to
 do  this.  After  what  he  hag  said,  we
 are  now  looking  forward  to  some
 concrete  steps  in  that  direction.

 Apart  from  ensuring  a  fair  deal  to
 the  regions,  Sheikh  Sahib  has  spoken
 a  great  deal  ahout  his  determination
 to  eradicate  corruption  and  to  make
 Jammu  and  Kashmir  8  model  State,  I
 must  say,  ]  welcome  this,  Jammu  and
 Kashmir,  along  with  other  States,  can
 do  with  a  pood  deal  of  cleaning  up.
 I  only  hope  that  Sheikh  Sahib  will
 succetd  in  his  efforts  to  give  as  clean
 an  administration  as  possible  and  not
 be  side-tracked  by  corrupt  elements
 who  specialise  in  hovering  around  the
 corridors  of  power  and  who  are  parti-
 cularly  efficient  when  it  comes  to
 Jammu,  and  Kashmir.  Therefore  the
 problems  of  national  unity,  the  pro-
 blems  of  a  fair  deal  for  the  regions
 and  the  question  of  impToving  the
 administration—all  of  these,  we  hope
 sincerely,  will  not  be  weakened  but
 in  fact,  there  should  be  progress  on
 all  these  fronts

 Even  more  important  than  this  is
 the  political  aspect.  Jammy  and
 Kashmir  has  been  ithe  arena  not  only
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 of  military  battles  but  of  ideological
 battles  with  secular  and  democratic
 forces  ranged  against  communal  and
 obscurantist  forces,  whether  they  are
 Hindus  or  whether  they  are  Muslims.
 This  ideological  conflict  hag  been  at
 the  heart  of  Jammu  and  Kashmir  for
 8  long  time  in  history,  I  would  like
 the  House  to  realise  and  appreciate
 that  in  this  ideological  battle,  to  have
 the  active  participation  on  our  side  of
 Sheikh  Abdullah  is  a  valuable  and  a
 very  definite  asset.  There  can  be  no
 two  opinions  about  it;  Sheikh  Abdul-
 Jah  is  definitely  the  tallest  of  all  the
 Kashmiris,  both  figuratively  and  lite-
 rally.  He  is  a  mass  leader  of  a  consi-
 derable  stature.  We  are  sure  that  his
 coming  actively  into  the  main  stream
 will  strengthen  the  forces  of  demo-
 eracy  and  gecularism,  and  thereby,
 apart  from  the  developmental  aspects,
 it  will  also  help  in  the  political  and
 ideological  battles  that  are  being
 fought.  I  would,  therefore,  urge  that
 we  should  not  take  a  narrow  party
 view  of  this  matter,  If  we  had  to  take
 a  Party  view,  our  own  Party  was  in
 power  there,  There  was  no  threat  to
 it.  We  voluntarily  and  happily  relin-
 quished  power  because  we  felt  that
 ideology  was  more  imortant  than
 political  power  We  believe  not  only
 in  remaining  in  power,  but  particularly
 in  strengthening  the  ideological  roots
 for  which  our  party  hag  stood

 Sir,  I  am  aware  of  the  fact  that
 there  are  fears  and  apprehensions,  I
 do  not  want  to  oversimplify  the  whole
 matter.  I  do  not  want  to  brush  aside
 all  fear  or  apprehension  ag  being
 motivated,  because  it  ig  a  delicate  and
 difficult  situation.  But,  ॥  would  like
 to  submit  that  to  exaggerate  the  fears
 Ike  the  Jansangh  is  trying  to  do,  day-
 fm  and  day-out,  betrays  a  lack  of
 confidence  in  the  resilience  of  our  own
 democracy.  Our  democracy  is  a  strong
 and  vibrant  one,  and  I  would  submit
 that  only  a  strong  and  confident  gov-
 ernment  and  Jeadership  can  take  an
 tmaginative  and  bold  step  of  this
 nature,  No  wesk  government  could
 heve  taken  this  step;  the  step  that  the
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 Prime  Minister  has  taken,  I  think,  we
 must  be  very  clear,  doeg  not  flow  from
 weakness  but  flows  from  the  confidence
 in  our  own  strength  and  our  ideology
 and  the  fact  that  India,  after  all,  is  a
 great  nation.  I  do  not  think  we
 should  tremble  ang  be  over-apprehen-
 sive  Ag  the  poem  goes:

 “Quiver  and  quake  and  shiver  and
 shake  like  curd  on  &  camel's  back.”

 That  is  not  what  we  should  do,  We
 are  after  all  a  great  nation,  and  J]
 would  submit  that  the  Jansangh’s
 position  betrays  the  lack  of  self-
 confidence  That  lack  of  self-confi-
 dence  75  Justified  as  far  ag  your  party
 ig  concerned  But  it  is  not  justified
 as  far  89  the  nation  is  concerned,
 because  I  feel  tha,  our  nation  is  great
 enough,  unaguanimous  enough,  power.
 ful  enough  to  take  this  agreement  im
 it  will  also  help  in  the  political  and
 success

 It  ig  unfortunate  that  two  of  the
 most  unhappy  people  after  this  agree-
 ment  were  Shri  Atal  Bihar!  Vajpayee
 and  Shri  Bhutto,  It  is  a  strange  coin-
 cidence  that  these  are  the  two  un-
 happy  people  after  this  agreement.

 aft  wee  बिहारी  वाजपेयी  :  शिमला

 में  भुट्टो  साहब  ने  शौर  श्रीमती  इन्दिरा  गाधी
 गे  समझौता  कर  दिया,  क्‍या  तब  भुट्टो  बरच्छा

 था?

 DR  KARAN  SINGH:  I  would  like
 to  say  this.  It  is  sad  to  say  that
 Pakistan  is  taking  this  attitude  on  the
 one  hand,  while  on  the  other  hand  it
 8  in  occupation  of  two-fifth  of  the
 State  and  it  continues  to  interfere  in
 our  domestic  affairs  It  is  whipping
 up  hys‘eria;  a  hertalis  forced  on
 Pakistan.  If  you  ever  listen  to  the
 Pakistan  rao,  particularly,  from
 Pakistan  occupied  Kashmir,  it  is  quite
 hair  raising  (Interruptions),

 Because  this  is  a  free  country,  you
 can  listen  to  any  radio  you  like.  This
 is  a  very  serious  thing  ang  I  would
 like  this  hon,  House  to  note  that  after
 our  unparalleled  generosity  at  Simle
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 and  after  the  trauma  of  Bangladesh
 and  all  that  happened  subsequently,
 Pakistan  should  realise  that  it  is  only
 by  grasping  the  hand  of  friendship
 that  we  have  extended  that  it  can
 develop.  We  did  expect  Prime  Minis-
 ter  Bhutto  to  rise  to  the  occasion.  It
 is  very  disappointing  that  he  has  not
 done  s0.  I  do  not  want  to  go  into
 details.  There  are  domestic  problems
 in  Pakistan.  The  re-arming  of  Pakis-
 tan  is  ominous;  Jammu  and  Kashmir
 has  been  the  battle  ground  repeatedly.
 Four  times  there  have  been  wars  and
 it  was  Indian  territory  in  Jammu  and
 Kashmir  that  was  attacked.  Even  on
 the  Jast  occasion,  the  magnificent  vic-
 tory  this  nation  won,  it  was  20,000
 people  from  Jammu  and  Kashmir  in
 Chhamb  who  gave  sacrifices  and  had
 to  leave  their  hearths.  We  must  rea-
 lise  that  the  people  of  Jammu  and
 Kashmir  have  been  living  on  the
 mouth  of  the  volcano  for  twenty  five
 or  thirty  years.  Therefore  we  must
 be  cautious  and  vigilant.  ond,  be  pre-
 pared  But  we  need  not  be  nervous.
 I  am  confident  that  if  Pakistan  is
 foolish  enough  to  embark  upon  ano-
 ther  adventure,  the  Prime  Minister—
 it  is  somewhat  embarrassing  for  me
 to  say  this  in  her  yresence—will  be
 able  to  face  them  boldly.  The  world
 remembers  in  the  moment  of  crisis  the
 bold  lead  that  she  gave  to  this  nation,
 and  how  she  got  through  the  very
 difficult  situation  during  the  Bangla-
 desh  crisis.

 If  Pakistan,  I  repeat.  again  comes  to
 attack  us,  T  am  sure  that  it  will  end
 in  disaster  of  what  remaing  in  Pakis-
 tan.  I  sincerely  hope  that  even  now.
 after  his  first  jntemperate  outbrust,  Mr.
 Bhutte  will  re-think  and  reconsider
 the  position  and  not  once  again  em-
 bark  upon  the  policy  of  confrontation
 which  wil)  plunge  his  long  suffering
 people  into  renewed  disaster,

 These  are  the  few  points  that  T
 would  like  to  put  forward.  Sir,  I
 would  submit  that  it  js  in  this  whole
 background,  that  the  understanding
 with  Sheik  Abdullah  must  be  seen.  1
 would  urge  this  because  I  happen  to
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 know  the  affairs  and  the  situation  in
 the  State  very  intimately.  I  feel  that
 we  should  not  take,  should  we  say,  a
 constricted  or  constipated  view  of  the
 situation.  We  must  realise  that  this
 agreement  ig  a  political  agreement,
 Sheikh  Abdullah  belongs  to  a  vanish~
 ing  generation  and  genre  who  were
 associated  with  Gandhiji;  Panditji,
 Maulana  Azad,  Badshah  Khan.  Sir,  I
 heard  hig  acceptance  speech  in  Jammu
 on  the  24th  of  February.  It  was  in-
 deed  a  moving  experience.  He  spoke
 with  great  evident  sincerity  of  the
 ideals  of  secularism,  socialism  and  da-
 mocracy,  of  the  importance  of  cleans.
 ing  public  life,  of  the  necessity  of  re-
 introducing  spiritual  values  so  that
 not  only  material  prcgress  takes  place
 but  the  soul  of  the  nation  ig  also
 strengthened,  He  said  all  these
 things.  I  would  urge,  Sir,  that  we
 give  him  trust,  trust  begets  trust  and
 let  ug  see  how  the  situation  develops.
 He  has  now  come  forward  in  a  total-
 ly  changed  situation,  he  has  come  for-
 ward  to  strengthen  the  ideals  for
 which  we  all  stard  So  we  should
 wish  him  well,  and  I  would  submit
 that  this  entire  House  should  extend
 to  Sheikh  Saheb  confidence  and  good
 wishes  in  the  very  difficult  task  that
 he  is  undertaking  And  that  task  is
 to  build  a  new  Jammu  and  Kashmir
 as  part  of  our  nation  that  we  all  so
 deeply  love  and  cherish.

 SHRI  SURENDRA  MOHANTY
 (Kendrapara)  Mr  Chairman,  _  Sir,
 while  congratulating  Sheikh  Abdullah
 on  his  return  10  powe;  after  two  de-
 cades  of  incarceration,  I  would  have
 welcomed  this  accord  without  any  re-
 servation  had  is  drawn  the  final  cur-

 tain,  put  an  end  to  the  estrangement
 between  India  and  Sheikh  Abdullah
 and  hig  followers.  Sir,  though  the
 Prime  Minister’s  statement  claines
 that  “finality  has  been  reached”  in
 India  and  Kashmir  relations,  accord-
 ing  to  a  recorded  statement,  Sheikh
 Abdullah  would  not  concede  it.  In
 this  context,  I  would  invite  the  atten-
 tion  of  the  House  to  Sheikh  Abdul-
 lah’s  press  statement  published  in  the
 Times  of  India  with  dateline  of
 Jammu,  February  26th.  Sir,  the  House
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 will  recall  that  u  new  portfolio  has
 been  created  under  the  leadership  of
 Sheikh  Abdullah,  under  the  nomen-
 clature  of  ‘Centre-Sheikh  Accord’  in
 charge  of  Mirza  Afzal  Beig  When
 the  newsmen  asked  Sheikh  Abdullah

 why  this  new  portfolio  hae  been  creat-
 ed—'Centre  Sheikh  Accord’—what
 was  it  rationable,  Sheikh  Abdullah
 rephed  that  ‘it  (the  Accord)  is  a  con-
 tinuous  process’  Sir,  the  fact  re-
 mains  that  even  though  the  Prime
 Minister  would  claim  thar  this  accovd
 has  jent  a  seal  of  finaly  to  the  rela-
 tionship  between  India  and  Kashmur,
 between  the  Centre  and  Sheikh  Ab-
 dullah,  Shetkh  Abdullah  himself
 would  say  it  is  a  continuous  process
 and  it  behoves  the  Government  to
 enlighten  the  TIouse  where  this  conti-
 nuing  process  was  going  to  lead.

 Sir,  there  ig  another  atpect  of  the
 matter  to  which  I  would  invite  thre
 attention  of  the  House  Who  are  tne
 signatories  to  this  ac:eement?  On
 the  one  side  is  Mr,  Parthasarthy  and
 on  the  other  srde  is  Mirza  Afzal  Beg
 Let  tgs  look  at  the  history  of  Mirza
 Afzal  Beg

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  If  you  are
 supporting  the  agreement  then  why
 go  into  that.

 SHRI  SURENDRA  MOHANTY:
 Why  not?  I  am  iust  Isying  the  facts
 objectively.  I  would  quxte  from  the
 speech  of  the  late  Prime  Minister,  Shri
 Jawahar  Lal  Nehru,  in  the  Tok  Sabhe
 om  8th  August,  1953:

 “Ty  was  stil)  more  unfortunate
 that  wrong  advice  is  given  to  Sheikh
 Abdullah  who  had  been  the  acknow-
 ledged  leader  of  the  national  move-
 ment  in  the  State.  Certain  utter-
 ances  of  Sheikh  Abdullah  reflected
 this  advice  and  created  confusion  in
 the  minds  of  the  people  of  the  State.
 Disruptive  elemenis  who  had  not
 acceptéd  the  principles  on  which  the
 democratic  movement  of  the  State“
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 has  been  built  up  took  advantage  of
 the  position  and  attempted  to  dis.
 rupt  the  State.”

 It  was  Mirza  Afzal  Beg  according  to
 that  speech  of  Jawahar  Lal  Nehru
 who  had  master-minded  this  disrup-
 tive  attempt  to  which  Sheikh  Abdul-
 lah  fell  a  willing  prey  Therefore,  it
 behoves  the  Government  to  convince
 the  House  how  the  same  Mirza  Afzal
 Beg  could  turn  round  and  be  the
 mediator  between  the  Centre  and  the
 State  I  was  enquiring  Irom  my
 friend,  Mr  Shamim  ag  to  how  old  is
 Miva  Afzal  Beg  He  repiied  that
 he  is  past  sixty-eight  and,  I  presume
 Sheikh  Abdullah  is  past  seventy,  In
 their  advanced  old  age  when  they  had
 heen  frustrated  in  their  repeated  at-
 tempts  to  drive  a  wedge  between  India
 and  Jammy  «and  Kashmir  they  have
 now  come  round  with  this  kind  of
 apreement  to  which  unfortunately  the
 Prime  Minister  ot  India  hes  fallen  a
 prey

 Sheikh  Abdullah,  if  I  refresh  the
 memory  of  the  House  was  invited  on
 8th  August,  953  by  the  Sadre-Rayast
 to  hig  residence  to  resolve  the  differ-
 ence  that  had  arisen  smong  the  mem-
 bers  of  the  Cabinet  to  which  Sheikh
 Abdullah  clearly  declined  to  attend
 that  conference,  Thereafter  he  was
 dismissed  and  arrested  in  Gulmarg
 along  with  Mirva  Afzal  Beg.  I  would
 like  to  know  what  has  happened  in
 the  meantime  to  again  hiing  the  same
 Sheikh  Abdullah  to  the  picture  and
 the  same  Mirza]  Afzal  Beg  to  the  pic-
 ture  after  two  decades  of  normalcy  to
 hatch  out  thi,  kind  of  accord  of  doubt-
 ful  merits.

 Sir,  much  has  been  said  about  Arti-
 cle  370  Article  370  was  originally
 Article  No.  306A  in  the  Draft  Consti-
 tution  Late  Gopalswami  Aiyyangar
 who  had  piloted  this  Article  306A  in
 the  Constituent  Assembly,  had  said:

 “When  it  has  come  to  a  decision
 on  the  different  matters,  jt  will
 make  a  recommendation  to  the  Pre-
 sident  who  will  either  abrogate
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 Article  306A  or  direct  that  it  shall
 apply  in  such  modilications  and  ex-
 ceptiong  as  the  Constituent  Assemb-
 ly  may  recommend.”

 This  was  also  repeated  by  Jawahar
 Lal  Nehru  time  and  again.  I  would
 like  to  ask  the  Government  as  to  why
 inspite  of  ‘these  utterances  Article  370
 was  going  to  be  made  a  permanent
 feature  of  our  Constitution.  Sir,
 it  has  been  said  that  article  32
 which  is  not  going  to  apply  to  Jammu
 and  Kashmir  and  thus  curtail  the
 jurisdiction  of  the  Supreme  Court
 can  be  taken  care  of  by  article  336  of
 the  Constitution.  If  you  look  to  arti-
 Cle  32  of  the  Constitution,  you  wii!
 find  that  it  is  mandatory.  Article  i32
 (2)  says  that  whereas  the  State  High
 Court  has  refused  to  give  a  certificate,
 the  Supreme  Court  may,  if  it  is  satis-
 fied  that  the  case  involves  a  substan-
 tial  question  of  law  as  to  the  inter-
 pretation  of  this  Constitution,  grant
 special  leave  to  appeal  from  such  jud-
 gment,  decree  or  final  order.  Thus
 article  32  jg  mandatory  whereas  a:ti-
 cle  36  ig  discriminatory.  As  I  have
 no  time  at  my  disposal,  I  cannot  read
 out  article  ‘136,  The  Hon.  Members
 ean  find  this  for  themselves.

 Then  another  thing,  somebody  has
 interrupted,  the  then  hon,  Defence
 Minister  has  asked:  why  are  we  del-
 ving  into  the  past.  Sir,  past  has  its
 bearings  on  the  present  which  will
 again  be  born  in  the  womb  of  the
 future.  Sir,  we  are  concerned  about
 the  past  because  it  has  got  its  direct
 impact  on  the  present.

 I  have  moved  a  substitute  motion
 that  if  you  are  going  to  give  the  resi-
 duary  power  to  the  State  of  Jammu
 and  Kashmir,  then  that  same  privi-
 lege  should  also  be  extended  to  other
 States.  It  is  being  said  that  this  will
 give  rise  to  disruptive  tendency  and  it
 wilt  disrupt  our  Nation.  Sir,  Nation
 is  not  a  menagerie  or  an  animal  farm
 where  the  Prime  Minister  has  the
 whip  in  hand.  A  Nation  always  con-
 sists  of  free  individuals  and  free  ynits.
 And,  therefore,  in  the  name  of  disrup-
 tion  of  Indian  Union  you  cannot  stop
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 other  States  from  seeking  the  samc
 rights  and  same  privileges  which  arc
 being  conceded  to  the  State  of  Jam-
 mu  and  Kashmir.  I  am  strongly  of
 the  view  that  if  more  power  is  given
 to  the  States,  they  wil!  develop  their
 own  individuality  and  personality  and
 such  States  will  strengthen  end  make
 India  strong  instead  of  remaining  like
 bloated  Panchayats  or  district  boaras.

 A  peculiay  feature  of  this  accord  is
 that  Sheikh  Abdullah  should  be  call.

 ed,  should  be  styled  as  Wazir-e-
 Azam,  It  it  satisfies  Li,  «go,  then  I
 have  no  objection.  But,  if  Sadar-e-
 Riyast  could  be  changed  to  Governcr,
 then,  what  is  the  reason,  what  is  the
 raison  d'etre  for  the  Chief  Minister  of
 Kashmir  to  claim  for  himself  the  title
 of  Wazir-e-Azam.  Apart  from  that
 it  will  have  two  Prime  Ministers  in
 our  country.  It  as  the  thin  end  of  the
 wedge,  He  still  claims  special  sta-
 tus;  but  special  status  for  what  if  the
 integration  is  conclusive  and  irrevo-
 cable.  It  will  be  for  the  Government
 spokesmen  to  explain.  Sir,  J  am  con-
 cluding  with  the  :ema:ks  that  the
 dramatic  suddenness  with  which  the
 accord  has  been  presented  in  the
 House,  I  take  very  strong  exception  to
 it.  The  Parliament  has,  at  no  stage,
 been  taken  into  confidence.  Mirza
 Afzal  Beg  and  Parthasarthy  were
 acting  as  if  they  were  two  plenipo-
 tentiaries  of  two  independent  nations.
 l  would  like  to  know,  where  was  our
 Home  Minister  then?

 Why  was  the  Home  Minister  not
 consulted  at  any  stage?  Sir,  accord-
 ing  to  me  the  Prime  Minister  wants
 to  make  the  accord  an_  election
 stunt.  She  would  claim  that  she
 had  solved  the  Bangladesh  problem,
 even  though  today,  it  is  a  thorn
 on  the  flesh  of  India.  Let  me  say
 this—I  never  mince  words,  In  regard
 to  Kashmir,  she  would  claim  that
 what  her  father  could  not  achieve,  has
 been  achieved  by  her.  But  what  has
 been  achieved?  It  ig  a  continuing
 process  which  in  furture  will  lead  to
 further  dis-integration  and  which
 will  never  attain  the  objective  which
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 it  aims  at  Howeven,  Orr,  since  it  38
 hoped  that  the  accord  is  going  to
 ring  the  final  cu:taim  on  this  tragic
 drama,  I  welcome  this  accord  with
 thig  proviso  that  the  kand  of  auto-
 nomy  which  has  been  conferred  on
 the  State  of  Jammu  and  Kashmir
 should  also  be  extended  to  other
 States  If  it  can  be  conferred  on
 Jammu  and  Kashmir  why  not  on
 Tamil  Nadu  why  not  on  Orissa  and
 why  not  on  West  Bengal?  Therefore,
 Sir,  I  welcome  at  only  from  that  point
 of  view  with  the  hope  that  it  will
 lead  to  the  emergence  of  the  States
 as  distinct  political  entitie,  and  units
 not  as  some  animals  in  the  menagerie
 called  the  Indian  Nation

 7.32  hrs

 {Mr  Speake:  im  the  Chair]

 MR  SPEAKER  There  are  many
 Members  on  this  side  We  have  one
 hour  left  How  much  time  Govern-
 ment  would  like  to  take’

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY

 AFFAIRS  (SHRI  K  RAGHU
 RAMAIAH)  Half-an-hour

 MR  SPEAKER  I  do  not  think  the
 remaining  half-an-hour  will  be
 enough  for  that

 थ्री  श्याम  मदन  सीमा
 तत्र  हम  लोग  कल  बनेंगे  ।

 भ्रध्यक्ष  महोदय  राज  खत्म  कीजिये  ।

 राज  शापने  फैसला  किया  था  कि  इसको

 खत्म  कर  देंगे  |

 (बेगूसराय  )

 SHRI  ATAL  BIHARI  VAJPAYEE
 We  are  holding  our  al]  India  Session
 and  the  next  meeting  will  begin  at
 6pm  We  have  arranged  the  pro-
 gramme  in  that  manner  If  the  time  i9
 extended,  I  will  have  to  be  in  the
 House
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 SHRI  K  RAGHU  RAMAIAH.  I
 would  like  to  submit  this  for  your
 consideration  and  for  the  considera-
 tion  of  the  House  Every  day,  we  are
 cutting  into  the  Demands  for  Grants
 This  is  a  very  important  thing  Now,
 what  I  suggest  is  that,  Members  from
 the  Opposition  will  get  a  chance  and
 some  of  our  Members  will  also  get  a
 chance  Let  us  complete  this  today.  If
 it  35  to  be  continued  again  tomorrow,
 then,  if  means,  we  will  be  cutting  into
 everything  else

 SHRI  SHYAMNANDAN  MISHRA
 We  have  said  that  if  the  Government
 wanted  it  the  debate  could  be  dispen-

 sed  with  पा  postponed  to  the  last  day
 of  the  Session  Government  has  fixed
 this  debate  We  want  it  to  be  a
 meanningfu]  debate  This  can  go
 over  to  the  next  day  How  can  we
 accommodate  all  *he  speakers  within
 1520,  minutes?

 SHRI  SYED  AHMED  AGA  (Bara-
 mulla)  We  can  postpone  it  because
 no  Kashmin  has  spoken

 MR  SPEAKER  Mi  Vajpayee,  if  you
 want  I  can  give  you  time  After
 Mr  Aga  I  can  cali  you

 SHRI  ATAL  BIHAR]  VAJPAYEE
 4  have  already  spoken

 SHRI  SHYAMNANDAN  MISHRA
 None  00  the  Kashmiri  has  spoken  on
 thi  We  would  Uke  to  hear  Shri
 Kushok  Bakula  also  IT  can  go  over
 fo  the  next  day

 SHRI  K  RAGHU  RAMAIAH,  We
 will  sit  ont  heur  more  and  complete

 it

 SHRI  SHYAMNANDAN  MISHRA:
 Not  today  One  hour  tomorrow

 SHRI  K  RAGHU  RAMATIAH  At
 this  rate,  it  will  go  on  for  many
 hours  It  is  better  to  sit  and  finish  it.
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 SHRI  ATAL  BIHARI  vVAJPAYEE:
 If  it  cannot  be  finished  in  one  hour
 tomorrow,  how  can  it  be  finished  in
 one  hour  today?

 SHRI  K.  RAGHU  RAMALLAH:  He
 is  of  a  different  view  because  he  has
 ulread,  spoken,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  have  given  notice  of  a  substitute
 motion.  I  would  like  to  press  it.  I
 would  very  much  like  *o  be  in  the
 House  when  the  Prime  Minister
 replies  to  the  debate.  I  have  to  be
 in  the  party  session  at  6  PM.  Let
 this  either  be  finished  by  6  P.M.  or
 let  the  debate  be  extended  till  to-
 morrow.

 MR,  SPEAKER:  Your  =  party
 session  is  going  the  whole  night.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Wo,  the  President  is  to  deliver  his
 address  at  6  P.M.

 SHRI  K.  RAGHU  RAMAIAH:  Shri
 Vajpayee’s  position  in  the  party  is
 such  that  they  will  wait  for  him.

 SHRI  SHYAMNANDAN  MISHRA:
 Tf  the  usual  time  of  adjournment  is
 6  P.M.  we  should  stick  ६४0  it,
 varticularly  when  an  important
 organisation  is  having  its  annual  ,
 session,

 SHRI  SYED

 मंज़रे-आम  से  आगे  5  निगाह  मरी।

 और  मिल  है  मेरी.  ग्रोवर  है  राहें  मरी।।

 AHMED:  AGA:

 4१४४९  aes  ut”  ol  a  ple  yin  ]
 AP  yl  sre  2  Side  yy!

 (Cora  uy

 This  is  how  the  Prime  Minister  of
 ‘Imdia,  the  leader  of  India  has  acted.

 She  has  acted  with  foresight.  She
 has  looked  far  into  the  future  and
 she  has  brought  us  to  this  stage.

 T  have  heard  what  people  have
 been  talking  about.  Kashmir,  as  if
 Kashmir  is  just  a  piece  of  land
 with  its  mountains,  with  it:  trees.
 its  water,  its  greenery.  Thai  is
 certainly  not  Kashmir:  Kashmir
 means  the  people  of  Kashmir.  The

 Instrument  of  Accession  was  there

 3726  T..8.—2
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 because  the  people  of  Kashmir  forced
 the  Maharaja  to  sign  it  because
 Kashmir  is  wanted  to  become  a  part
 of  India,

 It  was  as  far  back  as  938  that
 we  started  a  change  in  our  thinking.
 The  credit  tor  that  goes  to.  Sheikh
 Abdullah,  Sheikh  Abdullah  trained
 Kashmiris  into  thinking  that  the
 two-nation  theory  was  wrong.  He
 trained  Kashmiris  to  understand  that
 the  partition  of  India  woulg  lead  to
 further  trouble.  He  trained  them
 to  understand  that  if  they  are  op-
 pressed  by  Muslim  jagirdars  and
 landlords  they  are  also  oppressed  by
 Hindu  jagirdars  and  landlords.  Both
 the  Kashmiri  Hindu  ang  the  Kashmiri
 Muslim  are  oppressed,  The  quarrel  is
 not  between  the  Muslim  and_  the
 Hindu;  the  quarrel  or  the  differences
 are  between  the  rich  and  poor.  It  is
 the  poor  who  have  to  be  enabled  to
 catch  up  and  go  ahead.  This  is  how
 Sheikh  Abdullah  trained  the  people
 and  that  was  precisely  why  when
 Mr.  Jinnah  came  to  Kashmir  when  he
 had  almost  succeeded  throughout
 India,  he  had  to  go  back.  When  this
 trouble  was  going  on  between  Hindus
 and  Muslims,  the  Hindus  in  other
 States  said:  ‘All  right;  Tet  it  be  parti-
 tioned  we  can  get  riq  of  them’.  It  was
 at  that  time,  when  he  had  succeeded
 in  projecting  that  way  of  thinking
 that  he  came  to  Kashmir.  but  he  had
 to  go  back  because  every  Kashmiri
 was  trained  in  thinking  that  it  was
 not  9  Hindu-Muslim  problem,  but  a
 problem  of  the  rich  vs.  the  poor.  The
 foreign  rulers  had  opvressed  एड:
 foreign  rule  had  not  enable@  us  to
 catch  up  and  progress.  It  was  there-
 fore  that  we  got  rid  of  foreign  rule.
 With  the  foreign  rule  gone.  we  in
 Kashmir  could  only  progress  in  9
 secular  India  and  not  in  Pakistan.
 Therefore.  the  people  of  Kashmir
 forced  the  Maharajo.  who  was  still
 undecided  whether  he  should  go  ta
 Pakistan  or  to  India  or  remain  inde-
 pendent.  to  accede  to  India.  Tn  that
 indecision  Kashmiris  rose  as  a  peo-
 ple  and  askeg  Sheikh  Abdullah  to  see
 that  they  acceded  to  India.  T  wanted
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 [Shri  Syed  Ahmed  Aga]
 Atal  Bihari  Vajpayee  to  be  corrected
 on  his  point.  He  thought  that  it  was
 not  the  Kashmiri  peopie  who  had  ac-
 ceded  but  it  was  the  instrument  of
 accession  signed  by  the  Maharaja
 that  had  given  the  territory  which
 must  be  protected.  It  is  vertainly  not
 that,  It  is  not  the  territory  that  you
 protect  that  matters.  It  is  the  people
 of  Kashmir  who  want  to  be  here  with
 you  for  ever.  This  accord  has  enabl-
 ed  everybody  to  be  clear  about  cer-
 tain  things.  Because  of  the  coming
 in  of  Sheikh  Abdullah  the  doubts
 that  had  been  created  about  acces-
 sion  had  been  cleared.  There  is  no
 more  any  case  for  Pakistan  at  inter-
 national  forums.  They  could  not  go
 about  it  again.  It  has  been  reduced
 to  the  status  of  a  domestic  matter.
 Plebesrite  Front  has  become  irrele-
 vant.  It  has  been  established  beyond
 any  dout  that  Kashmir  continues  to
 be  an  integeal  part  of  India.

 There  is  a  storm  ina  tea  cun
 about  article  370.  92  out  of  97  entrics
 in  the  Union  List  had  been  extended
 to  Jammu  and  Kashmir.  A  time  maya
 come  when  that  article  will  be  irre-
 Jevant.  To  talk  of  article  370  is  only  to
 divert  attention,  There  js  nothing  in
 that  article.  Article  370  and  Sheikh
 Abdullah  are  not  like  giants
 in  the  Arabian  Knights  who  could  lift
 Himalayas  on  the  one  hand  and
 Karakoram  on  the  other  hand.

 While  talking  about  autonomy,  taev
 must  be  clear  of  one  thing.  Why  do
 Kashmiris  want  accession  to  India?
 Because  they  wanted  to  implement
 the  Naya  Kashmir  doctrine,  socialist
 ideals.  It  was  not  possible  in  Pakistan.
 Jagirdars  and  landlords  were  con-
 trolling  things.  If  local  autonomy  is
 used  for  making  labour  laws  more
 liberal,  for  giving  some  2dvantage  to
 the  people  of  Kashmir.  I  do  not  think
 you  must  grudge  it  because  from  the
 base  of  our  heart  we  wanted  a  so-
 cialist  economy.  The  first  thing  that
 Sheikh  Abdullah  did  when  he  came
 to  power  in  947  was  to  implement
 Jand  reforms  450.000  acres  of  land
 went  to  the  tillers.  He  took  this  land
 from  Jagirdars  and  landlords.  The

 Muslim  landlords  in  Kashmir  and  the
 Hindu  landlords  in  Jammu  combined
 and  starteq  an  agitation.  In  Jammu
 it  took  the  name  of  Praja  Parishad
 agitation.  It  was  actually  the  agita-
 tion  of  landlords  against  land  re-
 forms.  This  was  given  a_  different
 colour  by  the  Intellegence  officer
 Mallik  and  he  misreported  which
 Atal  Bihari  Bajpayee  has  quoted;  it
 was  given  a  wrong  basis.  Sheikh
 Abdullah  was  provoked  by  unsymp-
 athetic  attitude  of  some  people  to.
 wards  the  measures  he  was  taking  in
 order  to  curb  those  elements,  the
 Jandlords.

 It  was  only  the  agitation  against
 land  reforms  that  he  was  trying  to
 eurb  and  he  was  mis-quoted  here.
 When  all  that  happened,  he  naturally
 put  it  down.  J  ean  understand  that
 things  went  wrong  and  misunderstand
 ing  followed.  Now  we  are  bringing
 back  Sheikh  Abdullah  and  those  peo-
 ple  Who  went  away  from  us  are  com.
 ing  into  the  main  stream  and  they  are
 helping  us  to  go  ahead.

 It  was  said  that  there  was  a  news
 item  according  to  which  Sheikh  Ab-
 dullah  did  not  agree  with  the  news-
 man’s  view  that  Mr.  Bhutto’s  «all  am-
 ounted  to  an  interference  in  India’s
 internal  affairs.  Much  was  said  ab-
 out  it,  but  that  is  not  correct.  The
 correct  things  is  what  he  has  said  to-
 day,  namely  that  Bhutto  should  mind
 is  own  business,  that  he  has  no:  busi-
 ress  here,  that  he  should  leave  us
 alone.  Our  attention  should  not  go
 to  what  a  newspaperman  oor  some-
 body  else  says  because  he  might  have
 been  quoted  out  of  context.

 There  was  another  news  about  Pak
 troop  movement  across  the  'bordérs.
 Why  did  this  not  engage  the  atten-
 tion  of  Mr.  Vajpayee?  He  should
 have  been  perturbed  by  this  rather
 than  anything  else.  There  was
 movement  in  Kotli  and  on  the  Mir-
 pur  side.  Our  attention  should  go  to
 that.  The  U.S.A.  has  given  arms  aid
 to  Pakistan  and  the  object  is  to  see
 that  our  normalisation  process  is  de-
 layed  and  hurdles  are  placed  om  it.



 325  Motion  re  St.
 on  J&K

 These  troop  movements  are  further
 proof  of  the  attitude  whick  Pakistan
 is  developing  with  regard  to  the  nor-
 Malisation  process.  We  want  the  nor-
 malisation  process  in  this  sub-contin-
 ent  but  the  United  States  does  not
 want  it.  Therefore,  they  are  giving
 arms  to  Pakistan  and  Pakistan  now
 shows  that  she  also  does  not  want
 normalisation,

 I  think  the  main  concern  of  Atal
 Bihariji  should  have  been  the  estab-
 lishment  of  the  base  at  Masera  and  at
 Gowder  in  the  Arabian  Sea,  through
 which  oil  comes  to  us.  In  an  emer-
 gency  there  can  be  a  hurdle  to  the
 coming  of  oil  to  this  country.  These
 are  matters  which  should  draw  our
 attention  and  not  article  370  or  a
 little  more  relief  given  under  the
 labour  laws.

 Shyam  Babu  was  very  eloquent
 with  regard  to  the  ending  of  the  em-
 ergency.  I  am  a  small  person,  but
 I  am  of  course  against  the  ending  of
 the  emergency  more  particularly
 when  troop  movement  is  there,  when
 the  Cradle  of  Erotica  is  in  Calcutta.
 These  are  the  things  he  should  have
 pointed  out  not  article  370.  I  think
 when  they  talk  about  other  things  it
 is  only  to  divert  our  attention.

 On  the  6th  March,  there  is  going
 to  be  march  on  Parliameni.  Is  that
 not  a  matter  of  concern?  The  army
 is  being  asked  to  disobey,  the  entire
 police  is  being  asked  to  disobey  and
 rebel,  the  entire  civil  service  is  be-
 ing  asked  to  disobey  orders.  Shyam
 Babu  was  saying  <hat  half  a  million
 would  march.  How  much  money
 does  it  need.  Where  does  that  mo-
 ney  come  from?  Who  is  going  to  pay
 for  half  a  million  people  to  come  and
 stay  in  Delhi  and  march  on  Parlia-
 ment?  The  money  is  coming  from
 the  United  States,  the  proof  of  which
 is  that  only  a  few  days  ago  a  cheque
 was  received....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 His  own  party  had  been  organising
 rallies  in  Delhi.  Does  he  mean  to
 say  that  the  money  for  it  came  from
 the  Soviet  Union?
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 SHRI  SYED  AHMED  AGA:  What
 about  that  cheque  which  came  for
 Mr.  J.  P.?  It  was  a  foreign  cheque.
 Where  has  it  come  from?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Let  him  prove  the  charge  that  mo-
 ney  is  coming  from  America.  I  chal.
 lenge  him.  This  cannot  be  allowed
 to  go  unchallenged.  (Interruptions)

 श्री  हुकम  चन्द  कछवाय.  [(मुरैना)
 यह  रेकार्ड  से  निक्राला  जाय  |

 श्री  अटल  बिहारी  वाजपेयी  :  नहीं,
 ग्रध्यक्ष  जी,  आप  |  सुना  फ़त्ह  या  कहा  ?

 यह  कह  रहे  ४  कि  ६  ली  में  जो  प्रदर्शन  हो

 रहा  है  6  मार्च  को  उसके  लिये  ग्र मरी का  से

 पैसा  आने  वाला  है  ।

 श्री  राम  सहाय  पांडे  :  सच्चई  बड़ी

 कड़वी  होती  है  ।

 श्री  अटल  बिहारी  वाजपेयी  :  मू खंता
 को  बातें  न  करो  ।  यह  कहना  कि  अमरीका

 से  पैसा  आया  है  या  सीर  फाईल  ए  से  पैसा

 लिया  है.  यह  देश  भित  को  चुनौती  देना  है  t

 इन्हों «  कहा  कि  6  मा  को  जो  प्रदर्शन  हो
 रहा  है  इसके  लिये  अमरीका  से  पैसा  झा  रहा
 है  ।  इनको  अपना  यह  आरोप  वापिस  लेता

 होगा  ।  आर  अगर  इनको  we  हु  कि  झ्र मरा का

 से  पैसा  त्र  रहा  है  ता  तकरार  रोकती  बयो

 नहीं  ?  अमरीका  को  प्रोटेस्ट  क्यों  नहीं
 करती  है  ?  जो  पैसा  ले  रहे  है  उनको

 क्यों  नहीं  पकड़ती  है?  अध्यक्ष  जी,  यह  शब्द

 इनका  वापस  लेने  होंगे,  और  अगर  वापस

 नहीं  लेते  तो  आप  एक्स पंज  करिये

 MR.  SPEAKER:  A  numpder  of
 times  I  have  requested  all  the  parties
 not  to  throw  such  accusations  and
 counter-accusations  at  each  other.

 ag  ध्याथ्नन्‍श्न  cc a  ऐसी  बेहूदा
 बातों  का  हम  जवाब  देते  है  ?  इसको  आप

 निकलवाइये,  उनको  कहिये  कि  बिगड़ा  करें  |
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 aft  सैयद  झहमसद  arm:  मैन  अखबार
 में  पढ़ा  ।  इन्होने  भी  अखबार  म  पढ़ा  होगा
 उडोसा  प्रसेम्बली  मे  यह  कहा  गया  बि  जे०  पी  *

 साहब  के  खर्च  के  लिये  चैक  जाये  है  ।
 |  प्रवधान  |

 मैंने  यह  कहा  बि  सह  पैसा  कहा  से  कराता

 है  हु

 क्रो  ध्यासनम्वन  मिथ  हम  लाग  भी
 फिर  इसी  तरह  जा  खबरे  अ्रखबारा  म  छाती
 है  उनको  यहा  रख  7”  कही  किसी  हो
 अखबार  म॑  कोई  बात  छाती  है  तो  बिना
 सोचे  समझे  यहा  कह  दी  जाये  ।

 शी  हुकम  खुद  कछवाय  :  मैन  अखबार  से
 पढा  है|कि  भागा  साहब  पाकिस्तान  क  नजर

 वह  पा क्रि तान  से  पैसा  लेस  /  1

 न  झील  बिहारी  बाजपेयी  सी  जय
 प्रकाश  नारायण  पर  यह  आरोप  लगाये  जा  रहे

 है  भर  प्रधान  मची  यहा  बैठी  हुई  |  कश्मीर
 को  चर्चा  हो  रही  है  उसमें  जयप्रकाश  नारा
 या  कहा  से  आय  ?  और  इन्होने  ग्रखबार  में
 पढ़ा  कि  श्री  जयप्रकाश  +#  पास  ग्र मरी का
 से  चैक  आते  है!

 भ्रष् यक्ष  महोदय  :  जिस  बात  तलाश
 पैदा  हो  उसको  दाप  न  कहे  7

 हरी  सैयद  अ्रहमद  धागा  मैन  इसलिए
 उसका  जिन्न  किया  ऐसा  हो  सकता  है  कि  कल
 कश्मीर  म  भी  इस  तरह  की  हरकते  हो  ।

 इन  हालात  cs  ग्रमरजेंसी  का  खत्म  करना
 गलत  है  |

 शो  हुकम  चंद  कछु बाय  :  यह  पीठासीन
 के  दलाल  है  वही  से  पैसा  लेत  है  ।

 भोपाल  बिहारी  बाजपेयी ..  शाप
 देखिये  इन्होने  क्‍या  कहा

 शनी  हुकम  मद  कछवाय  :  में  भी  कह

 रहा  हू  कि  पाकिस्तान  के  एजेंट  है  ।

 सच्चा  महोदय:  अब  देखिये  बह  भी  इस
 तरह  की  बाते  कह  रहे  है  जो  कि  नहीं  किसी
 चाहिये  ।

 शो  झील  थि/ारी  बाजपेयी  :  यह  वापस
 ले  लेंगे  ।

 SHRI  S  A  SHAMIM  छाए,  I  want
 these  allegations  to  be  expunged
 Lvery  tume  the  Jan  Sangh  people  want

 lu  accuse  the  Muslim  members  saying
 that  they  are  doing  this  or  that
 (Jvterruptions)

 SHRI  ArAL  BIHAR]  VAJPAYEE
 lle  is  accusing  J  P  of  bemg  under
 American  influence  (Interruptions)

 SHH]  SYED  AHMLD  AGA  1  am
 an  elected  repiesentative  and  I  have

 i  aight  to  speak  (Interruptions)
 Su  they  should  no  be  allowed  to
 make  40  much  noise,  you  should  allow
 me  to  speak  (Interriptions)

 SHRI  SURENDRA  MCHANTY  छा,
 i  aise  on  a  point  of  oider  23  submit
 that  you  in  your  wisdom  had  said
 that  this  gentleman  should  withdraw
 ihe  allegation  that  Shii  Aga  ig  a
 Pakistani  agent  and  Shr:  Aga  should
 withdraw  his  remarks  about  J.P..
 (Interruptions)  You,  in  your  wisdom
 advised  both  sides  teu  withdraw  their
 calumniating  icmarks  But  the  Prime
 Minister  and  the  Munisier  ot  Parha-
 mentary  Affaurs  waved  their  hands  al
 Mi  Aga  directing  do  not  withdraw”

 MR  SPEAKER  Members  =  should
 void  remarks  against  each  other

 SHRI  SURENDRA  MOHANTY.  Sir,
 I  rise  on  a  point  of  order

 and  not  a  point  of  order

 MR  SPEAKER  Members  should
 SHRI  SURENDRA  MOHANTY

 Sir,  you  are  the  Speaker  and  you  are
 controlling  the  proceedings  of  the
 House

 MR  SPEAKER  Please  sit  down,
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 SHRI  SURENDRA  MOHANTY:
 This  is  no  ruling.

 MR,  SPEAKER,  There  is  nu  sugges-
 tion  of  a  point  of  order  kindly  sit
 down.  £,

 SHR]  SURENDRA  MOHANTY:
 Who  is  presiding  and  conducting  the
 proceedings  of  the  House?  Don't  be
 brow-beaten  by  the  Prime  Minister.  I
 have  been  chosen  by  the  people;  I  dic
 not  come  here  like  a  ‘chancha’.

 थ्रो  जनेश्वर  सिख :  =  इलाहाबाद  )
 शायद  महोदय,  नया  शाप  प्रधान  मंत्री  की
 तरफ  देखकर  रूलिंग  दिया  करेंगे  ”

 MR  SPEAKER  Orde:  please

 at  जनेश्वर  सिंध  ्  इशारा  कर  रहो
 थी  कि  विद्या  न करो  ।  यह  संसदीय  व्यवस्था
 के  लिये  चुनौती  है  ।

 MR,  SPEAKER  जा  Agha  please
 conclude.

 tt  रतना  लिय :  जो  कुछ  हुआ  है
 क्या  उसके  लिये  शाप  कलि  नहीं  देंगे  ?

 शो  ध्याप्रनस्थन  खलिश:  ऐसी  बेहद
 बातों  को  वापस  लेते  है  या  नही  लेते  है  a

 इष्य  महोदय :  प्राय  ऐसी  बाते
 करते  हैं  जैसे  कि  मुझे  हुकम  दे  रहे  हो  ।

 ६...  ऐडबाइज  किया  है  कि  ऐसी  बातें  दोनों
 तरफ  से  न  कही  जाये  जो  कि  दृश् टि टिंग
 लगें  ।

 को  क्वानभभदन  पिला:  इनको  प्रश्न
 शब्द  पास  लेन  पड़ेंगे  !  यह  कथा  मजाक  है  ny
 आंखें  देख  कर  बाते  कर  रहे  ह  t

 (व्यवधान  )  1

 MR.  SPEAKER:  I  have  advised  both
 sites  net  to  exchange  words

 886  (SAKA  )  Motaon  re  St  33u
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 wit  घटा  बिहारी  बाजपेयी  :  #  इताब
 कूलिंग  यह  है  कि  रखवार  में  जो  भी  छपे
 बह  लंदन  से  कहा  जा  सकता  है,  उसका
 हवाला  दिया  जा  सकता  है  |

 शनी  क््यासनन्वन  मिश्र  :  प्रखर  ऐसा  होगा,
 ता  कल  यहा  अम्मार  ग  जायेगा  |

 अध्यक्ष  महोदय  :  परार्थ  प्लीज,  शाप
 राज  अ्रष्यनार  से  कोट  करते  है  ।

 जों  झील  बिहारी  बाजपेयी  :  कोट  करना
 अलग  बात  है  [ब्यिबथास )  |

 अध्यक्ष  महोदय  :  दस  बात  के  लिय  मैं
 ग्रुप  सबसे  निवेदन  करूगा  कि  तबला  पैदा
 करते  बालों  आते  न  करे  बौर  इसके  पहले  भी
 मैन  इस  बारे  मे  रूलिंग  दो  थी  a

 It  is  not  that  हैं  doni  want  unparhs-
 mentary  words  to  be  withdrawn;  but
 he  has  not  used  any  unparliamentary
 words  You  cannot  say  that  हथ  have
 failed  to  give  a  ruling

 ओ  द्यामनस्वन  सिर  :  2577  आप
 कूलिंग  दे  ।

 sere  महोदय  :  रूलिंग  को  क्या  जरूरत
 हे

 क्रो  RIT  fr:  पूरा  क्लीनर
 रूलिंग  दीजिये  नहीं  ता  जो  प्रकार  मे
 निकनल्नता  है  उसको  ह्म  यहा  कोट  करेंगे
 कस  सुबह  से  ।  हम  दिखला  a  ।

 (ग्वाल  )

 झटका  महोदय:  इसमे  कोई  कोई  कलिंग
 को  जरूरत  नहीं  है  ।

 Nou  question  of  ruling  on  it.

 Mr,  Ags,  may  I  advise  yuu,  when
 you  speak,  not  to  create  unnecessary
 irTitation?  (Interruptions),
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 श्री  स्यासनग्वन  सिर  :  जो  रखी

 अखबार  हैं  कौर  उनम  जो  इनके  खिलाफ,

 बातें  निकलती  है,  उन  सारी  बातों  को  हम

 यहां  कोट  करेंगे  .  (व्यवधान)
 इनके  पैसे  से  जो  अखबार  निकलते  हे,  उनमे

 ऐसी  बातें  निकलवाते  हें  और  फिर  यहां  कोट

 करते  हैं  ।

 SHRI  K,  RAGHU  RAMAIAH:  The

 Opposition  leaders,  some  of  them,  have

 objected  to  what  my  colleague  has
 read  from  the  newspaper.  He  _  has

 quoted  the  newspaper.  Every  day,
 even  the  privilege  metions  are  based
 on  what  is  alleged  to  have  been  puk-
 lished  in  the  newspaper.  If  it  is  the
 wisdom  of  the  House  that  we  should
 not  quote  from  newspapers,  let  us
 follow  it  from  tomorrow.  Both  sec-
 tions  of  the  House  will  cooperate.

 SHRI  SHYAMNANDAN  MISHRA:
 There  are  categories  of  things  which
 can  be  quoted  from  the  newspapers.
 If  these  things  are  to  be  quoted  from
 the  newspapers,  we  will  be  at  perfect
 liberty  to  quote  such  things  from  the
 newspapers,  (Interruptions).

 SHRI  SYED  AHMED  AGA:  The
 matter  is  very  simple  if  they  only  care
 to  listen  to  me,  What  I  said  was  that
 this  accord  with  Sheikh  Abdullah  is
 promising  and  something  very  bright.
 Therefore,  I  quoted  three  instances,
 (Interruptions).

 को  जनेश्वर  मिश्र  :  एक  तरह  से  सम-

 होता  हो  जाता  कि  श्री  कछवाय  ने  जो  इनके

 खिलाफ  आरोप  लगाया  है  कि  ये  पाकिस्तानी

 दलाल  हैं,  उनको  वे  वापस  लेने  को

 तैयार  थे  और  इसी  तरह  से  ये  भी  अभ्र पन  शब्द

 वापस  ले  लेते  लेकिन  इस  चीज  में,  हम  लोग

 देख  रहे  है,  कि  प्रधान  मंत्री  ने  इशारा  किया

 और  उन्हों,  शब्द  वापिस  नहीं  लिये  तो

 अध्यक्ष  महोदय,  या  प्रधान  मंत्री  के  इशारे  पर

 इस  सदन  को  चलाना  चाहते  है  और  उनके:

 इशारे  पर  अपनी  रूलिंग  देंगे  ?
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 MR.  SPEAKER:  If  you  want  my
 ruling  on  it,  it  will  be  too  sweeping.
 if  I  say,  nothing  can  he  quoted  from
 the  newspapers.  It  will  not  be  in  the
 interest  of  both  the  sides  of  the  House.

 SHRI  SHYAMNANDAN  MISHRA:
 Such  things  should  not  be  quoted  from
 the  newspapers.

 MR.  SPEAKER:  I  advised  him  not
 to  irritate  others  and,  in  such  matters,
 to  avoid  making  such  remarks.  I  told
 him  a  number  of  times.  I  said,  you
 should  not  hurl  such  charges  at  each
 other.  But  if  you  want  me  to  give  a
 ruling  that  nothing  caa  be  quoted
 from  the  newspapers,  that  will  not  be
 in  the  interest  of  the  House.  That  is
 ta  be  decided  on  merits.  If  he  says
 something  unparliamentary,  then  only
 I  can  ask  him  to  withdraw  it.  He  hae
 only  made  an  observation.  All  that
 I  can  do  is,  in  case  of  counter-accu-
 sations,  to  ask  the  hon.  Member  to
 avoid  it.

 SHRI  SHYAMNANDAN  MISHRA:
 No  question  of  avoiding  it.  Whatever
 he  has  said  has  to  be  expunged,

 MR.  SPEAKER:  I  cannot  do  it.  It
 is  not  unparliamentary....

 DR.  KAILAS  (Bombay  South):
 What  does  he  want  Shri  Aga  to  with-
 draw?  Mr.  Mishra  does  not  know  as
 he  was  not  in  the  House  when  Shri
 Aga  was  speaking.  Let  Mr.  Mishra
 tell  us  what  he  waonts  him  to  with-
 draw.  (Interruptions),

 श्री  सेयद  ब्रहमण  रागा:  चूंकि  शोर

 मच  गया  इसलिये  इन्होंने  कुछ  ओर  ही  मेरी

 बात  के  मानें  निकाले,  वे  निकाले  जो  उसके  माने

 नहीं  थे  जब  भी  ये  शोर  मचा  रहे  हूँ  ।

 मैंन  कहा  कि  काश्मीर  म  कार्ड  हो  गया  हैं
 कौर  इसको  कामयाब  करना  है।  यह

 फ्यूचर  की  बात  भी  है।  लेकिन  मैंने  तीन

 मिसालें  इनको  दी  हैँ  ।  मैंने  कहा  कि  वेस्ट

 बंगाल  मे,  कलकत्ता  में  कुरान  को  यू०  एस०
 आई०  एस०  ने  छापा  और  छाप  कर  दुकानों
 पर,  मजदूरों  को  दे  दिया  ताकि  ग्रास र्स  इनका
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 इस्तेमाल  कर  सके  ।  अ  ;  इसका  या  नतीजा

 निकल  रास्ता  था  इसको  आप  जान  सकते  हैं  ।

 दूसरे  मैंन  यह  कहा  कि  उड़ीसा  9  चीफ  व्हिप

 चने  डिक्लेयर  किया  है  कि  एक  चेक  आया

 फारेन  से  जे०  पी०  की  रिसेप्शन  के  लिये  ।

 यह  मैं  नहीं  कह  रहा  हूं,  उन्होंने  कहा  है  t

 यह  अमरीका  से,  सी  ०  आई०  Vo  में श्राया  |

 मैंने  यह  कहा  कि  ऐसी  हरकतें  नगर  सीज  अराई

 ए०  कश्मीर  मे  करे  तो  किया  कराया  काम

 खराब  हो  सकता  है  ।अगर  छक्कों  सी०

 आई०  Uo  से  बहुत  प्रेम  है  तो  मुझे  कुछ  नहीं

 कहना  है  और  तब  मुझे  ये  जो  कुछ  भी  चाहें  कहे,

 मुझे  कोई  कर्क  नहीं  पड़ता  है  ।  मैं  जो  कुछ

 हूं,  हूं  t

 एक  झा खिरी  बात  कह  कर  में  खत्म

 करता  हूं  7  बात  यह  है  कि  इन्हों।  बहत
 कोशिश  की

 हे,  ग्रांड  एलायंस  बनाया,  ग्रहण

 एलायंस  बनाया  लेकिन  डक  हाथ  कुछ  नहीं
 लगा  (व्याध  न)

 श्री  इयामनन्दन  मिश्र  थे  फिर  दोहरा

 रहे  है,  रिपीट  किया  जा  रहा  है

 तय  बबन)

 श्री  अटल  बिहारी  वाजपेयी  :  जेल  dro  क
 लिये  सी०  आई०  ए०  से  चैक  छापा  ये  यह

 कह  रहे  हैं  |  सात  करें  कि  आया

 MR,  SPEAKER:  May  I  request  that
 both  sides  should  avoid  such  observa-
 tions.  They  should  not  irritate  each
 other.

 SHRI  छू.  RAGHU  RAMAIAH:  I  had
 a  talk  with  Mr.  Vajpayee  and  others.
 The  suggestion  bas  been  made  that
 we  adjourn  Now  and  the  time  we  shall
 spend  on  this  tomorrow  will  be  added
 after  6  O’clock  and  the  House  will  sit
 late  to  that  extenf.  so  that  we  com-
 pensate  for  the  loss  of  time.  I  hope
 it  will  be  acceptable  to  all  others.
 Otherwise,  we  have  to  sit  late  today
 and  finish.
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 श्रो सैयदे  श्रडुमद  उगा :  मैं  गरब:

 में  यहो  कहता  चाहता  हूं  सतह.  जिये  1  तो

 करते  हैं सभो  मेहरे  दरबां  को  तलब

 सबको  किसमत  3  सहर  हो  यह  षह्रो

 तो  नहों  ।

 क्रो  इपापतन्दत  मिश्र:  इसको  विदा
 करता  होगा  ।  यह  तहों  चलेगा  ।

 SHRI  PILOO  MODY:  The  matter  is
 unuer  our  consideration,  That  is  what
 the  Government  vsually  says.  50,  we
 will  think  about  it  tomorrow.

 SHRI  K.  RAGHU  RAMAIAH:  You
 are  not  the  Government.

 श्री  अटल  बिहारी  वाजपेयी  :  मैंन  आपसे

 प्रार्थना  की  श्री  कि  ७  बजे  स्थगित  सदन  को

 श्राप  कर  दें  क्योंकि  हमें  अपने  अधिवेशन  में

 जाना  है।  मरा  एक  सब्चेटोट्यूट  मोशन Ca

 अर  उसको  मैं  पेश  करना  चाहता  हूं  ।  इस

 पर  चर्चा  कल  चल  सकती  है  |  अगर  जरूरी

 हुआ  तो  मैं  शा।  को  जोर  भागे  बैठ  जायेगे  d

 MR.  SPEAKER:  Now  it  is  fifteen
 minutes  past  Six  O’Clock.  There  is
 no  use  continuing.  We  will  have  the
 ramainder  of  the  time  tomorrow,  and
 if  more  time  is  taken  than  that,  to
 that  extent  the  House  will  be  extend-
 ed  at  the  end.

 SHRI  SHYAMNANDAN  MISHRA:
 We  do  not  agree,  We  will  also  con-
 sider  the  business  before  the  House
 tomorrow.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 There  can  be  no  questicn  of  dictation.
 It  is  a  question  of  accommodation.

 SHRI  K.  RAGHU  RAMAIAH:  We
 are  already  running  agains:  time.  This
 is  the  Budget  Session  Certain  fiscal
 things  have  to  be  passed.  Therefore,
 8  want  the  cooperation  of  ail  of  you.
 Tomorrow  we  have  to  sit  beyond  6,00
 p.m.,  such  tim?  as  is  taken  by  this  will
 be  added  at  ihe  end.  On  that  condi-
 tion  We  agree  to  edjourn  now.  Other-
 Wise.  we  have  to  sit  now  and  complete
 our  work.  I  am  sorry  there  js  no
 other  way.
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 SHRI  ATAL  BIHARI  VAJPAYRE:
 The  hon  Minister  has  made  a  very
 reasonable  proposal  We  are  always
 agreeable  to  reasonablenes«

 MR  SPEAKER  d  hope  we  agree  to
 reasonableness

 SHRI  PILOO  MODY  The  matter
 is  still  unde;  consideration  You  may
 adjourn  the  House  If  you  do  not  ad-
 journ  the  House  I  am  leaving  in  any
 Case

 -न---26  LS—I-5-74  078

 MR.  SPEAKER:  We  have  to  decide
 today  We  are  short  by  one  hour
 That  will  be  completed  tomorrow  and
 then  we  resume  our  other  business

 We  adjourn  to  reassemble  tomorrow
 att  700  acm

 38.9  hers

 The  Lok  Sabha  then  adjourned  tll
 Eleven  of  the  Clock  on  Tweeday
 March  4  I975'Phalgunc  a  (88A

 {  Saka)


